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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
APPEAL NO. 79 OF 2018

IN THE MATTER OF:
LAXMI CHOUHAN ...APPELLANT

VERSUS
UNION OF INDIA & ORS ... RESPONDENTS

BRIEF SUMMARY OF ARGUMENTS ON BEHALF OF THE APPELLANT DATED
07.08.2020

1. The Present Appeal has been filed challenging the Environmental Clearance
("EC") dated 21.02.2018 granted by the MOEF&CC to the South Eastern
Coalfields Ltd. for the expansion of Gevra Open Case Coal Mines from 41 to 45
MTPA.The subject matter of the Appeal is the grant of Environmental clearance
for the expansion of the open cast coal mine in Chhattisgarh. The Appellant has
filed the Appeal No. 79 of 2018 challenging the Environmental Clearance dated
20.02.2018 granted for expansion of of Dipka Open Case Coal Mines from 31 to
35 MTPA. (Impugned ECis at pg- &) )

2. That Appellant’s main contention is that the grant of environmental clearance by
the Ministry of Environment, Forest and Climate change is illegal, improper and
irregular. It reflects gross impropriety on the part of the both the Ministry of
Environment, Forest and Climate Change as a Regulatory Agency and the Expert
Appraisal Committee. Under the EIA Notification, 2006, it is the duty of the
Expert Appraisal Committee to undertake ‘a detailed scrutiny’ of the EIA Report
and other documents including public hearing proceedings before grant of
Environmental Clearance. In the present case, the EAC was aware of the fact
that an OM cannot supplant the law and permitted the expansion to take place
without the mandatory Public Hearing. It is also well settled that the provisions
of the EIA Notification are mandatory in nature which has been ignored by the
EAC while permitting the present expansion.

3. In Electrotherm (India) Ltd. vs. Patel Vipulkumar Ramjibhai and
Others, (2016) 9 SCC 300 (pg. ), ) it has been made clear by the Hon'ble
Supreme Court that even in case of expansion project, Public Hearing is
mandatory. The MoEF&CC/EAC cannot rely on an OM to exempt Public
Hearing for expansion project. The EC is liable to be quashed on this ground

only.
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4. The Forest (Conservation) Act, 1980 requires Final Order by State Government
under Section 2 of the Forest (Conservation) Act, 1980. However, the entire
mining has been done in blatant violation of the provisions of Forest
(Conservation) Act, 1980 by undertaking mining on the strength of Stage-I
Forest Clearance which is annexed by the Project Proponent with it's Reply. This
is an admitted case of violation of the Forest (Conservation) Act, 1980 and Order
dated 12.12.1996 passed by the Hon'ble Supreme Court in T.N Godavraman
Thirumulpad Versus Union of India 1997 (1) SCC 267.

5. The project has undertaken mining in 1016.412 Ha of Forest Land in violation of
the Forest (Conservation) Act, 1980. Yet, the very same EAC not only overlooked
the violation of the Forest (Conservation) Act, 1980 but also allowed the project
to expand illegaly from 31 MTPA to 35 MTPA Such as act is also in violation of
the order of 12. 12. 1996 of the Supreme Court in T.N Godavraman Thirumulpad
Versus Union of India 1997 (1) SCC 267. The Project Proponent, The Forest
Department of the State of Chattisgarh and the Ministry of Environment, Forest
and Climate Change are jointly responsible for allowing the mining to not only
continue but also expand despite such blatant violation of the law. It is
submitted that environmental law compliance is mandatory and not
discretionary. The project proponents along with the government agencies have
exhibited a blatant disregard towards the Rule of Law. In addition to the
violation of the Forest (Conservation) Act, 1980, despite being aware that the
Mining in Gevra is adjoining two other large mines — Kusmunda and Dipka, no
comprehensive cumulative impact assessment has been done. The EAC turned a
blind eye to the fact that SECL had not complied with the previous
Environmental Clearance condition and approved the project for expansion.

6. It is submitted that the need to extract coal cannot undermine the Rule of Law;
the Right to Life under Article 21 of the Constitution and the fundamental duty
of the State to project the life of citizens and protect the environment. The
approval granted violates the Public Trust Doctrine; the precautionary principle
and principles of sustainable development. A project cannot be termed as
‘sustainable development’ if the approval of the same is contrary to the law of
the land.

Repeated use of Office Memorandums (OMs) for Expansion without
Public Hearing

7. Last Public Hearing was conducted on 22.08.2008
o The Mine has been expanded 3 times without Public Hearing (from
35 to 45 MTPA)
o From 25 to 35 MTPA - EC dated 03.06.2009
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o From 35 to 40 MTPA - EC dated 31.01.2014 (through OM dated

19.12.2012)
o From 40 to 41 MTPA — EC dated 06.02.2015 (through OM dated

02.09.2014)
o From 41 to 45 MTPA — Impugned EC dated 21.02.2018 (through

OM dated 15.09.2017)

[The relevant case laws with regard to these Office Memorandums relied on by

the Appellant have been reproduced in the present Brief Summary]

8. That the Environmental Clearance dated 20.02.2018 granting expansion from
31 to 35 MTPA can be termed as illegal in the absence of public consultation
or public hearing as mandatorily provided by EIA Notifications, 2006 as held
in Electrotherm (India) Ltd. vs. Patel Vipulkumar Ramjibhai and
Others, (2016) 9 SCC 300 (pg.!> ) wherein the Hon'ble Supreme Court in
it's paras 15, 16 and 20 have held:-

15. Public consultation/Public hearing is one of the important stages
while considering the matter for grant of environmental clearance. The
minutes of the meetings held on 9-2-2009 to 11-2-2009 show that the
request of the appellant for exemption from the requirement of public
hearing was accepted by the Committee. The observations of the
Committee suggest that there would be no additional land requirement,
groundwater drawal and certain other features. However, the water
requirement, which is a community resource, was definitely going to be
of greater order in addition to the fact that the expansion of the project
would have entailed additional pollution load.

16. It must be stated here that after the EIA Notification of 2006, a draft
Notification was issued on 9-1-2009 wherein an amendment was
suggested in Para 7(i/) of the EIA Notification dated 14-9-2006 to the
effect that in cases of expansion of projects involving enhancement by
more than 50% holding of public consultation/public hearing was
essential; implying thereby that in cases where expansion was less than
50% public consultation/public hearing could be exempted. Without
going into the question whether public consultation/public hearing could
be so exempted, it is relevant to note that this idea in the draft
Notification was not accepted, after a Committee constituted to advise
in the matter had given its report on 30-10-2009 to the contrary. As a
result, the final Notification dated 1-12-2009 did not carry or contain the
amendment that was suggested by way of draft notification.
Consequently, no exemption on that count could be given when the
environmental clearance came to be issued on 27-1-2010.

19.In _terms of the principles as laid down by this Court
in Lafarge |Lafarge Umiam Mining (P) Ltd. v. Union of India, (2011) 7
SCC 338] . we find that the decision-making process in doing away
with or in granting exemption from public consultation/public
hearing, was not based on _correct principles and as such the decision
was invalid and improper.
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20. At the same time, we cannot lose sight of the fact that in pursuance
of environmental clearance dated 27-1-2010, the expansion of the
project has been undertaken and as reported by CPCB in its affidavit filed
on 7-7-2014, most of the recommendations made by CPCB are complied
with. In our considered view, the interest of justice would be subserved
if that part of the decision exempting public consultation/public hearing
is set aside and the matter is relegated back to the authorities concerned
to effectuate public consultation/public hearing. However, since the
expansion has been undertaken and the industry has been functioning,
we do not deem it appropriate to order closure of the entire plant as
directed by the High Court. If the public consultation/public hearing
results in a negative mandate against the expansion of the project, the
authorities would do well to direct and ensure scaling down of the
activities to the level that was permitted by environmental clearance
dated 20-2-2008. If public consultation/public hearing reflects in favour
of the expansion of the project, environmental clearance dated 27-1-
2010 would hold good and be fully operative. In other words, at this
length of time when the expansion has already been undertaken, in the
peculiar facts of this case and in order to meet ends of justice, we deem
it appropriate to change the nature of requirement of public
consultation/public hearing from pre-decisional to post-decisional. The
public consultation/public hearing shall be organised by the authorities
concerned in three months from today.

(Emphasis supplied)

9. That the Appellant also relies upon Lafarge Umium Mining (P) Ltd. vs.
Union of India, (2011) 7 SCC 338 which states to the effect that public
consultation/public hearing is a mandatory requirement of the Environmental
Clearance process. It is stated that Environmental Clearance dated 21.02.2018
granting expansion from 41 to 45 MTPA can be termed as illegal in the
absence of Public Hearing process.

10.That this Hon'ble Tribunal in S.P.Muthuraman vs. Union of India, Original
Application no. 37 of 2015 and Original application no. 213 of 2014
(pg. [, ) has been categorically held that an Office Memorandum cannot
supplant the EIA Notification of 2006 but only be supplemental to it (Para 80).
It was also held that the provisions of the EIA Notification, 2006 are mandatory
in nature (Para 120). it is stated that in view of the Judgment of this Hon’ble
Tribunal in S.P.Muthuraman vs. Union of India the Official Memorandum
dated 15.09.2017 cannot override over Statutory provision and a process as
provided in the EIA Notification, 2006 and therefore, is illegal and non-est.

11.Project does not fulfil the criteria of Office Memorandum dated
15.09.2017

e The OM dated 15.09.2017 (pg. Lg— ) states that all conditions of previous ECs
should be complied with for the exemption from Public Hearing.
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« The Monitoring Report dated 04.11.2016 (pg./{q ) shows that the conditions of
the previous Environmental Clearance have not been complied with, and this is
also reflected in the minutes of the Expert Appraisal Committee (pg. 5 ﬂ )

12.Large number of Project Affected Families (PAFs) have not been
considered

« The earlier EC dated 31.01.2014 states that - “xiii. There is no R & R involved.
No of PAFs is 2420."

« However in the impugned EC (at pg. 3), it is stated that - "(Co) Rehabilitation
and resettlement is involved in the project. There are 3428 PAFs”.

« Therefore there are clearly a very high number of PAFs. Even if the number
3428 reflects the total number of PAFs from the mine, the additional number of
PAFs from the present expansion (1008) is still a very high number, and
therefore the decision to exempt Public Hearing is not justifiable.

13.No Forest Clearance has been obtained

o The Project Proponent has not produced the final State Government order for
Forest Clearance for any of the project land being utilised by it for non-forest
purpose.

e This Hon'ble Tribunal in Vimal Bhai & Anr. v. Union of India & Ors., 2012
SCC OnLine NGT 77 and Prafulla Samantara v. Union of India & Ors.,
2014 SCC OnLine NGT 892 has clarified that no non-forest activity can be
carried out before the final State Government order.

e The present Project is utilising 409.056 Ha of the Forest Land which was later
revised to 409.149 Ha of Forest Land.

e The Project Proponent has not produced the final State Government order for
Forest Clearance for any of the project land being utilised by it for non-forest
purpose.

e The EAC was very much aware that the Project Proponent only had the Stage-1
FC clearance. (Pgs. 7 ) )

e The Project Proponent in it’s Reply 25.08.2018 has categorically admitted in para
22-23 at page 127 of the paper-book:-

“22-23. ....It is submitted that only Stage-1, Forestry Clearance is required
for EC”

e That the above contention that “only Stage-1, Forestry Clearance is required for
EC” is against the mandate of law as laid down by the this Hon'ble Tribunal in
Vimal Bhai & anr. V. Union of India & ors., 2012 SCC Online NGT 77
and Prafulla Samantara v. Union of India & Ors., 2014 SCC Online NGT
892 has clarified to the effect that No Non-forest activity can be carried out
before granting of the final state government Order under Section 2 of the
Forest (Conservation) Act,1980 and that both Stage I (in Principle) and Stage II
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are not Forest Clearance under the law. Non Forest use of forest land is
permitted only after an order is issued by the State Government under Section
2 of the FC Act, 1980.

This Hon'ble Tribunal in Vimal Bhai & Anr. v. Union of India & Ors., 2012
SCC OnLine NGT 77 (pg %] )

“30. However, a party cannot be remediless, a person who is
aggrieved by the Approval/Clearance granted by the Central
Government has to avail an opportunity to assail the same. In the
aforesaid scenario it can safely be concluded that after receiving a
Stage - | and/or Stage - Il Clearance, thereby granting a consent to
permit use of forest land for non-forest purposes, from the Central
Government, it is incumbent upon the State Government to passa
reasoned order transferring and/or allowing the land in question for
being used for non forest purpose. It is needless to be said that
bereft or such order no forest lands can be put to use for non-
forest purpose. Further, all activities done without such orders
would be ab initio void. An Appeal can be filed against the said
order of the State Government under Section 2(A) of FC Act and/or
under Section 16(e) of the NGT Act. In the event such an Appeal is
fled it would be open for the person aggrieved, to assail the
order/Clearances granted by the Central Government under
Section 2 of the Act which forms an integral part and sole basis of
the order passed by the State Government.”

(Emphasis supplied)

This Hon'ble Tribunal in Prafulla Samantara v. Union of India & Ors.,
2014 SCC OnLine NGT 892 (pg 34 ) has clarified that no non-forest activity
can be carried out before the final State Government order-

“This question also came for consideration before a Bench of
this Tribunal in the case of Vimal Bhaiv. Union of Indiain Appeal
No. 7 of 2012 dated 7" November, 2012.

In addition to the aforestated, we do concur with the
Judgment of Bench of this Tribunal in Vimal/ Bhaiv. Union
of India (supra) to the extent that the State Government is

obliged to pass an Order then alone non forest activity
can be carried on in the forest area in terms of section 2 of

the Act of 1980.

The Learned Counsel appearing for the parties have also
brought to our notice a reply in the form of information to a RTI
query raised under Right to Information Act, 2005. In this it is
recorded that the State Government does not pass any order
under Section 2 of the Act of 1980. This reply is contrary to the
requirements of law and we, therefore, specifically set-aside such
view and direct that all State Governments shall pass an
appropriate order in accordance with law in terms of Section 2 of
the Act of 1980.

Having answered the above question, nothing survives in this
application and accordingly Original Application No. 123 of 2013 is
disposed of. The Respondent No. 3 (Project Proponent) is at liberty
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to approach the State Government for appropriate Orders in
accordance with law.

Till such Order is passed by the Competent Authority, Respondent
No. 9 would not carry on tree cutting/felling in the forest area.”

(Emphasis supplied)

Suggested Action:-

() Direct for complete stoppage of all mining activity in Forest Land;

(i)  Direct for an appointment of an Expert Committee to ascertain the extent to
damage caused due to illegal mining by SECL and direct for environmental
compensation in accordance with the ‘polluter pay principle’

(i)  Direct the MOEF&CC to file Complaint under the Forest (Conservation) Act,
1980 and direct disciplinary action to be taken against officials of State
Forest Department and SECL and submit a time bound action taken report to
this Hon'ble Tribunal.

14. Project location is already a severely polluted area
Korba (CEPI Score of 69.11) is a severely polluted area. Air quality data collected
by the Appellant shows the consistent severe air quality of the region. (pg.9}4
)
Expert Appraisal Committee has blindly accepted the submission of SECL and
stated that the PM;o data was varying between 93-27 ug/m3. (pg. lee )
The Environmental Monitoring Report annexed by the Project Proponent (pg.[%%
) shows that PM;, readings are far higher than 97 ug/m3. (pgs.

15.Cumulative Impact Assessment Study and Carrying Capacity Study
have not been done

e That it is stated that no Cumulative Impact Assessment was done in this case,
despite the mandatory requirement under Paragraph 9 of Form-1 of Appendix 1
of the EIA Notification, 2006. That this Hon’ble Tribunal observed the meaning
and scope of the term Cumulative Impact Assessment Study in it's Judgment
dated 10" November,2014 in Appeal no. 50 of 2012 in T. Muruganandam &
Ors. vs. Ministry of Environment & Forests & Ors. as follows:-

"41.....This Cumulative Impact as the term indicates is not the
impact of any project in isolation but it is a total impact resulting
from the interaction of the project with other project activities
around it- past, present and those to come up in the future. It is a
comprehensive view of the impacts resulting from all the projects-
past, present or planned ones, on the environment. Cumulative
Impact may be same or different and those arising out of
individual activities and tend to be larger, long lasting and spread
over a greater area within the individual impact. Such studies are
therefore commonly expected to:
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i. Assess effects over a larger area that may cross jurisdiction
boundaries.

ii. Assess effects during a longer period of time into the past and
future.

iii. Consider effects on other eco-system components due to
interactions with other actions, and not just the effect of the
single action under review.

iv. Include other past existing and future (reasonably
foreseeable) action, and

v. Evaluate significant effect in consideration of other than just
local and direct effects.”

e In Vimal Bhai v. Ministry of Environment & 2011 SCC OnLine NGT 16

which was an Appeal filed against the forest clearance granted for diversion
80.507 ha of forest land for the construction of a 65m dam across the river
Alakhnanda in Uttarakhand, the Hon’ble NGT delved into detail and to what
would cumulative effects would entail. It has stated that cumulative effects are
those that -

“(i) are caused by the aggregate of past, present, and
future actions; (i) are the total effect, including both direct
and indirect effects, on a given resource, ecosystem, and
human community of all actions taken, no matter who has
taken the actions; (iii) need to be analysed in terms of the
specific resource, ecosystem, and human community being
affected; (iv) cannot be practically analysed beyond a
reasonable boundary, the list of environmental effects must
focus on those that are meaningful; (v) rarely correspond to
political or administrative boundaries; (vi) may result from
the accumulation of similar effects or the synergistic
interaction of different effects; (vii) may last for many years
beyond the life of the project that caused the effects; and
(viif) should be assessed in terms of the capacity of the
affected resource, ecosystem, and/or human community to
accommodate additional effects.”

e At this juncture, it is pertinent to note contents of the EIA Guidance Manual for
Thermal Power Plants prepared for the MoEF, Government of India, by IL & FS
Ecosmart Ltd., In the said Guidance Manual for thermal power plants
Cumulative Impacts have been defined as follows:

"2.8.3 Cumulative Impacts

Cumulative impact consists of an impact that is created as a
result of the combination of the project evaluated in the EIA
together with other projects in the same vicinity causing
related impacts. These impacts occur when the incremental
impact of the project is combined with the cumulative
effects of other past, present and reasonably foreseeable
future projects..”

e That in this context it is important to look at the judgment of this Hon’ble
Tribunal in dated 12.09.2011 in Sarpanch, Grampanchayat Tiroda v. The



Ministry of Environment and Forests (Appeal No. 3 of 2011). This case
involved the grant of an EC to the project proponent for conducting mining
operations at Tiroda. Here the cumulative effect of four proposed projects was
not properly considered. The Hon'ble Tribunal expressed the importance of a

Cumulative Impact assessment as follows:

“"Unfortunately, the cumulative effect of these four proposed
projects was not considered to be of significant in causing
environmental pollution in a small area. It appears an impression Is
sought to be created that there was only one application of
Tiroda mine and at that time the Redi mine was not in operation.
When number of mines are sought to be considered in a small area
of Sawantwadi Taluk, the EAC was expected to examine
various aspects such as the cumulative impact of Air,
Water, Noise Flora, Fauna and Socio-economic aspects in
view of large number of transport vehicles, plants and
machinery, etc. that would be operating in the area. It
would have been appropriate, if a cumulative impact study was
undertaken to take care of all existing/proposed mines within 10
km of the present project site apart from Redi mine, If any.
Therefore, we are of the opinion that these aspects were not
properly assessed and examined scientifically and therefore, the
EIA report requires to be re-examined afresh. Thus, the EIA report
suffers from incorrect and insufficient data which pertains to a
period much prior to grant of TOR, therefore, the EIA report
cannot be said to be sufficient for the purpose of recommending
grant of EC.”

e The importance of a cumulative impact assessment was also reiterated by the
Hon'ble Supreme Court in the case of Alaknanda Hydro Power Company
Ltd. v. Anuj Joshi and Ors. reported in (2014) 1 SCC 769 Para 50.

e« The aforementioned judgments indicate that the obligation to conduct
cumulative impact assessments is a well-established precept of Indian
environmental and conservation jurisprudence. Given that the Cumulative
Impact Assessment study was hurried and was not carried out adhering to
universally accepted scientific parameters, and the same was accepted by the
EAC without any application of mind, vitiates the grant of the EC"s by the
MoEF&CC.

« In view of the already high levels of pollution, several coal mines and thermal
power plants already existing in the region, both Cumulative Impact
Assessment Study and Carrying Capacity Study are very necessary before
further expansion.

« Condition 4(ix) of the impugned Environmental Clearance (at pg. &, ) mandates
that Carrying Capacity study is to be carried out. The Project Proponent has
only produced correspondences with CMPDIL (at pg. W\ ), but no actual study
has been produced.
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Suggested Action:-

(i) Direct that a fresh Cumulative Impact Assessment Study be conducted for
all parameters as per International best practices by an Independent
multidisciplinary committee taking into consideration-a One year-all season
data;

(i)  There should be opportunity for public participation in the cumulative impact
assessment

(i)  Direct that no proposal for expansion of coal mines will be entertained/

considered till a cumulative impact assessment is  done

16.Violations/non-compliances of the previous Environmental Clearances
The EAC failed to consider that the OM dated 15.09.2017 granting exemption
to the project from Public Hearing is not at all applicable in this case since
there were violations/non-compliances of the previous Environmental
Clearances as is clearly mentioned in EAC minutes which fact has been
overlooked by the EAC which has recommended the Project. (pg 49, 59 )

17.Non compliance of the Scheduled Tribes and Other Traditional Forest

Dwellers (Recognition of Forest Rights) Act, 2006

e Para 4.1 (a) (iv) of the impugned EC (at pg. 3¢ mandates compliance with
the Forest Rights Act, 2006.

o The Project Proponent has not put on record any of the documents required
to show compliance of the Forest Rights Act, 2006, such as resolutions
showing the consents of all the concerned Gram Sabhas and a certificate
from the Collector certifying that the rights of all forest dwellers within the
project area have been settled.

Relevant paragraphs of additional case laws with regard to Office
Memorandums relied upon by the Appellant

e State of Orissa v. Mamata Mohanty, (2011) 3 SCC 436

“Order bad in inception

37.1t is a settled legal proposition that if an order is bad in its
inception, it does not get sanctified at a later stage. A subsequent
action/development cannot validate an action which was not lawful at
its inception, for the reason that the illegality strikes at the root of the
order. It would be beyond the competence of any authority to validate
such an order. It would be ironic to permit a person to rely upon a law,
in violation of which he has obtained the benefits. If an order at the
initial stage is bad in law, then all further proceedings consequent
thereto will be non est and have to be necessarily set aside. A right in
law exists only and only when it has a lawful origin. (Vide Upen Chandra
Gogoi v. State of Assam [(1998) 3 SCC 381 : 1998 SCC (L&S) 872 : AIR



1998 SC 1289] , Mangal Prasad Tamoli v. Narvadeshwar Mishra [(2005)
3 SCC 422 : AIR 2005 SC 1964] and Ritesh Tewariv. State of
U.P. [(2010) 10 SCC 677 : (2010) 4 SCC (Civ) 315 : AIR 2010 SC 3823]

62. It is a matter of common experience that a large number of
orders/letters/circulars, issued by the State/statutory authorities, are
filed in court for placing reliance and acting upon it. However, some of
them are definitely found to be not in conformity with law. There may
be certain such orders/circulars which are violative of the mandatory
provisions of the Constitution of India. While dealing with such a
situation, this Court in Ram Ganesh Tripathiv. State of U.P. [(1997) 1
SCC 621 : 1997 SCC (L&S) 186 : AIR 1997 SC 1446] came across with
an illegal order passed by the statutory authority violating the provisions
of Articles 14 and 16 of the Constitution. This Court simply brushed
aside the same without placing any reliance on it observing as under:
(SCC p. 625, para 9)

“9. ... The said order was not challenged in the writ petition as it had
not come to the notice of the appellants. It has been filed in this Court
along with the counter-affidavit.... This order [is also deserved] to be
quashed as it is not consistent with the statutory rules. It appears to
have been passed by the Government to oblige the respondents....”

(emphasis added)”
Akhil Bhartiya Upbhokta Congress v. State of M.P., (2011) 5 SCC 29

“65 [Ed.: Paras 65, 66 and 68 corrected vide Official
Corrigendum No. F.3/Ed.B.])./23/2011 dated 3-5-2011 and
para 67 corrected vide Official Corrigendum No.
F.3/Ed.B.)./28/2011 dated 7-5-2011.] .What needs to be
emphasised is that the State and/or its agencies/instrumentalities
cannot give largesse to any person according to the sweet will and
whims of the political entities and/or officers of the State. Every
action/decision of the State and/or its agencies/instrumentalities to give
largesse or confer benefit must be founded on a sound, transparent,
discernible and well-defined policy, which shall be made known to the
public by publication in the Official Gazette and other recognised modes
of publicity and such policy must be implemented/executed by adopting
a non-discriminatory and non-arbitrary method irrespective of the class
or category of persons proposed to be benefited by the policy. The
distribution of largesse like allotment of land, grant of quota, permit
licence, etc. by the State and its agencies/instrumentalities should
always be done in a fair and equitable manner and the element of
favouritism or nepotism shall not influence the exercise of discretion, if
any, conferred upon the particular functionary or officer of the State.”

Bangalore Medical Trust v. B.S. Muddappa, (1991) 4 SCC 54 at page
92

“52. Section 65 the overall power reserved in government to give such
directions to the Authority as it considers expedient for carrying out any
purpose of the Act was another provision relied to support an order
which is otherwise insupportable. An exercise of power which is ultra
vires the provisions in the statute cannot be attempted to be
resuscitated on general powers reserved in a statute for its proper and



effective implementation. The section authorises the government to
issue directions to ensure that the provisions of law are obeyed and not
to empower it itself to proceed contrary to law. What is not permitted
by the Act to be done by the Authority cannot be assumed to be done
by State Government to render it legal. An illegality cannot be cured
only because it was undertaken by the government. The section
authorises the government to issue directions to carry out purposes of
the Act. That is the legislative mandate should be carried out. And not
that the provision of law can be disregarded and ignored because what
was done was being done by State Government and not the Authority.
An illegality or any action contrary to law does not become in
accordance with law because it is done at the behest of the Chief
Executive of the State. No one is above law. In a democracy what
prevails is law and rule and not the height of the person exercising the
power.”

State of Orissa v. Brundaban Sharma, 1995 Supp (3) SCC 249

“18. Under these circumstances, it cannot be said that the Board of
Revenue exercised the power under Section 38-B after an unreasonable
lapse of time, though from the date of the grant of patta by the
Tehsildar is of 27 years. It is true that from the date of the alleged grant
of patta 27 years did pass. But its authenticity and correctness was
shrouded with suspicious features. The records of the Tehsildar were
destroyed. Who is to get the benefit? Who was responsible for it? The
reasons are not far to seek. They are self-evident. So we hold that the
exercise of revisional power under Section 38-B by the Board of
Revenue was legal and valid and it brooked no delay, after it had come
to the Board's knowledge. That apart as held by the Board of Revenue,
the order passed by the Tehsildar without confirmation by the Board is
non est. A non est order is a void order and it confers no title and its
validity can be questioned or invalidity be set up in any proceeding or at
any stage.”

Suggested Direction:-

SECL and State Government for allowing extraction beyond the permissible limit.

o

Action including disciplinary proceedings be initiated against the concerned officials of

In view of the abovementioned facts and circumstances the prayers made in Appeal
No. 79/2018 may very kindly be allowed.

(Ritwick Dutta) & (Saurabh Sharma)

Advocates
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(BEFORE DR T.S. THAKUR, C.J. AND R. BANUMATHI AND UDAY U. LALIT, 1)

ELECTROTHERM (INDIA) LIMITED 3 Appellant;
Versus
PATEL VIPULKUMAR RAMIJIBHAI
AND OTHERS .. Respondents.
Civil Appeal No. 7222 of 20167, decided on August 2, 2016
Environment Law — Environmental Clearance/NOC/Environment
Impact Assessment — Environmental Clearance — Public consultation/

public hearing being mandatory requirement of environmental clearance
process — EIA Noti. dt. 27-1-1994 r/w EIA Noti. dt. 14-9-2006, Paras 2, 4
and 7 — Considering peculiar facts of case, nature of requirement of public
consultation/public hearing changed from pre-decisional to post-decisional
process

— Appellant set up steel plant after State Pollution Control Board issued
authorisation — Appellant applied for environmental clearance from Ministry
of Environment and Forests and it was given in 2008 — Thereatfter, appellant
thought of expanding its plant and hence again sought for environmental
clearance — It was contended by appellant before Expert Committee that
it was not using any extra land for expansion and therefore public hearing
may be dispensed with as public hearing had already taken place in 2007 —
Expert Committee and Ministry of Environment and Forests dispensed with
public hearing — Later, appellant was granted environmental clearance — R-1
approached High Court and it was ordered that entire appellant’s unit be closed
— Legality of

— Held, after expansion, capacity of plant would increase threefold
and figures indicated that there was tremendous increase in capacily of
plant — Consequently, pollution load would also be more than what was
contemplated in 2007 public hearing — Public have stake in pollution load
and water requirement — Decision-making process in exempting from public
consultation/public hearing was not based on correct principles — Such
decision was invalid and improper — Hence, decision to exempt from public
consultation/public hearing was set aside — Matter remanded to authorities for
fresh public hearing — During hearing before Supreme Court, it was submitied
that expansion activity had already been undertaken — CPCB pointed out that
appellant complied with most of recommendations — Considering peculiar
facts and circumstances of case, held, if public hearing result is negative against
expansion, authorities to scale down activities of appellant — Nature of public
consultation/public hearing changed from pre-decisional to post-decisional, in
view of special facts of case — If public hearing result is positive in favour
of expansion then environmental clearance granted in 2010 would be valid —

t Arising out of SLP (C) No. 16860 of 2012. From the Judgment and Order dated 11-5-2012 of the
High Court of Gujarat at Ahmedabad in Special Civil Application No. 5986 of 2010
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Authorities directed to organise public consultation/public hearing within three
months from date of order — Environment (Protection) Act, 1986— Ss. 3(1)
and 3(2)(v) — Environment (Protection) Rules, 1986, R. 5(3)(d)

The appellant set up a steel plant for manufacture of various products
after receiving no-objection certificate from the State Pollution Control Board.
Thereafter, the Board gave authorisation order dated 10-11-2005. The appellant
applied for environmental clearance through its letier dated 30-11-2007. On
20-2-2008, the Ministry of Environment and Forests, Government of India, granted
environmental clearance.

Thereafter, the appellant applied for environmental clearance for expansion
of steel plant. It was contended by the appellant that public hearing for earlier
clearance was held on 12-6-2007 and accordingly earlier environmental clearance
was granted on 20-8-2008. Hence, the appellant sought for exemption from public
hearing as it was not using extra land for its expansion activity. Considering the
report of the Expert Committee, the Ministry of Environment and Forests granted
environmental clearance to the appellant without holding public hearing.

Respondent 1 filed a writ petition in public interest before the High Court
and prayed for revocation of environmental clearance granted to the appellant for
expansion of its plant. After hearing the parties, the High Court was pleased to
allow the writ petition and passed orders for closure of the entire unit. Hence, this
appeal.

Disposing of the appeal, the Supreme Court

Held :

Public consultation/public hearing is a mandatory requirement of the
environmental clearance process. The decision-making process in doing away
with or in granting exemption from public consultation/public hearing, is not
based on correct principles and any decision arising out of such process would be
invalid. (Paras 17 and 19)

Lafarge Umiam Mining (P) Lid. v. Union of India, (2011) 7 SCC 338, applied

The facts on record are clear that while granting environmental clearance
on 20-2-2008, public consultation/public hearing was undertaken on 12-6-2007.
As on that date, the status of the project was that the capacity of pig iron plant
was to be 350 TPD, power plant to be 24 MW, the total cost of the project was
Rs 90.00 crores and the total water requirement was 650 m3/day. The High Court
was absolutely right that after expansion the capacity of the plant was to increase
threefold. The tabular chart given in environmental clearance dated 27-1-2010 itself
shows the tremendous increase in the capacity. Consequently, the pollution load
would naturally be of greater order than the one which was contemplated when the
earlier public consultation/public hearing was undertaken on 12-8-2007. Further,
the water requirement had also risen from 650 m3/day to 2165 m*day. The increase
in pollution load and water requirement were certainly matters where public in
general and those living in the vicinity in particular had and continue to have a
stake. (Para 14)

Public consultation/Public hearing is one of the important stages while
considering the matter for grant of environmental clearance. The minutes of the
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meetings held on 9-2-2009 to 11-2-2009 show that the request of the appellant for
exemption from the requirement of public hearing was accepted by the Committee.
The observations of the Committee suggest that there would be no additional land
requirement, groundwater drawal and certain other features. However, the water
requirement, which is a community resource, was definitely going to be of greater
order in addition to the fact that the expansion of the project would have entailed
additional pollution load. (Para 15)

It must be stated here that after the EIA Notification of 2006 a draft Notification
was issued on 9-1-2009 wherein an amendment was suggested in Para 7(ii) of the
EIA Notification dated 14-9-2006 to the effect that in cases of expansion of projects
involving enhancement by more than 50% holding of public consultation/public
hearing was essential; implying thereby that in cases where expansion was less
than 50% public consultation/public hearing could be exempted. Without going
into the question whether public consultation/public hearing could be so exempted,
it is relevant to note that this idea in the draft Notification was nol accepted,
after a Committee constituted to advise in the matter had given its report on
30-10-2009 to the contrary. As a result, the final Notification dated 1-12-2009 did
not carry or contain the amendment that was suggested by way of draft Notification.
Consequently, no exemption on that count could be given when the environmental
clearance came to be issued on 27-1-2010. (Para 16)

At the same time, it cannot be lost sight of the fact that in pursuance
of environmental clearance dated 27-1-2010, the expansion of the project had
been undertaken and as reported by CPCB in its affidavit filed on 7-7-2014,
most of the recommendations made by CPCB were complied with. Hence, the
interest of justice would be subserved if that part of the decision exempling
public consultation/public hearing was set aside and the matter was relegated
back to the authorities concerned to effectuate public consultation/public hearing.
However, since the expansion has been undertaken and the industry has been
functioning, it is not deemed appropriate to order closure of the entire plant as
directed by the High Court. If the public consultation/public hearing results in
a negative mandate against the expansion of the project, the authorities would
do well to direct and ensure scaling down of the activities to the level that was
permitted by environmental clearance dated 20-2-2008. If public consultation/
public hearing reflects in favour of the expansion of the project, environmental
clearance dated 27-1-2010 would hold good and be fully operative. In other words,
at this length of time when the expansion has already been undertaken, in the
peculiar facts of this case and in order to meet ends of justice, it is deemed
appropriale to change the nature of requirement of public consultation/public
hearing from pre-decisional to post-decisional. The public consultation/public
hearing shall be organised by the authorities concerned in three months from
today. (Para 20)

Patel Vipulkumar Ramjibhai v. Union of India, 2012 SCC OnLine Guj 3408 : (2012) 3 Guj

LR 2312, modified

Electrothem (India) Lid. v. Patel Vipulkumar Ramjibhai, SLP (C) No. 16860 of 2012, order
dated 15-5-2012 (SC); Electrothem (India) Ltd. v. Patel Vipulkumar Ramjibhai, SLP
(C) No. 16860 of 2012, order dated 18-5-2012 (SC); Electrothem (India) Lid. v. Patel
Vipulkumar Ramjibhai. SLP (C) No. 16860 of 2012, order dated 22-4-2014 (SC), cired

G-D/57283/C
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Advocates who appeared in this case :
Dr A.M. Singhvi, Senior Advocate (Nakul Mohta, Mahesh Agarwal, Ankur Saigal,
Rishabh Parikh, Abhinav Agarwal and E.C. Agrawala, Advocates) for the Appellant;
Huzefa Ahmadi, Senior Advocate [Vijay Panjwani, S. Udaya Kr. Sagar, Ms Bina
Madhavan, Mrityunjal Singh (M/s Lawyer’'s Knit & Co.), Ms Jesal Wahi,
Ms Hemantika Wahi, $.N. Terdal, S.A. Haseeb and B. Krishna Prasad, Advocates] for
the Respondents.

Chronological list of cases cited on page(s)
1. SLP (C) No. 16860 of 2012, order dated 22-4-2014 (SC),
Electrothem (India) Lid. v. Patel Vipulkumar

Ramjibhai 310a-b, 310e
2. 2012 SCC OnLine Guj 3408 : (2012) 3 Guj LR 2312, Patel

Vipulkumar Ramjibhai v. Union of India 303d. 308d. 308d-e
3. SLP (C) No. 16860 of 2012, order dated 18-5-2012 (SC),

Electrothem (India) L1d. v. Patel Vipulkumar Ramjibhai 309d-e
4. SLP (C) No. 16860 of 2012, order dated 15-5-2012 (5C),

Electiothem (India) Lid. v. Patel Vipulkumar Ramjibhai 309d
5. (2011)7 SCC 338. Lafarge Umiam Mining (P) Ltd. v. Union of

India 309¢. 311f,

312a, 312c-d

The Judgment of the Court was delivered by

UpAY U. LALIT, J— Leave granted. This appeal challenges the judgment
and order dated 11-5-2012! passed by the High Court of Gujarat allowing
Special Civil Application No. 5986 of 2010 setting aside the environmental
clearance dated 27-1-2010 and directing that the operations of the entire plant
of the appellant be stopped and that the operations could be continued only
after fresh environmental clearance was accorded in its favour by the Ministry
of Environment and Forests and the Union of India.

2. The Environment Impact Assessment Notification dated 27-1-1994
issued by the Central Government in exercise of powers conferred by sub-
section (1) and clause (v) of sub-section (2) of Section 3 of the Environment
(Protection) Act, 1986 read with clause (d) of sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 stipulated, inter alia, that in case of
expansion or modernisation of any activity, if pollution load exceeded the
existing one or the new project was listed in Schedule I to the said Notification,
such activity would not be undertaken unless the environmental clearance
was accorded by the Central Government. Same thought was carried and
finds expressly stipulated in the Notification dated 14-9-2006 issued by the
Central Government in supersession of the Notification dated 27-1-1994. The
Notification dated 14-9-2006 directed that the required construction of new
projects or activities or the expansion or modernisation of existing projects or
activities listed in the Schedule to the notification entailing capacity addition
with change in process and or technology would be undertaken only after prior
environmental clearance from the Central Government or as the case may be
by the State Level Environment Impact Assessment Authority. Clauses 2 and

1 Patel Vipulkumar Ramjibhai v. Union of India, 2012 SCC Onl.ine Guj 3408 : (2012) 3 Guj LR
2312
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4 of the Notification deal with requirements of prior environmental clearance
and categorisation of projects and activities respectively. Under Clause 7,
environmental clearance process comprises of four stages in sequential order,
namely, (1) Screening, (2) Scoping, (3) Public Consultation, and (4) Appraisal.

3. The appellant set up a steel plant at Village Samakhiyali, for
manufacturing various products after having received no-objection certificate
from Gujarat Pollution Control Board (“GPCB", for short) on 25-2-2005,
which thereafter granted consent vide Authorisation Order dated 10-11-2005
for manufacture of pig iron, steel billets/slabs, steel bars and rods, etc.

4. The appellant had set up the plant and begun manufacturing process
and later by its letter dated 30-11-2007 applied for environmental clearance.
On 20-2-2008, the Government of India, Ministry of Environment and Forests
granted environmental clearance, the relevant portions of the Clearance being:

“2.0. The Ministry of Environment and Forests has examined the
application. It is noted that M/s Electrotherm (India) Ltd. have proposed
expansion of Pig Iron Plant (150 to 350 TPD) with Captive Lignite/Coal
char based Power Plant (24 MW) and WHRB (6 MW) at Samakhiyali,
Bhachhu, Kutch, Gujarat. Total project area is 100.6276 ha and expansion
will be carried out in 20.79 ha. No national park of wildlife sanctuary is
located within 10 km ... Total cost of project is Rs 90.00 crores....

3.0. Iron ore will be reduced in a blast furnace. ESP dust collectors,
venture scrubbers, bag letters will be provided to control are emissions
from WHRB, AFBSC, boiler, crusher house, etc. Gas will be cleaned in
GCP. Total water requirement of 650 m3/day will be supplied by Gujarat
Water Supply and Sewage Board (GWSSB), zero discharge will be adopted.
Fine particles of coke, iron ore and ETP sludge will be recycled and reused
in the process. BF slag will be sold o cement manufacturers to be used for
road construction. Fly ash will be used in the captive brick manufacturing
plant. Char from the sponge iron plant will be 100% utilised in the FBC

boiler.
4.0. Public hearing/Public consultation meeting was held on
12-6-2007.

5.0. The Ministry of Environment and Forests hereby accords
environmental clearance to the above project under EIA Notification
dated 14-9-2006 subject to strict compliance of the following
conditions....”

The environmental clearance then sets out certain specific conditions and
general conditions.

5. The appellant thereafter, applied for expansion of steel plant. The
matter was dealt with in the Ninety-first Meeting of the Reconstituted Expert
Appraisal Committee (Industry) held during 9-2-2009 to 11-2-2009. The
appellant had informed that public hearing for the previous project was held
on 12-6-2007 and that the proposed expansion would be within the existing



@ SCC Online Web Edition, Copyright © 2020

Page 6 Friday, August 07, 2020
Printed For: LIFE .

ONLINEY SCC Online Web Edition: http:/fwww.scconline.com
rue Print“' TruePrint™ source: Supreme Court Cases

ELECTROTHERM (INDIA) LTD. v. PATEL 305
VIPULKUMAR RAMIIBHAT (U.U. Lalit, J.)

industrial premises and no extra land would be required. The matter was dealt
with by the Committee and the relevant minutes were:

“PAs vide letter dated 29-12-2008 informed that public hearing for
the previous project was held on 12-6-2007, for which, environmental
clearance was accorded vide Ministry’s Letter No. J-11011/503/2006/1A-
[I(T) dated 20-2-2008. It is also informed that proposed expansion will be
within the existing industrial premises and no extra land will be required.

b M/s Electrotherm (India) Ltd. have proposed for the expansion of steel
plant at Milestone No. 310 of NH No. 8A, Village Samkhiyali, Taluka
Bhachau, Kutch, Gujarat. PAs have mentioned that sponge iron, DI pipes,
steel rolling mill, induction furnace are existing after getting *‘NOC” from
GPCB. Environment clearance for pig iron plant and CPP (30 MW) is
accorded vide letter dated 20-2-2008. Expansion will be carried out in

c 20.24 ha within the existing industrial premises of 100.62 ha. No national
park/wildlife sanctuary/reserve forest is located within 10 km radius of the
project site. Total cost of the project is Rs 274.00 crores. Rs 5.89 crores and
Rs 0.40 crores will be earmarked towards total capital cost and recurring
cost/annum for environmental pollution control measures. ...

Iron ore (65,400 MTPM), limestone (8856 MTPM), manganese ore

d (465 MTPM), quartizite (1068 MTPM), dolomite (2471 MTPM) and lime

dolofines (968 MTPM) will be used as raw material.

Sponge iron will be produced using DRI method. Iron oxide will be
chemically reduced to “hot metal” in blast furnace. Sinter plant will use
iron ore fines, mill scales and flue dust. Sinter produced will be used in
BF billets from steel melt shop (SMS) will be put into billet in reheating
furnace. Reheated billets will be used to manufacture TMT bars. Pig iron
will be heated in induction furnace (IF) to prepare duct iron pipes. Scrap
and sponge iron will be changed to IF and then poured to ladle refining
furnace (LRF) and then molten material will be changed to continuous
casting machine (CCM) to produce billets, rods and bars. Waste gases from
DRI will be used in WHRB. No AFBC is proposed during expansion.

ESP will be provided to WHRB. Waste gases will be used in waste
f heat recovery boiler (WHRB) before disposing of through stack. Fugitive

emissions will be controlled by dust suppression measures. Gas cleaning
system will be provided to BF. Bag filters/wet cleaning system will be
provided to BF. Bag house will be provided to pig iron plant. ESP will
be provided to sinter plant. Multi-cyclone will be provided to re-heating
furnace. Bag filters will be provided to product handling and transfer

g points. Dust suppression system i.e. water sprinkling will be provided to
conveyer, transfer points, loading and unloading areas.

Total water requirement from Gujarat Water Infrastructure Lid.
(GWIL) will be 2165 m3/day. PAs submitted the water allotment letter
dated 22-10-2008 from GWIL. Air-cooled condenser will be provided to
WHRB. The waste water from power plant will be treated in neutralisation

h plant. Treated waste water will be used for water sprinkling during dust
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suppression and green belt development. Sewage will be disposed of
through septic tank and soak pit.

Fly ash (2820 MTPM), bed ash (600 MTPM) will be used in
captive brick manufacturing plant and additionally have a tie up with
cement manufacturing units. Coal char (5400 MTPM) will be used in
existing power plant. Slag (5124 MTPM) will be sold to cement/brick
manufacturing units. Iron ore [ines, mill scale, flue dust, etc. will be
used in sinter plant. BF slag will be granulated and provided to cement
manufacturers. Used/Spent oil will be sold to authorised recyclers.

Out of total 100.62 ha, green belt is earmarked for 8 ha in existing and
5.47 ha in proposed expansion. Thus, total 13.47 ha is proposed for the
green belt development. Coke, coal and waste heat from DRI will be used
ax% foel...."

6. After setting out the details of the proposed expansion of the project as

aforesaid, the decision of the Expert Committee was as under:

“The Expert Committee (Industry) decided that PAs may be
communicated the above ‘TORs’ for the preparation of EIA/EMP. As soon
as the draft EIA/JEMP Report is prepared as per the ‘General Structure
of EIA” given in Appendices III and ITI-A in the EIA Notification, 2006,
the same may be submitted by the PAs to MoEF for prior environmental
clearance. PAs informed to the Committee that environment clearance has
been accorded to M/s Electrotherm India Ltd. for the existing plant vide
letter dated 20-2-2008 with public hearing on 12-6-2007 and requested for
the exemption. The Committee considered the request and exempted from
the public hearing as per Para 7(ii) of the EIA Notification, 2006 due to
no additional land requirement, groundwater drawal, utilisation of DR and
BF gases in WHRB & char in AFBC boiler, fly ash and BF slag to cement
manufacturers, etc.”

7. The matter was thereafter considered for grant of environmental

clearance which came to be granted by the Government of India, Ministry of
Environment and Forests by communication dated 27-1-2010, relevant portion
of which was:

“The Ministry of Environment and Forests has examined the
application. It is noted that proposal is for the expansion of Steel Plant at
Milestone No. 310 of NH No. 8A, Village Samkhiyali, Taluka Bhachau.
Kutch, Gujarat by M/s Electrotherm India Ltd. Expansion will be carried
out in 21.43 ha within the existing industrial premises of 11.46 ha.
No national park/wildlife sanctuary/reserve forest is located within 10
km radius of the project site. Total cost of the project is Rs 274.00
crores. Sponge iron, DI pipes, steel rolling mill, induction furnace are
existing after gefting “no-objection certificate” from Gujarat Pollution
Control Board (GPCB). “Consent to establish” is also obtained from
GPCB vide Consent No. PC/CCA/KUTCH-294/28080 dated 13-9-2006
and PC/CCA-KUTCH-294(3)13208 dated 30-4-2008. Environmental
clearance for the existing plant (Pig Iron Plant and Captive Power Plant)
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(30 MW) is accorded vide Ministry’s Letter No. J-1101 1/503/2006-1A-11(I)
dated 20-2-2008. Following are the details of the existing and proposed
facilities:

Sl No. Prodiuicts i Production Capacity (MTPM)
Existing Proposed Total

I Sponge iron 6000 18,000 24,000

2. DI pipes : 4000 12,000 16,000

3. Caplive power 30 MW 15 MW 45 MW

WHRB 6 MW 15 MW 21 MW

FBC 24 MW 24 MW
4. Pig iron (blast furnace) 4500 : 18,600 23,100 :
5 § Sinter plant — 32,400 32,400
6. Steel rolling mill 5833 10,500 16,333 :

7. MS billets/bars 5833 30,000 35,833

i A Stainless steel billets 25,000 gt 25,000

P9 Alloy nickel : 416 — 416
HN i) Induction furnaces : 17 sets/month — 17 sets :
11 Eleclric cycle i 83 sets/month — 83 sets
and vehicle :

3.0. Sponge iron will be produced using DRI method. Iron oxide will
be chemically reduced to “hot metal” in blast furnace (BF). Sinter plant
will use iron ore fines, mill scales and flue dust. Sinter produced will be
used in BF. Pig iron will be heated in induction furnace (IF) to prepare duct
iron pipes. Scrap and sponge iron will be charged to IF and then poured
to ladle refining furnace (LRF) and then molten material will be changed
to continuous casting machine (CCM) to produce billets, rods and bars.
Billets from steel melt shop (SMS) will be put into reheating furnace to
manufacture TMT bars. Waste gases from DRI will be used in WHRB. No
AFBC is proposed during expansion since it already exists.

4.0. Electrostatic precipitator (ESP), dust settling chamber (DSC), after
burning chamber (ABC), gas cleaning system with bag house, bag filters,
multi-cyclones, dust collectors, stack of adequate height, dust suppression
and extraction system will be provided to control air emissions. Total
waler requirement from Gujarat Water Infrastructure Lid. (GWIL) will
be 2165 m3/day and water is allotted vide letter dated 22-10-2008. No
groundwater will be utilised. Air-cooled condenser will be provided to
WHRB. No waste water will be discharged from sponge iron plant, pig
iron plant, sinter plant, WHRB power plant, TMT bar plant, BI pipe and
induction/arc furnace. The waste water from power plant will be treated
and used for dust suppression and green belt development. Coal char will
be used in existing power plant, coal dust in the boiler, iron ore fines, mill
scales, flue dust, etc. in sinter plant. Fly ash will be used in captive brick
manufacturing plant and also provided to cement manufacturing units.

Slag will be sold to cement/brick manufacturing units. Bed ash will be
disposed off in secured landfills.
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5.0. Public hearing for the existing plant was held on 12-6-2007 and
is exempted for the proposed exemption as per Para 7(ii) of the EIA
Notification, 2006.”

8. On or about 10-5-2010, Respondent 1 herein filed Special Civil
Application No. 5986 of 2010 in the High Court of Gujarat, in public
interest, seeking revocation of environment clearance granted to the appellant
for expansion of its plant. It was submitted inter alia that as a result of
expansion, the proposed capacity and activities of the appellant were to increase
substantially and that the environmental clearance granted for expansion of
plant was not in conformity with the EIA Notification of 2006. The appellant
which was Respondent 3 in the High Court, in its reply submitted inter alia
that the petition was not in public interest and Respondent | was set up by
the business rivals of the appellant and that the appellant had complied with
all the norms and requirements and was rightly granted environment clearance
for expansion of the plant. The responses filed on behalf of the Ministry of
Environment and Forests, Government of India and Gujarat Pollution Control
Board also submitted that the environmental clearance was rightly granted
and that the activities of the appellant were periodically and regularly being
monitored to ensure that stipulated environmental safeguards were complied
with.

9. After hearing rival submissions, the High Court by its judgment and
order dated 11-5-2012! allowed Special Civil Application No. 5986 of 2010
principally on the ground that the environmental clearance dated 27-1-2010
was granted without there being public consultation or public hearing which
was a mandatory requirement under the 2006 Notification. The observations
of the High Court in that behalf were as under: (Parel Vipulkumar case!, SCC
OnLine Guj paras 18-19)

“18. The facts to a certain extent have disturbed us for the simple
reason that Respondent 3 set up its unit of steel plant in the year
2005 and started operating the same full-fledgedly. However, till 2008
they had no environmental clearance and it is only for the first time
vide order dated 20-2-2008 that environmental clearance was granted
and that too for expansion. Subsequently, once again in 2009, they
applied for environmental clearance as they proposed to increase the
production capacity almost three times the existing capacity, for which also
environmental clearance was granted but without giving any public hearing
or public consultation.

19. Thus, the only question for our consideration is as to whether the
environmental clearance dated 27-1-2010 can be termed as illegal in the
absence of public consultation or public hearing as mandatorily provided
by Notifications dated 2006. We agree with the learned counsel Mr Oza
that there is a basic flaw in the environmental clearance granted in favour of
Respondent 3. It is apparent that when public hearing took place in the year
2007, the same was on the basis of the first application which Respondent 3

| Patel Vipulkumar Ramjibhai v. Union of India. 2012 SCC OnLine Guj 3408 : (2012) 3 Guj LR
2312
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had preferred for expansion of the steel plant. Objections were raised by
the persons concerned. However, when environmental clearance came to
be granted vide order dated 27-1-2010 pursuant to the second application
dated 8-6-2009 preferred by Respondent 3 for enhancing the production
capacity, the requirement of public hearing/public consultation was waived
by the authority on the assumption that in the year 2007 public hearing
was already undertaken. It is undisputed that in the year 2007 when the
public hearing was given, the objections and suggestions were laken into
consideration by the authority and environmental clearance was accorded
in the year 2008 but, thereafter, when the second application was preferred
dated 8-6-2009 for enhancing the production capacity by more than double,
people were not made aware of this proposal of Respondent 3 and the
authority proceeded to accord environmental clearance waiving public
hearing.”

The High Court also placed reliance on the pronouncement of this Court in
Lafarge Umiam Mining (P) Lid. v. Union of India®. The High Court thus set
aside environmental clearance dated 27-1-2010 and directed the appellant to
stop operations of the entire plant and further directed that the operations
could be restarted only after fresh environmental clearance was accorded in its
favour by the Ministry of Environment and Forests and the Union of India. The
decision of the High Court is presently under challenge.

10. In this appeal by special leave, this Court issued notice on 15-5-20123
and by further order dated 18-5-2012%stayed the operation of the judgment and
order of the High Court. It also directed the Central Pollution Control Board to
file status report in respect of plant and compliance with statutory requirements

L]

(2011) 7 SCC 338
Electrothem (India) Ltd. v. Patel Vipulkumar Ramjibhai, SLP (C) No. 16860 of
2012, order dated 15-5-2012 (SC), wherein it was directed:

“Issue notice. Ms Bina Madhavan, Advocate accepts notice on behalf of
Respondent 1. Respondents 2, 3 & 4 may be served dasti returnable on Friday,
18-5-2012. In addition, learned Standing Counsel may also be served. Required
notices may be given to the learned counsel for the petitioner today itself.”
Electrothem (India) Ltd. v. Patel Vipulkumar Ramjibhai, SLP (C) No. 16860 of
2012, order dated 18-5-2012 (SC), wherein it was directed:

“The learned counsel for the parties have exchanged the affidavit. List this
matter in the 3rd week of July 2012. In the meanwhile, the parties may file
additional documents, if any. In the meantime, the order passed by the High Courlt
dated 11-5-2012 in Special Civil Application No. 5986 of 2010 to the extent that the
establishment should be closed is stayed for the time being and the declaration that
the environmental clearance dated 27-1-2010 is illegal and not tenable in law is kept
in abeyance. This order is being passed on the undertaking given by the Union of
India and the Central Pollution Control Board that they would monitor and ensure
the compliance of the statutory requirements to curb the menace of pollution. The
Central Pollution Control Board shall file the status report in this regard by the 2nd
week of July 2012.”

(5]

-



®

SEE

[ONLINEY
rue Print

SCC Online Web Edition, Copyright © 2020 Qg
Page 11 Friday, August 07, 2020

Printed For: LIFE .

SCC Online Web Edition: http:/iwww.scconline.com
TruePrint™ source: Supreme Court Cases

310 SUPREME COURT CASES (2016) 9 SCC

by the appellant. On 18-7-2012, an affidavit was filed on behalf of CPCB
stating that during its visit half of the plant was not in operation and as _such
actual compliance with the statutory requirements could not be ascertained.
It further stated that the industry of the appellant was non-compliant with
pollution standards in one or the other arca and made certain recommendations.

11. The matter was thereafter taken up on 22-4-2014° when the following
order was passed by this Court:

“The matter has been almost fully heard. Having regard to the
submissions of the learned Senior Counsel and the Notifications of 1994
and 2006, it has become necessary to get the joint inspection done of
the petitioner’s project from the Gujarat Pollution Control Board and
Central Pollution Control Board (CPCB) and report submitted to this
Court whether the petitioner has complied with the recommendations
of the Central Pollution Control Board which are specified in Para 7
of the affidavit of Mr R.K. Purohit, Senior Executive Director of the
petitioner in response to the affidavit of Central Pollution Control Board
dated 18-7-2012.

We, accordingly, direct the Central Pollution Control Board and
Gujarat Pollution Control Board to make a joint inspection of the
petitioner’s project in the 3rd week of June, 2014 and report about the
compliance with the recommendations as set out in the above affidavit. The
report shall be submitted on or before 5-7-2014. We make it clear that if
from the report it transpires that the petitioner has not yet complied fully
with the recommendations specified in the affidavit noted above, the special
leave petition shall have to be dismissed. On the other hand, if the full
compliance with the above recommendations is found to have been made,
the impugned order of the High Court will be set aside....”

12. In the affidavit filed on 7-7-2014, on behalf of CPCB, it was stated inter
alia that pursuant to the order dated 22-4-2014° passed by this Court, a joint
inspection was carried out as directed and that the industry of the appellant had
complied with most of the recommendations, though there were still certain
shortcomings.

13. The matter was thereafter taken up for hearing. Appearing in support
of the appeal Dr A.M. Singhvi, learned Senior Advocate submitted that most
of the recommendations made in the affidavit dated 18-7-2012 having been
complied with, the matter now stood in a narrow compass. Mr Huzefa Ahmadi,
learned Senior Advocate appearing for Respondent 1, however, submitted that
the infirmity on account of absence of public hearing/public consultation which
is a mandatory requirement under the EIA Notification of 2006, rendered the
environmental clearance dated 27-1-2010 invalid and illegal.

14. The facts on record are clear that while granting environmental
clearance on 20-2-2008, public consultation/public hearing was undertaken
on 12-6-2007. As on that date the status of the project was that the capacity
of pig iron plant was to be 350 TPD, power plant to be 24 MW, the total

5 Electiothem (India) lid. v. Pate! Vipulkumar Ramjibhai, SLP (C) No. 16860 of 2012, order
dated 22-4-2014 (SC)
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cost of the project was Rs 90.00 crores and the total water requirement
was 650 m3/day. The High Court was absolutely right that after expansion
the capacity of the plant was to increase threefold. The tabular chart given
in environmental clearance dated 27-1-2010 itself shows the tremendous
increase in the capacity. Consequently, the pollution load would naturally be
of greater order than the one which was contemplated when the earlier public
consultation/public hearing was undertaken on 12-8-2007. Further, the water
requirement had also risen from 650 m?/day to 2165 m?*/day. The increase in
pollution load and water requirement were certainly matters where public in
general and those living in the vicinily in particular had and continue to have
a stake.

15. Public consultation/Public hearing is one of the important stages while
considering the matter for grant of environmental clearance. The minutes of the
meetings held on 9-2-2009 to 11-2-2009 show that the request of the appellant
for exemption from the requirement of public hearing was accepted by the
Committee. The observations of the Committee suggest that there would be
no additional land requirement, groundwater drawal and certain other features.
However, the water requirement, which is a community resource, was definitely
going to be of greater order in addition to the fact that the expansion of the
project would have entailed additional pollution load.

16. It must be stated here that after the EIA Notification of 2006, a draft
Notification was issued on 9-1-2009 wherein an amendment was suggested in
Para 7(ii) of the EIA Noltification dated 14-9-2006 to the effect that in cases
of expansion of projects involving enhancement by more than 50% holding of
public consultation/public hearing was essential; implying thereby that in cases
where expansion was less than 50% public consultation/public hearing could be
exempted. Without going into the question whether public consultation/public
hearing could be so exempted, it is relevant to note that this idea in the draft
Notification was not accepted, after a Committee constituted to advise in the
matter had given its report on 30-10-2009 to the contrary. As a resullt, the final
Notification dated 1-12-2009 did not carry or contain the amendment that was
suggested by way of draft notification. Consequently, no exemption on that
count could be given when the environmental clearance came to be issued on

27-1-2010.

17. In Lafarge? public consultation/public hearing was considered and
found to be mandatory requirement of the environmental clearance process
by this Court. In its conclusions culled out in para 122(xiv) as regards public
consultation/public hearing, it was observed by this Court: (SCC p. 384)

“J22. ... (xiv) The public consultation or public hearing as it
is commonly known, is a mandatory requirement of the environment
clearance process and provides an effective forum for any person aggrieved
by any aspect of any project to register and seek redressal of his/her
grievances.”

2 Lafarge Umiaim Mining (P) Lid. v. Union of India, (2011) 7 SCC 338
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18. At the same time, the observations by this Court®> while summing up
the discussion in para 119 are quite eloquent: (Lafarge case?, SCC p. 380)

“119. ... It cannot be gainsaid that utilisation of the environment and
its natural resources has to be in a way that is consistent with principles
of sustainable development and intergenerational equity, but balancing of
these equities may entail policy choices. In the circumstances, barring
exceptions, decisions relating to utilisation of natural resources have to
be tested on the anvil of the well-recognised principles of judicial review.
Have all the relevant factors been taken into account? Have any extraneous
factors influenced the decision? Is the decision strictly in accordance with
the legislative policy underlying the law (if any) that governs the field? Is
the decision consistent with the principles of sustainable development in
the sense that has the decision-maker taken into account the said principle
and, on the basis of relevant considerations, arrived at a balanced decision?
Thus, the Court should review the decision-making process to ensure that
the decision of MoEF is fair and fully informed, based on the correct
principles, and free from any bias or restraint.”

19. In terms of the principles as laid down by this Court in Lafarge?, we find
that the decision-making process in doing away with or in granling exemption
from public consultation/public hearing. was not based on correct principles
and as such the decision was invalid and improper.

20. At the same time, we cannol lose sight of the fact that in pursuance of
environmental clearance dated 27-1-2010, the expansion of the project has been
undertaken and as reported by CPCB in its affidavit filed on 7-7-2014, most
of the recommendations made by CPCB are complied with. In our considered
view, the interest of justice would be subserved if that part of the decision
exempting public consultation/public hearing is set aside and the matter is
relegated back to the authorities concerned to effectuate public consultation/
public hearing. However, since the expansion has been undertaken and the
industry has been functioning, we do not deem it appropriate o order closure of
the entire plant as directed by the High Court. If the public consultation/public
hearing results in a negative mandate against the expansion of the project, the
authorities would do well to direct and ensure scaling down of the activities
to the level that was permitied by environmental clearance dated 20-2-2008.
[f public consultation/public hearing reflects in favour of the expansion of the
project, environmental clearance dated 27-1-2010 would hold good and be fully
operative. In other words, at this length of time when the expansion has already
been undertaken, in the peculiar facts of this case and in order to meet ends of
justice, we deem it appropriate to change the nature of requirement of public
consultation/public hearing from pre-decisional to post-decisional. The public
consultation/public hearing shall be organised by the authorities concerned in
three months from today.

21. This appeal, therefore, stands disposed of with the aforesaid
modifications. No order as o costs.

2 Lafarge Umiamm Mining (P) Ltd. v. Union of India, (2011) 7 SCC 338
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undertaken at the site in question. The impugned Office Memoranda do not even take
note of this aspect and suffer from the infirmity of non-application “of mind.
Furthermore, the impugned Office Memoranda also offend the doctrine of “Expressio
unius est exclusion alterius”. Since the law provides performance of acts in' a particular
manner, the impugned Office Memoranda under the garb of ‘gulde;llnes , cannot be
permitted to alter the same completely; being prejudicial to the principal law.

79. The impugned Office Memoranda do not even advert themselves to how the
interest of the environment would be protected in cases where the projects have
substantially progressed. It does not even refer as to how detrimental effects on
environment would be taken care of, if the Project Proponent is permitted to file an
application and claim Environmental Clearance after the project is at a very advanced
stage of completion.

80. The impugned orders have been titled as ‘Office Memorandum’ and content of
the orders captioned as ‘guidelines’ but in fact, are Office Memoranda which directly
vary the substantive law in force. This has been adopted by the Ministry as a via-
media to bypass the statutory requirements of law or for truncating the prescribed
process of environmental protection, in terms of Notification of 2006. These Office
Memoranda not only substantially amend or alter its application but even frustrate the
requirements of the existing law. The impugned Office Memoranda vest in the
authorities an unguided and unfettered discretion, both in regard to processing of
application and in condonation of violation already committed by the Project
Proponent. It is a very pertinent defect in terms of administrative law jurisprudence,
An unguided and unreasonable discretion is bound to result in arbitrary exercise of
powers. The MoEF being the controlling Ministry, all the expert bodies under it would
be duty bound to carry out its directives even if it is unreasonable and unjustifiable.
The expression ‘serious violations’, which will entitle the Ministry to outrightly reject an
application, has neither been defined nor explained in the Office Memoranda. It is left
in the absolute discretion of the Ministry as to which cases would be permitted as
cases of serious violations and exclude others. The foundation of these Office
Memoranda being that projects which are already under way and even have
substantially progressed, can file an application for grant of Environmental Clearance,
which has to be considered in accordance with these Office Memoranda, is an approach
which is completely prohibited in terms of the Notification of 2006. The reservation of
such unguided and absolute right by the Ministry in itself would necessarily have an
element of discrimination and arbitrariness. The Office Memoranda do not spell out any
rational or proper differential criteria for condonation or otherwise of the violations
stated to have been committed by the Project Proponent.

81. The MoEF has issued three Office Memoranda dated 16" November, 2010, 12"

December, 2012 and 27" June, 2013. All these Office Memoranda have the same
feature, that is, instances of project commencement and their construction without
obtaining Environmental Clearance, have been brought to the notice of the Ministry.
There is no reason, much less a plausible justification recorded in any of these Office
Memoranda, as to why such violations have been continued year after year. If the
intention was to make it a one-time settlement, to serve the economic and public
interest, then MOEF ought not to have issued any further extension to the Office
Memorandum of 2010. Repetitive condonation of violation of law would only aim at
encouraging violators to fiout the law repeatedly. At this stage, we may also deal with
the submission made on behalf of the Respondents that issuance of these Office
Memoranda was justifiable on the basis of the doctrine of necessity or implied power.
This submission is entirely ill-founded, Firstly, we fail to understand as to why the
Ministry should take a step for condoning violation of law which was not within its
jurisdiction and secondly why should it prescribe a methodology contrary to law.



IR

. SCC Online Web Edition, Copyright © 2018
SCC Page 43 Tuesday, November 27, 2018
[ONLINE @ Printed For: LIFE .

The st wople gl remerch]” SCC Online Web Edition: hitp:/Mww.scconline.com

Doctrine of necessity does not operate on the axis of illegality and violations. Even if
the doctrine of necessity could have any application on the facts of the present case
then, the necessity could be at best a onetime scheme rather than providing a
regulatory and parallel mechanism in violation of the law in force, which would negate
the substantive provisions of the law in fact. It is a settled canon of law that
Government cannot issue directions which would encourage violation of law on the one
hand and frustrate the object of law on the other. Mandatory principle of proper
governance and even the law is that the authorities must enforce the law and ensure
that the public respects the law. This is the fundamental essence of the Rule of Law.
Even on this count, the Office Memoranda would amount to improper use of power,
whether administrative or executive,

82. Upon proper analysis of the language of these Office Memoranda and the law
( rred herein after), these Office Memoranda whether they be issued as
administrative orders or issued in exercise of executive power, are not clarificatory or
supplementary to the Notification of 2006. On the contrary, under no uncertain terms,
,they are sucp)j—.tlng the Notification of 2006 ‘and are in complete derogation to the
aws in force,

3. The e Memoranda have been issued without proper application of mind,
where casualty is the Notification of 2006 and the environment. The authorities have
not even ventured to examine that these Office Memoranda which allegedly take
recourse to the Notification of 2006 are incapable of complying with thg procedure of
Screening, Scoping, Public Consultation and Appralsal even substanttalia For instance,
site selection itself is a part of this process and if the construction has”already been
completed substantially or otherwise, this criteria and other relevant considerations
would be rendered irrelevant. Similarly the purpose of public hearing is to hear
objections of the public at large in relation to all facets of the proposed project
including site selection, its impact on environment, on their way of life and what
directions are required to be issued to protect the environment and adjacent
inhabitation or agricultural activities If any - before any activity of the project is
undertaken. All these requirements would be rendered otiose and irrelevant. Thus,
even if the two most important aspects of the Notification of 2006 would not be
complied with still the Office Memoranda would contemplate issuance of
Environmental Clearance to these projects. This brings to the surface that the Ministry
has not exercised its jurisdiction, even if vested in it, In accordance with law. The
above are the few patent and serious infirmities In the Office Memoranda. An attempt
is made to save them and their legality under the shelter of exercise of executive
power. Certainly, the executive power of the Government Is very wide. We have
already dealt with the executive power by the State at some length above. Even if
these instructions or orders are deemed to have been issued in exercise of executive
power, even then, they have to be supplemental to and not to supplant, the law.

84. In the case of Union of India (UOI) v. K.P, Joseph, AIR 1978 SC 303, dealing
with the question whether Respondent No. 1 in that case was entitled to the benefit of
ex-military personnel on re-employment, in view of the administrative instructions
that had been issued in absence of rules framed under Article 309 of the Constitution,
the Supreme Court while confirming the judgment of the High Court of Mysore held as
under:

"9. Generally speaking, an administrative Order confers no justiciable right, but this

rule, like all other general rules, is subject to exceptions. This Court has held in

Sant Ram Sharma v. State of Rajasthan, (1968) 1I LL) 830 SC that although

Government cannot supersede statutory rules by administrative instructions, yet, if

the rules framed under Article 309 of the Constitution are silent on any particular

point, the Government can fill up gaps and supplement the rules and issue
instructions not Inconsistent with the rules already framed and these instructions
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will govern the conditions of service.” ~

85. The Supreme Court had also taken a similar view in the case of Sant Ram
Sharma v. State of Rajasthan, AIR 1967 SC 1910, where the Court clearly held that
Government cannot amend or supersede statutory rules by administrative instructions,
but, if the rules are silent on any particular point, the Government can fill up the gaps
and supplement the rules and issue Instructions not inconsistent with the rules already
framed. Similarly, in the case of M. Srinivasa Prasad v. The Comptroller and Auditor
General of India, (2007) 10 SCC 246, the Supreme Court held that if the statutory
rules in force are absent or are silent on an particular aspect, then, executive orders
can fill up such lacunas. The administrative instructions wo normally have no force
of law and would relate to matters procedural ilﬁ%ﬁ?ﬁﬁﬂ#ﬁ%ut affecting substantive
rights or obligations.

86. The executive Instructions too cannot go beyond the executive power, which
can also not be beyond the statutory provisions under which they are exercised.
Furthermore, such instructions should not be vague or uncertain and must provide
proper guidelines. By executive instructions, the authority issuing them cannot open
new heads. The executive instructions within these confines should be issued only
when there are no statutory provisions on the subject. They would also be issued to
supplement statutory provisions, to ensure their proper application. In the case of
Indra Sawhney etc. v. Union of India, etc., 1992 Supp (3) SCC 217, Supreme Court
mandated that such propositions are unexceptionable and executive instructions which
go contrary to statutory provisions or the rules under Article 309 or any other statutory
rules, shall not be operative to the extent they are contrary to the statutory provisions
or rules. In the case of M.C. Mehta v. Union of India (UOI), (Supra), not only that the
Court reiterated these principles but even questioned MoEF's intent to legalise the
commencement or continuance of mining activity without compliance to the
stipulations of the Notification of 2006. However, it was observed that in any case, a
statutory notification cannot be notified by issuance of circular. Such actions
demonstrate non-sensitivity of MoEF to the principles of sustainable development and
the object behind the issuance of the notification.

These principles would be equally applicable to the exercise of administrative power
either by issuance of guidelines or Office Memoranda. A Bench of this Tribunal while
dealing somewhat similar situation in the case of Himmat Singh Shekhawat v. State of
Rajasthan, 2015 All (I) NGT Reporter (1) (Delhi) 44 held as under:

"58. This power to issue guidelines is not a general power but is a specific power
with inbullt limitations. The limitations are that, such guidelines would alone be for
the purposes of categorizing upon scrutiny of applications, projects that would fall
under Category B1’ and ‘B2’ respectively with specific exclusion of the projects
specified under Item 8(b) of the Schedule. Restrictive power to issue guidelines, is
further illustrated, by the fact that Clause 2 of the Notification of 2006 does not
contemplate any such categorization except projects falling under Category ‘A" and
‘B’ only. The purpose appears to be that the power of State Level Appraisal
Committees to bifurcate projects into ‘B1’ and ‘B2’ categories respectively should
not be unguided and unchecked. Prescription of such guidelines could be done by
issuance of appropriate Office Memorandum or orders as the power to issue such
guidelines has been vested in MoEF under the statutory provisions. But the greater
part of such Office Order or Office Memorandum should be such that it would not
vary the content or be contrary-to the statutory provisions which are in place by
virtue of enacting such provisions either by primarily legislative or delegated
legislative power.

59. It is a settled principle that legislature can only delegate to an outside body

subordinate or ancillary legislative power for carrying out a policy of the act. The
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body to whom such power is delegated is required to act strictly within the
framework of such delegated powers. Such power is incidental to the exercise of all
powers in as much as it is necessary to delegate for the proper discharge of all the
public duties. It is because the body constituted should act in the manner Indicated
in law and should exercise its discretion by following the procedure therein itself or
by such delegation as is permissible. Unlike the situation the judges are not allowed
to surrender their judgments to others. The legislature and executive can delegate
powers within the framework of law. It is an axiom of Constitutional law that
representative legislative bodies are given the legislative powers because the
representative Government vested in the persons chosen to exercise the power of
voting taxes and enacting laws which is the most important and sacred trust known
to civil Government. The Delegation has its own restrictions. For instance, the
legislature cannot delegate Its functions of laying down legislative policy in respect
of a measure and its formulation as a rule of conduct. A memorandum which is
nothing but administrative order or instruction cannot amend or supersede the
Statutory Rules adding something therein which would specifically alter the content
and character of the Notification itself. It has been consistently reiterated with
approval by the Hon'ble Supreme Court that administrative practice/administrative
order cannot supersede or override the statutory rule of Notification and it is stated
to be a well settled proposition of law.

The delegated power is primarily for carrying out the purposes of the Act and this
power could hardly be exercised to bring into existence a substantive right or
obligation or disabilities not contemplated by the provisions of the Act or the
primary Notification. A Constitution Bench of the Hon'ble Supreme Court in the case
of Sant Ram v. State of Rajasthan, AIR 1965 SC 1910, while dealing with the scope
of executive instructions held that instructions can be issued only to supplement
the statutory rules and not to supplant it. Such instructions should be subservient
to the statutory provisions. They would have a binding effect provided the same has
been issued to fill up the gaps between the statutory provisions and are not
inconsistent with the said provisions. (Reference in regard to the above can be
made In Re: The Delhi Laws Act, 1912, AIR 1951 SC 332, P.D. Aggarwal v. State of
U.P., (1987) 3 SCC 622, Ram Sharma v. State of Rajasthan, (1968) I ILL) 830 SC,
Mahender Lal Jaine v. State of Uttar Pradesh, (1963) Supp. 1 SCR 912, Naga
People's Movement of Human Rights v. Union of India, AIR 1998 SC 431).

60. In the case before the Tribunal, specific challenge has been raised to the Office
Memorandum dated 24'" December, 2013 on the ground that it violates the above
stated principles, in as much as by an Office Memorandum, guidelines for ‘B1’, ‘B2’
categories cannot be provided and thus, it runs contra to the statutory provisions.
We may also notice here that vide this memorandum, besides providing guidelines
for categorization of B1’, ‘B2’ projects under Clause (iii) of paragraph 2, MoEF has
taken a decision that river sand mining project with mine lease area of less than 5
hectares may not be considered for grant of Environmental Clearance and river sand
mining projects with mining lease areas of equal or more than 5 hectares but less
than 25 hectares will be categorized '‘B2’, that too subject to the restrictions stated
in that Office Memorandum. Though, the Applicants have primarily raised a
challenge in regard to the former only, but bare reading of the Notification has
brought before us the question in regard to the latter as well. Dealing with the
former challenge afore-noticed, it is clear that Clause 7 of the Notification of 2006
provides for further categorization of projects falling under Category ‘B’ into 'B1’
and 'B2'. Though Clause 2 of the said Notification does not contemplate any
classification other than ‘A’ and 'B’, but, there is no challenge raised before us to
the Notification of 2006 and we see no reason to go into that aspect. The
Notification of 2006 ex facie permits classification of Category '‘B’.projects and that
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discretion has been vested in State Level Expert Appraisal Committee, which, upon
scrutiny of the applications has to take the decision. This discretion vested in the
Committee is ought to be controlled by the issuance of guidelines by MoEF, MoEF

had issued two guidelines, one on 24" June, 2013 and the other on 24" December,
2013 in relation to further classification and criteria which is to be adopted in that

regard. Since the Office Memorandum dated 24" June, 2013, only relates to brick
earth and ordinary earth and as per that Office Memorandum, such projects where
the excavation area was less than 5 hectares were to be categorized as ‘B2’
projects, subject to the guidelines stated therein they were to be screened in
accordance with the Notification of 2006. Under Paragraph 4(b) of this
Memorandum, restrictions were laid down prohibiting any excavation of brick earth
or ordinary earth within one km of national parks and wild life sanctuaries as well as
it intended to elaborate the cluster situation. If the periphery of one borrow area is
less than 500 m from the periphery of another borrow area and the total borrow
area equals or exceeds 5 hectares, the activity shall become Category '‘B1’ project in
terms of the Notification of 2006 and such activity will be permitted only if the
Environmental Clearance has been obtained in respect of the cluster. If we examine
these two Office Memoranda in the light of the well settled legal principles that we
have referred above, partially both these Office Memoranda cannot stand scrutiny of
law. As far as guidelines or instructions in relation to classification of projects falling
under Category 'B’ into B1’ and ‘B2’ is concerned, the exercise of such power would
be saved on the strength of Clause 7(1) of the Notification of 2006 because it is an
Office Memorandum which provides guidelines for exercise of discretion by the
State Level Expert Committee for such categorization. Thus, it is an exercise of
executive power contemplated under the Notification of 2006. Hence the contention
of the Applicant on that behalf cannot be accepted and deserves to be rejected.

However, in so far as the Office Memorandum dated 24" June, 2013 placing a
prohibition under paragraph 4(b)(i) is concerned, it apparently Is beyond the scope
of such guidelines. Prohibition of carrying on of mining activity or excavation
activity which is otherwise permitted by the Notification of 2006 cannot be done by
an Office Order, because it would apparently run contra to the provisions of
Notification of 2006. In other words, such restriction is not only beyond the scope of
the power vested in MoEF but in fact imposition of absolute restriction in exercise of

delegated power is not permissible. Similarly, the Office Memorandum dated 24
December, 2013 in so far as it declares that river sand mining of a lease area of less
than 5 hectares would not be considered for grant of Environmental Clearance is
again violative of the above settled principles. No such restriction has been placed
under the Notification of 2006 or under the provisions of the Act and the Rules of
1986. The executive therefore, cannot take away the right which is impermissible
under the principle or subordinate legislation. Of course, part of the same Paragraph
2(iii), in so far as it categorizes ‘B2’ projects, covering the mine lease area equal to
or more than 5 hectares but less than 25 hectares is concerned, the same cannot be
faulted in view of the fact that it only provides a criteria or a guiding factor for
determining the categorization of projects. It neither vests any substantive right,
nor any obligation in relation to any matter that is not squarely or effectively
covered under the Notification. This only furthers the cause of fair classification of
projects, which is the primary purpose of the Notification. For these reasons, we

quash paragraph 4(b)(i) of the Office Memorandum dated 24" June 2013 and part
of paragraph 2(iii) in so far as it prohibits grant of Environmental Clearance to the
mine area of less than 5 hectares as being violative of the Notification of 2006 and
the Rules of 1986. The MoEF has no jurisdiction in exercise of its executive power to
issue such prohibitions, impose restrictions and/or create substantive rights and
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obligations. It ex facie is not only in excess of powers conferred upon them, but, is
also in violation of the Notification of 2006. As already noticed, this Notification has
been issued by MoEF in exercise of powers conferred upon it under Clause 5 of sub
section 2 of section 3 of the Act of 1986 read with sub rule 4 of rule 5 of the Rules
of 1986. Vide this Notification, the Central Government substituted item no. 1(a)
and entries relating thereto. A Clause stating that the projects relating to non-coal
mine lease and where the mining area was less than 50 hectares equal or more
than 5 hectares was to be treated as Category 'B’ projects, in addition to that, the
minor mineral lease projects, where the mine lease area was less than 50 hectares,
were also to be treated as Category ‘B’ projects, also, the general conditions with
provisos were also substituted. It is significant to note here that the Notification of
2006 had been amended by the Central Government by issuing a Notification dated
1** December, 2009 in exercise of its delegated legislative powers. While issuing
this Notification, the Central Government had followed the procedure prescribed
under Sub Rule 2 and 3 of Rule 5 of Rules of 1986, It had invited objections from
the public and considered those objections as is evident from the very recital of the
Notification where it recorded “and where as all objection and suggestions received
in response to above mentioned draft Notification have been duly considered by the
Central Government....... ." and then it published the final Notification. Vide the

Notification dated 1*' December, 2009, the Central Government had substituted
item no. 1(a) and the entries relating thereto of the Schedule to the Notification of
2006 besides making other amendments as well in different entries. However, while
making further amendments vide Notification dated 9'" September, 2013, the
Central Government did not follow the prescribed procedure under Rule 5. On the
contrary it substantially altered, and in fact substituted, as well as made additions
of a substantial nature in Clause 4 and Clause 5 of the Notification of 2006, where,
for the first time, it added minor mineral mine leases of less than 50 hectares, and
also added ‘general conditions to apply except for the projects where the area was
less than 5 hectares in relation to minor mineral lease’ and provisos thereto. The
period for applying for renewal of mine lease of one year was changed to two years

under the Notification dated 9'" September, 2013.”

87. There could be a case of executive instructions being derogatory to the principal
statute or a statutory notification, still there could be cases of executive Instructions
being ultra vires or violative of the statutory notification and still further there could be
cases of conflict between the two. In either of them, the Court have not tilted in favour
of sustaining such executive instructions. In the case of D.D.A. v. Joginder S. Monga,
(2004) 2 SCC 297, the Supreme Court held that only In a case where a conflict arises
between a statute and an executive instruction, indisputably, the former will prevail
over the latter. Executive instructions can supplement a statute, but they cannot run
contrary to statutory provisions or whittle down their effect. In other words, executive
instruction which is in conflict of and which whittles down the effect of the main Act
would be liable to be struck down. When an executive instruction is beyond the power
of the authority issuing the same, it would be ultra vires and whenever the instruction
is found to be beyond the inherent jurisdiction, it would be wholly void. The delegatee
can act only within the scope of delegation. The limitations are all with regard to the
substance, procedure and form.

88. Another contention raised on behalf of the Respondent while relying upon the
judgment of Supreme Court in the case of Vineet Narain v. Union of India (uoI),
(1998) 1 SCC 226 and other cases, is that executive Instructions are enforceable if
they do not change the essentials of law. This contention cannot be accepted for
reasons that are recorded in this part of the Judgment. By whatever nomenclature it is
addressed, whether as executive instructions, policy decision or merely Office
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Memoranda issued in exercise of administrative power, their infirmities and lacunas of
law would not alter. Favour of constitutionality is to be construed for such executive
instructions. It is also the contention that these instructions do not dilute the effect of
law but make it more rigorous. Furthermore, it being a policy decision of the MoEF, the
Tribunal should not interfere in it. We are also unable to appreciate as to how these
Office Memoranda fill up the gaps in the Notification of 2006. An instrument which
provides for disobedience of law and indiscriminately condones the violations of the
substantive law in force, it cannot be termed as an instrument made to fill up the
gaps. It would be an administrative order contrary to the statutory provisions. In fact,
issuance of such kind of orders received judicial causticism and was deprecated by the
Supreme Court in the case of M.C. Mehta (supra).

89. The impugned Office Memoranda are not only in conflict with the Notification of
2006, but Iin fact run contra thereto. What is not only intended but in fact Is prohibited
to be done, is being permitted by the impugned Office Memoranda. They have been
issued without reference to any power or source of law and are neither pronounced nor
authenticated in the name of the prescribed executive authority. Besides this, we have
already noticed in great detail the various infirmities and defects from which these
Office Memoranda suffer in fact and in law. This being the position of law in relation to
issuance of executive instructions in exercise of executive power or delegated
legislation, these Office Memoranda having been issued in exercise of administrative
power, in any case, cannot withstand the legal scrutiny and resultantly, would be
liable to be quashed.

3. Whether this Tribunal has no jurisdiction to quash both the impugned
Office Memoranda?

90. Except the intervener Applicants namely M/s SPR and RG Constructions and
M/s Dugar, none of the Respondents have raised any objection to the jurisdiction of
the Tribunal and competence of the Tribunal to deal with impugned Office Memoranda
in accordance with law. According to these Project Proponents, this Tribunal has no
power or jurisdiction to quash the Office Memoranda; they having been issued in
exercise of the Executive Power of the Union and forming a part of a policy decision. In
support of their contention, they relied upon the judgment of the Supreme Court in
the case of Madras Bar Association v. Union of India, (2014) 10 SCC 1 and Union of
India (UOI) v. R. Gandhi, President, Madras Bar Association, (2010) 11 SCC 1. On the
other hand, the Applicants have primarily contended in the main application that the
impugned Office Memoranda are administrative orders and would be subject to merit
review by the Tribunal and such a situation would not alter even if it was in exercise of
Executive Power of the Union/State. This Tribunal has been vested with Original,
Appellate and Special jurisdiction in regard to directing payment of compensation for
damage to and for restitution and restoration of the environment. The legislature in its
wisdom worded the provisions relating to the jurisdiction of the Tribunal (Sections 14
to 17 of the Act of 2010) very widely, and with a clear intent to provide this Tribunal
with jurisdiction of a very wide magnitude. Upon reading the various provisions of the
Act of 2010 cumulatively and in light of the underlying scheme of the Act of 2010,
including the definition of ‘environment’ in terms of Section 2(c) of the Act of 2010, it
is quite clear that this Tribunal is having all the trappings of a Court and is conferred
with the twin powers of judicial as well as merit review. There is no provision in the
Act of 2010 which curtails the jurisdiction of the Tribunal to examine the validity and
correctness of a delegated legislation and/or administrative or executive order passed
by the Government including any of its Instrumentalities or authorities. The
fundamental principle for invoking the jurisdiction of this Tribunal is that, the question
raised should be a substantial question relating to environment and should arise out of
the implementation of the enactments specified in Schedule 1 of the Act of 2010, It
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Before the National Green Tribunal, Principal Bench, New Delhi

(BEFORE SWATANTER KUMAR, CHAIRPERSON AND U.D. SALvI, J. M. anD D.K. AGRAW‘AL E.M.,
P.C. MISHRA, E.M. AND R.C. TRIVEDI, E.M.) _

Prafulla Samantara
Versus
Union of India & Ors.
Original Application No. 123 of 2013
Decided on January 24, 2014
Present:

Applicant: Mr. Raj Panjwani, Sr. Advocate & Mr. Rahul Chaudhary, Advocate

Respondent No. 1: Ms. Neelam Rathore Advocate along with Ms. Syed Amber,
Advocate.

Respondent No. 2: Mr. Shibashish Misra and Mr. Suvinay Dash, Advocates.

Respondent No. 3: Mr. Pinaki Mishra, Sr. Advocate, Ms. Sangeeta Mandal Advocate,
Mr. Ramnesh Jerath, Advocate and Ms. Vineeta Bhardwaj, Advocate.

ORDERS OF THE TRIBUNAL

We have heard the Learned Counsel appearing for the parties at some Iength

The applicant has filed this application with the only prayer that prohibitary orders
be issued against the Respondents to stop work, including tree felling in the forest
land until the provisions of the Forest (Conservation) Act, 1980 (for short the ‘Act of
1980") are complied with and appropriate order in that regard is issued by the State
Governments.

It is not necessary for us to notice the facts in any greater detail in view of the
order we propose to pass and the only prayer made in this application. The short
question that needs to be answered by this Bench is whether the order conl{emplated
under Section 2 of the Act of 1980 is to be passed by the State Government or not.

Section 2 of the Act of 1980 reads as under:—

Restriction on the de reservation of forests or use of forest Iand for non

forest purpose:— “Notwithstanding anything contained in any other Iaw for the

time being in force in a State, no State Government or other authority shall make,
except with the prior approval of the Central Government, any Order directing,: —

(i) That any reserved forest (within the meaning of the expression "reserved
forest” in any law for the time being in force in that State) or any portion
thereof, shall cease to be reserved;) or any portion thereof, shall cease to be
reserved,

(ii) That any forest land or any portion thereof may be used for any non-forest
purpose;

(iii) That any forest land or any portion thereof may be assigned by way of lease
or otherwise to any private person or to any authority, corporation, agency or
any other organization not owned, managed or controlled by Government;

(iv) That any forest land or any portion thereof may be cleared of trees which
have grown naturally in that land or portion, for the purpose of using it for
reafforestation.

Explanation:— For the purposes of this section “non-forest purpose” means the

breaking up or clearing of any forest land or portion thereof for-
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(a) The cultivation of tea, coffee, spices, rubber, palms, oil-bearing plants,
horticulture crops or medicinal plants;

(b) Any purpose other than reafforestation, but does not include any work
relating or ancillary to conservation, development and management of forests
and wild-life, namely, the establishment of check-posts, fire lines, wireless
communications and construction of fencing, bridges and culver’ps, dams,
waterholes, trench marks, boundary marks, pipelines or other like purposes.

The above provisions of the Act of 1980 are to be read in conjunction with| Section 2
(A) of the Act of 1980. Section 2(A) empowers any person aggrieved, by an order or
decision of the State Government or other authority made under Section 2 of the Act
of 1980, to file an appeal before the Tribunal. It is thus, only the order of the State
Government passed under Section 2 of the Act of 1980 or the decision of the authority
of the State Government that becomes appealable under Section 2(A) of the Act. The
words ‘other authority’ have to be construed ejusdem generis to the expression, ‘State
Government’. The other authority thus would be an authority appointed by the State
to discharge such functions as spelled. out under Section 2 of the Act of 1980. Such
authority would have to necessarily be a part of the State.

The only embargo that the Legislature has placed upon the exercise of such power
by the State Government is that this order must essentially be preceded by a prior
approval of the Central Government. The expressicn ‘prior approval’ clearly connotes
that the Central Government must accord its approval which must then be followed by
an appropriate order of the State Government in terms of Section 2 of the Act of 1980,
permitting any of the activities to be carried on in the forest area as stated in that
provision. |

Approval of the Central Government is a sine qua non to the passing of an order by
the State Government. It is only when the State Government passes a reasoned order
or an authority appointed by the State takes a reasoned decision allowing the activities
of non-forest nature in the forest area or declares reserved forest as non-reserved
forest, that an order as required under Section 2 of the Act of 1980 comes into
existence. On the cumulative reading of these provisions it appears to us that the
approval granted by the Central Government is neither an order nor a decision as
contemplated under Section 2 of the Act of 1980 nor is it appealable under Section 2
(A) of the Act. The State Government is expected to apply its mind and examine its
original proposal sent to the Central Government in light of the approval granted and
then pass an order which has to be implemented in terms of the provisions of the Act.
The approval granted by the Central Government merges into the final order by the
State Government. According of approval by the Central Government to the initial
proposal submitted by the State Government would include variations, addition or
subtraction of conditions stated in the said proposal. That approval then must convert
itself into a final order to be passed by the State Government. Due application of mind
by the State Government is contemplated under the legislative scheme of the Act. It
can pass an appropriate order in terms of the approval granted by the Central
Government. The State Government can further impose conditions or vary the same
but without changing in any way the structure and spectrum of the essence of the
approval granted by the Central Government. The State Government would be well
within its jurisdiction in referring the matter back to the Central Government if in the
considered opinion of the State Government the conditions imposed with the approval
granted unreasonable. The are not approval acceptable granted by and/or the are
Central Government technically loses its independent existence upon passing of an
order under Section 2 of the Act of 1980. However, the legality and correctness of the
order passed by the State Government under Section 2 of the Act of 1980 can always
be examined by the appropriate forum. Approval by the Central Government is not an
order in fact and/or in law as contemplated under Section 2 of the Act of 1980. Every
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State Government is obliged and essentially must pass an order under Section 2 of the
Act of 1980 and which must be a proper administrative order in terms of reqplrements
of the provisions of the Act.

This question also came for consideration before a Bench of this Tribunal m the case
of Vimal Bhai v. Union of India in Appeal No. 7 of 2012 dated 7" November, 2012.

In addition to the aforestated, we do concur with the Judgment of Bench of this
Tribunal in Vimal Bhai v. Union of India (supra) to the extent that the State
Government is obliged to pass an Order then alone non forest activity can be carried
on in the forest area in terms of section 2 of the Act of 1980.

The Learned Counsel appearing for the parties have also brought to our notice a
reply in the form of information to a RTI query raised under Right to Information Act,
2005. In this it is recorded that the State Government does not pass any order under
Section 2 of the Act of 1980. This reply is contrary to the requirements of law and we,
therefore, specifically set-aside such view and direct that all State Governments shall
pass an appropriate order in accordance with law in terms of Section 2 of the Act of
1980.

Having answered the above question, nothing survives in this application and
accordingly Original Application No. 123 of 2013 is disposed of. The Respondent No. 3
(Project Proponent) is at liberty to approach the State Government for appropnate
Orders in accordance with law.

Till such Order is passed by the Competent Authority, Respondent No. 9 wouid not
carry on tree cutting/felling in the forest area.

In view of our above Order we consider it unnecessary to go into any other
questions raised in this application, which are specifically kept open.

Copy of this order be sent to Secretary MoEF and all Chief Secretaries of tihe States
for compliance.

Disclaimer: While avery effort is made to avoid any mistake or omission, this casenote/ headnotef judgment/ act/ rule/ regulation/ circular/
notification is being circulated on the condition and understanding that the publisher would not be liable in any manner by reason of aqu mistake
or omission ar for any action taken or omitted to be taken or advice rendered or accepted on the basis of this casenote/ headnote/ judgment/ act/
rule/ regulation/ circular/ notification. All disputes will be subject exclusively to jurisdiction of courts, tribunals and forums at Lucknc\T anly. The
aurhenticity of this text must be verified from the original source,
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National Green Tribunal New Delhi
(Principal Bench)
(BEFORE A.S. Naipu, A.C. AND G.K. PANDEY, E.M.)

1. Vimal Bhai Convener, Matu Jansangthan D-334/10 Ganesh
Nagar, Pandav Nagar Complex, Delhi - 110092
2. Bharat Jhunjhunwala Lakshmoli, PO Maletha, Via Kirti Nagar,
District Tehri, Uttrakhand - 249161 ... Appellants;
Versus
1. Union of India Through the Secretary Ministry of Environment
and Forests Government of India Paryavaran Bhawan, C.G.O.
Complex, Lodhi Road, New Delhi - 110003
2. State of Uttrakhand Through the Principal Secretary (Forests)
Civil Secretariat, Dehradun - 248001, Uttrakhand
3. GMR Energy Limited Through Managing Director Mira Corporate
Suites Block D, Second Floor, Plot 1 & 2, Ishwar Nagar, New
Delhi - 110065 ... Respondents.
Appeal No. 7/2012
Decided on November 7, 2012
Counsel for Appellants:
Shri Ritwick Dutta, Advocate along with
Shri Rahul Chaudhary, Advocate
Counsel for Respondents:
Ms. Neelam Rathore, Advocate for R. 1 (MoEF)
Mr. Abhishek Atrey, Advocate for R. 2 (State of Uttarakhand)
Mr. A.D.N. Rao, Advocate for R. 3 (GMR (Badrinath) Hydro Power Generation Pvt.
Ltd.
JUDGMENT
A.S. Naipu, (Acting Chairperson) DR. G.K. PANDEY, (Expert Member):— Shri
Vimal Bhai claiming to be the convener of a social organization called Matu
Jansanghthan and a social activist working for decades on environment and social
issues in the middle of Himalaya region has approached this Tribunal, along with
another, invoking jurisdiction under Section 16(e) of the National Green Tribunal Act,
2010 (hereinafter called as NGT Act) and seeks to assail the communication dated 8th
November, 2011 issued by the Government of India, Ministry of Environment and
Forests (MoEF) according, Stage-I approval under Section 2 of the Forest Conservation
Act, 1980 (hereinafter called as FC Act) for diversion of 60.513 hac. of forest land in
favour of GMR Energy Limited for construction of Alaknanda Badrinath Hydro Electric
Project in Chamoli District of Uttrakhand, subject to fulfilling of certain conditions of
environmental safeguards. The said letter (Annexure A - 1) was addressed to the
Principal Secretary (Forests) Government of Uttrakhand, Dehradun. According to the
Appellants, the Stage-1 Forest Clearance granted by the MoEF is palpable, illegal and
suffers from following infirmities: —
(i) The approval was granted without taking into consideration the
recommendations of the Forest Advisory Committee (FAC). It is averred that the
Forest Advisory Committee after considering all the facts and circumstances had
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came to the conclusion that prior approval under Section 2 of the FC Act, 1980
should not be accorded in favour of the project for use of forest lands for non-
forest purpose.

(ii) Relying upon the report submitted by the Wildlife Institute of India (WII), it is
averred that the diversion of forest land in the proposed site, would lead to
severe fragmentation and degradation of the important wildlife habitats as well
as habitats of RET species. The WII report it is stated reveals that the project in
question is located in the buffer zone of the Nanda Devi Biosphere Reserve and
the same will seriously hamper the movement of RET species like Snow Leopard
and Brown Bear existing in the vicinity. The project shall also pose adverse effect
on the ecology and bio-diversity and would cause irreparable and irreversible
impact on the environment.

2. It appears that Appellants are aggrieved by the fact that the MoEF relied upon an
interim report submitted by H.N.B. Garhwal, University, which was prepared at the
instance of the project proponent so as to suit its purpose. It is averred that the said
report was prepared by the expenses paid by the company and was in the nature of a
critic to the report submitted by the WII.

3. In course of hearing a further affidavit was filed indicating that in the meanwhile
the WII has submitted its final report recommending therein for exclusion of the forest
lands from the project mainly on the ground that the same are located within
Alaknanda III sub-basin and the habitats of more than 250 birds including Indian
white-backed vulture would be affected. Further, case of the Appellant is that the
report prepared by the EIA Consultant Group of HNB Garhwal University and the report
of IIT was not sent to the Forest Advisory Committee by the MoEF, thereby causing a
dent in the decision making process. In short, according to the Appellants the decision
to grant Forest Clearance without seeking any opinion from the Forest Advisory
Committee is a clear case of bias and exhibits arbitrariness on the part of the MoEF.

4. After receiving notice, Respondents filed their replies, strongly repudiating the
allegations made in the Memorandum of Appeal. In the respective replies the
Respondent took the stand that the provision of the FC Act and Rules framed
thereunder were sacrosanctly followed by the MoEF and submissions made to the
contrary are unfounded. According to the Respondent the MoEF is the final authority to
grant or refuse approval. The Forest Advisory Committee, as the name itself indicates,
is required to advise the MoEF, which may be agreed or disagreed by the latter. It is
submitted that the report submitted by WII was only an interim report. The said
report as well as the subsequent report submitted by WII has not been accepted by
the MoEF as yet and as such it has not attained finality. Respondents further submits
that the decision was taken by the MoEF after due consideration of the prevalent
circumstances and topography, thus the allegations made contrary are without any
basis and deserves no consideration.

5. The last but not the least contentions raised by the Respondents, is that the
present Appeal is not maintainable under Section 16(e) of the NGT Act and on that
ground alone the same should be dismissed. A prayer is also made to consider the
question of maintainability of the Appeal at the first instance, before going to the
merits.

6. Heard Learned Counsel for the parties at length. As we propose to dispose of this
case on the question of maintainability we refrain from entering into the merits of
controversies raised by different parties and leave it open for the parties to raise the
same if contingency arises.

Before entering into the arena of controversy, it would be proper to discuss relevant
provisions of law on the point. Realising that rampant and indiscriminate
deforestation, was the cause for ecological imbalances and the same would lead to
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environmental deterioration, the Legislature in order to check further deforestation
promulgated FC Act, 1980. Section 2 of the said Act imposes restrictions on diversion
of forest and restricts use of forest land for non-forest purposes. The said Section
reads as follows:

Section 2: “"Restriction on the de-reservation of forests or use forest land for non-

forest purpose.

Notwithstanding anything contained in any other law for the time being in force in a

State, no State Government or other authority shall make, except with the prior

approval of the central Government, any order directing-

(i) that any reserved forest (within the meaning of the expression “reserved
forest” in any law for the time being in force in that State) or any portion
thereof, shall cease to be reserved;

(ii) that any forest land or any portion thereof may be used for any non-forest
purpose;

(iii) that any forest-land or any portion thereof may be assigned by way of lease
or otherwise to any private person or to any authority, corporation, agency or
any other organisation not owned, managed or controlled by Government;

(iv) that any forest-land or any portion thereof may be cleared of trees which
have grown naturally in that land or portion, for the purpose of using it for
reafforestation. Explanation - For the purpose of this section, “non-forest
pburpose” means the breaking up or clearing of any forest land or portion
thereof for-

(a) the cultivation of tea, coffee, spices, rubber, palms, oil-bearing plants,
horticultural crops or medicinal plant;
(b) any purpose other then reafforstation;

but does not include any work relating or ancillary to conservation, development

and management of forests and wildlife, namely, the establishment of check-posts,

fire lines, wireless communications and constructions of fencing, bridges and
culverts, dams, waterholes, trench marks, boundary marks, pipelines or other like
purposes”.

It is evident that the FC Act, 1980, imposes a strict restriction upon deforestation
and use of Forest lands for non-forest activities. It mandates that no State
Government shall accord permission for use of any forest land for non-forest purpose
without obtaining prior permission of the Central Government.

7. In the event a Project Proponent desires to use any forest lands for non-forest
purpose, he has to file an application before the concerned State Government.

The said proposals are disposed of as under:—

(i) All proposals involving diversion/de-reservation of forest land up to 40 hectares
and proposals for clearing of naturally grown tress in forest area or portion
thereof shall be sent by the concerned State/UT Government to the concerned
Regional Officer of MoEF.

(ii) Chief Conservator of Forests of the concerned Regional office shall be competent
to finally dispose of all proposals (including decision regarding violation of Act)
involving diversion/de-reservation for forest land up to 5 hectare, except in
respect of proposals for regularization of encroachments and mining (including
renewal of mining leases). Similarly, proposals involving clearing of naturally
grown trees in forest area or portion thereof for reforestation shall also be finally
disposed of by the Chief Conservator of Forests of the concerned Regional Office,
subject to guidelines/instructions issued in this regard (refer to para 1.8) and
any other instructions issued from time to time.

(iii) In the absence of Chief Conservator of Forests, these powers shall be exercised
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by the concerned Conservator of Forests of the Regional Office in case the post of
Chief Conservator of Forests is vacant due to transfer, long leave, etc.

(iv) A list of cases finally disposed of and a list of cases rejected along with reasons
thereof for rejection would be required to be sent every month to the MoEF by
the Regional Office.

(v)(a) In respect of proposals involving diversion of forest area above 5 hectares
and up to 40 hectares and all proposals for regularization of encroachments and
mining up to 40 ha., the proposals shall be examined by the Regional Chief
Conservator of Forests/Conservator of Forests in consultation with the Advisory
Group consisting of representatives of the State Government from Revenue
Department, Forest Department, Planning and/or Finance Department and
concerned Department whose proposal is being examined. The views of the
Advisory Group shall be recorded by the Regional Chief Conservator of Forests
and along with the same, the proposal shall be sent to Secretary, MoOEF for
consideration and final decisions. It is to be clarified that views of this Advisory
Group in no way shall be binding while deciding the proposal. The meeting of the
Advisory Group may be held at the State Capital. The proposal will not be
deferred for want of quorum.

(b) The meeting of the State Advisory Group (SAG) will normally be held once in a
month at concerned State Capital. The Regional Chief Conservator of Forests
shall act as Chairman of the Advisory Group and Nodal Officer may be nominated
to work as Member Secretary of the State Advisory Group.

(c) State Government may take immediate steps to nominate representatives of the
State Government not below the rank of Joint Secretary for the Advisory Group.
Nodal Officer may be nominated to work as Member Secretary of the State
Advisory Group.

(d) The details of the officers along with addresses, telephone number, etc. may be
directly communicated to the concerned Regional Chief Conservator of Forests
under intimation to this Ministry to facilitate early processing of the proposals by
the Advisory Group.

Forestry clearance will be given in two Stages. In 1st Stage, proposal shall be

agreed to in-principle in which usually the conditions relating to transfer, mutation

and declaration as RF/PF under the Indian Forest Act, 1927 of equivalent non-forest
land for compensatory afforestation and funds for raising compensatory
afforestation thereof are stipulated and after receipt of compliance report from the

State Government in respect of the stipulated conditions, formal approval under the

Act shall issued.”

The decision for granting approval by the Central Government are taken in exercise
of the powers conferred under Section 2 of the FC Act.

8. Section 2(A) of the NGT Act stipulates that if any person aggrieved, by an order
or decision of the State Government or other authority made under Section 2, on or
after the commencement of the NGT Act, 2010 (19 of 2010), has an option to file an
appeal before the National Green Tribunal established under Section 3 of the NGT Act,
2010 (19 of 2010), in accordance with the provisions of that Act”.

9. The parameteria provision to Section 2(A) of FC Act is Section 16(e) of the NGT
Act. The said section stipulates that any person aggrieved by an order or decision,
made, on or after the commencement of NGT Act, 2010 by the State Government or
other authorities under Section 2 of the FC Act, 1980, may within a period of 30
days from the date on which the order or decision or direction or determination is
communicated to him prefer an appeal to the Tribunal.

The sole contention raised by the Respondents in the case in hand is that the
impugned order dated 08th November, 2011 having not being passed by the State
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Government nor by any authority cannot be assailed in this Appeal.

10. Perusal of the impugned order reveals that after careful consideration of the
proposal of the State Government of Uttrakhand, the Central Government by order
dated 08th November, 2011, accorded in-principle Stage-1 approval under the FC Act,
1980 for diversion for 60.513 hac. of forest land in favour of GMR Energy Limited, for
construction of Alaknanda Badrinath Hydro-Electric Project at Chamoli District of
Uttrakhand subject to fulfillment of other conditions stipulated in the order.

In the aforesaid scenario of facts the mute question which arises for consideration
is, as to whether an Appeal lies against the order of the MoEF granting Stage - I Forest
Clearance, under Section 2(A) of FC Act or Section 16(e) of the NGT Act.

11. Mr. A.D.N. Rao, learned Counsel appearing for Respondent No. 3 drew attention
of this Tribunal to Section 2(A) of the FC Act, 1980 as well as Section 16(e) of the NGT
Act, 2010 and submitted that an Appeal is prescribed under those two Acts only
against an order or decision passed by the State Government or other authority.
Expanding his arguments Mr. Rao submitted that under the provision of the aforesaid
two Acts, a person aggrieved by the order passed under Section 2 of FC Act by the
State Government or any other authority can file an Appeal. Further according to Mr.
Rao neither Section 16(e) of the NGT Act, 2010, nor Section 2(A) of the FC Act, 1980
provide for or contemplates an Appeal against an order passed by the Central
Government. The Legislature on its wisdom having consciously and specifically omitted
the word “Central Government” in both the Sections i.e. Section 2(A) of FC Act and 16
(e) of NGT Act, 2010 and such intention of the Legislature being clear and
unambiguous, no contrary view can be taken by this Tribunal which is a creature under
the Statute.

12. A cogent reading of NGT Act as well as FC Act, reveals that the word “Central
Government”, “State Government” and “other authority” has been distinctly used in
different Sections. Thus the words Central Government cannot include within the
words ‘Authority’. Relying upon G.S.R. 94(e) dated 3.2.2004, Mr. Rao submitted that
sub-rule 2 clauses (c)(d) under Rule 6 (III) of G.S.R. contemplates that ‘or the other
authority” should be substituted by words ‘or the Union Territory Administration’
as and where required. In the light of the above Rule, it is submitted that the word
‘other authority’ used in Section 16(e) of the NGT Act and Section 2(A) of the FC
Act, 1980 can be referred or substituted by words “"Union Territory Administration”. In
short according to Mr. Rao both Sections 16(e) of the NGT Act and FC Act, 1980
provide for an Appeal to the Tribunal only against an order passed by the State
Government or Union Territory Administration and thus no Appeal is contemplated by
the Legislature against any order passed by the Central Government or MoEF. The
order impugned, having not been passed either by the State Government or the Union
Territory Administration, the same cannot be assailed by filing an Appeal before this
Tribunal and this Appeal is liable to be dismissed as not maintainable, on that ground
alone.

13. Provisions of Indian Forest Act and FC Act, 1980 read together leads an
irresistible conclusion that the permission for carrying out any of the activities
mentioned in Sections 5 and 26 of the Indian Forest Act can be granted by the State
Government only upon the formulation of Rules contemplated under Section 32 of the
Indian Forest Act. Though the activities mentioned in Section 2 of the FC Act, 1980
can be carried only after obtaining prior permission of the Central Government, the
authority for granting such permission still continues to be the State Government and
not the Central Government. That apart a cause of action accrues upon an aggrieved
party only when the necessary orders to transfer forest lands are issued by the State
Government and not before that, Thus, according to Mr. Rao an Appeal under Section
2(A) of the FC or Section 16(e) of NGT Act can be filed before this Tribunal only
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against an order passed by the State Government and not against the order granting
in-principal approval, which is commonly called as Stage - I approval, granted by the
Central Government or Stage - 11 approval granted after compliance of the conditions
imposed in Stage - I approval. In other words the Central Government is only a
sanctioning authority, whereas the actual power to accord approval for conversion of
Forest lands for non-forest purpose still lies with the respective State Government.

14. Ms. Neelam Rathore, learned Counsel appearing for the MoEF supported the
stand taken by Respondent No. 3. According to her the provisions of Section 2 of the
FC Act makes it clear that the role of the Central Government is limited only to
granting a prior approval/permission. The Legislature has clearly defined the role of
the Central Government and as there is no provision to assail any order passed by the
Central Government by filing an Appeal before this Tribunal, the present Appeal
cannot be entertained. In other words, according to Ms. Rathore, Section 2(A) of the
FC Act cannot be interpreted to include “Central Government” within its ambit and
scope and that the words other authorities do not engulf the Central Government
within its scope and ambit. Section 16 of the NGT Act more particularly Section 16(e)
also envisages and grants opportunity to any person aggrieved by an order passed
under Section 2 of the FC Act by the State Government or other authorities, to file an
Appeal before this Tribunal. The said Section excludes the sanctions/approvals granted
by the Central Government from the purview of Appeal. The approval of the Central
Government under Section 2 of the FC Act, 1980 is precursor to passing of an order by
the State Government or other Authority and if a person is aggrieved by the said latter
order, he can approach this Tribunal either under Section 16(e) of the NGT Act or
Section 2(A) of the FC Act, 1980.

15. Repudiating the contentions raised by the MoEF and Respondent No. 3, Mr.
Ritwick Dutta, learned Counsel appearing for the Appellant submitted that under the
provisions of FC Act the only decision making authority is the Central Government.
Bereft of an order of approval passed by the Central Government, granting forest
clearance, no diversion of forest land can be made. It is submitted by Mr. Dutta, that
the powers of the State Government is limited to submission of proposals only,
whereas the, decision making power for granting forest clearance completely lies with
the Central Government and therefore the State Government or other authority cannot
be called as the decision making body within the meaning of Section 2 of the FC Act
and an Appeal under Section 2(A) can only be filed against the decision of the Central
Government permitting diversion of forest land, the intention of the Legislature cannot
be otherwise.

16. Further, according to Mr. Dutta the Courts have the power to iron out the
creases and to remove ambiguity and give full effect to the intention of the
Legislature. In support of such submission he relied upon the decision of the Supreme
Court in the case of Nathi Devi v. Radha Devi Gupta, (2005) 2 SCC 271. In the said
decision the Hon'ble Supreme Court observed as follows:

“The interpretative function of the Court is to discover the true legislative intent. It

is trite that in interpreting a Statute the Court must, if the words are clear, plain,

unambiguous and reasonably susceptible to only one meaning, give to the words
that meaning, irrespective for the consequences. Those words must be expounded
in their natural ordinary sense. When a language is plain and unambiguous and
admits of only one meaning no question of construction of statute arises, for the Act
speaks for itself. Courts are not concerned with the policy involved or that the
results are injurious or otherwise, which may follow from giving effect to the
language used. If the words used are capable of one construction only then it would
not be open to the Courts to adopt any other hypothetical construction on the
ground that such construction is more consistent with the alleged object and policy
of the Act. In considering whether there is ambiquity, the Court must look at the
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statute as a whole and consider the appropriateness of the meaning in a particular

context avoiding absurdity and inconsistencies or unreasonableness which may

render the statute unconditional.”

17. In the case in hand, the Legislature has used the phrase “State Government
and any other authority” in Section 16(e) of NGT Act and Section 2(A) of the FC Act,
for the purpose of providing an Appeal against the diversion of forest land for non
forest uses. According to Mr. Dutta since the decision to divert forest land has to be
taken by the Central Government, on the basis of the recommendation of the Forest
Advisory Committee, the purpose of the said Section would become nugatory if the
appeal is confined only to the orders passed by the State Government which are more
less ministerial in nature and are consequential to the orders passed by Central
Government. Further, the State Government has the power only to make a proposal to
the Central Government for diversion of forest land and cannot take a decision under
Section 2 of the FC Act, the permission granted or clearance accorded by the Central
Government would be binding upon the State Government, thus, the decision that has
to be assailed is that of the Central Government and not of the State Government. In
other words according to Mr. Dutta the State Government is only a recommending
authority whereas the Central Government is the authority vested with the power to
accord approval, as such if the final order granting approval by the Central
Government is not assailed the purpose of the Act would be frustrated.

18. The NGT Act, according to Mr. Dutta was constituted to provide a full-fledged
redressal to a person who is aggrieved by any Act, commission or omission of the
authorities by which the environment is effected. Diversion of forest land for non forest
uses has severe effect on the ecology/bio-diversity and the environment, therefore,
the Legislature has provided the remedy of an Appeal against an order passed under
Section 2 of the FC Act, dealing with diversion of forest land. Since the Central
Government is the primary decision making authority, under no stretch of imagination
it can be argued that against the decision taken by the Central Government no Appeal
lies. Such an argument according to Mr. Dutta would not only be contrary to the letter
and spirit of the NGT Act and FC Act, but also contrary to the interest of general
public. Such a narrow construction would also render the decision or orders passed by
the Central Government, virtually non assailable thereby vesting an unbridled power
upon the said Respondent.

19. We have heard learned Counsel for parties at length. We have also perused
different provisions of NGT Act and FC Act meticulously. We have considered the
pleading of the parties consciously. It is well settled law that while interpreting a
Statute effort should be made to give effect to each and every word used by the
Legislature. It should be always presumed that the Legislature inserted every word in
the Statute for a purpose and legislative intention is that every part of the Statute
should have a meaningful effect. A construction which attributes redundancy to the
Legislation should not be expected, except for compelling reasons such as obvious
drafting errors (see State of U.P. v. Vijay Anand Maharaj: AIR 1963 SC 946)

20. In the case of P.K. Unni v. Nirmala Industries (1990) 2 SCC 378, the Hon'ble
Supreme Court held:—

“Where the language of the Statute leads to manifest contradiction of the apparent

purpose of the enactment, the Court can, of course, adopt a construction which will

carry out the obvious intention of the Legislature. j "a j

Iter th rial of j I n_and should iron E

On the touchstone of the legal position enunciated above and admitted facts, we
proposed to answer the question posed, i.e. whether an Appeal lies against the
impugned order passed by the MoEF granting in principle Stage - I Forest Clearance.
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Right of appeal is statutory and no one inherits it. When conferred by statute it
becomes a vested right. In this regard there is essential distinction between right of
appeal and right to suit. Where there is inherent right in every person to file a suit and
for its maintainability it requires no authority of law, appeal requires so.

21. Section 2(A) of the FC Act as well as Section 16(e) of the NGT Act clearly
stipulates that an order or decision made by the State Government or other
authority passed under Section 2 of the FC Act 1980 can be assailed by filing an
Appeal before this Tribunal.

Section 2 of the FC Act, 1980 deals with restrictions or de-reservation of forest or
use of forest land for non-forestry purpose. The said section starts with a non-obstante
clause and stipulates that notwithstanding anything contained in any other law no
State Government or other authority shall pass, except with the prior approval of the
Central Government, any order directing de-reservation of any forest land for any non
forest purpose, lease out any forest land to a person or authority, corporation, agency
etc. and/or permit deforestation of any forest land for the purpose of using it for
cultivation of tea, coffee, spices, rubber etc. or for any other purpose other than
reafforestation. The said Section therefore curtails the power of the State Government
from leasing out or otherwise permitting use of forest land for non forest purpose,
without obtaining prior permission of the Central Government.

22. The questions now arises as to whether the approval granted by the Central
Government under Section 2 of the FC Act granting in-principle sanction can be
assailed by filing an Appeal, the said order not being the final allotment order. The
language of the Section stipulates that before permitting user of forest land for non-
forest purposes, the State Government has to obtained prior approval of the Central
Government, thus there is no ambiguity that the State Government is the authority to
grant permission for use of forest land for non-forest purpose, but then such
permission can be granted only after the Central Government accords approval.
Further a right to use the forest land for non-forest purpose accrues only after the
State Government passes the order and not from the date of granting Stage - I or
Stage - 1I Clearance.

There is no ambiguity in the proposition that a person aggrieved by any action of
the instrumentalities of the State or Central Government should have a right to assail
the same before competent forum.

23. It is no more res-integra that an Appeal is a creation of a Statute and it cannot
be created by acquiescence of the parties or by the order of the Court. The findings of
a Court or a Tribunal becomes irrelevant and unforceable/inexecutable once the Forum
is found to have no jurisdiction, as doctrine of nullity will come into operation (see
State of Gujrata v. Rajesh Chiman Kal Barat (1996) 5 SCC 477. Further, there is also
no quarrel to the legal proposition that right to Appeal is neither an absolute nor an
ingredient of natural justice and the Legislature can put conditions for maintaining the
same. In the case of Vijay Prakash D. Mehta & Jawahar D. Mehta v. Collector of
Customs (Preventive), Bombay, (1988) 4 SCC 402 : AIR 1988 SC 2010, the Apex
Court held as under:—

“Right to appeal is neither an absolute right nor an ingredient of natural justice, the

principles of which must be followed in all judicial or quasi-judicial adjudications.

The right to appeal is a statutory right and it can be circumscribed by the conditions

in the grant......The purpose of the Section is to act in terrorem to make the people

comply with the provisions of law".

24. In the case of Nand Lal v. State of Haryana 1980 Supp SCC 574 : AIR 1980 SC
2097, it was held that “right of appeal is a creature of Statute and there is no reason
why the Legislature, while granting the right, cannot impose conditions for the
exercise of such right so long as the conditions are not so onerous as to amount to
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Legislature. “An intention to produce an unreasonable result”, said Danackwerts, L.J. in
Artemiou v. Procopiou (1966, 1 QB 878), “is not to be imputed to a statute if there is
some other construction available”.

28. “Appeal”, is defined in the Oxford Dictionary, volume I, page 398, as the
transference of a case from an inferior to a higher Court or tribunal in the hope of
reversing or modifying the decision of the former. In the Law Dictionary by Sweet, the
term “appeal” is defined as a proceeding taken to rectify an erroneous decision of a
Court by submitting the question to a higher Court or Court of appeal and it is added
that the term, therefore, includes, in addition to the proceedings specifically so called,
the cases stated for the opinion of the Queen's Bench Division and the Court of Crown
Cases reserved and proceedings in error. In the Law Dictionary by Bouvier an appeal is
defined as the removal of a case from a Court of inferior to one of superior jurisdiction
for the purpose of obtaining a review and re-trial and it is explained that in its
technical sense it differs from a writ of error in this, that it subjects both the law and
the facts to a review and re-trial, while the latter is a Common Law process which
involves matter of law only for re-examination; it is added, however, that the term
“appeal” is used in a comprehensive sense so as to include both what is described
technically as an appeal and also the common law writ of error.(See - Shiv Shakti
Coop. Housing Society v. Swaraj Developers (2003) 6 SCC 659)

The discussions made above leaves no doubt in our mind that an Appeal flows from
a Statute and if the Statute does not provide an Appeal against a specific order, no
Appeal can be entertained.

29. Cumulative reading of Section 2(A) of the FC Act and 16(e) of the NGT Act,
leads to an irresistible conclusion that under the said Sections an Appeal is provided
for only against an order passed by the State Government or other authorities. In
other words, the Legislature in its wisdom has kept the order of approval/clearance
passed by the Central Government under FC Act beyond the scope of Appeal.

30. However, a party cannot be remediless, a person who is aggrieved by the
Approval/Clearance granted by the Central Government has to avail an opportunity to
assail the same. In the aforesaid scenario it can safely be concluded that after
receiving a Stage - I and/or Stage - 1I Clearance, thereby granting a consent to permit
use of forest land for non-forest purposes, from the Central Government, it is
incumbent upon the State Government to passa reasoned order transferring and/or
allowing the land in question for being used for non forest purpose. It is needless to be
said that bereft or such order no forest lands can be put to use for non-forest purpose.
Further, all activities done without such orders would be ab initio void. An Appeal can
be filed against the said order of the State Government under Section 2(A) of FC Act
and/or under Section 16(e) of the NGT Act. In the event such an Appeal is filed it
would be open for the person aggrieved, to assail the order/Clearances granted by the
Central Government under Section 2 of the Act which forms an integral part and sole
basis of the order passed by the State Government.

31. We are surprised to find that most of the State Governments do not pass
separate orders in the light of the basic requirement of Section 2 of the FC Act as
explained above thereby creating an embargo and depriving a person aggrieved from
fiing an Appeal. Section 2 of the FC Act, mandates that as and when the State
Government decides to permit use of the Forest land for non forest purpose, it has to
pass order to that effect. The said order along with the conditions imposed by the
Central Government according Stage - I and Stage - II Clearance ismandatorily
required to be displayed in the website. A copy of the order should also be sent to the
MoEF forthwith. After receiving the copy of the order MoEF is also required to upload
the same in its website so as to make the entire transactions transparent and bring it
to public domain or Government portal and to enable any person aggrieved by the
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order passed under the provision of Section 2 of the FC Act, to approach this Tribunal
in consonance with Section 2(A) for FC Act or Section 16(e) of the NGT Act.

32. Apart from the said action the State Government should also insist that the
Project Proponent should publish the entire forest clearances granted in verbatim
along with the conditions and safe-guards imposed by the Central Government in
Stage - I Forest Clearance in two widely circulated daily newspapers one in vernacular
language and the other in English language so as to make people aware of the
permission granted to the Project Proponent for use of forest land for non-forest
purposes. The cause of action for filing an Appeal would commence only from the date
when such publication is made in the newspapers, as well as from the date when the
forest clearance and permission to use the Forest land for non-forest purpose is
displayed in the website of the concerned State Government or the MoEF, as the case
may be. The copies of the Forest Clearance should also be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

33. In view of the discussions made above and reasons assigned we come to the
conclusion that the order dated 08th November, 2011 (Annexure A/1), according
Stage - I Forest Clearance cannot be assailed by filing an Appeal at this stage and as
such the present Appeal is premature and has to be dismissed. Liberty is however
granted to the Appellants to prefer an Appeal as and when the State Government
passes the final order, permitting the Project Proponent to use the Forest land for non-
forest purpose, if they feel aggrieved. In the event such an Appeal is filed, it would be
open for the said Appellants to raise all the points which have been raised in the
present Appeal and also other points which would be available to them in law and also
bring to the notice the infirmities/omissions and commissions committed by the MoEF
(Central Government) while granting Stage - I and Stage - II forest clearances.

34. The MoEF is directed to issue necessary Notification, stream lining the
procedure to be adopted by the State Government and other Authorities for passing
orders/decision for granting Forest Clearance under Section 2 of the FC Act, as well as
the modalities for communicating the said order in the Public domain on Government
portal.

With the directions and observations made in the preceding paragraphs the Appeal
stands disposed of. Parties to bear their own cost.

Disclaimer: While every effort is made to avoid any mistake or omission, this casenote/ headnote/ judgment/ act/ rule/ reguiation/ circular/
notification is being circulated on the condition and understanding that the publisher would not be iiable in any manner by reason of any mistake
or omission or for any action taken or omitted to be taken or advice rendered or accepted on the basis of this casenotef headnote/ judgment/ act/
rule/ regulation/ circular/ neotification. All disputes will be subject exclusively to jurisdiction of courts, tribunals and forums at Lucknow only. The
authenticity of this text must be verified from the original source.

© EBC Publishing Pvt.Ltd., Lucknow.
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F. No.J-11015/224/2015-IA.ll
Government of India
Ministry of Environment, Forest and Climate Change
(1A-1l Section)

“Indira Paryavaran Bhawan,
Jorbagh Road, N Delhi - 3
Dated: 15" September, 2017

Office Memorandum

Sub: Environmental Clearance for expansion of Coal Mining Projects -
Exemption from Public hearing - reg. '

In order to facilitate grant of Environmental Clearance (EC) to the s'xpanﬁsion
projects of coal mines, Offica Memorandums have been issued by this Ministry irom
time to time providing exemption from public hearing.

z Ministry of Coal in orcler to allow rapid expansion in coal production has made
request for further dispensation in public hearing to expedite Environmental
Clearances. .

3.© The request of Ministry of Coal was considered by the Expert Appraisal
Commiftee (EAC) in the Ministry constituted for appraisal of projects relating to
Thermal and Coal sectors. The Committee has recommended for exemption from
public hearing while considering grant of environmental clearances to the expansien
projects of coal mines, involving increase in production capacity up to 40% in 2-3
phases after the due diligence and subject to fulfilment of certain requirements as
under:-

(i) Predicted air quality parameters are within the prescribed norms. l
(i)  Coal transportation is through conveyor system up. to the silo and then
loading to railway wagons, involving no transportation through roads.

(i)  Coal mining is done through deployment of surface miners, replacing three
dust generating operations of the conventional mining system namely
drilling, blasting and crushing in one go. '

(iv)  Public hearing already conducted for the total mine lease area involved
and no more area is required for the proposed expansion.

(v)  Compliance status of EC conditions monitored by the concerned Regional
Office of this Ministry is found to be satisfactory.

(viy  Other statutory requirements like Consent to Establish/Operate, Clearance
from CGWA, approval of Mining Plan and the Mine Closure Plan, Mine
Closure Status Report as applicable, Forest Clearance, etc are
satisfactorily fulfilled. - \ -

3

-

\




4, In view bf the aforesaid recommendations by EAC, the Ministry has decided
to consider the proposals for grant of EC to the expansion of coal mining projects
providing exemption from public hearing, in the manner and/or subject to the
conditions as under:- :

(@) The proposed expansion can go up to a maximum of 40% of capacity,
wherein the last public hearing was conductad.

(b)  There is no increase in area for the proposed exnansion vis-a-vis the area
in EC, wherein last public hearing was conducted.

(c) Coal transport is through conveyor system up to the silo and loading to
railway wagons, and not by road. il

(d)  The EAC shall carry out the due diligence on all the parameters mentioned
in para 3 above, and make its recommendations accordingly.

() EAC may consider the needfor a third party study through an expert
agency in a time baund manner, after grant of EC,

5.  This OM shall be in éuperse_s‘sion of the earlier OMs issued by the Ministry as
under: :

(i) OM No. J-11015/30/2004-1A.11 (M) dated 19" December, 2012
(i) OM No. J-11015/30/2004-1A.11 (M) dated 7" January, 2014

(iii) OM No. J-11015/30/2004-1A.11 (M).dated 30" May, 2014
(iv)OM No. J-11015/30/2004-IA.11. (M) dated 28" July, 2014

(v) OM No. J-11015/30/2004-1A.11 (M) dated 2™ September, 2014 -

6. This issues-with-appréval of the competent authority.
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(S.K.Srivastava)
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YRE WRHR Reglonal Office (WCZ)
GOVERNMENT OF INDIA Ground Floor, East Wing
wgfaRo, & U9 ' ~ New Secretariat Building
MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpu 0001
& CLIMATE CHANGE apccfeentral-ngp-mei@gov.in

F. No: 3-28/2014 (Env) Dated:4th November, 2016

To
\The Scientist ‘E'
IA Division (Coal Mining),
Ministry of Environment, Forest & Climate Change
Vayu Wing, 3rd Floor, Indira Paryavaran Bhawan,
Aliganj, Jorbagh Road,
New Delhi-110003

(Kind Attention: Shri S. K. Srivastava)

Sub: A report on the status of compliance of conditions stipulated in the environment clearance
dated 31.01.2014 read with letter dated 6.02.2015 accorded to Gevra OC of the SECL in

Korba District in the State of Chhattisgarh ~regarding.

Ref: Pro}ef:t proponent's letter no. SECL/Mh. Pra/Gey KsheylParyavaran/2016 dated 16.08.2016
Sir,

| am directed to refer to the above subject and letter under reference above wherein the project
proponent has requested this office to issue a certificate on the monitoring of the compliance of conditions
stipulated in Environment Clearance dated 31.01.2014 read with letter dated 6.02.2015 accorded by the
MoEF&CC to Gevra Expansion OC of the SECL in Korba District in the State of Chhattisgarh and to say

that monitoring of the conditions stipulated in the EC was carried out by the undersigned on 11.09.2016. A
monitoring report in the matter is enclosed. Following observations were made during the site inspection:

1. Specific Conditions no.(i)-(v), (ix)-(xiii), (xv)-(xix), (xxi)-(axii), (ociv)-(ocvi), (xxix)-(ocxii) and (xoxv)-
(oxxvil) and all general conditions stipulated in the environment clearance dated 6.05.2015 are being
complied with by the Project proponent in accordance with the stipulations made in the environment
clearance towards the conservation, protection and development of environment in the lease area as
well as area surrounding coal mine.

2. Specific Conditions no. (xiv), (xx), and (xxxiii) and (xxxiv) are being complied with partially by the PP as
the measures taken by the PP needs to be further strengthen to ensure complete compliance of the
conditions.

3. Specific conditions no. (vi), (v), (vi), (vi), (viii), (xxiii), and (xxviil) were observed to be not complied with
by the PP as the PP has not accomplished the compliance as per stipulations made in these conditions.

4. ﬂC]ouétE%afe and Show cause notices; PP has submitted that following court cases are pending against
e :



So

i Case No. 1217/2007 in the matter of Regional Officer, Chhattisgarh Envlronr_nent Conservation
Board, Korba Vs. Gevra and CGM, Dipka area for increase of coal production without EC and year
of violation was 2001-02. Case is pending in the Court of JMC, Class-I, Korba.

i, Case No. CRMP 613/2007 in the matter of Chhattisgarh Environment Conservation Board, Korba vs.
Shri Debasis Chaterjee, CGM Dipka area. The appeal has been filed in High Court against the order
for increase in coal production without EC and year of violation was 2007-08.

5. The PP has submitted and declaration stating that no show notices issued by the Chhattisgarh State
Environment Conservation Board are pending against the Dipka Expansion Project, Dipka area of South
Eastern Coalfields Limited till 2.10.2016.

This issues with the approval of the Addl. PCCF (Central), Regional Office (West Central Zone)
MoEF&CC, Nagpur.

Encl: as above

Youga, faithfully,

Charan Jeet Singh
Scientist 'C'

Copy to:

1. Director RO HQ, Ministry of Environment, Forest & Climate Change, Government of India, 1st
Floor Agni Wing, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi- 110 003.

2. Memper Secretary, State Level Environment Impact Assessment Authority & Secretary,
Housing and Environment Department, Government of Chhattisgarh, Mantralay Mahanadi Bhavan,
New Raipur, Chhattisgarh

3. Director (Monitoring Cell), Ministry of Environment, Forest & Climate Change, Indira Paryavaran
Bhawan, Aliganj, Jorbagh Road, New Delhi-110003

4. General Manger, Gevra Area, SECIL, Korba, Chhattisgarh.
5. Guard File.

bl —
Charan Jeet Singh
Scientist ‘C'



Minutes of the 4™ meeting of the EAC held on 30" - 31" January, 2017 for Thermal & Coal Mining
Sector projects

A, The 4" meeting of the Expert Appraisal Committee (EAC) for Thermal & Coal mining projects was
held on 30-31 January, 2017 in the Ministry to consider the proposals relating to coal mining sector. The list
of participants and the project proponents are at Annexure-l & I respectively.

B. Details of the proposals considered during the meeting, deliberations made and the
recommendations of the Committee, are explained in the respective agenda items as under:-

Agenda 4.1

Expansion of of ‘Parsa East and Kanta Basan’ Opencast Coal Mine from 10 MTPA to 15 MTPA and
expansion of Pit Head Coal Washery from 10 MTPA to 15 MTPA of M/s Rajasthan Rajya Vidyut
Utpadan Nigam Ltd, located in Hasdeo-Arand Coalfields in District Sarguja (Chhattisgarh) - For
Consideration of EC

41,1 The proposal is for grant of environmental clearance to the expansion project of Parsa East and
Kanta Basan Opencast Coal Mine from 10 MTPA to 15 MTPA and expansion of Pit Head Coal Washery
from 10 MTPA to 15 MTPA, promoted by M/s Rajasthan Rajya Vidyut Utpadan Nigam Ltd, in a total area of
2711.034 ha located in Hasdeo-Arand Coalfields in District Sarguja (Chhattisgarh).

41.2 The details of the project, as per the documents submitted by the project proponent, and also as
presented during the meeting, are as under:-

(i) The Environment Clearance for the Parsa East Kanta Basan OCP of 10 MTPA was accorded vide
letter dated 21% December, 2011, which was further revalidated/amended vide letters dated 25" June, 2015
and 29™ December, 2015.

(ii) EC amendment for permission to set up interim washery was granted on 4™ March, 2013.

(iiy The Terms of Reference (ToR) for the proposed expansion of the OCP and the washery was
granted by MoEFCC vide letter dated 10" September, 2014.

(v)  The latitude and longitude of the project site are 22° 47'39" and 22°51'12" N and  82°46'38" and
82°50'51" E respectively.

(v) Joint Venture: no joint venture

(viy  Coal Linkage : ;

Sl. No. Name of specified end use plant Units |Capacity

_ 77 2 x 250 MW} 1820 MW
1. |Chhabra TPP Unit-3 to 6, District- Baran, Rajasthan |, 660 MW

2 [Kalisindh TPP Unit — 1 & 2, District- Jhalawar{2 x 600 MW 1200 MW
Rajasthan
3. |Suratgarh Supercritical TPP, Unit- 7 & 8, District42 x 660 MW| 1320 MW

Shriganganagar, Rajasthan y

(vii Employment generated/to be generated: About 1805 persons will get direct employment in various
services till 5th year of mine operation (target achieving year), which will develop due to the project and the
persons employed in the project

MOM 4™ EAC 30-31 Jan, 2017 Coal
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» Black topping of all the internal roads within in the washery area
» Green belt covering 3.2 ha will be developed using local species all along the periphery of the site,

along the roads and in vacant space and transfer and loading points.

(v) The location of the proposed Tasra coal washery is at the abandoned site of Bihar State
Superphosphate Factory (BSSF), and lies in the Sindri Industrial area, which is about 26 km south of the
Dhanbad town. The 132 KV Sub-station is located adjacent to proposed washery site in the southemn side.
Whereas the BIT Sindri and Patherdih Township are located in South-East and North-West direction
respectively. The expected air quality at these receptor locations have been predicted through Air Quality

Modelling studies.

444 The EAC, after detailed deliberations, found the clarifications to the earlier observations as
satisfactory, and recommended the proposal for grant of Environmental clearance to the proposed Pit Head
Coking Coal Washery of 3.5 MTPA in Tasra Coal Block of M/s Steel Authority of India Ltd. located in
Jharia Coalfields, District Dhanbad (Jharkhand), subject to the compliance of all generic conditions
applicable for washery as well as fulfillment of other conditions as under: =)

« The technology so chosen for the washery should conform to Zero Liquid Discharge’”. -

e Thick green belt of 30-45 m width to be provided around the washery to mitigate/check the dust
pollution. A 3-tier avenue plantation should also be developed along vacant areas, storage yards,
loading/transfer points, and also along internal roads/main approach roads. .

« Washery shall be as per project report submitted and presented to the EAC.

« Transport of raw coal, clean coal, middling and rejects by rail with wagon loading through silo.

« Disposal of washery rejects shall be in accordance with the extant policy and guidelines, and

environment friendly.

Agenda 4.5

Expansion of Dipka Opencast Coal Mine from 31 MTPA to 35 MTPA Ir'l. an ML area 1999.293 ha of M/s
South Eastern Coalfields Limited in District Korba (Chhatishgarh) - For _conslderatloﬁ of TOR

454 The proposal is for grant of Terms of Reference for Dlpkaepencashexpanﬁorﬂ'-‘rgjeﬁ from 31.00
MTPA to 35.00 MTPA in an ML area 1999.293 Ha of M/s South Eastern Coalfield Limited at district Korba
(Chhatishgarh). . -

452 The details of the project, as per fhe documents submitted by the pro]e.ct.proponent_. and also as
informed during the meeting, are reported to be as under:- '-

(i) The project was ealier accorded EC vide letter no. J-11015/487/2007-1A.1I (M) dated 06.02.2015 for
the expansion from 25 MTPA to 30 MTPA in an Area of 1999.293 ha under 7(ii) of EIA Notification, 2006.

(i)  The project was accorded amendment to the EC vide letter no. J-11015/487/2007-IA.11 (M) dated
06.02.2015 for incremental difference in the production capacity i.e. from 30 MTPA to 31 MTPA in
accordance to the OM J-11015/30/2004-1A.11 (M) dated 19" December, 2012 which inter-alia stipulated an
upper limit of 5 MTPA, was further amended vide OM J-11015/30/2004-1A.11 (M) dated 2" September,

2014, ]
(i) The latitude and longitude of the project are 22018'59" to 22019'43" N and 82030'47" fo 82033'34"

MOM 4" EAC 30-31 Jan, 2017 Coal .
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E respectively.
(v)  Joint Venture: no Joint Venture
(v) Coal Linkage : NTPC Seepat & various other power plants
(viy  Employment generated / to be generated: 2594 persons
(vi) Benefits of the project: Project will considerably improve the socio-economic status of the adjoining
areas. This will result in following benefits:
« Contribution to the Exchequer
 Meet energy requirement
« Post-mining Enhancement of Green Cover

(vii)  The land usage of the project will be as follows:
Pre-Mining:
Activity Types of land are (Ha) Total Area (Ha)
Forest Tenancy/ Agricultural Gowvt.
Nil 409.056 1409.244 180.993 1999.293
Post- Mining:
S Pattern of utilization Area (ha)
No L
1. | Reclaimed External and Internal dumps 986.00
2. | Green belt i 23.000
3. | Final void /Water body 222.053
4. | Built up area (Infrastructure, colony, roads, R & R site) 633.874
5. | Safety zone: Undisturbed area 130.366
6. | Roads 4.00
Total 1999.293
Core area . -
SN | Particulars Forest Tenancy Government | Grand
Land Land Land Total
others :
1 *Quarry Area 52.889 858.314 90.850 1002.053
2 External OB Dump 54.718 125.212 26.070 206.00
3 Infrastructure, workshop, 279.242 313.518 41.114 633.874
administrative building '
etc. ) :
4 | Safety Zone 22.207 85.200 22,959 130.366
5 | Green belt 23.00 : 23.00
6 |roads 4.00 - = 4.00
Total land already Acquired 409.056 | 1409.244 180.993 - 1999.293

(ix)  The total geological reserve is 817 MT. The mineable reserve 359.19 MT, extractable reserve is
350.19 MT. The per cent of extraction would be 100 %. .

(%) The coal grade is E / G10. The stripping ratio is 1:20 Cum/tonne. The average Gradient Is 3.37-6.34
degree. There will be 03 seams with thickness ranging (E&F Seam- 12.70- 19.05 m; Upper Kusmunda-

MOM 4" EAC 30-31 Jan, 2017 Coal
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24.69- 35.82 m; Lower Kusmunda (Top Split) - 34.70-44.85 m; Lower Kusmunda (Bottom Split) - 2.19-24.50
m). : |

(xi)  The total estimated water requirement is 4360 m3/day. The level of ground water ranges (CGM
Office- Avg 8.275 m; Pragati Nagar- Shallow Avg-3.125 m & Deep Avg-19.17 m).

(xii)  The Method of mining would be Open cast mining.
(xiii) There is 03 external OB dump with Quantity of 81.00 Mbcm in an area of 206.00 ha with height of 50

meters above the surface level and 03 internal dump with Quantity of 534.00 Mbcm in an area of 780.00

ha.
(xiv) The final mine void would be in 222.053 Ha with depth 80m and the total qUarry area is 1001.929.

Backfilled quarry area of 187.00 Ha shall be reclaimed with plantation. A void of 222.053 ha with depth upto
80 m which is proposed to be converted into a water body

(xv) The life of mine is 11 Years.

(xvi) Transportation: Coal transportation From face to In pit crusher: By Trucks. Surface to siding: By
Trucks ; Siding to Consumer : Rail

(xvii) There is R & R involved. There are 1660 PAFs.

(xviii) Total capital cost of the project is Rs. 1950.86 Crores. CSR Cost According to New CSR policy, the
fund for the CSR should be allocated based on 2% of the average net profit of the Company for the three
immediate preceding financial years or Rs. 2.00 per tonne of coal production of previous year whichever is
higher. R&R Cost Rs. 51.49 Crorgs. Environmental Management Cost Rs. 11749220.00 for the FY (2015-
18). .

(xix)  Hasdeo river about 8.00Kms, Lilagarh Nadi , Kholar Nalla & small channéls joining Hasdeo river.

(xx)  Ground water clearance issued on 25. 03.2004. Board's approval obtained on 13.05.16. Mining plan
has been approved on 13.05.16. Mine closure plan is an integral part of mining plan.

(xxi) There are no national Parks, wildlife sanctuary, biosphere reserves found in the 10 km buffer zone.
(xxii) Total forest land 409.056 ha, Status of Forest clearance: In process. Stage-1 FC available for
409.056Ha of forest land ;

(xxiii) Total afforestation plan shall be implemented covering an area of 248.51ha at the end of mining
including green Belt over an area of 23 ha. Density of tree plantation 2500 trees/ ha of plants.

(xxiv) There are court cases/violation pending with the project proponent as per the following : detalls -

Case Court ~ Parties Brief Present status
No. : _ '
1217/20 | Judicial Magistrate Class | Regional Increase | Pending
07 |, Korba transferred to Officer, CGEPB | of - ;
Bilaspur HC, criminal Vs Gevra & production
revision in the year 2010 | CGM Dipka without
Area EC ]
26/2009 | 1) JMFC, Katghora Case | CGEPB, Korba | Increase | Case disposed.
no.-26/2009 ' Vs Debasis of Appeal preferred
Chatterjee, Ex | production | by CECB, Korba
CGM Dipka. without against order in
EC Bilaspur High
Court. Case No.
| CRMP 859/2009

4.5.4 During deliberations, the EAC noted the following:-
MOM 4" EAC 30-31 Jan, 2017 Coal
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(i) The proposal is for grant of ToR to the expansion project of Dipka opencast coal mine from 31to 35
MTPA in the existing mine lease area of 1999.293 ha. Out of the total forest land of 409.149 ha., Stage-|
forest clearance has been obtained for total forest land of 409.056 ha. For diversion of the remaining forest

land of 0.093 ha, request has been made.

(i)  Earlier, the EC was issued for expansion of Dipka opencast coal mine from 25 to 30 MTPA vide letter
dated 12" February, 2013 with the exemption from public hearing as provided under the Ministry's OM
dated July, 2014. The capacity of the coal mine was further enhanced to 31 MTPA, and the fresh EC was
issued on 6" February, 2015, again exempting from public hearing in terms of the subsequent OM dated 2™

September, 2014.

(i) In addition to the request for grant of ToR to the above expansion project, the project proponent has
also requested for grant of EC to the said project without any ToR and fresh public hearing. The Committee,
in the first instance, observed the proposal not admissible in terms of the extant provision contained in this
Ministry’s OMs in this regard.

(iv) The compliance status of earlier EC conditions was not much satisfactory as many of these
conditions were reported as being complied, partially complied or not complied (formation Wildlife
Conservation Plan).

-

(v) Ambient air quality values for PMyg, SO, and NOy at the monitored locations were within the
prescribed norms with adequate mitigative measures put in place.

(vi)  Different works taken'up under the CSR during last three years were satisfactory:-

4.5.5 The EAC, after deliberations, recommended the proposal for grant of ToR to the expansion of Dipka
opencast coal mine from 31 to 35 MTPA, and for preparation of EIA/EMP . reports with public consultation
.Subject to compliance of all conditions as specified and_notified in_the standard ToR applicable for coal

While consﬁdering' the request for grant of EC to the project without the requirement of fresh ToR and the
public hearing, the EAC suggested for a third party assessment of baseline envitonmental.patameters and

the prediction of likely impacts including socio-economic, due to the said expansion. The same may be
undertaken through NEERI or any other expert agency identified by the Ministry.

Agenda 4.6 )

el

Expansion of Gevra Opencast Coal mine from 41 MTPA to 45 MTPA in ML area of 4184.486 ha of M/s
South Eastern Coalfields Limited at district Korba (Chhatishgarh)- For consideration of TOR

461 The proposal is for grant of Terms of Reference for expansion of Gevra ‘Opencast .coal mine
project from 41 MTPA to 45 MTPA in ML area of 4781.788 ha of M/s South Eastern Coalfields Limited in
“District Korba (Chhatishigar) e —

MOM 4™ EAC 30-31 Jan, 2017 Coal
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46.2 The details of the project, as per the documents submitted

informed during the meeting, are reported to be as under:-

(i) Earlier, the expansion project of Ghevra op

vide letter no. J

terms of para 7(ii) of EIA Notification, 2006 and subsequent

expansion without public hearing.

(ii)

The project was accorded amendment in the EC vide letter No.

Sk

by the project proponent, and also as

en cast from 35 MTPA to 40 MTPA was accorded EC

-11015/85/2010-1A.11 (M) dated 31.01.2014 for the expansion from 35 MTPA to 40 MTPA in
OM issued to facilitate one time capacity

J-11015/85/2010-IA.ll (M) dated

06.02.2015 for incremental difference in the production capacity from 40 MTPA to 41 MTPA as provided in
the OM dated 2™ September, 2014. : 3

(ii)

produce and dispatch 45 MTPA with the existi
iv & Tatitude and longitude of the project site are 22°

39' 30" E respectively.

V)
(vi)
(vii)
(i)

Post-mining Enhancem

Joint Venture: no
Coal Linkage_: NTPC & Various thermal power plants

#
”
~— ey

Employment generated / to be generated: 4
Benefits of the project:. Projec :
areas. This will result in benefits such as Improvements in Fhysical
Infrastructure; Increase in Employment Potential; Contributi

n Cover. < ——

y improve the socio-€

The Gevra OC project is a running project currently producing 41 MTPA but
ce, €
18'00" to 22° 21'42" N and  82° 32'00" to 82°

sion ha

——

has the potential to
n for 45.

i TaTs

rovements in SI

-

M‘eetﬁanew requirement ;

__(ix) Theland usage of the project will be as follows:
Pre-Mining: .
WITHIN ML AREA | OUTSIDE ML
(Ha.) AREA (Ha.) - :
SR. ALREADY ALREADY TOTAL
NO. LAND USE ACQUIRED ACQUIRED (Ha.) :
1 | Agricultural land 1273.426 1247.145 2520.571 [,
2 | Forestland 441.410 575.002 1016412 ' ___ -
3 | Waste Land 0.000 0.000 0.000
4 | Grazing Land 0.000 0.000 0.000 -
5 | Surface Water Bodies 7.000 0.000 7.000 L
6 | Settlements 0.000 0.000 -0.000
Others (Specify) Govt. :
Land (Including Waste 315.414 s 640.503
7 | Land & Grazing Land)
: TOTAL 2037.250 - 2147.236 4184.486
Post- Mining: '
S No Pattern of utilization Area (ha)
1. | Reclaimed External and Internal dumps 1858.00
2. | Green belt : 5,670
3. Final void /Water body 659.250
4, Built up area (Infrastructure, colony, roads, R 1243.392
& R site)

MOM 4™ EAC 30-31 Jan, 2017 Coal
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5. Safety zone: Undisturbed area 418.174
Total 2184.486
Core area :
3 T Forest Government Land (ha) ' - Grand
enancy ore I
N | Particulars Grazing | Waste | Water Total Tota
: land (ha) | land (ha) N land | body Others o (ha)
T Quarry area | 1285.888 | 441410 | 0.000 | 0.000 | 7.000 | 267.952 | 304.952|| 2032.250
Area for Top

2’| Soilin 0000 | 0000 | 0000 | 0.000 | 0.000| 5000 | 5000 | 5.000

quarry :
3 Eﬁ::‘" 291310 | 0.000 | 0.000 | 0.000 | 0.000 | 188.690 | 188.690 | 480.000
4 '"ﬁzs‘;‘c"t”’ 504.509 | 509.434 | 0.000 | 0.000 | 0.000 | 88.839 | 88.839 | 1102.782
5 Roads 6.000 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 6.000
6 Recs:i'j:;'a' 65.000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 65.000
7 R&Rsite | 69.280 | 0,000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 69.280
g TWRRNS 0.000 6.000 0.000 | 0.000 | 0.000 | 0000 | 0.000 | 6.000

magazine

Nala : 5
9 | Diversion,if | 0000 | 0000 | 0000 | 0.000 | 0.000 | 0000 | 0000 | 0.000

any: | |
; Safety Zone | 311.046 | 59.568 | 0.000 | 0.000 | 0.000 | 47.560 | 47.560 | 418.174
. :":)“d (in | 2533.033 | 1016412 | 0.000 | 0.000 | 7.000 | 628.041 | 635.041 | 4184.486

(x) Total geological reserve is 1378.22 MT, the mineable reserve 1240.40 MT and extractable reserve
is 1240.40 MT. The per cent of extraction would thus be 90%.

(x)  The coal grade is G10, the stripping ratio is 1,30 Cum/tonne. The average gradient is 1 In 6to1in
12 having 6 seams  with thickness ranging 3.14 m to 57.86 m.

(xii)  Total estimated water requirement is 26000 KL/day. The level of ground water ranges from 2.31 m
tc 9.90 m.

(xiil)  The method of mining would be Opencast.

(xiv) There are 7 external OB dumps with quantity of 147.60 Mbcm in an area of 480 ha with height of 90
m above the ground level, and 8 internal dumps with quantity of 1119.40 Mbcm in an area of 1378 ha.

(xv)  The final mine void would be in 659.250 ha with depth 40 m which is proposed to be converted into
a water body. Backfilled quarry area of 376.60 ha shall be reclaimed mth plantation. A void of 659.250 ha
with depth of 40 m.

(xvi) The iife of mine is 12 Years. -

(xvii) Transportation of coal: From face to In pit crusher by trucks. In pit belt conveyor is ‘under
construction & will be completed within Dee.'2016; Surface to siding: By Conveyor System through Silo;

siding at loading by Rail & MGR
MOM 4™ EAC 30-31 Jan, 2017 Coal
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(xvill) There is R & R involved. There.are.2420.RARs oy
(xix) Total capital cost of the project is Rs. 1181 6.40 Crores. CSR Cost According to New CSR policy, the

fund for the CSR should be allocated based on 2% of the average net profit of the Company for the three
immediate preceding financial years or Rs. 2.00 per tonne of coal production of previous year whichever is
higher. R&R Cost Rs. 564.44 Crores (as per approved PR of 70.00 MTPA). Environmental Management
Cost Rs. 184.38Crores. . :

(xx) Hasdeo river is the main drainage of the area. The study area includes a number of seasonal nallah
& tributaries of Hasdeo river like Ahiran, Kholar nallah. Lilagar river also flows through the study area of
project.

(xxi) Ground water clearance obtained on 18.06.2004. Mining plan has been for the intended capacity of
45 MTPA was approved by the Board of SECL on 25™ July; 2016. Mine closure plan is an integral part of
mining plan. ' Sis s .

(xxil) There are no national Parks, wildlife sanctuary, biosphere reserves found in the 10 km buffer zone.
(xxiii) Total forest area involved 1016.412 ha, the status of diversion of forest land for non - forestry
purposes is as under:-

Area (in Registration/Stage-1 /Final FC issued vide | Status and Validity period of FC
ha) letter no. & date

vide MoEF Clearance L no.8-33/2005-FC
Dtd.: 05.05.2008

” Status: Final/Stage-Il Forestry
46.198 vide MoEF Clearance L no.8-81/ 2006-FC Cloaranics cblEined.

Dtd : 20-04-2015 .
Validity: ith th
Vide MoEF Clearance L no.8-77/2006 - SRy; CO-GaTmS Wi 00

100.888

192.046 g ; Mining Lease or 20 years,
FC,Dtd: _20-04-2015 whichever is less
Vide MOEF Clearance L no.8-79/2006 - FC, :

564885 | bt : 20-04-2015

ﬁtal forest land for which final/Stage-Il
""" __|-Forestry Clearance obtaimed" =~ 1

112.385 |On-line apblication was submitted on 11-06- | Stage 1 approval awaited

2015. Registered vide —_ Sy
Ref:FP/CG/MIN/13199/2015

J/._.
- 904.02

(xxiv) Total afforestation plan shall be implemented covering mﬁgﬂﬁ.ﬁ]_ﬁlja at the end of mining.
Green Belt over an area of 5.670 ha. Density of tree plantation 2500 trees/ ha of plants. .
{(xxv) There are court cases/violation pending with the project proponent as per the following details:-

Sl | Year of | Production | Cas | Court Parties Brief " Present
No | Violation e No _ % ‘Status
1 12001-02 | Morethan | 1217 | JM.C | CECB, Korba. Regarding Cr. | Pending for
to | 10MTY /200 |, Class | Vs. CGM Complaint filed | examination
2004-05 7 1, Dipka under Sec.15 & | of proposed
Korba | Extension 17 of EP Act. accused
Gevra area
SECL
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7 1 31.7.20 | Consent 613/ | HC of | CECB, Korba. Regarding Cr. | Pending \
00 .| not 2007 | BSP Vs. SECL Complaint filed
renewed Gevra Project | under Sec.15 & “
and 17 of EP, 1986.
capacity | Criminal
expanded revision.
from 10
MTY

(xxvi) Certified EC Compliance Report: The Regional Office of MoEF&CC at Nagpur has carried out the
site inspection on 14" November, 2016 to verify the status of compliance of EC conditions for Gevra
opencast expansion project from 45 MTPA to 40 MTPA, and then 41.00 MTPA. The monitoring report was
forwarded to this Ministry vide their letter No. 3-28/2014(Env) dated 4™ November, 2016, which was
deliberated in the EAC meeting. The project proponent presented the action taken on each of the
observations made by Regional Office during the site visit.

4.6.3 During deliberations, the EAC noted the following:-

()  The proposal is for grant of ToR to the expansion project of Gevra opencast coal mine from 41 to 45
MTPA in the existing mine lease area of 4184.486 ha. Qut of the total forest land of 1016.412 ha, Stage-ll
forest clearance has been obtained for 904.027 ha. For diversion of the remaining forest land of 112.385 ha,

request has also been made. -

(i)  Earlier, the EC was issued for expansion of Gevra opencast coal mine from 35 to 40 MTPA vide letter
dated 31% January, 2014 with the exemption from sublic hearing.as.provided under.ine v I QM ted\
July, 2014. The capacity of the coal mine was further enhanced to 41 MTPA, and the fresh EC was issued
~5n 8" February, 2015, again exempting from public hearing in terms of the subsequent OM dated >

September, 2014. : : SIS _ e : ' L,

B VIINISLTY S

e

(iii) In addition to the request for grant of ToR to the above expansion project, the projed proponent has

also requested for grant of EC to the said project without any ToR and fresh public hearing. The Committee,
in the first instance, observed the pmposa| hot admissible in terms of the the extant pro\'fislons contained in

this Ministry's OMs in this regard.

e ——

/(iv) The compliance status of earlier EC conditions was not. much satisfactory as manv_of these[
e ——— -

conditions were reported as being complied, parﬂa"y comgllea or not compllea. :

-

-

e

(v) Ambient air quality values for PMyo, SO, and NOy at the monitored locations’were within the
prescribed norms with adequate mitigative measures put in place. ST e —T—— —

(vi)  Different works taken up under the CSR duyring last three years were satisfactory:-

46.5 _The EAC, after deliberations, recommended the proposal for grant of ToR fo the expansion of Gevra
opencast coal mine from 41 to 45 MTPA,(E?I'(; for preparation of EIA/EMP reports with public consultation

MOM 4™ EAC 30-31 Jan, 2017 Coal
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subject to compliance of all-conditions as specified and notified in the standard ToR gpplicab!e for cqal

mining projects. -

-Whﬂe considering the_request for grant of I:"C to the project without the requirement of fresh ToR and the
public hearing, the EAC suggested for a third party assessment of baseline environmental parameters and

the gredfcﬁon of ﬂRe?g imgacfs, 7nc?ud?ng socio-economic, due to the sa - e may be
Undertaken through NEERI or any other expert agency faen?ﬁea E_y ﬂ;_ ) ani_s'tr}'.

Agenda 4.7

Expansion of Bermo Coal Mine P'ro]ect from 0.4 MTPA to 2.62 MTPA of M/s Damodar Valley
Corporation in a total area of 269.094 ha located in District Bokaro (Jharkhand) - For further

consideration of TOR)

4.7.1 The proposal is for grant of Terms of Reference for expansion of Bermo Coal Mine Project from 0.4
MTPA to 2.62 MTPA of M/s Damodar Valley Corporation (DVC) in a total area of 269.094 ha located in

District Bokaro (Jharkhand).

47.2 The proposal was last considered in the 58" EAC meeting held for 23-24 June, 2016, wherein
observations of the Committee were as under:-

()  The proposed OB dump area of 100 ha is at a distance of nearly 5 Km (in non-coal bearing area)
from the coal mine which may not be economically and/or environmentally sustainable.

(i) The nearby coal mine of M/s Central Coalfields Ltd may be utilized for dumping of OB, and the
option needs to be explored.

(i)  In case this option not found/feasible, the project proponent may go for restﬂcﬁr@g their expansion,
and explore the possibility for OB dumping within the existing mine lease area with reduction in production.

47.3 In response to the above observations of EAC, the details submitted by the 'project proponent
and/or as informed during the earlier meeting, are as under:- 3

(i) The transportation and dumping of OB to nearly 5 km away not being economically and/or
environmentally sustainable, studies were undertaken for other viable options.

(i) DVC had approached Central Coalfield Limited (CCL) requesting them to identify areas which could
be giyen to them for OB dumping. M/s CCL carried out an exercise for the same and informed the DVC that
no area could be made available to DVC for the OB dumping. '

(i)  The permutations and combinations of excavation and dumping were carried out for accommodating
the OB within the existing ML area, but not found feasible to accommodate the OB within the ML area by
multiple re-handling of the OB. A total of 101.75 Mcum (B) of overburden is estimated to be generated
during life of mine. Out of this, 15.53 Mcum (equivalent to about initial 3 and half years) OB generated from
the NE corner of area will be accommodated (temporary dump) over the SW corner of the X-X area within
the ML. The OB from 2™ half of 4™ year onwards will be disposed off (in temporary dump) over Y-Y area

MOM 4™ EAC 30-31 Jan, 2017 Coal
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Minutes of the 11" meeting of the EAC held on 30" -31% May, 2017 for Thermal & Coal
Mining Sector projects

A. The 9™ meeting of the Expert Appraisal Committee (EAC) for Thermal & Coal mining
projects was held on 27-28 April, 2017 in the Ministry to consider the proposals relating to coal
mining sector. The list of participants and the project proponents are at Annexure-l & Il

respectively.
B. Confirmation of minutes
The Committee confirmed minutes of the 9" meeting held on 27-28 April, 2017.

C. Details of the proposals considered during the meeting, deliberations made and the
recommendations of the Committee, are explained in the respective agenda items as under:-

Agenda 11.1 A

Coal Washery of 2.5 MTPA in an area of 6.50 ha by M/s Hind Energy and Coal Beneficiation
(India) Limited at Kirarama village Lakhanpur Tehsil, Jharsuguda District (Odisha) — For
consideration for TOR

11.1.1 The proposal is for grant of TOR to Coal Washery of 2.5 MTPA in an area of 6.50 ha by
M/s Hind Energy and Coal Beneficiation (India) Limited at Kirarama village Lakhanpur Tehsil,
Jharsuguda District (Odisha).

11.1.2 The details of the pfoject, as per the documents submitted by the project proponent, and
also as informed during the meeting, are reported to be as under:-

(i) It is a green field project.
(i) The latitude and longitude of the project site are :

Point No. ! Latitude : Longitude
T, 21°45'55.23'N 83°52'11.39°E
2 21°45'54.10'N 83°5221.30'E
3. 21°45'46.55'N ' 83°5217 97'E
2 21°45'46.87°N 83°52'9.88'F

(i) Joint Venture: There is no Joint Venture.

(iv)  Coal Linkage: Coal will be sourced from Mahanadi Coalfields Ltd.

(v1)50 Employment generated / to be generated: Direct employment - 75 nos. Indirect employment
- nos. : \

(vi)  Benefits of the project: The management is committed to uplift the standards of living of the
villagers by providing employment to local people & taking up CSR activities in consultation with
local gram panchayat based on need based assessment to be carried out with village panchayat.

Page 1 of 60
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The Tatitude and longitude of | Latitude 23°1210" to 23"1410

2 Paint
No 3(ii) | the project site are 23° 12' | North |
40" to 23° 14' 10" N and 81° Longitude 81%941'28" to 81743 20”
40'20" to-810 43' 20" E | East

respectively

recommended for amendment in the TOR as requested by
the project proponent in respect of S. No.2 above. For the entry at S. No.1, it was desired not to
allow the coal transportation by road (trucksttippers), and thus there may be no change in the
earlier recommendations in this regard. All other terms and conditions stipulated therein remaining

unchanged.

11.10.3 The EAC, after deliberations,

Agenda 11.11

Expansion of Dipka Opencast Coal:Mine from 31 MTPA to 35 MTPA in an ML area 1999.293
ha of M/s South Eastern Coalfields Limited in District Korba (Chhattisgarh) — Amendment in
ToR

11.11.1 Ministry granted TOR to the above proposal on 28" February, 2017. Project proponent vide
letter  no.SECL/BSP/ENVT/Dipka OC/17/6611 dated 8" March, 2017 requested for

correction/amendment in the TOR.

11.11.2 During the meeting, the project proponent requested for amendment/correction in certain
conditions stipulated in the TOR dated 8" March, 2017 as per the following details:-

S. | Para No. Request for Amendment in the ToR

No.
1. | Subject

As per ToR

Expansion of Dipka Opencast Coal Mine from 31
MTPA to 35 MTPA in an ML area 1999.417 ha of
M/s South Eastern Coalfields Limited in District
Korba (Chhattisgarh).- ToR reg.

Expansion of Dipka
Opencast Coal Mine from
31 MTPA to 35 MTPA in.
an ML area 1999.293 ha of
M/s South Eastern
Coalfields Limited in
District Korba
(Chhattisgarh) — TOR reg.

Justification: i

After submission of Form-1 the total land area
has under gone a slight change and has been
modified as 1999.417 Ha. This fact has been
brought out in the Basic Information/ Check list
and Presentation made by SECL during EAC
meeting on 31.01.2017.

The Ministry of | The Ministry of Environment, Forest and Climate

Environment, Forest and
Climate * Change has
considered the application.
It is noted that the proposal
is for grant of Terms of

Change has considered the application. It is
noted that the proposal is for grant of Terms of
Reference to the project for expansion of Dipka
Opencast Coal Mine from 31 MTPA to 35 MTPA
of Mls South Eastern Coalfields Limited in ML

MOM of 11™ EAC May, 2017_Coal
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Reference to the project
for expansion of Dipka
Opencast Coal Mine from
31 MTPA to 35 MTPA of
Mis South Eastern
Coalfields Limited in ML
area of 1999.293 ha in
District Korba
(Chhattisgarh)

area of 1999.417 ha in District Korba
(Chhattisgarh)

Justification:, After submission of Form-1 the
total land area has under gone a slight change
and has been modified as 1999.417 Ha. This
fact has been brought out in the Basic
Information/ Check list and Presentation made

by SECL during EAC meeting on 31 .01.2017.

3(1)

The proposal is for grant of
terms of reference to the
expansion of Dipka
Opencast Coal Mine from
31 MTPA to 35 MTPA in
mine lease area of
1999.293 ha

The proposal is for grant of terms of reference to
the expansion of Dipka Opencast Coal Mine
from 31 MTPA to 35 MTPA in mine lease area of
1999.417 ha

Justification:

After submission of Form-1 the total land area
has under gone a slight change and has been
modified as 1999.417 Ha. This fact has been
brought out in the Basic Information/ Check list
and Presentation made by SECL during EAC
meeting on 31.01.2017.

would be Open cast
mining. There 'is 03
external OB dump with
Quantity of 81.00 Mcum in
an area of 206.00 ha with
height of 50 meters above
the surface level and 03
internal dump with
Quantity of 534.00 Mcum
in an area of 780.00 ha

3(xi) The coal gade is E / G10. “The coal gade is 'G-10/11. The stripping ratio is
The stripping ratio is 1:20 1.20Cum/tonne. The average Gradient is 3.37-

Cum/tonne. The average 6.34 degre. There will be 03 seams with
Gradient is 3.37-6.34 | thickness ranging (E&F Seam- 12.70- 19.05 m;
degre. There will be 03 | Upper Kusmubda- 24.69- 35.82 m; Lower
seams with  thickness | Kusmunda (Top Split) - 34.70-44.85 m; Lower
ranging (E&  Seam- Kusmunda (Bottorn Split) - 2.19-24.50 m)
12.70- 19.05 m; Upper
Kusmubda- 24.69- 35.82 Justification:
m; Lower Kusmunda (Top° Typographical mistake.
Split) - 34.70-44.85 m;
Lower Kusmunda (Bottorn
Split) - 2.19-24.50-m)

3(xiii) The Method of-mining The Method of-mining would be Open cast

mining. There are 03 external OB dumps with
Quantity of 81.00 Mcum. in an area of 206.00 ha
with height of 90 meters above the surface level
and 03 internal dumps with Quantity of 534.00
Mcum in an area of 780.00 ha

Justification: :

This fact has been brought out in the Basic
Information/ Check list and Presentation made
by SECL during EAC meeting on 31.01.2017.
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The final mine void would
be in 222.053 Ha with
depth 80m and the total
quarry area is 1001.929.
Back filled quarry area of
187.00 Ha shall be
reclaimed with plantation.
A void of 222.053 ha with
depth up to 80 m which is
proposed to be converted
into a water body

The final mine void would be in 222.053 Ha with
depth 80m and the total quarry area is 1002.053.
Back filled quarry area of 780.00 Ha shall be
reclaimed with plantation. A void of 222.053 ha
with depth up to 80 m which is proposed to be
converted into a water body.

Justification:

This fact has been brought out in the Basic
Information/ Check list and Presentation made
by SECL during EAC meeting on 31.01.2017.

Total forest land 409.056
ha, Status ~ of Forest
clearance: In process.
Stage-l FC available for
409.056 ha of forest land

Total forest land 409.14%ha, Status of Forest
clearance: Stage-l FC available for 409.056 ha
of forest land. For 0.093 ha of forest land
registration has been done for Stage-l FC

vide FC Registration No. 2013/028, dated-

04.04.2013.

Justification:

After submission of Form-1 the total land area
has under gone a slight change and has been
modified as 1999.417 Ha.* This fact has been
brought out in the Basic Information/ Check list
and Presentation made by SECL during EAC
meeting on 31.01.2017.

6. | 3(xiv)
7. | 3(xxii)
8. |4

The Expert Appraisal
Committee in its meeting
held on 30-31 January,
2017, has recommended
the proposal for grant of
Terms of References.
Based on the
recommendations of the
EAC, the Ministry of
Environment, Forest and
Climate Change hereby
accords Terms of

| References to the project

for expansion of Dipka
Opencast Coal Mine from
31 MTPA to 35 MTPA of
Mlis South -Eastern
Coalfields Limited in mine
lease area of 1999.293 ha
in District Korba
(Chhattisgarh) for
preparation of EIA/EMP

The Expert Appraisal Committee in its meeting
held on 30-31 January, 2017, has recommended
the proposal for grant of Terms of References.
Based on the recommendations of the EAC, the
Ministry of Environment, Forest and Climate
Change hereby accords Terms of References to
the project for expansion of Dipka Opencast
Coal Mine from 31 MTPA to 35 MTPA of Mis
South Eastern Coalfields Limited in mine lease
area of 1999.417  ha in District Korba
(Chhattisgarh) for preparation of EIA/EMP
reports with public consultations, under the
provisions of the Environment Impact
Assessment Notification, 2006 and subsequent
amendments/circulars thereto, subject to the
compliance of the following terms and conditions
and environmental safeguards mentioned below:

‘Justification:

After submission of Form-1 the total land area
has under gone a slight change and has been
modified as 1999 417 Ha. This fact has been
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5

reports
consultations,
provisions
Environment
Assessment
2006 and
amendments/

with
under
of

Notification,
subsequent

public
the
the
_ Impact

circulars

brought out in the Basic Information/ Check list
and Presentation made by SECL during EAC
meeting on 31.01.2017.

thereto, subject to the
compliance of the following
terms and conditions and
environmental safeguards
mentioned below:

9. | 3(ix The land usage of the|The land usage of the project will be as
project will be as follows:™ | follows:***
-Justification:

After submission of Form-1 the total land area
has under gone a slight change and has been
modified as 1999.417 Ha. This fact has been
brought out in the Basic Information/ Check list
and Presentation made.by SECL during EAC
meeting on 31.01.2017. |

-

** Point as written in ToR

The land usage of the project will be as follows:
i. Pre-mining: . _
Activity Types of land are (Ha) Total land (Ha)
Forest Tenancy/ Govt.
Agricultural
Nil 409.056 1409.244 181.993 1999.293
ii. PostMining: 2
S.No Pattern of utilization Area (ha)
; A Reclaimed External and Internal dumps 986.00
2. Green belt 23.000
3. Final void /Water body 222.053
4, Built up area (Infrastructure, colony, roads, R&R site) 633.874
5. Safety zone: Undisturbed area 130.366
6. Roads 4.00
Total 1999.293
iii. Core area:
S. _Activity | ForestLand |Tenancy | GovtLand/ | Grand Total
No. Land Others
1 *Quarry 52.889 858.314 90.850 1002.053
Area
Page 37 of 60
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2. { External ! 54.718 126.212° T 26070 T 206330 ]
__| OB Dump o ! |
3. .. | Infrastructur I 279.242 313.518 41.114 633.874
e etc. g .
4, Safety r 22.207 85.200 22.959 130.366
Zone
5. - |Greenbelt | G000 23.000 [ 0.000 23.000
6. Roads [ 0.000 4.000 0.000 4.000
Total land already I 409;056_ 1409.244 ! 180.993 1999.293 ‘!
Acquired ;
Amendment requested in the ToR ** .
The land usage of the project will be as follows: '
i.  Pre-mining: :
Activity Types of land are (Ha) Total land
Forest ! Tenancy/ | Govwt, (Ha) _
Ag ricul_tural
Nil 409.149 1409.244 181.024 ’ 1999.417 j
iil. Post Mining: |
m Pattern of utilization ‘ Area (ha)
- Reclaimed External ang Internal dumps I 986.124
_ Green belt { 23.000
Final void Water body 222.053
- Built up area (Infrastructure, colony, reads, R&R 633.874
site :
_ Safety zone: Undisturbed areg 130.366
6 R T
Total _ 1999.417
iii. Core area: : :

Forest Land Tenancy Govt | Grang Total
Land Land/
_ ' Others | |
*Quarry 52.858 858.314 [ 90.881 { 1002,053
Area
- 54,718 { 125.212 26.070 206.00
Dump

- Infrastructur | 279,543 313518 [ 41.112 633.874

e efc. _ |
4. |Sely e m 85.200 | 22.959 [ 130435
6. e belt 0.000 23.000 | 0.000 23.000

; Page 38 of 60
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r';’ t |
6. [Roads 0.000 4.000 | 0.000 2.000
Total land__ 409.149 | 1400.244 | 181.024 | _1999.417

11.11.3 The EAC, after deliberations, recommended for amendment in the TOR as requested by
the project proponent on the above lines, with all other terms and conditions stipulated therein

remaining unchanged.

- Agenda 11.12

Expansion of Gevra Opencast Coal mine from 41.00 MTPA to 45.00 MTPA in ML area of
4184.486 ha in ML area of 4781.788 ha of M/s South Eastern Coalfields Limited at district

Korba (Chhattisgarh) - Amendment in TOR

11.12.1 Ministry granted TOR to the above proposal on 28" February, 2017. Project proponent vide
letter no. SECL/BSP/ENVT/Gevra OC_70/17/6610 dated 8™ March, 2017 requested for

correction/amendment in the TOR.

11.12.2 During the meetlng. the project proponent requested for amendment/correction in certain
_conditions stlpulated in the TOR dated 28" February, 2017 as per the following details:-

o
No

Page/
Para

As per ToR

Request for Amendment in the ToR

: B

Subject

Expansion of _Gevra
Opencast Coal mine from
41 MTPA to 45 MTPA in
ML area of 4184.486 ha of
M/s South Eastern
Coalfields Limited at
district Korba
(Chhatishgarh) - TOR reg.

Gevra OC Expansion project from 41.00 MTPA to
45.00 MTPA (Phase-1) In ML area of 4184.486 Ha
and 70.00 MTPA (Phase-2) in ML area of 4781.788
Ha of M/s South Eastern Coalfields Limited, dist.
Korba (Chhattisgarh).

-Justification:

As per agenda item no. 4.6 of 4th EAC meeting
dated 30/31.01.2017, our covering letter & uploaded
Form-1.

Page-1;
Para-1

This has reference to your
letter no.
SECL/BSP/ENVTIDIPKA

OC/16IEIA-EMP 16521
dated 08.11.2016 .along
with online - proposal No.
IA/CG/CMIN /60267/2016

| dated 21.11.2016

This has reference to your letter no.
SECL/BSP/ENVT/Gevra OC_70/16/ 6541 dated
28.11.2016 Online Proposal no. JA/CG/CMIN
/60655/2016 dated 28.11.2016.

Justification:

¢ Qur letter No. SECL/BSP/ ENVT /Geyra OC_70
/16 /6541 dated 28.11.2016

e Online Proposal no. IA/CG/ CMIN /60655/2016
dated 28.11.2016 :

Page-1;
Point no.-
2;

The Ministry of
Environment, Forest and
Climate Change has
considered the application.
It is noted that the proposal
is for grant of Terms of
Reference to the project
for expansion of Gevra

The Ministry of Environment, Forest and Climate
Change has considered the application. It is noted
that the proposal is for grant of Terms of Reference
to the project for expansion of Gevra Opencast Coal
mine from 41 MTPA to 45 MTPA (Phase-1) in ML
area of 4184.486 ha and 70.00 MTPA (Phase-2) in
ML of 4781.788 haof Mis South Eastern Coalfields
Limited located in District Korba (Chhatishgarh).

MOM of 11" EAC May, 2017_Coal

Page 39 of 60




(8

Opencast Coal mine from

41 MTPA to 45 MTPA of

Mis South Eastern
Coalfields Limited in ML
area of 4184486 ha
located in District Korba
(Chhatishgarh).

Justification: |
As per agenda item no. 4.6 of 4th EAC meeting
dated 30/31.01.2017, our covering letter & uploaded
Form-1.

4, | Page-1;
3(i)

Point no.

The proposal is for grant of
terms of reference to the
expansion of  Dipka
Opencast Coal Mine from
41 MTPA to 45 MTPA in
mine lease area of
4184.486 ha

The proposal is for grant of terms of reference to the
expansion of Gevra Opencast Coal mine from 41
MTPA to 45 MTPA (Phase-1) in ML area of
4184.486 ha and 70.00 MTPA (Phase-2) in ML of
4781.788 ha.

Justification:

As per agenda item no. 4.6 of 4th EAC meeting
dated 30/31.01.2017, our covering letter & uploaded
Form-1.

5. | Page-
1; point
no.

3(ii)

Earlier, the expansion
project of Ghevra open
cast from 35 MTPA to 40
MTPA was accorded EC
vide letter no. J-1
1015/85/201 0-IA.11 (M)
dated 31.01.2014 for the
expansion from 35 MTPA™
to 40 MTPA in terms of
para 7(i) of EIA
Notification, 2006 and.
subsequent OM issued to
facilitate one time capacity
expansion without public
hearing '

Earlier, the expansion project of Gevra open cast
from 35 MTPA to 40 MTPA was accorded EC vide
letter no. J-1 1015/85/201 0-lIA.11 (M) dated
31.01.2014 for the expansion from 35 MTPA to 40
MTPA in terms of para 7(ii) of EIA Notification, 2006
and subsequent OM issued fo facilitate one time
capacity expansion c hea

Justification:

Proposal is for Gevra Opencast Coal mine.

6. | Page-3;
3(xvii)

point no.

siding: By

Transportation of coal:

| From face to In pit crusher
by _trucks.

In pi
conveyor is under |
construction & will be
completed ~ within 4
Dec.'2016; Surface to
Conveyor
through __Silo;

System

siding at loading by Rail &
M SO,

———

Transportation of coal: From face to In pit crusher by
trucks. In pit belt conveyor is under construction &

ober17; Surface to siding:
By ( ilo; s ing

by Rail & MGR

Justif.ica_iio-n:
As per Basic information/Check list submitted to
"MoEF&CC point no. 36. '

e —————

7. | Page-3
point no
3(xviil

here is R & R invol\?pd. ({ere'is R & R involved. There are 3428 PAFs

There are 2420 PAFs

—

Bt i S — == _...---—-—'—"'/
Justification: -

As per Basic information/Check list submitted to
MoEF&CC point no. 35(vi)

MOM of 11* EAC May, 2017_Coal
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The Expert Appraisal Committee in its mesting held

8. |Page-4; |The Expert Appraisal |
Point no..| Committee in its meeting [ on 30-31 January, 2017, has recommended the
4 held on 30-31 January, | proposal for grant of Terms of References. Based on

2017, has recommended | the recommendations of the EAC, the Ministry of
the proposal for grant of | Environment, Forest and Climate Change hereby
Terms of References. | accords Terms of References to the project for
Based on the | expansion of Gevra Opencast Coal mine from 41
recommendations ‘of the | MTPA to 45 MTPA (Phase-1) in ML area of 4184.486
EAC, the Ministry of | ha and 70.00 MTPA (Phase-2) in ML of 4781.788 ha
Environment, Forest ahd |located in District Korba (Chhatishgarh) for -
Climate Change hereby | preparation of EIAIEMP reports with public
accords-  Terms of(|_consultations,  un e

References to the project | Environment Impact Assessment Notification, 2006
for expansion of Gevra|and subsequent amendments/circulars theretd, |
Opencast Coal mine from | subject to the compliance of the following terms and
41 MTPA to 45 MTPA of | conditions and environmental, safeguards mentioned
Mls  South  Eastern | below:

Coalfields Limited: in ML

area of 4184486 ha | Justification:

located in District Korba | As per agenda item no. 4.6 of 4th EAC meeting
(Chhatishgarh) for | dated 30/31.01.2017, our covering letter & uploaded
preparation of EIAIEMP | Form-1.

reports with public

consultations, under the .

provisions of the

Environment Impact

Assessment  Notification,

2006 ‘and subsequent

amendments/circulars

‘thereto, subject to the

compliance of the following

terms and conditions and

environmental, safeguards

mentioned below: :

9. | Page- Table as shown in the ToR | Amendment requested in the ToR is given below ***

3(ix); is given below **

Table for Justification:

Core area As per Basic information/Check list submitted to
land use MoEF&CC point no. 34(iii)

** Table as given in ToR letter: Core area:

MOM of 11™ EAC May, 2017_Coal

T

s Tenancy | Forest Government Land (Ha.) Grand
Particulars land land | Grazing | Waste | Water | : . Total

N. (Ha.) (Ha.) land land body Others Total (Ha.)

1 Quarry area 1285.888 | 441.410 0.000 0.000 | 7.000 | 297.952 304.952 2032.250
Area for Top

2 Soil in quarry 0.000 0.000 0.000 0.000 0.000 5.000 5.000-. 5.000

3 External dump 291.310 0.000 0.000 0.000 0.000 188.690 | 188.690 | 480.000

4 | Imfrastuclure, | 5o4500 | 509.434 | 0.000 | 0.000 | 0000 | 88.830 | 88.839 | 1102782
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o
5 Roads 6.000 0.000 0.000 0.000 | 0.000 | 0.000 | 0.000 6.000
6 R%L‘l’::fa' 65000 | 0000 | 0000 | 0.000 | 0000 | 0000 | 0.000 | 65.000
7 R &R site 69.280 0.000 0.000 0.000 | 0.000 | 0.000 0.000 | 69.280
g | Cxplosive 0000 | 6000 | 0000 | 0000 | 0000 | 0000 | 0000 | 8.000
magazine _ |
g | Nalstversion. | ooo | ooto | G000 | a0 | 0000 0000 | 0.000 | 0.000
10| SafetyZone | 311.046 | 59.568 | 0.000 0.000 | 0.000 | 47.560 | 47.560 | 418.174
Total Land (in Ha) | 2533.033 “";’M 0.000 | 0000 | 7.000 | 628.041 | 635.041 | 4184.486
“*Amendment requested in the ToR ; Core area:
: = " ~ Government Land (Ha.) Grand.
enancy orest :
Particulars Total
N, land (Ha) | land (Ha) | Grazing | Waste | Water |
o iz (R tand: | hody | Othess Total (Ha))
1 | Quarryarea | 1285.888 441.410 0.000 | 0.000 | 7.000 | 297.952 | 304.952 | 2032.250
Area for Top :
2] Sl 0.000 0.000 0.000 | 0.000 | 0.000 | 5.000 | 5.000 5.000
3 | Externaldump | 291.310 0.000 0.000 | 0.000 | 0.000 | 188.690 | 188.690 | 480.000
4 '”f"’sgt'f‘”“" 500509 | 509434 | 0000 | 0.000 | 0.000 | 88.839 | 88839 | 1102.782
5 Roads 6.000 0.000 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 6.000
Residential .
6 Colony 65.000 0.000 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 65.000
Y R &R site 69.280 0.000 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 69.280
Explosive :
8 oxacnzine 0.000 6.000 o.oonw 0.000 | 0.000 | 0.000 | 0.000 6.000
0 ”3‘352':;3"’"' 0.000 0.000° | 0000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000
10 | Safety Zone 208.564 59.568 0.000 | 0.000 | 0.000 | 60.022 | 60.022 | 418.174
Total Land (in Ha) | 2520.571 | 1016.412 | o.ooo 0.000 | 7.000 | 640.503 | 647.503 | 4184.486

11.12.3 The EAC, after deliberations, opined that the ToR was fssued for the expansion pro,'ect of
Gevra OCP only from 41 to 45 MTPA, and as such & 0] ef0)
in phase-l & Il would no 1 ,.:rmommﬁﬂ:r." & Comm:ttee recommended for amendment in
the ToR in respect of S. No.2 _ ¥
cond?f' ons stipulated therein remammg__gghanged

dede ek
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g of the EAC held on 27t November, 2017 for appraisal of

Final minutes of the 22™ meetin _
: Coal mining projects

A. The 22™ meeting of the Expert Appraisal Committee (EAC) for Thermal & Cgal mining
projects was held on 27! November, 2017 in the Ministry to consider the proposals relating to coal
mining sector. The lists of participants and the project proponents are at Annexure-l & Il

respectively.

B. Confirmation of minutes
There being no comments from-any of the members of the Committee, minutes of the 21*
meeting of the EAC held on 27" October, 2017 were confirmed.

C. Details of the proposals considered during the meeting, deliberations made and the
recommendations of the Committee, are explained in the respective agenda items as under:-

Agenda No.22.1

Amadand Open Cast Coal Mine expansion project from 2.15 MTPA to 5.4 MTPA in ML area
of 1443.02 ha by M/s South Eastern Coalfields Limited located in District Anuppur (Madhya
Pradesh) - For ToR

22.1.1 The proposal is for TOR for Amadand Open Cast Coal Mine expansion project from 2.15
MTPA to 4.0 MTPA Normative/5.4 MTPA Peak in a total land area 1443.02 ha (ML area 1382.22
ha ) of by M/s South Eastern Coalfields Limited located in District Anuppur (Madhya Pradesh).

22.1.2 The details of the project, as per the documents submitted by the project proponent, and
also as informed during the meeting, are reported to be as under:-

(i) The project was accorded EC vide letter no. J-11015/46/2002-1A.11 (M) dated 18" March,
2015 for 2.15 MTPA capacity for an area of 884.71 ha. : :

(i) _ The latitude and longitude of the project are 23°07 28 N to 23°09'46'N and 82°02 04 E
to 82°04 53 E respectively. ‘

(i)  Joint Venture: There is no joint venture.

(iv) Coal Linkage : Thermal Power Stations

(v)  Employment generated / to be generated: 244 Nos

(viy Benefits of the project: This coal Mine will go a long way in fulfilling the demand nation’s
electricity and other coal based industries, apart from garning revenue for the government.
Opportunity of employment for the project affected villagers and allied industries. :

(viiy The total land area is 1443.02 ha ha. Mining lease area as per approved Mining Plan is
1382.22 ha. :

(viii) The land usage of the project will be as follows:

S.N LAND USE Within ML Area (ha.) Outside ML | Total
. Area (ha.) (ha)
1 [ Agricultural Land 1303.84 0 | 1303.84

MOM 22™ EAC 27" November, 2017_Coal
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#Regional Office of the Ministry at Bhopal has forwarded the monitoring rfaport on comp!iancﬁ
status of the conditions stipulated in the EC dated (based on the site visit ca_med out on 11
September, 2016), vide their letter dated 4" October, 2017.

Consent to Operate for. the Amadand Opencast coal mine at the production capacity of 2.1'5
MTPA has been obtained from the Madhya Pradesh Pollution Board. The same is presently valid

up to 30" June, 2021.
Baseline air quality data has been generated Jcollected during the period April-June, 2017.

22.1.4 The EAC, after detailed deliberations, recommended the project for grant of ToR to the
expansion of Amadand Opencast Coal Mine from 2.15 MTPA to 5.4 MTPA Peéak in a total land
area 1443.02 ha (ML area 1382.22 ha) of M/s South Eastemn Coalfields Limited located in District
Anuppur (Madhya Pradesh), and for preparation of EIA/EMP reports with public consultation
subject to compliance of all conditions as specified/notified in the standard ToR applicable for

opencast coal mines, along with the additional conditions as under:-.

e For proper baseline air quality assessment, adequate monitoring stations as per the extant
guidelines/norms, in the downwind areas need to be set up and included in the air quality
modelling. _

« Ecological réstoration and mine reclamation plan to be prepared with local/native species
found in the area. : ¢

o In-pit belt conveyor should be installed from the pit bottom up to the loading point/railway
siding. _

« The mine is proposed for an increase in production by over 150%. As such, to know the
pollution load bearing capacity of the surrounding ecosystem, a study of IRR in its
ecological dimension may be arranged through an expert institution.

/ Agenda No.22.2

Expansion of Gevra Opencast Coal Mine from 41 N
ha of M/s South Eastern Coalfields Limited at distr

n ML area of 4184.486
sgarh) - For EC

22.2.1 The proposal is for grant of EC for expansion of the projectj;:;ﬁ_qy__gg;{;enz__:as‘_{g,-_c_:ga}-
mine from 41 MTPA to 49 MTPA in mining lease area of 4184.486 ha of M/s South Eastern
Coalfields Limited in District Korba (Chhattisgarh).

22.2.2 The details of the project, as per the documents submitted by the project proponent, and
also as informed during the meeting, are reported as under:-

() Earlier, the Environfnental Clearance for Gevra OrJJencas_t coal mine granted by the
Minsitry vide letter no. J-11015/484/2007-IA.Il (M) dated 3™ June, 2009 for expansion from 25
MTPA to 35 MTPA in leasehold area of 4184.486 ha, based on the public hearing held on M

August, 2008.
(ii) Further, EC for expansion from 35 MTPA to 40 MTPA was accorded vide letter no. J-

11015/85/2010-IA.11 (M) dated 31.01.2014 under clause 7(ii) of EIA Notification, 2006 (in
accordance with OM J-11015/30/2004.1A.11(M) dated 19.12.2012) exempting public hearing.

(iii) In accordance to the OM J-11015/30/2004.I1A.11 (M) dated 2.9.2014 further, Ministry
accorded amendment in the EC vide letter No. J-11015/85/2010-IA.11 (M) dated 06.02.2015 for

MOM 22™ EAC 27" November, 2017 _Coal
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/ incremental difference in the production capacity from 40 MTPA to 41 MTPA :
: (v)  Further to meet the country's demand of coal, a proposal was made for expansion of

project from 41 MTPA to 45 MTPA within the existing infrastructure and Iea:hsehpld area. for
same the ToR was accorded vide letter No. J-11015/85!2010-IA.H(M) dated 28" February, 2017
and the revised ToR dated 05.07.2017. _ \ :
(V) To verify the status of compliance of EC conditions for vara opencast ,expans'lon
project 41 MTPA, the Regional Office of MOEF&CC, Nagpur has carried out the site _lnspect{on
on 11" September, 2016. The compliance and monitoring reports forwarded to this Ministry vide
their letter No. 3-28/2014(Env) dated 4™ November, 2016, which was deliberated in the 4th EAC
meeting held on 30/31.1.2017. The project proponent presented the action taken on each of the
observations made by Regional Office during the site visit.

(viy = Meanwhile, MoEF&CC issued OM No.J-11015/224/2015-1Al (M) dated 15.09.2107 for
environmental clearance for expansion of coal mining projects up to 40% with exemption of
public hearing. On the basis of same OM a. f_re__sh__applica_tior_LhagQ@g‘ﬂQﬂﬁﬁ&dl@_gxpansion
of Gevra Opencast coalmine project from 41 MTPA to 49 MTPA without public hearing in mining
lease area of 4184.486 ha. :

(vii)  Project has the potential to produce and dispatch 49 MTPA of coal within existing mining

lgase area of 4184.486 ha and infrastructure,

P ey 2 .

(viii) - arance have been obtained for entire forest land, 1016.412 Ha

involved in the mining lease area of 4184.486 ha. : s S
Mining plan y "Board in its 262 meeting held e&<«__

10th/11th October 2017. Mine closure plan is an integral part of mining Dplam. :

(x)  The latitude and longitude of the project site are 22°18'00" to 22 21'42" N and 82932'00” to
82°39' 30" E respectively.

(xi) Joint Venture: No :

(xi)  Coal Linkage : NTPC and various thermal power plants
(xiii) Employment generated / to be generated: 4391 Persons
(xiv) Benefits of the project: Project will consider '
adjoining areas._This will result in benefits such as improvements in physical infrastructure;
imBfovements in social Iniras ructure, Tncrease 1| en SR Batantial . contriputior i
exchequer, meet energy requirement and post-mining enhancement of green cover.
(xv)  Theland use pattern of the project will be as follows:

MpIOY DO

Pre-Mining:
Within Mining Outside Minin _
SN. Land use lease area (ha) lease area (has)J - | [Total (ha)
1| Agricultural land 1273.426 1247.145 | 2520.571
2 | Forest land 441410 575.002 1016.412
3 | Waste Land 0.000 ~0.000 - 0.000
4 | Grazing Land 0.000 0.000 0.000
5 | Surface Water Bodies 7.000 < 5% 0.000 - 7.000
6 | Settlements , 0.000 0.000 0.000
Others (Specify); Govt.
Land (including Waste

¥ e Sl Graging 315.414 325.089 640.503
Land)

Total 2037.250 2147.236 - 4184.486

MOM 22™ EAC 27" November, 2017_Coal
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Post- Mining:

S No 2 Pattern of utilization 4 Area (ha)
T | Reclaimed External and Internal dumps 1858.00
2. | Green belt - 5.670
3. | Final void /Water body 659.250
~4. | Built up area (Infrastructure, colony, roads, R and R 1243.392
site)
5. | Safety zone: Undisturbed area - 418.174
' ; ' Total 4184.486
Core area :
s Tenanc | Forest Government Land (Ha) | Grand
Particulars | yland land | Grazin | Waste | Water _ Total
N (Ha) | (Ha) | gland | land | body Others | Total | )
1 | Quarry area 1285.88 | 441.41 0.000 | 0.000 | 7.000 207.95 | 304.95 | 2032.25
8 0 | 2 2 0
Area for 5
2 | Top Soil 0.000 0.000 0.000 | 0.000 | 0.000 | 5.000 5.000 5.000
in quarry . ¢
5 |EXtenal | 594340 | 0000 | 0.000 |0.000 | 0.000 188.69 | 188.69 | 450 000
dump 0 0
4 | Infrastiuctif | 504.509 509431 0,000 | 0.000 | 0.000 | 88.839 | 88.839 ”05'78
5 | Roads 5000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 6.000
5 Egﬁ;ﬂsr‘“a'  65.000 | 0000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 85.000
7 |RandRsite | 69.280 0.000 0.000 | 0.000 | 0.000 | 0.000 0.000 | 69.280
Explosive , ' :
8 magazine 0.000 6.000 0.000 | 0.000 | 0.000 | 0.000 0.000 6.000
Nala : il ,
9 | Diversion, 0.000 0.000°| 0.000 | 0.000 | 0.000 0.000 0.000 0.000
if any : _
10 | Safety Zone | 298.564 59568 | 0.000 | 0.000 | 0.000 60.022 | 60.022 | 418.174
Total 252:!.57 10:26.4 0.000 | 0.000 | 7.000 64%.50 64';.50 418;.48

(xvi)  Total geological/l mineable reserve within mining lease area of 4184.486 ha is 528.93
MT and extractable reserve is 528.93 MT (as on 1.4.2017). :
(xvi)  The life of mine is 11 Years., .
(xviil) The grade-of-theToal s G-10 and the stripping ratio is 1.30 m?/T. The average gradient
varies from 1 in 6 to 1 in 12 having 6 seams with thickness ranging from 3.14 m to 57.86 m.
(xix) Total estimated water requitement of the project is 22,560 KLfda% The level of ground
water ranges from 2.30 m to 11.98 m in post-monsoon and 5.56 m to 14. 0 m in pre-monsoon
season. :
MOM 22™ EAC 27" November, 2017_Coal
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(xx)  The method of mining would be opencast. _ \
(xxi) There are 7 external OB dumps in an area of 480 ha with quantity of 147.60 Mcum and

height of 90 m above the ground level, and 8 internal dumps with quantity of 1119.40 Mcum in an

area of 1378 ha. . S
(xxii) The final mine void would be in 659.250 ha with depth of 40 m, which is proposed to be

converted into water body.

(xxiiiy External OB dump area 480.00 ha and backfilled quarry area of 1378.00 ha shall be
reclaimed with plantation. :

(xxiv) The transportation of coal from‘face to in-pit crusher is by trucks, from surface to siding
is by conveyor system upto Silo and from siding by Rail and MGR,_In-pit belt conveyor is under
onstruction and will be completed(within Decemberz014— - = = —-—
(xxv) Rehabilitation and resettlemen Is involved in the projedt. There are 3428 PAFs. S <
(xxvi) ~Total capital cost of the project is Rs. 11,816.40 Crores. /... . .
(xxvi) The CSR cost: According to new CSRpoley e Turd™ g;he CSR should be allocated,
based on 2% of the average net profit of the Company for the three immediate preceding
financial years or.Rs..2.00 pertonn ' ' ' igher
(xxviii) R&R Cost Rs. 455 96Crores and Environmental Management Cost Rs. 142.82Crores.
(xxix) Hasdeo river flows approximately at a distance of 8 km from the project site. There are
number of seasonal nallah and tributaries of Hasdeo river like Ahiran, Kholar nallah and Lilagar
river.

(xxx) The ground water clearance has been obtained for the project on 18.06.2004. 7z

(xxxi) There are no national parks, wildlife sanctuary, biosphere reserves’in the 10 km buffer zone
of the study area.

(xxxii) Total forest area involved is 1016.412 ha. The status of diversion of forest land for

non-forestry purposes is as under:-

f:.;e::a) g;a:geﬂ JFinal FC issued vide letter no. and Validity period of FC
100.898 vide MoEF Clearance F no.8-33/2005-FC Co-terminus with the mining
: dated 05.05.2008 lease or 20 years
46.198 vide MoEF Clearance F no.8-81/ 2006-FC Co-terminus with the mining
& dated 20-04-2015 lease or 20 years
192 046 vide MoEF Clearance F no.8-77/2006 - FC, | Co-terminus with the mining
dated 20-04-2015 lease or 20 years
564.885 vide MoEF Clearance F no.8-79/2006 — FC, | Co-terminus with the mining
dtaed 20-04-2015 lease or 20 years
112385 | Vide MoEF&CC Clearance F.No. 8-41/2017- | Co-terminus with the mining
ok ___| FC dated 27.09.2017. = lease o
1016.412 | Total forest land for which Stage-1 Forestry Clearance ohtainec( :
= <

S o ——— _____/

(xxxiii) Afforestation plan shall be implemented covering an area of 2438'.672 ha at the end of
the mining. Density of tree plantation shall be 2500 trees/ ha of plants.

(xxxiv) There are court cases / violation pending with the' project proponent as per the following
details:-

S | Yearof Production | Case | Court Parties Brief Present
N | Violation No . _ Status

MOM 22™ EAC 27" November, 2017_Coal
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1 131.7.2000 | Consent not 613/ | HC of | CECB, Korba. | Regarding Cri. Pending
renewed and | 2007 | CG, Vs. SECL Complaint filed
capacity BSP | Gevra Project | under Sec.15 and
expanded ' 17 of EP, 1986.
from 10 MTY . Criminal revision.
5 12001-02 | More than 10 | 1217 | JMC CECB, Korba. | Regarding Cri. Pending for
to MTY /2007 | Class-l | Vs. CGM Complaint filed -examination
2004-05 Korba | Dipka under Sec.15and | of proposed
Extension 17 of EP Act. .accused
Gevra area
SECL
(xxxv) Status of the Compliance of OM dated 15.09.2017 vide F No. J-11015/224/2015-1A.11 for
| expansion of coal mining projects upto without public hearing. Details are as_._yndet: \!

S. No. | Requirement of the OM Compliance

1. Predicted air . quality | Air quality impact prediction for incremental coal
parameters are within the | production (49 MTPA) was conducted in October
prescribed norms | 2017 and air quality parameters were n

the prescribed norms.. = ;

Additional mitigation measures like

« ° Long range fogging system,« -

" Sweeping machines to prevent

accumulation of dust in the roads.

B Wind shield/breaker attached with creeper

(potential to arrest dust pollution),

il 50 m.wide greenbelt has also been taken
1 into consideration.

2 Coal transportation is through | e The incremental coal production will_be
conveyor system up 10 the | transported through conveyor system up to the silo
siio and then loading to | and then loading into the railway wagons.
railway wagons, involying No™Y - s 5
transportation through roads. 3

3. Coal mining is done through | e Coal production is by deployment of surface
deployment of surface miners, | miners.
replacing - three dust | e Incremental production will also be done
generating operations of the | through deployment of surface miner.
conventional mining system :
namely drilling, blasting and
crushing in one go. e _

4, Public hearing already 6 Public hearing has been conducted for the \
conducted for the total mine [\entire land area of 4184.486 Ha. on 22-08-2008. |
lease area involved and no e e ' _
more area is required for thql expansion.

MOM 22" EAC 27" November, 2017_Coal
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proposed -expansion. | e The major-concerns raised in public hearing
were regarding employment, supply of drinking
' water to affected Vvillages, education and
healthcare services to affected people.

a All concerns have been addressed.

—

5. Compliance status of EC | e Compliance ‘status of EC conditions
conditions monitored by the | monitored by the concerned Regional Office of
concerned Regional Office of | Ministry has been found satisfactory.

this ministry is found to be

satisfactory. _
6. Other statutory requirements | Details of the statutory requirements such as
like Consent - to | Consent to Operate, Forest Clearance, CGWA

Establish/Operate, Clearance | Clearance, approved Mining Plan and Mine
from CGWA, approval of | Closure Plan for 49 MTPA etc are as below:
Mining Plan and the Mine | o Consents to operate issued by Chhattisgarh
Closure Plan, Mine Closure | Environment Conservation Board, Raipur for 41
Status Report as applicable, | MTPA, which is valid upto 28.02.2018. '

Forest Clearance, efc are | o Clearance of ground water from CGWA has
satisfactorily fulfilled. been obtained. '
: “ Mine plan and Mine closure plan has been
approved by the SECL Board on 10/11 .10.2017.
. Forest Clearances- Stage-1 Forest

Clearance has been obtained for the entire forest
land of 1016.412 ha involved in the project.

22.2.3 During deliberations, the EAC noted the following:-

The proposal is for environmental clearance to the expansion projectiofs: Sevra Opencast
coal mine from 41 MTPA to 49 MTPA in the existing area of 4184.486 h of M/s South Eastern

Coalfields Ltd located in District Korba (Chhattisgarh). :

The total area includes 2037.250 ha of mine lease area and the area outside mine lease is
2147.236 ha. The total forest land involved is 1016.412 ha (441.410 ha within the mine lease and
575.002 ha outside the mine lease area), Stage-1 Forest Clearance for the entire forest land has
been obtained in stages for its diversion for non-forestry purposes. 3 D :

Mining plan for the proposed expansion from 41 to 49.MTPA has been approved by the Board of
M/s SECL in its meeting held on 10-11 October, 2017. Mine Closure Plan is an integral part of the
mine plan.

Earlier, Gevra Opencast coal mine for its expansion from 25 MTPA to 35 MTPA in mine lease
area of 4184.486 ha was accorded environmental clearance vide letter dated 3" June, 2009
based on the public hearing held on s Agg.lllst, 2008. Later, the environmental clearance for
expansion from 35 MTPA to 40 MTPA in-mine lease area of 4058.145 ha (after excluding forest
patch of 126.341 ha) was granted on 31 January, 2014, exempting the expansion project from

the requirement of public hearing as pér the provisions of this Ministry's OM dated 19" December,
MOM 22" EAC 27" November, 2017_Coal : 1 —

Page 9 of 50



L]

2012. The said OM provided for 259 ion in the production ca ac:'- ,
MTPA if the transportation is proposed by means of a conveyor and/or rail transport.

The pro(isct was granted another expansion from 40 MTPA to 41 MTP{-\ by the Ministry vi_dg letter
dated 6" February, 2015 without insisting for public hearing, but now in terms of the provisions of
this Ministry’s OM dated 2™ September, 2014 providing exemption from public hearing subject to
the ceiling of additional production of 6 MTPA.

—

The present proposal for expansion from 41 MTPA to 49 MTPA seeks environmental clearance

without conducting the public-hearing in view of thiMMWer, 2017.

The said OM provides for exemption from public hearing in cases where the expansion in
roduction capacity up to 40% is envisaged in 2-3 phases, subject to fulfillment of certain-
arameters of environmental concem. In compliance of the said OM, the status is reported to be

as under:

» Sweeping machines to prevent
accumulation of dust in the roads.

« Wind shield/breaker attached with creeper
(potential to arrest dust pollution),

o « 50 m wide greenbelt has also been taken

into consideration.

2 b Coal transportation is through\- « Thd incremental coal production jwill be
conveyor system up to the transported. througr m up to
silo and then loading to the silo and then loading into 'the railway
railway wagons, involving no wagons.
transportation through roads. ./ \

- — —

5 Icoarminng ©s done through |  Coal production is by deployment of surface
deployment of surface miners, miners. - il ]
replacing three dust « Incremental production will also -be done
generating operations of the through deployment of surface miner.
conventional mining system . — e

namely drilling, blasting and
crushing in one go.

4. Public hearing already | Public hearing has been conducted for the entire
conducted for the total mine | land area of 4184.486 ha on 22-08-2008.

lease area involved and no | No additional land Iis required for proposed
more area is required for the | expansion.

/

MOM 22™ EAC 27" November, 2017_Coal / L
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~1°s. No. | Requirement of the OM Compliance
1. Predicted air quality | Air quality impact prediction for incremental coal
parameters are within the production (49 MTPA) was conducted in October
prescribed norms ~~ | 2017 and air quality parameters were found within~|
' et the prescribed norms. . - ‘
Additional mitigation measures like ~ ' "~ * = Vig
. Longrange fogging system, ™\ 7 - ™
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[ | The major concerns raised in public hearing were
g i regarding employment, supply of drinking water to
affected villages, education and | healthcare
services to affected people.
All concerns have been addressed.

5. Compliance status of EC | Compliance status of EC conditions rrggn_itored by
conditions monitored by the | the concerned Regional Office of Ministry has
concerned Regional Office of | been found satisfactory.

this ministry is found to be | _

satisfactory. .
6. -Other statutory requirements Details of the statutory requirem_ents_ such as
like Consent =~ to | Consent to Operate, Forest Clearance, CGWA

Establish/Operate, Clearance Clearance, approved Mining Plan and Mine
from CGWA, approval of Closure Plan for 49 MTPA etc are as below:
Mining Plan and the Mine
Closure Plan, Mine Closure Consents to operate issued by Chhattisgarh
Status Report as applicable, Environment Conservation Board, Raipur for 41
| Forest Clearance, etc are | MTPA, which is valid upto 28.02.2018.
satisfactorily fulfilled.
Clearance of ground water from CGWA has been
obtained. ; : .

Mine plan and Mine closure plan has been

— approved by the SECL Board on 10/11.10.2017.
Y2  al 7} Forest Clearances- Stage-‘! Forest Clearance |}
ol ' ~ - | have been obtained for the entire forest land of | |

% 1016.412 ha involved in the project. _

.

The ambient air quality data for PM;,was found varying from 93-97 u /m?® (98" percentile values)
whereas the incremental coficentration due to fﬁle proposea expansion was estimated to be
between 0;9_§-_1_2.91qg!m3. With the proposed additional measures to control particulate emissions,
predicted GLCs would be in the range of 83.7- 87.3 ug/m3 and thus complying with the NAAQ
gtgndatdsn_immia;regard. These additional control measures include mechanized sweeping, water
sprinkling/mist spraying on haul roads and loading sites, long range misting/fogging arrangement,
wind barrier wall and vertical greenery system, green belt (50 m wide), dust suppression
arrangement at railway siding, etc.

Different works taken up under the CSR during last five years are as undér:-

Year Expenditure Major works
incurred (in
Rs.lakhs)
2013-14 1487.59 Construction of- CC road at Dipka-Pali up to
Dumarkachhar (22.40 Km). Construction of cultural
munches at Darri, Batora and Navapara.

MOM 22" EAC 27" November, 2017_Coal
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[ 2014-15 5152.98 Gonstruction of CC road at Ralia, Bhilaibazar,
Bandha-khar and at Haldibazar. Community building
at Bhatora, Khamaria and Katkidabri, Black topping of
: Nehru nagar aggroach road.
2015-16 6332.70 Construction of 476 nos. of tollets in 3 districts of
.| Chhattisgarh namely Korba - 109,Mungeli | - 199
Mahasamund - 168. New building of primary school at
Gevra, Repair at 03 pre-tribal girls hostel at haldibazar.
— 2016-17 6627.28 | Construction of open defecation free (ODF) toilets at
: 07 villages of & gram panchayat of Katghora block,
korba. |
Renovation of 16 nos. hostel / ashrams at Korba.
Construction of the KorbaOverbridge at Korba

Consent to Operate for the Gevra Opeﬁcast coal mine with its present production capacity of 41
MTPA has been obtained from the Chhattisgarh Environment Conservation Board. The same last
renewed for a year, is presently valid ppi to 28" February, 2018.

The Regional Office of the Ministry at Nagpur has forwarded the monitoring report on compliance
status of the conditions stipulated in the last EC dated 6™ February, 2015 (based on the site visit
carried out on 11™ September, 2016), vide their letter dated 4™ November, 2016. Many of the
conditions were found to be ‘being ¢ ied with'_andlor ‘partially complied, The project
proponent has informed the Committee about the actions taken in response fo the observations of

the Regional Office. The Committee desired the action taken report shou
the project proponent to the Regiona _
the Ministry along with the COmmeTis. : BRI AL e

22.2.4 The EAC expressed its deep concern over the base line air quality in the area especially,
the higher PM1o values, which. are bound to increase with the proposed expansion of the project.
The Committee further observed that with the different control measures presently in place, the air
ality _would..ng T mesraathe prescrped standard “Instead, it is only arter the proposed
mitigative measures, the air quality is reported (o be within the norms. Considering the same, the
_ _ expansion for a limited period on! and it is only after
evaluating_the_efficacy_and_adequac of the proposed control measures an
confinuance of the project at the en anced capacity may be allowed therearter. -

The EAC, after deliberations, recommended the project for grant of EC to the.-expansion of Gevra
O pencast coal mine from 41 MTPA to 45 MTPA for the present,. commensurate with the
proposed production plan, of M/s South Eastemn Coalfields Limited in an area of 4184.486 ha
located in District Korba (Chhattisgarh), subject to the compliance of terms and conditions as
applicable, and the additional conditions as under:- e

() The environmental clearance for the proposed increase in capaci

I

Id have been submitted" =
' 0!

—

March, 2§12,?‘_ﬁe continuance of the proje sreafter at the increased capacity, shall be basea
of évalualion of the proposed control measures and its impact on the ambient air quality by the
EACtater raif or the FY 20718-19. : b =5

(i) To control the of dust generation at source, the crusher and in-pit belt conveyors shall be
provided with mist type sprinklers. ' |
MOM 22™ EAC 27" November, _201T_Coal
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(iii) Mitigative measures shall be undertaken to control dust and other fugitive emissions all along
the roads by providing sufficient numbers of water sprinklers. Adequate corrective measures shall
be undertaken to control dust emissions as presented before the Committee, which would include
mechanized sweeping, water sprinkling/mist spraying on haul roads and loading sites, long range
misting/fogging arrangement, wind barrier wall and vertical greenery system, green belt, dust
suppression, arrangement at railway siding, etc.

(iv) Efforts shall be made to explore the possibility of providing wind shield/breaker arrangement

with creepers and climbers. -
(v) Thick green belt of 50 m width at the final boundary in the down wind direction of the project

site shall be developed to mitigate/check the dust pollution.

(vi) Persons of nearby villages shall be given training for their livelihood and skill development.

(vii) To ensure health and welfare of nearby villages, regular medical camps shall be organized at
least once in six months.

(viii) The predominant Sal species in the forest area shall be protected, and in case of coal mining
operations inevitable therein, compensatory afforestation of these species shall be carried out in
consultation with State Forest Department. ¢ :

(ix) In view of the mining potential of the area and the pollution concems, carrying capacity of the
eco-system shall be studied through some expert agencies to assess optimal mining operations
with minimal impact on ecosystem services.

(x) A sustainable mining practice shall be developed in the mine, catering to attributes of

ecological, societal and economical dimensions.

Agenda No.22.3

5 MTPA in'a

Expansion of Dipka Opencast Coal Mine from 31 MTPA to

ha of M/s South East’ernﬁ-&Coa’Iﬁ"elds_:ﬁi'mi'ted in District Korba (Ch

hattisgar

22.3.1 The proposal is for grant of EC for Dipka Opencastexpanslenwprojectfmm
MTPA in Mining lease area of 1999.293 Ha of M/s South Eastern Coalfield Limited at district Korba
(Chhattisgarh). . e SO ,

AMTPA to 35

2

22.3.2 The details of the project, as per the documents submitted by the project proponent,
and also as informed during the meeting, are reported to be as under:-

(i) Earlier, the Environmental Clearance for Dipka Opencast coal mine granted by this
Ministry vide letter no. J-11015/87/2003-IA.11(M) dated 04.10.2004 for production capacity of
20 MTPA in an area of 1461.51ha. '

(ii) Further, the project. was accorded Environmental Clearance vide letter no. J-
11015/487/2007-IA.11 (M) dated 03.06.2009 for expansion from 20. MTPA to 25 MTPA in lease
areas of 2000.642 ha based on the public hearing held on 05.09.2008. .

(i)  Further, EC for expansion from from 25 MTPA to 30-MTPA'in an area of 1999.293 was
accorded vide letter no. J-11015/487/2007-1A.11 (M) dated 12.02.2013 under clause 7(ii) of EIA
Notification, 2006 (in accordance with OM J-11015/30/2004.1A.1I(M) dated ' 19.12.2012)
exempting public hearing. .

(iv) In accordance to the OM J-11015/30/2004.1A.11(M) dated 2.9.2014 further, Ministry
accorded amendment in the EC vide letter No. J-11015/487/2007-1A.11 (M) dated 06.02.2015
for incremental difference in the production capacity from 30 MTPA to 31 MTPA.

(v) Further to meet the country's; demand of coal, a proposal was made for expansion of

MOM 22™ EAC 27" November, 2017_Coal . :
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No.J-11015/85/2010-IA.11 (M)pt
Government of India
Ministry of Environment, Forest & Climate Change
|A-Il (Coal Mining) Division
: Indira Paryavaran Bhawan,
Jorbagh Road, N Delhi- 3
Dated: 21% February, 2018

To,
The General Manager (WB P & Environment)
M/s South Eastern Coalfields Ltd,
W B P & Environment Department.
Seepat Road, P B. No.60
Bilaspur - 495 006 (Chhattisgarh) Email: gmenvtsecl@gmail.com;

Sub: Expansion of Gevra Opencast Coal Mine from 41 MTPA to 45 MTPA of M/s South
Eastern Coalfields Limited in an area of 4184.486 ha located in District Korba
(Chhattisgarh) - Environmental Clearance-reg. .

Sir,

This has reference to your letter No. SECL/BSP/ENVT/Gevra OC_49/17/6772 dated
20.10.2017, along with online proposal No. IA/CG/CMIN/70412/2017 dated 20™ October, 2017
and subsequent letters dated 07.11.2017, 08.11.2017, 21.11.2018, 27.11.2017 25.01.2018 on

the above-mentioned subject.

2. The Ministry of Environment, Forest and Climate Change has considered the proposal for
environmental clearance to the project for expansion of Gevra Opencast Coal Mine from 41
MTPA to 45 MTPA of M/s South Eastern Coalfields Limited in an area of 4184.486 ha located in
District Korba (Chhattisgarh). : :

3. The proposal was considered by the Expert Appraisal Committee (EAC) in the Ministry
for Thermal & Coal Mining Sector in its 22" meeting held on 27" November, 2017. The details
of the project, as per the documents submitted by the project proponent, and also as informed
during the meeting, are reported to be as under:-

(i) Earlier, the Environmental Clearance for Gevra Opencast coal mine granted by the
Minsitry vide letter no. J-11015/484/2007-IA.11 (M) dated 3™ June, 2009 for expansion from
25 MTPA to 35 MTPA in leasehold area of 4184.486 ha, based on the public hearing held on
22" August, 2008. '

(i)  Further, EC for expansion from 35 MTPA to 40 MTPA was accorded vide letter no. J-
11015/85/2010-IA.1l (M) dated 31.01.2014 under clause 7(ii) of EIA Notification, 2006 (in
accordance with OM J-11015/30/2004.1A.11(M) dated 19.12.2012) exempting public hearing.
(i)  In accordance to the OM J-11015/30/2004.1A.11 (M) dated 2.9.2014 further, Ministry
accorded amendment in the EC vide letter No. J-11015/85/2010-1A.11-(M) dated 06.02.2015
for incremental difference in the production capacity from 40 MTPA to 41 MTPA

(iv)  Further to meet the country's demand of coal, a proposal was made for expansion of
project from 41 MTPA to 45 MTPA within the existing infrastructure and leasehold area. for
same the ToR was accorded vide letter No. J-11015/85/2010-1A.11(M) dated 28" February,
2017 and the revised ToR dated 05.07.2017. ]

(v) To verify the status of compliance of EC conditions for Cevra opencast expansion
project 41 MTPA, the Regional Office of MoEF&CC, Nagpur has carried out the site
inspection on 11" September, 2016.. The compliance and monitoring reports forwarded to

Gevra Expn 41-45 MTPA of Wis SECL 85_2010EC - 3
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this Ministry vide their letter No. 3-28/2014(Env) dated 4" November, 2016, which was
deliberated in the 4™ EAC meeting held in January, 2017. The oroject proponent presented
the action taken on each of the observations made by Regional Office during the site visit.

(vi) Meanwhile, MOEF&CC issued OM No.J-11015/224/2015-1A.11 (M) dated 15.09.2107
for environmental clearance for expansion of coal mining projects up to 40% with exemption
of public hearing. On the basis of same OM a fresh application has been submitted for
expansion of Gevra Opencast coalmine project from 41 MTPA to 49 MTPA without public
hearing in mining lease area of 4184.486 ha. '

(vi) Project has the potential to produce and dispatch 49 MTPA of coal within existing
mining lease area of 4184.486 ha and infrastructure. 4

(vii) Stage-1 Forest Clearance have been obtained for entire forest land, 1016.412 Ha
involved in the mining lease area of 4184.486 ha.

(ix) Mining plan for 49 MTPA was approved by SECL Board in its 262" meeting held on
10th/11th October 2017. Mine closure plan is an integral part of mining plan.

(x) The latitude and longitude of the project site are 22°18'00" to 22°2142” N and
82°32'00" to 82°39' 30" E respectively.

(xi) Joint Venture: No

(xii) Coal Linkage : NTPC and various thermal power plants

(xiii) Employment generated / to be generated: 4391 Persons

(xiv) Benefits of the project: Project will considerably improve the socio-economic status of
the adjoining areas. This will result in benefits such as improvements in physical
infrastructure; improvements in social infrastructure, increase in employment potential,
contribution to the exchequer, meet energy requirement and post-mining enhancement of
green cover.

(xv) The land use pattern of the project will be as follows:
Pre-Mining:
Within Mining Outside Mining
o L. lease area (ha) lease area (ha) Totai (ha)
1 | Agricultural land 1273.426 1247.145 2520.571
2 | Forest land 441.410 575.002 1016.412
3 | Waste Land 0.000 0.000 0.000
4 | Grazing Land 0.000 0.000 0.000
5 | Surface Water Bodies 7.000 0.000 7.000
6 | Settlements 0.000 0.000 0.000
Others (Specify); Govt.
Land (including Waste
7 Land and Grazing 315.414 325.089 640.503
Land)
Total 2037.250 2147.236 4184.486
Post- Mining:
S No Pattern of utilization Area (ha)
1. | Reclaimed External and Internal dumps 1858.00
2. | Green belt 5.670
3. | Final void /Water body 659.250
4 Built up area (Infrastructure, colony, roads, R and R 1243.392
site)
5. | Safety zone: Undisturbed area 418.174
Total 4184.486
Gevra Expn 41-45 MTPA of Mis SECL 85_2010EC ’%LJ, S iiih
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Core area..
Tenanc | Forest Government Land (ha) Grand
S . i ' Total
Particulars | y land land | Grazin | Waste | Water Tot
N : (ha) (ha) | gland | land | body ki - (ha)
597.05 | 30495 | 2032.25
1 | Quarry area 12885'38 44:._)-41 0.000 | 0.000 | 7.000 | =% : :
Area for
2 | Top Soil 0000 | 0.000 | 0.000 | 0.000 | 0.000 | 5000 | 5000 | 5.000
in quarry :
5 | External 291310 | 0.000 | 0.000 | 0.000 | 0.000 | 188:68 | 188691 485,000
_ dump 0 0 =
4 L”L’f‘;"”"‘”’ 504.509 50‘2'43 0.000 | 0.000 | 0.000 | 88.839 | 88.839 ”05‘78
"5 [Roads 5000 | 0.000 | 0,000 | 0.000 | 0.000 | 0.000 | 0.000 | 6.000
6 nggﬂi“t‘a' 65.000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 65.000
Rand R site | 69.280 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 69.280
Explosive
8 | posive | 0.000 | 6.000 | 0000 | 0.000 0.000 | 0.000 | 0.000 | 6.000
Nala
o | Diversion, 0.000 | 0.000 | 0.000 |"0.000 | 0.000 | 0.000 | 0.000 | 0.000
if any ]
70 [ Safety Zone | 208,564 | 50568 | 0,000 | 0.000 | 0.000 60022 | 60.022 | 418174
L 252:).57 101125.4 G000 | 0000 | 7000 64[:)5.50 642.50 413:.43

(xvi) Total geological/ mineable reserve within mining lease area of 4184.486 ha is 528.93
MT and extractable reserve is 528.93 MT (as on 1.4.2017).

(xvii) The life of mine is 11 Years.

(xvii) The grade of the coal is G-10-and the stripping ratio is 1.30 m3/T. The average
gradient varies from 1 in 6 to 1 in 12 having 6 seams with thickness ranging from 3.14 m to
57.86 m. :

x) Total estimated water requirement of the project is 22,560. KL/day. The level of
ground water ranges from 2.30 mrto 11.98 m in post-monsoon and 5.56 m to 14.60 m in pre-
monsoon season. : .

(xx) The method of mining would be opencast. . y

(xxi) There are 7 external OB dumps in an area of 480 ha with quantity of 147.60 Mcum and
height of 90 m above the ground level, and 8 internal dumps with quantity of 1119.40 Mcum in
an area of 1378 ha. i ' '

(xxii) The final mine void would be in 659.250 ha with depth of 40 m, which is proposed to be
converted into water body. { ,
(xxiii) External OB dump area 480.00 ha and backfilled quarry area of 1378.00 ha shall be
reclaimed with plantation. _

(xxiv) The transportation of coal from face to in-pit crusher is by trucks, from surface to
siding is by conveyor system upto Silo and from siding by Rail and MGR. In-pit belt conveyor
is under construction and will be completed within December 2017.

(xxv) Rehabilitation and resettlement is involved in the project. There are 3428 PAFs.

(xxvi) Total capital cost of the project is Rs. 11,816.40 Crores.. —

(xxvii) The CSR cost; According to new CSR policy the fund for the CSR should be allocated,
based on 2% of the average net profit of the Company for the three immediate preceding
financial years or Rs. 2 per tonne of coal production of previous year, whichever is higher.

Gevra Expn 41-45 MTPA of M/s SECL 85_2010EC S’
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(xxvii)R&R Cost Rs: 455.96Crores -and Environmental Management Cost Rs.

142.82Crores. . :
(xxix) Hasdeo river flows approximately at a distance of 8 km f_rom tht_a project site. There are
number of seasonal nallah and tributaries of Hasdeo river like Ahiran, Kholar nallah and
Lilagar river. : :

(xxx) The ground water clearance has been obtained for the project on 18.96.2004.

(xxxi) There are no national parks,- wildlife sanctuary, biosphere reserves in the 10 km buffer

zone of the study area. ‘ Rl
(xxxii) Total forest area involved is 1016.412 ha. The status of diversion of forest land for

non-forestry purposes is as under:-

a;e:a) 2339-1 [Final FC issued vide letter no. and |, .. dity period of FC

100.898 vide MoEF Clearance F no.8-33/2005-FC Co-terminus with the mining
: dated 05.05.2008 . lease or 20 years

46.198 vide MoEF Clearance F no.8-81/2006-FC Co-terminus with the mining

: dated 20-04-2015 lease or 20 years

192.046 vide MoEF Clearance F no.8-77/2006 — FC, | Co-terminus with the mining
: dated 20-04-2015 - lease or 20 years

564 885 vide MoEF Clearance F no.8-79/2006 - FC, | Co-terminus with the mining
) _dtaed 20-04-2015 lease or 20 years

112.385 vide MoEF&CC Clearance F.No. 8-41/2017- | Co-terminus with the mining
: FC dated 27.09.2017. lease

1016.412 | Total forest land for which Stage-1 Forestr' Clearance obtained

(xxxiii) Afforestation plan shall be implemented covering an area of 2438.672 ha at the end of
the mining. Density of tree plantation shall be 2500 trees/ ha of plants.

(xxxiv) There are court cases / violation pending with the project proponent as per the following
details:-

S| Yearof | Production ' Case | Court Parties Brief Present
N | Violation No Status
1 1 31.7.2000 | Consent not | 613/ | HC of | CECB, Korba. | Regarding Cri. Pending
renewed and | 2007 | CG, Vs. SECL Complaint filed
capacity BSP | Gevra Project | under Sec.15 and
expanded 17 of EP, 1986.
from 10 MTY Criminal revision.
2 | 2001-02 | More than 1217 | JMC | CECB, Korba. | Regarding Cri. Pending for
to 10 MTY /2007 | Class- | Vs. CGM Complaint filed | examination
2004-05 : | Dipka under Sec.15 and | of proposed
Korba | Extension 17 of EP Act. accused
Gevra area
L SECL

4. The Expert Appraisal Committee in its 22" meeting held on 27" November, 2017 has
recommended the proposal for grant of environmental clearance. Based on recommendations
of the EAC, "the Ministry of Environment, Forest and Climate Change hereby accords
environmental clearance to the project for expansion of Gevra Opencast coal mine from 41
MTPA to 45 MTPA for the present, commensurate with the proposed production plan, of
M/s South Eastern Coalfields Limited in an area of 4184.486 ha located in District Korba
(Chhattisgarh), under the provisions of the Environment Impact Assessment Natification, 2006

Gevra Expn 41-45 MTPA of M/s SECL 85_2010EC 6_‘4
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and subsequent amendments/circulars thereto subject to the compliance of the terms &
condlt:orynd"énvrronmental safeguards mentioned below:

}9"/ The environmental clearance for the proposed increase in capacity shall be valid up to
31% March, 2019. The continuance of the project thereafter at the increased capacity, shall be
based on evaluation of the proposed control measures and its impact on the ambient air quality
by the EAC in later half of the FY 2018-19.

(i)  To control the of dust generation at source, the crusher and in-pit belt conveyors shall be |
provided with mist type sprinklers.

(i)  Mitigative measures shall be undertaken to control dust and other fugitive emissions all
along the roads by providing sufficient numbers of water sprinklers. Adequate corrective
measures shall be undertaken to control dust emissions as presented before the Committee,
which would include mechanized sweeping, water sprinkling/mist spraying on haul roads and
loading sites, long range misting/fogging arrangement, wind barrier wall and vertical greenery
system, green belt, dust suppression arrangement at railway siding, etc.

(iv) Efforts shall be made to explore the possibility of providing wind shield/breaker
arrangement with creepers and climbers.

(v) Thick green belt of 50 m width at the final boundary in the down wind direction of the
project site shall be developed to mitigate/check the dust pollution.

(vij Persons of nearby villages shall be given training for their livelihood and skill
development.

(vi) To ensure health and welfare of nearby villages, regular medical camps shall be
organized at least once in six months.

(vii) The predominant Sal species in the forest area shall be protected and in case of coal
mining operations inevitable therein; compensatory afforestation of these species shall be
carried out in consultation with State Forest Department.

(ix) In view of the mining potential of the area and the pollution concerns, carrying capacity
of the eco-system shall be studied through some expert agencies to assess optimal mining
operations with minimal impact-on ecosystem services.

{(x) A sustainable mining practice shall be developed in the mine, catering to attributes of
ecological, societal and economical dimensions. -

4.1 The grant of EC is further subject to compiiance of the generic conditions as under:
(a) Mining

(i) Mining shall be-carried out under strict adherence to provisions of the Mines Act 1952
and subordinate legislations made there-under as applicable.

(ii) No change in mining method i.e'OC to UG, calendar programme and scope of work shall
be made without obtaining prior approval of the Ministry of Environment, Forest and Climate
Change (MoEFCC).

(i) Mining shall be carried out as per the approved mining plan(including Mine Closure Plan)
abiding by mining laws related to coal mining and the relevant circulars |ssued by Directorate
General Mines Safety (DGMS).

(iv)  No mining shall be carried out in forest land without obtaining Forestry Clearance as per
Forest (Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of
Indian Forest Act, 1927. : M

o
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(b) Land reclamation and water conservation

(i) Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey
shall be carried out at least once in three years for monitoring land use pattern and rep.ort in
1:50,000 scale shall be submitted to Ministry of Environment, Forest and Climate

Change/Regional Office (RO).

(ii) The surface drainage plan including surface water conservation plan for the area of
influence affected by the said mining operations, considering the presence of
river/rivulet/pond/lake etc, shall be prepared and implemented by the project proponent. The
surface drainage plan and/or any diversion of natural water courses shall be as per the
approved Mining Plan/EIAJEMP report and with due approval of the concerned State/Gol
Authority. The construction of embankment to prevent any danger against inrush of surface
water into the mine should be as per the approved Mining Plan and as per the permission of
DGMS.

(i)  The final mine void depth should preferably be as per the approved Mine Closure Plan,
and in case it exceeds 40 m, adequate engineering interventions shall be provided for
sustenance of aquatic life therein. The remaining area shall be backfilled and covered with thick
and alive top soil. Post-mining land be rendered usable for agricultural/forestry purposes and
shall be handed over to the respective state government as specified in the guidelines for
Preparation of Mine Closure Plan issued by the Ministry of Coal dated 27" August, 2009 and
subsequent amendments. v

(iv) The entire excavated area, backfilling, external OB dumping (including top soil) and
afforestation plan shall be in conformity with the “during mining”/"post mining” land-use pattern,
which is an integral part of the approved Mining Plan and the EIA/EMP submitted to this
Ministry. Progressive compliance status vis-a-vis the post mining land use pattern shall be
submitted to the Ministry of Environment, Forest and Climate Change/Regional Office on six
monthly basis.

(v)  The top soil shall temporarily be stored at earmarked site(s) only and shall not be kept
unutilized for long. The top soil shall be used for land reclamation and plantation purposes.
Active OB dumps shall be stabilised with native grass species to prevent erosion and surface
run off. The other overburden dumps shall be vegetated with native flora species. The
excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan.
Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Ministry of Environment, Forest and
Climate Change/ Regional Office on six monthly basis.

(¢) Emissions, effluents, and waste disposal

(1) Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun etc
shall be carried out in critical areas prone to air pollution (with higher values of PM1o/PM2s) such
as haul road, loading/unloading and transfer points. Fugitive dust emissions from all sources
shall be controlled regularly. It shall be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central/State Pollution Control Board.

(ii) Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed
all along the mine lease area in a phased manner. The green belt comprising a mix of native
species shall be developed all along the major approach/ coal transportation roads.

Gevra Expn 41-45 MTPA of M/s SECL 85_2010EC
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(i)  The transportation of coal shall be carried out as per the provisions _an_d route propoged
in the approved Mining Plan. Transportation of Ehe coal through the exlsthg road| passing
through any village shall be avoided. In case, it is proposed to ponstruct a 'bypass rogd. it
should be so constructed so that the impact of sound, dust and accidents could be appropriately

mitigated.

(iv)  Vehicular emissions shall be kept under control and regularly monitored. All t[\e vehicles
engaged in mining and allied activities shall operate only after obtaining ‘PUC’ certificate from

the authorized pollution testing centres.

(v)  Coal stock pile/crusher/feeder and breaker material transfer points shall inyan‘gbty be
provided with dust suppression system. Belt-conveyors shall be fully covered to avoid air borpe
dust. Side cladding all along the conveyor gantry should be made to avoid air borne dust. Drills
shall be wet operated or fitted with dust extractors.

(vij  Coal handling plant shall be operated with effective- control measures viz. .bag
filters/water or mist sprinkling system etc to check fugitive emissions from crushing operations,
conveyor system, transfer points, etc.

(vii) Ground water, excluding mine water, shall not be used for mining operations. Rainwater
harvesting shall be implemented for conservation and augmentation of ground water resources.

(viii) Catch/garland drains and siltation ponds of appropriate size shall be constructed around
the mine working, coal heaps & OB dumps to prevent run off of water and flow of sediments
directly into the river and water bodies. Further, dump material shall be properly consolidated/
compacted and accumulation of water over dumps shall be avoided by providing adequate
channels for flow of silt into the drains. The drains/ ponds so constructed shall be regularly de-
silted particularly before onset of monsoon and maintained properly. Sump capacity should
provide adequate retention period to allow proper settling of silt material. The water so collected
in the sump shall be utilized for dust suppression measures and green belt development.
Dimension of the retaining wall constructed, if any, at the toe of the OB dumps within the mine
to check run-off and siltation should be based on the rainfall data. The plantation of native
species to be made between toe of the dump and adjacent field/habitation/water bodies.

(ix)  Industrial waste water generated from CHP, workshop and other waste water, shall be
properly collected and treated so as to conform to the siandards prescribed under the
Environment (Protection) Act, 1986 and the Rules made there under, and as amended from
time to time. QOil and grease trap shall be installed and maintained fully functional with effluents
discharge adhering to the norms. Sewage treatment plant of adequate capacity shall be
installed for treatment of domestic waste.

(x)  Adequate groundwater recharge measures shall be taken up for augmentation of ground
water. The project authorities shall meet water requirement of nearby village(s) in case the
village wells go dry due to dewatering of mine.

(d)  llumination, noise & vibration

(i) Adequate illumination shall be ensured in all mine locations (as per DGMS standards)
and monitored weekly. The report on the same shall be submitted to this ministry & its RO on
six-monthly basis. SLJ
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(i)  Adequate measures shall be taken for control of noisel levels belox:v 85 dB(A) in the work
environment. Workers engaged in blasting and drilling opgratnons, operation of HEMM, etc shall
be provided with personal protective equipments (PPE) like ear plugs/muffs in conformity with
the prescribed norms and guidelines in this regard. Adequate awareness programme for users
to be conducted. Progress in usage of such accessories to be monitored.

(i)  Controlled blasting techniques shall be practiced in order to mitigate ground vibrations
and fly rocks as per the guidelines prescribed by the DGMS.

(iv) The noise level survey shall be carried out as per the prescribed guidelines to assess
noise exposure of the workmen at vulnerable points in the mine premises, and report in this
regard shall be submitted to the Ministry/RO on six-monthly basis.

(e) Occupational health & safety

(i) The project proponent shall undertake occupational health survey for initial and periodical
medical examination of the workers engaged in the project and maintain records accordingly as
per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic
health check-up, 20% of the workers identified from workforce engaged in active mining
operations shall be subjected to health check-up for occupational diseases and hearing
impairment, if any.

(ii) Personnel (including outsourcing employees) working in dusty areas shall wear
protective respiratory devices and shall also be provided with adequate training and information
on safety and health aspects.

(ili)  Skill training as per safety norms specified by DGMS shall be provided to all workmen
including the outsourcing employees to ensure high safety standards in mines.

(f) Ecosystem and biodiversity conservation

(i) The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered flora/fauna, if any, spotted/reported in the study
area. The Action plan in this regard, if any, shall be prepared and implemented in consultation
with the State Forest and Wildlife Department.

(g) Public hearing, R&R and CSR

(i) Implementation of the action. plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions during the public hearing. Land oustees shall be
compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, as applicable.

(i) The project proponent shall ensure the expenditure towards socio-economic

development in and around the mine, in every financial year in pursuance of the Corporate
Social Responsibility Policy as per the provisions under Section 135 of the Companies Act,

2013.
d
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' itigati ided in this Ministry's OM
i The project proponent shall follow the mitigation mea_sures‘ provi this Ministry
hg.2—11013p}5‘}12014-IA.l1 (M) dated 29" October, 2014, tit!ed. Impact of mining activities on
habitations-issues related to the mining projects wherein habitations 9nd villages are the part of
mine lease areas or habitations and villages are su rrounded by the mine lease area.

(iv) The project proponent shall make necessary alternative arrangemgnts. if grazing land is
involved in core zone, in consultation with the State government to provide alternate areas for
livestock grazing, if any. In this context, the project proponent shall implement the directions of
Hon'ble Supreme Court with regard to acquiring grazing land.

(h) Corporate environment responsibility

(1) The Company shall have a well laid down environment policy duly approved by Board of
Directors. The environment policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental or forest norms/conditions. Also, the company shall have a defined system of
reporting of non-compliances/violations of environmental norms to the Board of Directors and/or
shareholders/stakeholders. 3

(i) ~ The hierarchical system or Administrative Order of the company to deal‘ _with
environmental issues and for ensuring compliance with the environmental clearance conditions
should be displayed on website of the Company.

(i) A separate environmental management cell both at the project and company
headquarter level, with suitable qualified personnel shall be set-up under the control of a Senior
Executive, who will report directly to the Head of the Organization.

(iv)  Action plan for implementing.EMP and environmental conditions shall be prepared and
shall be duly approved by competent authority. The year wise funds earmarked for
environmental protection measures shall be kept in separate account and not to be diverted for
any other purpose. Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

(v)  Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

(i) Statutory Obligatioﬁs

(i) The environmental clearance shall be subject to orders of Hon'ble Supreme Court of
India, Hon'ble High Court, NGT and any other Court of Law from time to time, and as applicable
to the project. '

(i)  This environmental clearance shall be subject to obtaining wildlife clearance, if
applicable, from the Standing Committee of National Board for Wildlife.

(if)  The project proponent shall obtain Consent to Establish/Operate under the Air Act, 1981
and the Water Act, 1974 from the concerned State Pollution Control Board.

(iv)  The project proponent shall obtain the necessary permission from the Central Ground
Water Authority (CGWA). SJ
/
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(i)  Monitoring of project

(i) Adequate ambient air quality monitoring stations shall be established in the core zone as
well as in the buffer zone for monitoring of pollutants, namely PM, PM,.s, SO, and NO,.
Location of the stations shall be decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive targets in consultation with the State
Pollution Control Board. Online ambient air quality monitoring stations may also be installed in
addition to the regular monitoring stations as per the requirement and/or in consultation with the
SPCB. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, etc to.be carried out at least
once in six months.

(i) The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the
Coal Industry Standards notified vide GSR 742 (E) dated 25.9.2000 and as amended from time
to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals
such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

(i)  The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms
of the parameters notified under the Coal Industry Standards vide GSR 742 (E) dated 25.9.2000
and as amended from time to time by the Central Pollution Control Board.

(iv)  The monitoring data shall be uploaded on the company’s website and displayed at the
project site at a suitable location. The circular No. J-20012/1/2006-1A.1 % (M) dated 27.05.2009
issued by Ministry of Environment, Forest and Climate Change shall also be referred in this
regard for its compliance.

(v)  Regular monitoring of ground water level and quality shall be carried out in and around
the mine lease area by establishing a network of existing wells and constructing new
piezometers during the mining operations. The monitoring of ground water levels shall be
carried out four times a year i.e. pre-monsoon, monsoon, post-monsoon and winter. The ground
water quality shall be monitored once a year, and the data thus collected shall be sent regularly
to Ministry of Environment, Forest and Climate Change/Regional Office.

(vi)  Monitoring of water quality upstream and downstream of water bodies shall be carried
out once in six months and record of monitoring data shall be maintained and submitted to the
Ministry of Environment, Forest and Climate Change/Regional Office.

(vii) The project proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmental conditions to the Ministry of Environment, Forest
and Climate Change/Regional Cffice. For half yearly monitoring reports, the data should be
monitored forthe period of April to September and October to March of the financial years.

(viii) The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

(k) Miscellaneous

(i) Efforts should be n‘.aade to reduce energy consumption by- conservation, efficiency
improvements and use of renewable energy.

d |

-4 SECL 85_2010EC
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(ii) The project authorities .shall inform to the Regional Office regarding commencement of
mining operations. i

(i) A copy of the environmental clearance shall be marked to concerned Panchgyat A Gopy
of the same shall also be sent to the concerned State’ Pollution Control Board, Regional Office,
District Industry Sector and Collector's Office/Tehsildar Office for information in public domain
within 30 days i

(v)  The EC shall be uploaded on the company’s website The cc_ampltan'ce status_of the
stipulated EC conditions shall also be uploaded by the project authorities on @he|r website and
updated at least once every six months so as to bring the same in public domain.

(v)  The project authorities shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmenta!
clearance and a copy of the clearance letter is available with the State Poliution Control
Board and also at web site of the Ministry of Environment, Forest and Climate Change at
www.environmentclearance.nic.in and a copy of the same shall be forwarded io the Regional
Office. .

(vij  The environmental statement for each financial year ending 31 March in Form V is
mandated to be submitted by the project proponent for the concerned State Roilution Control
Board as prescribed under the Environment (Protection) Rules, 1986 as amended
subsequently, shall also be uploaded on the Company's website along with the status of
compliance of EC conditions and shall be sent to the respective Regionai Offices of lhe
MoEF&CC by e-mail. Concerns raised during public hearing

(Vi) The Ministry may stipulate any further condition for environmental prolection, il so
required in due course of time.

(viii)  The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 alung
with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court
of India/High Courts and any other Court of Law relating to the subject matter

5. _ The proponent shall abide by all the commitments and recommendations made in tne
EIAEMF report and also that during presentation to the EAC. All the commitments made o
the issues raised during public hearing shall also be implemented in letter and Spifit.

6. The proponent shall obtain all necessary clearances/approvals that may be reguired
before the start of the project. The Ministry or any other competent authority may stipulate any
further condition for environmental protection. The Ministry or any other competent authority
may stipulate any further condition for environmental protection,

7. Concealing factual data or submission of false/fabricated data and failure {0 comply with
any of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986

8. Any appeal against this environmental clearance shall lie with the National Greei
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act. 2010 ’

2
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9. The coal company/project propenent shall be liable to pay the compensation against the
illegal mining, if any, and as raised by the respective State Governments at any point of time, in
terms of the orders dated 2™ August, 2017 of Hon'ble Supreme’ Court in WP (Civil)
No.114/2014 in the matter of ‘Common Cause Vs Union of India & othrs’.

10. The project proponent, without prejudice to this EC, shall be bound to comply with any
other interpretation of the orders of Hon'ble Supreme Court also, in due course of time.

11. This EC supersedes the earlier EC granted vide letter No.J-11015/85/2010-1A.11 (M)
dated 31%' January, 2014 for expansion from 35 to 40 MTPA, followed by amendment in the EC

dated 6" February, 2015 for further expansion up to 41 MTPA. 9“
= 2[ zolg
(S. K. Srivastava)
Scientist E
Copy to:

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2. The Secretary, Department of Environment & Forests, Government of Chhattisgarh,
Secretariat, Raipur '

3. The APCCF, Ministry of Environment Forest and Climate Change, Regional Office (Western
Central Zone), Ground Floor, East Wing, New Secretariat Building Civil Lines, Nagpur
(Maharashtra)

4. The Member Secretary, Chhattisgarh State Environment Conservation Board, 1-Tilak Nagar,
Shiv Mandir Chowk, Main Road, Avanti Vihar, Raipur-Chhattisgarh- 492001

5. The Member Secretary, Central Pollution,Control Board, CBD-cum-Office Complex, East
Arjun Nagar, Delhi - 32 '

6. The Member-Secretary, Central Ground Water Authority, Ministry of Water Resources,
Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi

7. The District Collector, Korba, Government of Chhattisgarh.

8. Monitoring File 9. Guard File 10. Record File. 11. Notice Board

y 2] zolg
(S. K. Srivastava)
Scientist E
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Air Quality Data near Kusmunda Mines, Korba

Kusmunda

Date PM25 | PM 10 AQI

01-Jan-19
379 877 429

02-Jan-19
273 598 411

03-Jan-19
151 374 330

10-Jan-19
198 529 407

11-Jan-19
209 519 406

12-Jan-19
240 537 407

16-Jan-19
199 625 413

17-Jan-19
188 504 405

18-Jan-19
132 377 334

19-Jan-19
155 421 388

20-Jan-19
173 473 403

21-Jan-19
136 377 333

22-Jan-19
147 393 354

23-Jan-19
164 428 397

24-Jan-19
217 547 408

25-]Jan-19
98 229 223

26-]Jan-19
125 284 303

27-]Jan-19
119 286 296

29-]Jan-19
103 293 243

30-Jan-19
126 356 307

31-Jan-19
180 452 402

01-Feb-19
185 472 403

02-Feb-19
150 380 337

03-Feb-19
: 157 392 351




04-Feb-19

166 415 381
05-Feb-19

139 388 347
06-Feb-19

150 421 388
07-Feb-19

128 351 350

X
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GEVRA AREA - ‘MAY' 2017
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ENVIRONMENTAL MONITORING REPORT
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1-DETP Control Room A : . — : a ;
, 19,05.2017 68.1 57.9
r {
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[Month [%& | Aea |GEVRA | ReportNo | KuS/2017/06/03 | |

[ Name of the Customer | South Eastern Cr,:a:lie!dsf"cl. Bilaspur | Date of Issue 03.07.2017 .
. i 2 O 6 i i R, LA
| Name of the Project | - GEVRA OC R sample Reference No. 1-2
[ Parameter SPm PMIO a PM2.5 SO2 NO2 i
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€9 | Be1E7 | CPCBVal | 55182 | 55132
Method of analysis PART 1 part | i 2013 FART PART
s2000 o | 22000 | 62006 ;
Uncertainty Range (in pg/m’) IEr 100687 | 0.4420 i
Station Name Station | Date of Date of 1+ i '
[Code) categary | sampling | analysis 5
01062017 | 02062017 | 533 | 261 | ®2 @ | |
05.06.2017 | 06.06.2017 | 560 | a Py 2 -
3 i —— e - |
08.06.2017 | 09.08.2017 | 534 285 54 15 n '
: i e |
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LOETP/TAOffice | 40  IN55ea0ir | teoaton | sa0 | 212 | & i i
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SRo62017 | oo63017 | B | 85 | 2 3 TR
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No Name of Effluent Sampling Station | samples
1 © Mine water at discharge'point . - | 2
| ?_._ q\;V[S éfﬁuenl before tréament at O&G trap i 5 2
3 Workshop effluent after tre;;ment at O&G trap 2
4 Discharge of DETP, GEVRA Area 2
5 0B dump run- off- é:_ mlnc.' glnszharge waler arter tfé;{r;\“e;tﬁ" i ";‘_. i
at settling pond
6 Upstream of Laxman Nalla e 2
7 Downstream of Laxman Nala 2
8 © Mine sump Water Feame
el Total 16
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L Month JCUNE | Aea JGFVRA | ReportNo | KUSJ2017/06/03 |
g Name of the Customer : Sou'g_ij_Eastern Coainelds Ltd. Bliﬂ-si:mr +5ate of Issue 03.07 2017
} Name of the Project - Gevn OC_ = Sample Rcforenr.e No. 34
- I i .
Parameter SPM PMIO PM2S 502 NO2
& Industrial Zone -{G.5.R. 742(E), AO 600 | 300 - 120 120
&2 dated 25.9.2000) AN 1 S0 | 20 | .13 120 |
E E 4 Residential Zone:(G.S.R. 826(€), 4 '
39 | dated 16.11.2009 and GSR 175 ) 8 “' 200 | 100 | ep 80 80 | Remarks
5 April 02, 1996} i 3 ] _.__m_.“_-.--L_--.._ T, e
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3 e W05 | %2006 ey 22001 | G:R006
i Uncertainty Range [in ug/m’) & 00687 | 044l
— ' i G (S CSS] |
Station Name Station | Dateof  Dateof ! _
{Code) category | sampling | analysis f ' ;
01.06.2017 | 02062017 | 150 | 91 34 S F & %
05.06.2017 | 06.06.2017 | 18D SO TS e 1
i 08.062017 | os0s.2017 | 188 | s | @ | 2 | n
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3-Urja N = i + i
Uri Noga 8 15.062017 | 16.06.2017 | 189 % | n.| 2 n
At S i MR L S
19.06.2017 | 20.06.2017 183 92 9 26 w0 !
2082017 | 23062007 | 183 | 89 29 2 % | =
i R b S I S S e,
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» : S = e SRS
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losoc2017 [osos2017 | se¢ (T | w T mT I n 1 2%
08.06.2017 | 09.06.2017 | m} 2 e S ] 1 i
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Hoyomage | M G TERT e T
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o ' e -
H 1 3 7 !
Parameter sow | pwao | w25 | S02 | NOZ I
R I-—-—--q_.--- B --——--—L-,...._--——-—H...-———-—"......-—-—-—-—' |
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_ April 02, 1956} P '__r?,_,___.Lﬂ____#_*_,ﬁ_ e i
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o ; I joams 1 [ 2:2001 | 6:2006 [
Uncertainty Range “")ﬂﬂ"l,—_.ﬂ,_%_ R e Er o E O —
Station Name station | Dateof Dat'e ol | i
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I s | e
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! B
06.06.2017 | 07.06.2017 \ | o 2 23 1
R it e ST -
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. I5-L 182 551 ) OpCB v 55182 IS-51R2 |
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No. of
Name of Effluent Sampling Station samples
1 Mine water at discharge point 2 *
5 | \;V/S effluent before treatment at 08G trap 2 i
3 WorkShOp effluent after treatment at O&G trap 2 |
4 Discharge of DETP, GEVRA Area 2
5 OB dtjmp run-off & mine discharge water after treatment )
at seftling pond :
6 Upstream of Laxman Nalla z |
3 7 Dc_m'fnstream of Laxman Nala 2 5
8 Mine s&l.lmp Water 2
Totall ' 16




Environment La

i@cozlindia.in,

website; www.cmpdi.co.in

CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED M
bbratory, Regional Institute-V,

Phone: (07615) 271646, email: rdriS.cm

A Minickaion
Compary

AIR QUALITY REPORT
[ Wonth | _.JULY| Area | GEVRA [ ReportNo_| Kusj2017/07/03 ||
[ Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 05.08.2017
\ Name of the Project GEVRA OC Sample Reference No. 1:2 ;
" parameter M | PM10 | PM25 | S02 | NO2 B
| industrial Zone {G.SR. 742(E], AO 600 | 300 ; 120 | 120
3 ... 25.9.2000) A-N 500 | 250 - 120 | 120 5
£E & Residential Zone-(G.5.R. 826(E), .
5% | dated 16.11.2009 and GSR 176 (€}, B 200 100 60 80 80 | Remarks
April 02, 1996} i : .
15-5182 15-5382 CPCB Vol- | 15-5182 15-5182
Methad of analysis PART PART I, 2013 PART PART
42005 | 23:2006 22000 | 6:2006
Uncertainty Range (in pg/m’) +19.04 100587 | 204420
Station Name Station | Date of Date of
{Code) category | sampling | analysis
01.07.2017 | 03.07.2017 | 541 255 37 % 26
04072017 | 05.07.2017 | 524 | 232 46 22 2 i
07.07.2017 | 08.07.2017 | 533 242 0 2 2 '
1007.2017 | 11.07.2017 | 549 . | 243 43 26 26
1-DETP/TA Office a0 | 13072007 14,07.2017 | 525 237 39 26 B
17.07.2017 | 18.07.2017 | 534 136 40 2 26 [
51072017 | 22072017 | 538 | 241 IS 2 2 !
24.07.2017 | 25.07.2017 | 526 238 42 25 26
28.07.2017 | 29.07.2017 | 537 257 48 | 28 25
01.07.2017 | 03.07.2017 | 170 TG '20 14 19
04.07.2017 | 05.07.2017 | 166 68 2 14 18
07.07.2017 | 08.07.2017 171 67 20 14 19
10.07.2017 | 11.07.2017 | 168 70 21 17 1
2.Shakt Nagar 3 13.07.2017 | 14.07.2017 | 173 % 19 16 18
5072017 | 07017 | 168 |. 70 23 1% g
71072017 | 22.07.2017 | 167 7 % 13 v ﬂ-%
24,07,2017 | 25.007.2017 | 173 70 19 17
28.07.2017 | 29.07.2017 | 171 ) 20 16

X

Analyzed by

Rl

Checked by

e. % -"/{

Lab In charge

3

faze Lof 4




CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED
Environment Laboratory, Regional Institute-V,

H

Phone: (07815) 271646, email: rdri5.cmpdi@coalindia.in, A MenicBatna ?
website: www.cmpdi.co.in Compat _ 1
i |
i
AIR QUALITY REPORT ]
[_Month [ - TULY| Area |GEVRA [ ReportNo | Kus/2017/07/03 | :
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 05.08.2017 | !
Name of the Project . GevraOC Sample Reference No. 3-4 !
Parameter © . sPM | PM10 | PM25 | so2 | NO2 :
" Industrial Zone -{G.S.R. 742(E), A0 500 300 [ - 120 | 120 : ;
&9 _ dated 25.9.2000) AN |- 500 | 250 : 120 | 120 ' | |
£ 5 Residential Zone-{G.S.R. 826(E), ' _ |
39 | dated 16.41.2009 and GSR 176 (E); B 200 100 6 | 8 80 | Remarks :
e  April02,1996) © _ : '
155182 | 55182 | CPCBVok | 155182 | 155182
Method of analysis PART PART I, 2013 PART PART
e : 4:2005 | 23:2006 22001 | 6:2006
Uncertainty Range (in pg/m’) © | s194 £0.0687 | £0.4420
Station Name Statlon | Date of Date of
(Code} category | sampling | analysis
01.07.2017 | 03:07.2017 | 174 78 27 14 14
04.07.2017 | €5.07.2017 | 175 7 26 15 18
07.07.2017 | 08.07.2017 | 178 | 79 32 G | 17
10.07.2017 | 11.67.2017 | 175 7 32 .| 2
3.Urja Nagar 8 13.07.2017 | 14.07.2017 | 176 73 30 20 |
12.07.2017 | 1807.2017. | 174 77 28 15 7 .'
21.07.2017 | 22.07.2017 | 181 " 31 19 16
24.07.2017 | 25.07.2017 | 179 75 29 - 14 20 i
28.07.2017 | 29.07.2017 | 170 76 2 20 19 I I
01.07.2017 | 03.07.2017 | 510 242 38 3 21 g :
!
04.07.2017 | 05.07.2017 535 261 41 24 25 i
07.07.2017 | 08.07.2017 | 527 236 40 25 24 ] :
! |
10.07.2017 | 11.07.2017 | 547 259 43 3 21 ;_ j ‘
. . | .
4.0y GM Office np | 13072007 [ 14072017 | 549 241 37 2 21 ; ‘
17.07.2017 | 18.07.2017 | 551 13 35 2% . '
(20072017 | 072017 | 83 | 264 a0 22 25 g
28072007 | 25.07.2017 | 546 | 261 a1 % 2 B
B072017 | 29072017 | 546 250 43 2 25 —| |
s e i i

q;% o W o S \//{

ﬁﬁ?alyzed by Checked by Lab In charge

4

Note: 1) The results above relate to the samples tested.
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED
Environment Laboratory,
Phone: (07815) 271646, email; rdri5.cmpdi

website: wwaw.cmpdi.co.in

Regional Institute-V,

i

alindia.in,

AIR QUALITY REPORT

[ Month |- JULY] Area | GEVRA

[ ReportNo | _KUS/2017/07/03 |

[ Name of the Customer | South Eastern Coalfields Ltd, Bilaspur Date of Issue 05.08.2017 | '
1 Name of the Project Gevra OC sample Reference No. 5-6 1
Parameter sPM | pM10 | PM25 | 502 | NO2
5 Industrial Zone -{G.S.R. 742(E), A0 600 300 - 120 120
e dated 25.9.2000) AN 500 250 . 120 120
£ & Residential Zone-(G-S.R. 626(E), : ;
9 E dated 16.11.2009 and GSR 176 (), B 200 100 60 80 80 Remarks
April 02, 1996)
S5 | 65102 | cPeevol- | ISS182 | 155182
Method of analysis PART PART 1,203 PART PART
4:2005 232006 2:2001 5:2006
Uncertainty Range (in pg/m’) £19.04 $0.0687 | 104420
Station Name Station Date of Date of
(Code) category | sampling analysis
T | 03.07.2017 | 04.07.2017 | 173 84 35 19 18
05072017 | 06.07.2017 | 181 78 16
08.07.2017 | 10.07.2017 | 176 83 34 19 19
1107.2017 | 12.07.2017 | 180 87 34 17- 14
5-Bhilai Bazar 8 14.07.2017 | 15.07.2017 184 80 a1 19 19 i
village ¢
18.07.2017 | 19.07.2017 | 176 79 35 17
i 72073017 | 20072007 | 182 77 1 1 19 !
25.07.2017 | 26.07.2017 | 178 34 15 16
20.07.2017 | 30.07.2017 | 174 80 X2 17 16 _
3072017 | 04.07.2017 | 171 78 2 16 19 1
GoTa017 | weoraonr | wa | 69 | 2 18 14 T
"08.07.2017 | 10.07.2017 | 170 n 1 18 19 '
15073017 | 12022047 | 171 63 20 16 20 6
5-Dhurena Vilige " 14072017 | 1507.2017 | 168 72 1 19 16
18.07.1017 | 19.07.2017 | 164 o7 | 16 15
1 oo | ol | 1 | % { " | B i s N
‘—--“—‘J_- ] g
\ 35.07.2017 | 26.07.2017 | 165 73 25 17 15
| #E e
] 20.07.2017 | 30.07.2017 | 122 67 23 16 \ 1% L

o

mlgyzed by

BCoedn’

Checked by

C. f¢—§}//

Lab In charge

]

atmed *

pagit 3 of 4




CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED
Environment Laboratory, Regional Institute-V,
Phone: (07815) 271646, email: rdris.cmpdi@coalindia.in,

website: www.cmpdi.co.in

AIR QUALITY REPORT

| Month |

JULY] Area [ GEVRA

| Reportho [ KUS/2017/07/03 ||

Name of_the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 05.08.2017
Name of the Project - Gevra OC Sample Reference No, 7:3
Parameter . SPM | PM10 | PM25 | sO2 NO2
L | Industrial Zone {G.5.R. 742{), A-D 500 300 o | 430 120
£ & dated 25.9.2000) AN 500 T 120 120
"‘E' E 5 Residential Zone-(G.5.R, 826(E), : : :
= ¥ | dated 16.11.2009 and GSR 176 (E), B 200 100 60 80 80 Remarks
April 02, 1996) : s
15-5182 | i5-5182 CPCBVol- | 155182 155182
Methed of analysis PART PART 1,2013 PART PART
4:2005 23,2006 2:2001 6:2006
Uncertainty Range (in pg/m’) - - | 11904 00687 | 204420
Station Name Station Date of Date of
{Code) category | sampling | analysls
' 03.07.2007 | 0407.2017 | 168 | 7 % 20 7
"05.07.2017 | 06.07.2017 | 166 70 23 14 16
08.07.2017 | 10.07.2017 | 175 70 23 18 15
11.07.2017 | 12072017 | 168 7% 22 17 18
7-Ganga Nagar 5 14.07.2017 | 15.02.2017 | 175 65 21 20 14
Village !
18.02.2017 | 19.07.2017 | 170 71 2 14 B
22.07.2017 | 24.07.2017 175 72 2 ' 14
25.07.2017 | 26.07.2017 | 170 70 20 19
29.07.2017 | 30.07.2017 | 176 73 20 14 16
03.07.2017 | 04.07.2017 | 165 78 EY) 19 17
05.07.2017 | 06.07.2017 | 175 76 26 17 19
08.07.2017 | 10.07.2017 | 164 71 n 18 15
11.02.2017 | 1207.2007 | 171 - 74 24 17 18
§-Ralic Village 8 14.07.2017 | 15,07.2017 | 1717 65 25 18 16
18.07.2017 | 19.07.2017 | 174 75 25 17 18
22072017 | 24072017 | 173 68 27 18 14
25.02.2017 | 26.07.2017 | 175 74 2 18 19 ]
29.07.2017 | 30.07.2017 | 176 11 25 17 13

9.90%/

Analyzed by

R o

i f,;m_,\///

Checked by Lab In charge

/
@

Hote: 1) The results above relate to the samples tested.
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED
Environment Laboratory, Regicnal institute-V,
Phone: (07815) 271646, email: rdri5.cmpdi@coalindia.in
website: www.cmpdi.co.in J

NOISE QUALITY REPORT

[ Month | ' JULY| Area [ GEVRA [ ReportNo | KSM/2017/07/3 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 05.08.2017 |
Name of the Project GEVRA OC _Sample Reference No. N31-N38
e The Noise Pollution (R & C) rules, 2000 | |
3 Day Time Night Time {
Industrial area ‘A 75 0 _
Limit {in dB[A)} | Commercial area B g5 55 Remarks |
Leq ResidentialArea | € . 55 45
Silence Zane D 50 40
Method of analysis | CPCB Protocol For Ambient Level Noise Monitoring :
Station (Code) Station Statlon Date of *
P Sisegery ik Value in dB(A) Value in dB(A)
' 05.07.2017 64.9 526
1-DETP Control Roorm A
21.07.2017 67.0 57.0
05.07.2017 48.9 36.9
2-Shakti Nagar . c
21.07.2017 47.2 38.7
05.07.2017 46.7 37.2
3-Urja Nagar c ]
21.07.2017 48.3 413
05.07.2017 66.3 499 0
4-Dy.GM Office A
21.07.2017 64.4 53.1
05.07.2017 507 38
5-Bhilai Bazar Village c o ]
21.07.2017 51.0 41.6
i : 05.07.2017 478 40.1
6-Dhurena Village € ; '
21.07.2017 46.8 “e .
05.07.2017 46.0 38.0
7-Ganga Nagar Village £ _
- : 21.07.2017 46.4 384
; 05.07.2017 48.5 40.0
8-Ralia Village £ T 7 =5 :
21.07.2017 - : S
e e ey e S

&l

Ana

oot

lyzed by

[Zr gf"“M

Checked by

Lab Incharge

7
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED X o]
Environment Laboratory, Reglonal Institute-V, . Ci l I 1
? SECL Complex, Sanpat Roag, Bifaspur (€.6.). 495 006, |
Phene: (07752) 246371, emait: reagan.cmpdi@gmall,.com, website: wiww.cmpdi.ca in A Mini Ratna Company|
EFFLUENT WATER TEST REPORT L Report No = 07 l
For the month of JULY'2017
GEVRA AREA
l_—_'Name of the Customer South Eastern Coalfields g, Biaspur Date of Issue 13" August'2017
Name of the Project Gi\;ﬁa a.c ﬂla:e of Sampl = Date of Jlrra:l\rsni2 e
~Name of the Stations | 1 _Mine water at discharge point : 0107.17 | 2207.17 | 19.07 to0 29.07 01.0810 12.08
i 1 Work shop effluent before treatment at O&G tra 01.07.17 | 22.07.17 | 19.071929.07 | 01.08%0 13.08
3 Work shap efiluent after treatment at 0&G trap 01.07.17 | 22.07.17 | 19.07t0 29.07 | 01.08 gfo 12.08
: Oischiarge of DETP, Gevra Area 01.07.17 | 22.07.17 | 19.071039.07 | 0108k 12.08
OB dumg run off and mine discharge water afcer '
5 & t 3t setting pond, 0L0747 | 220717 | 19.0710 25,07 amsto 12.08
6 Up-streant of Laxman nala, 01.07.17 | 220717 | 19.07102507 | 01.081013.08
7 Down-stream of Laxman nala, 010717 | 22,0717 | 19.071029.07 | 0108 fo 12.08
| e Minz sump waler. 0107.17 | 2077 | 19.071029.07 | 010840 12.08 |
.= General Uncertiinty of
Observed Value Stardards for | Measufemen:
G Digcharge of B 95% L& K-
Lower Environmental L46]
Sl , Detection | Pollution (Part
No Parameter Method of Analysis . ek : Efsent) a5
1 2 3 4 5 5 7 8 per Schedule w,
Environment
{Protection)
i Pules | =l
1 153025 PanL1k1883, §: 199, | 745 | gay | am | Bar 252 1 1m | s & | 08841521 st
P Ve, L Sectromencc Mothod 2 (s 6t | em | 2es | 731 | rer | em ol S5An 4015
? | Toudsuspendad Sobds mep, | B[P TSR E6 | 5 | 55 11«50 | a0 ! e | ome | <me Da45mg/iat
G Tathod - et -3 5.0 1000 |
v (I g 7 = M <B4 | B0 <Ko <50 <250 2‘.!}911'!1;5
3 APHA 22 Edtion, 520,000 | 43 | 1 x| % 0| ows 1 16 051535782
e i Sesfwine Reflur, Mration Methed T ) B v Y e " 1% ” _mo 16.2892 mg/l
4 153025 (Part 39) 1991, a0 |28 | e 20| o | a0 | as | <o '
P& Greats, mgfimex | R 12003, Partton & : 20 '_mn ?::I?;M
Hethor Tharmomeiris 2 | 28|42 | 20 | @0 | 20 | an | e : 33
E R 155025 (Part 4414583, 813003, | - R e - - - - 117596432 ar
L PO days 27°C), g/, max Says Incubmtor 1t 27°C i o0 - 3 . X 20 00 2024 '&‘1
- T
Checked By Officer In-Charge
Nate: 1)The results above relate to the samples tested a5 received. NI
2)This report ean not be reproduced in partor full without the written permissicn of the HOD (Env), CMPDI, RI-V.
3) LDL indicates Lower Detection Limit & BDL indicates Below Detection Linit I

v

2

<




B T S
.

B S

T

COPYRIGHT WITH
( )"\ (;mp CMPDI
A MINI RATNA
°ann'5‘ AblniRalna Company IS0 9001 COMPANY

ENVIRONMENTAL MONITORING REPORT
AIR,‘NOISE & EFFLUENT

(GEVRA AREA)

A Environmental
‘,Maéf[‘q()rrit()iffis;

" AUGUST- 2017

SOUTH EASTERN COALFIELDS LIMITED

(A Mini Ratnia Company)

Regional Institute - Vv, SECL Complex,

Central Mine Planning & Desngn Institute Limited
BILASPUR (C.G.)




[ “No. of B
| el
, Name of Effluent Sampling Station samples
f____. e e e 1
3 Mine water at discharge point 2 '
[Ty S ‘
2 W/S effiuent before treatrnent at O&G trap 2 1
3 Woﬁ(shop efﬂuent after treatment at O8G trap 2 |
4 Discharge of DETP, GEVRA Area 2

e ——— e

e

i-—---—-—-———__-““—-*——-—--_.______-_q_______ =4 s
i

g | OB dump run-off & mine discharge water after treatment

2 K
at settling pond |
. - i ey
Upstream of Laxman Nalla 2 i
Downstream of Laxman Nala ,f 2
Mme sump Water | 2 ]]
Total 16 |

]

f)-
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AlR ITY REPORT
[ Month |AUGUST | Aces_ £ " ReportNo | _ KUS/2017/08/03
Name of the Customer | South Eastern Coalfields Ltd, Bﬂaspﬁr " Date of Issue ° | 05.09.2017 j
Name of the Project GEVRA OC Sarnpie Reference No. T 1-2 |
| Parametar T g | M0 | PM25 | 02 | NO2 |
i . E e i i N PRI S = S T i St ) SRS R e i
|, | IndustriaiZone {GSR. J42E), | A0 600 300 120 120 l
l f-__"“;._ .J dated 25.9.2000) AN F 5&_) | 250 = 170 | 120
% T & Tevidental Zone-(G.S.R. 826(c), : \ 1
58 | dated 16112009 and GSRIT6(E), | B | 200 | 100 | 60 go | 80 | Remarks
B e+ -+ il SR S | |
] FrTEr TP Roam | crcevel | 55182 ] 1SSIR '
Method of analysis. : PALT f Pt 5, 2013 PART PART ¥ ]
e (400 D6 2200 | 6:2006 |
£ Uncertainty Range (in pg/m’) B | s 0681 | 104430 (1=
| Station Name Station | Date of i Dateof I
i (Code) categary | sampling % analysis |
i 2K Glosaoi | Gageaoi7 | 23 | 4 | A 3 1 ||
o | ! o, ot i ] ]
: 6082017 | 07082037 | 2% 150 2 15 15 b
{ : b S £ o e et
= 'i Goaon |eooez0i7 | 297 | w0 | 3 10 0 b
'! | SIS R e S —F AT ’
{ ; Bosaon | legez0n | st T 15 % 1 |
i i i i i
i e e — =
LDLIPTAOKe | AD u;osmﬂ 1708207 MR S 20 15 5 }
i i _l,_ s i it 3 = SnEm—— NSO |
‘- '. 0082017 | 21082017 | U6 | 161 n % . g ]
| i I o L ; _
i 1 13.08.2017 | uosmw s o 2 10 20 L
| 1 e _.‘ o s i |
i ! 27.08.2017 i Jos0r7 | 280 | 146 25 1 7 |
| | RS e L A
‘ i 30.08.2017 maapn T | 1B 3 16 2 |
s —t e S L A 4 |
r * sioeaon | maszn | 4 @ 1 13 19 .
| | 06.08.2017 tomnul e | © | 1 T &
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| Jee20 | ameB2 AR & 7% I'a | u 1
{- = B B et - ~_-_...-..*_._._...__..... S .._..:t
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= ] R e f 3 = ¥ | R [
\
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D e ".!f“"" | S |
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LS .
!f' % 4% CENTRAL MINE PLANNI" ART DERIGN INSTITUTE LIMITED MM
| A Eovig gt o ey FEgL @ sbhdeV, ; i
l | F’hone (078557 AR sl g ic vosARcosinga in, AP g nidost
\D"arm‘* i webste wavw Cmon oo P i
e = = N =t e s |
R .___Q,,AUT\' BE.E,Q@.L,_H S S e T
- == - ——— _....E. — . =~ = i e i =i s
Month © AUGUST | Area Ei"f:‘\_ e 4 i PReportNo | kuS/2017/08/03 |

[ror——— S S e e o e
' Name of the Custo:nev_-,: South Easl_arntnalfieidt Ltd, Bi!a.spa_:r  Date of Issue

e

-

iy
| | 05092007
1 Name of the Project JI Gevra OC _, Sample Reference No. ] 34
i AN NG i
r e gt T P o i S ot
L : Parameter . sem | oemto | em2s | so7 | woz |
« | Industrial Zone -(G.5.R. 7a2(g), A0, 600 300 s 20 | 1o |
g dMemame oyt Tt 20w | |
E E Z Residential Zone-(GS.R. 826(E), | . [
5% | dated 16.11.2009 and GSR 176 (6}, b8 0 | w0 ! e 80 80 | Remarks
1 i H
| A BUGUSTOL M6} | ' | . .
i 18 155182 [ S5t f
Method of analysis Y PART paRT | !
e S R I e X6 22007 B0,
£ _pg_cgf_taintyhap;_eﬁnpg;‘m’} e A |_ | o062 'nw(; |
Station Name Station | Dateof | Dateof ! -
(Code] category | sampling | analysis | !
et Sresuah. mInCIEE D i fee e (SRR - ERORCI (NS
0L082017 | G308.2017 | 183 ) 7] 3 7
l ‘_.{_*. DO I Ll &
06.08.2017 {ur.us.zm E 174 i 4 24 14 15
- t _‘I... .I e o —_— ——-
1 09.08.2017 | 09082017 , 183 | 55 20 2 18 |
j Wiﬁzﬁ W | e T w TTE AR i
by — ETULOCES. Sea Tl e U, SR
| 3-Urie Nagsr ! g | 16082017 R RS T R T T 2 R i
i ! o s = i
| [ | 2006, 2017 4 nusmu w T TR =TT _‘|
1 1 1
! L ; = F S ||
| | ' 23.06.201 ]1 oRdon | e e ) B I
i . 4 | i H i A |
i oo . TR, + e |
i i 7082017 [ W08.2017 1k - 7 Pon N i
: . o T, R i =T _.-_ s |
] i 30.08.2017  31.08.2017 i O : 3 % | % i ;
i | ¢ i - : _H
i - = 1 03.08.2017 | 04.08.2017 B RN S e e S 1
i i 1 - 1 Fa |
i i s o iy S il
| ; "07.062007 T uanazun f W ] n l X | w1 H
' . =D - 1 =
| ) 1008.2017 | 1083037 | TR R 3
H i i i | ¢ i i
i | I . S O, | [OERR | R e by SN SNSRI, SR I
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{ 1 § L] 11
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(% é' 5. CENTRAL MINE PLANNING AND DESICN (NSTITUTE LIMITED  cam Mt,
AA | Envranrent Laboratory Regiota 1slie V
i {p i Prgre (07815 971646, email. fdll'\ (,mm_ pLca ogian 4 M Lo
' %mne-f - ) WEDSIIE. WIW C71p O il
st e e ! L e s i
g e " AIRQUALTYREPORY B ExEE e -
[ Momh | AuGUST | Aes | Géwia'" SR e 3 KUS/2017/08/03__|
Name of the Customer] South Eastern Cnalﬁelds Ltg, Blaspur i Date e of Issue | 05.09.2017 =
i Name_qiﬁtﬁe Project GevraOC |_Sample Re{erem:e No.. 1 ‘I
r - = S
- ~ Parameter =4 1o 4 T | PMzs | so2 | NO?
AL \ndustrial Zone {G.S.R. 742(E), | AO © 600 | 300 - 120 120
P T A B s S s v Y T :
l S 4 dated 3592000} POAN iS00 G - WS 120 120 i
|3 E £ Residentil Zone-(6.5.5. B26(E), | , |
3 9 | dated 16. 11.2000andGSR176(E), - B | 200 100 | 69 80 g0 | Remarks |
=) AUGUSTO2,1996) i £) et : I,
! : bRy e | cevon | 18518 | 55182 1
i Method of analysis BART | BART e SAHT DART l
T iy LA aaRs L 23001 1 Gedet i
'} Uncertainty Range (in pg/m’} E o lue ] 0G| 104420 o
: i &
Fatlan Name Station ' | Dateof . ' Dateof [}
{Code) category | sampling l analysis 1_ | i
L__. oL : | R e e 3 A Tombotia S SRR
0L08.2017 | 02082017 | 183 32 10 3. i
! __4..._..........— _.l___.......-. e e el e} : -—-—-.-»—-—-1-—:
| Toapd017 | 05082017 | 184 | 97 1 1 2 '1,
% 08.08.2017 ] es082017 | T~ 198 ] LB | "I
! 1 ouou‘i 12.06. ] @ | % ™ 13 5 !
1 ¥ : i et [ e (R SRS S
| S:hiala 5 "16.08.2017 e.n.na.zuu | 183 7 2 18 2 1
! Village . e e o _______j
] ! 735.08.2017 | 29.08. 37, 226 | % 29 16 25 !
‘i i L RS S i i} ,
i | | 22.08. 1017 | zz.n&zon O 27 B 1 i
i i e S ._.._.,._...__._i_.. e E RN |
1 | T506.1017 | 2608 mn s e T BT &
' | Nl SRS R R s R L]
L i | 29.08.2017 | mmun A ‘ 2 27 2 | | 1
e il - =! | I S e (5 ) T
| “G30B.2017 | 04.08. zm %] @8 | B 18 % | Wik
l ' ! i | =
l! --—--—--*+ i, s S ERTTUSE (RN i T B i Ry
;_ g 07.08.2017 | 08.08.2017 i3 IR 10 % ‘i . j
i A i S IERRN SRS O T % e it B
! : 10082017 | haewir  wa | e | B 19 u |-
: * SRS CRNMUNNEE RS o s Al P VL
| 17,08.2017 . gonzor7 - e 74 1 TR =
i ¥ £ b £ | [+
: E_.—_.l_..__ Al e e = M = i —- ‘.._._1-_._- i :1.5_ ,.,_,.?..,.. .! - ‘i
¢ 6 Dhrena Viiege | o0 | 20082017 - 158 &7 8o 15 5 B
[- zl.ca.mn";?iii.—inl—?'_ e . 76 R e e i 1* i
A e ko el
apsany | 508307 166 7t 0§ 10 1 I
; iz_sna 017 29082057 17 A 5_ O ‘ ""'I
L s e ¥ et % L_ :
b 3|.3€.2317 _{}1.09 Wt bl 75 2 i 1 : | |
1 : |
o (3 g
. N J
Analyzed by Lhecket 6, tabincharge |
& M 3014
1
sale ()i e TR plati: tr ha saugias 194020 |
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CEHTRAL M!"!E PLANNING AND “E‘-‘l"’\l INSTITUTE LIMITED

b AR

i -
p/ i et LaborEy s Mene o rsplulesy
O"t Panre LR B 27048 eins “af dcogindia o Bidro
Opt 1D weoste www 2mpn e o i
o |
S 2 = e __ AIRQUALITY REPORT B
n - o i ST - S > |
; _ : : : e sl B |
{__Month ! AUGUST | Area | GEVRA ) | ReportNo | kus,fzol?fosfus_ 4t
[ —— T S e — it
i Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue . 05.09.2017
| Name of the Project " Gewra OC ' sample Reference No. | 7-§
— ki 4 Lk R VC— il -
~ Parameter A SPM_ PMI0 | PMLS | 502 . NO2 |
o | IndustrialZone{G.SR.742E, | AO | 600 300 . 120 ¢ 120 ¢
c r o ——— — SR e sif
A SRR oM w0 | B ] - T d
't Ea& Residential Zone-(G.5.R. 826(F}, | i ;
t 9 E : dated 16.11,2009 and GSR 176 (E), B | 200 100 60 80 | 80 Remarks |
ir , AUGUST 02, 1996) .‘
I e CPCBVok | 155182 | 15 5182 1
: Method of analysis (2033 PARI DART |
| satacin - e ; 1UGE | G008
Iy Uncertainty Range (in ug/m*) 00687 | w0020 l
| Station Name Station | Date of _
(Code) category | sampling | ! |
i *1 03.08.2017 P i 27 BT T Y "“'_T
! i
: AR o | i
l | 07.08.2017 | (8.08.2017 § 186 ;8 2 10 5
I 1 i I ¢ £
! ‘ 10.08.2017 | 11.08.2017 | T | @ 2% 1 14
ity . - !
17.08.2017 1s.omu 1 | & T 15 3 |
| : x
| TGangaNagar g | 08,2007 | zn.oa 2017 f L e e vy
Village | i B : I
ol 1 21.08.2017 | 22082017 © 164 80 19 u o ;
= e} = - .- H
| | 24.08.2017 | 25.08.2017 = 170 70 18 15 ] 2
' . T L e i
I 8.08.2017 | 29.08.2007 | 172 | 63 u B |
| i R B - ;
| : 31.08.2017 | 00.09.2017 163 68 21 CTWEL SR '
e e e S el =5 |
I : 01.06.2017 & 02082017 | 183 = 74 16 IR
! _ SRt ' : 4]
i | 04,08.2017 | 05.08. zm et 27 is 18
i ; - e ] Pt .
; ; 08.08.2017 | oe.oumr i 168 | ok n % ' 20
i 1 . |
' 11082017 | 12082017 N e T ™ v | :r
i i i i
e — A e e o o - - .
# Ralio Vifloge B | 16,0, zm rgeanz | 165 w otn TR !
e s & TP L =
: 12 zsosz:m 29082017 176 68 | A Y |
! = |
J._ T - i i A
(33082017 | 23083017 | | 159 ¥ e R ]
| : : t I}
T25082007 26082017 169 58 % | 16 8 | E
7082000 | mog2017 | i) 6 ¥ L 18 E SR li
2 ' 2 P |
|
i
- ‘I I ;
;_',u\-._ 3 e -’, i A
§ o TN & P
Analyzec 4y Checkad ty £32 =4 Lharge |
(:‘ % Page defi &
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NOISE QUALITY REPORT

“Wonth | AUGUST | Aea | GEVRA

| Report No ! KSM/2017/08/3

!

]

{ Name of the Customer | South Eastern Coalfields Ltd, Bilaspur Date of Issue 05.09.2017
| Name of the Project GEVRA OC | Sarple Reference No. N31-N38 =
[ ; " TheNoise Foilution (R&C] rules, 2000 | = 1
- HERTILNE T Day Time Night Time
r Industrial area A ! L SEE R ;
Limit{in dB{A) | Commercial area B *__ 65 55 Remarks
Leq Residential Area L 2 S5 L
Silence Zope A 50 40 .
Method of analysis | CPCB Frotocol For Ambient Level Noise Monitoring S S
i:arion {Code} Station ] Station Date of i value in dBIA) Value in dBIAJ
ame category measurement
= 14,08.2017 57.0 52.7
. 1-DETP Control Room A :
!4 19.08.2017 59.3 43.0
. 14.08.2017 483 39.9
| 2-Shakti Nagar ¢
i 19.08.2017 47.9 416
[ F 14.08.2017 GRS 7 A 436
3-Urja Nagar IS ) 18 T =, Yy = 1}
i 19.08.2017 $3 393
- 14082017 | 57.0 s K T
| 2Dy.GM Office A l _ : :
1 19.08.2017 | 55.3 47.2 |
! i T18.08.2017 T 397 wor
| 5-Bhilai Bazar Village C !
; : | 19.08.2017 454 28 |
A i i o ATEN |
! | 14082017 | 40.1 : 38.9 ISR
6-Dhurena Village L T I o e e e __1',__4
| woen | 4e i 397 5
A ' "_-_T"_ V] 14:03 2017 5 o 1 e i Gl i -m?”
7-Ganga Nagar Village | € : o] 6 e os| e B0
1’ 19.08.2017 | 43.2 | 40.2 |
| { = RS
e T A 424 | 38.7
8 Ralia Village B L AR BT AT SRR
10082017 439 398
o~ s ._.\ 7 i j{,.-"J |
o o ¢ K
A-alyzed by {lse ko Lat: { charge
2 J e 2ot )9




.
| o
ek |
qu\‘% CENTRAL MINE PLANNING AND DESiGN INSTITU Tt UMITED L 3¢
Envitonmar; taboratiry, Reg s ingrtuip.y, Cm l
’ SECL Comples, Serpat Road Bitaype, o G 453500
Lo = Fhana i1 14 31 23617y AINE wapan oy AMES rom webnds EHR RO L L AL Tl ompo
%1108 : R
EFFLUENTWAT[RIfS‘lREPDﬂT P Renor] Ne = b
For the month of August' 2017 CPRCE T
GEVRA AREA
B S ue e TR O i T i e
. ameol e Customer | cith Eastern Coalfieids L1d, Blaspur y Date of issue
Hame gf the Propey i- GEVREA O.C ?’of‘
e ofthe Stations | qT ___Winkwter st dchnge por TR
5 ﬁmmmwm‘:w‘-_ﬁ’iﬁ_@_w BB LS
N shop effluent after treaicnent ot 086G frag 50817
L4 gt O Gewa ke " Taep,
R Q8 dump run off and mine dischargs wate: after insnsn 0B
e Uedlmentatsetiogpons e Eet o S S
Ug-stream of Laxmar nala. W . B8 10507
Doven:stream of Laxman risla e S OBDEND 30T T
e MBewmpvatyr. -LOBIT Baa
B G s SO SR e
% Observed Valup ;
wE e S e SR
t A { L A R ot iy
ET I | Uetervan | OPLln fPant |
No| Parameter Methed of Analysis ; [P A biusng, ay |
: ' >yl o il i T 5 6 7 g |
|
s ‘ :saugj.;&mn.m.
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; 1 s o  emetiees
P! B o KOHA 22 Fdition, STI0B, cvan
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e S
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5 e = i -\‘}‘
. oo : ! &
|_ L % i E . .!J £ =
Scieniuhc Asst 2 Cheder iy i
L Nete: | [The pesilts ahove celaie 1o the samples tosted as reeeid,
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ENVIRONMENTAL MONITORING REPORT

GEVRA AREA - ‘SEPTEMBER' 2017

CONTENTS
Sl.No. Name of Air Sampling Station | No. of samples
i DETP/TA Office 8
2 Shakti Nagar 8
L3 Urja Nagar 8
T Dy.GM Office 8
5 Bhilai Bazar Villvage' 8
6 Dhurena Village 8
*—?_ Ganga Nagar Village 8
8 Ralia Village 8
Total 64 |
'
Sl No. of
No Name of Nqie;e Sampling Station _ samples
1 " DETP/TAOffce 2
L 2 Shakti Nagar 2
3 . Urjé Nag.ar = 2 ¥
4 Dy.GM Office 3
5 e A
e mwmwaﬂi)_ﬁar&;ﬁui}_l;g?w _________________ ___..,#__#._.H.z_ﬂ__,,_
_T,? Ganga Nagar Viuagedwm G = 2
R R N e
B S e
e 35 TR ) o MRe

(D

4




. | No. of
Name of Effluent Sampling Station samples

1 Mine water at discharge point 2

i W/S effluent before treatment at O&G trap 2

5 3 Workshop effluent after treatment at O&G trap 2
4 Discharge of DETP, GEVRA Area 2

g | OB dump run-off & mine discharge water after treatment 3

at settling pond

2 6 Upstream of Laxman Nalla 2
k' Downstream of Laxman Nala 2

| 8 Mine sump Water 2
L Total 16

\Ls




PR e s E—————C

e ——— e st g . A

] CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED W,{

w6

Environment Laborstory, Regional institute-V, i
Phone. (07615) 271646, email: tdnib.cmpdi@coalindia.in. A Hepi kutnk
websile: www.cmpdi co.n Compsiny

* AIR QUALITY REPORT

[Month | SEPTEMBER | Area | GEVRA [ Reportho | _ KUS/2017/09/03 | :
: !
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 18.11.2017 :
Name of the Project GEVRA OC ' sample Reference No. | 12 i
Parameter sem | pmio | PM25 | SO2 NO2
L Industrial Zone -{G.S.R. 742(E), A0 600 300 : 120 120
&% dated 25.9.2000) AN 500 250 : 1200 | 120
£ E 2 Residential Zone-(G.S.R. 826(E),
58 | dated1611.2009and GSR176(E), | B 200 | 100 60 80 80 | Remarks
| SEPYEMBER 02, 1996) : _
i5-5184 i5-5182 CPCE Val- | 15-5182 15-5182
Method of analysis PART PART 1,203 | PART PART
4:2005 23:2006 22001 612006
Uncertainty Range (in pg/m’) 41904 00687 | £0.4420
Station Name Station | Dateof Date of
{Code] category | sampling | analysis
03.09.2017 | 05.09.2017| 299 176 6 29 2
06.09.2017 | 08.09.2017 | 321 133 3 7 | 1
11092017 | 13.08.2017 | 221 124 39 & | .20
13.09.2017 | 15.00.2017 | 253 188 1% 30 5
0E fic AL -
ROFI R ORG AQ FSo2007 | 18092007 | 318 | 144 a6 21 2
20.00.2017 | 22.09.2017 | 300 167 s |- 2 27 ;
Eoaao | mm | 2 | 18 2 % .
Twaon | BsmT | B4 | 14 | W 4
03.09.2017 | 05.09.2017 | 189 9% P} 7 %
06.09.2017 | 08.09.2017 | -157 ) 3 19 2%
11.09.2017 | 13.09.2017 | 149 B7 27 21 32
12092017 | 15.09.2017 | 160 91 % b3 %
2-Steohti Nagar ¥ 15.09.2017 | 18.09.2017 | . 174 78 0 | 28 2% i i
0.09.2017 | 22.09.2017 | 144 0 | 2 2] 19
“35.00.2017 | 27.09.2017 | led 9 7 | & n
77002017 | 9.09.20017 | 167 ¥ L | .1 ¥ 4 1
T L S e A ke e il i S5
- e p ;/.
o ‘C)@%\ M C _}{/___\
Afialyzed by - Checked by tab In charge =
i Page 1of4

Note: 1} The resulis above relate (o the samgptes tested.
7} This report canngr De reptoduced in part o ful withou! G wiitlen peinissis oo} i HOD ), CMPDI Dilaspiss, RLY
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Environment Laboratory. Regional ingtitute.
-eoan_

Phong; (07815) 271846, email:

website: www.cmpdi co.in

ne <

CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED WM""

?

AR QUALITY REPORT

|_Month | SEPTEMBER |

Area .| GEVRA

|_ReportNo | KUS/2017/09/03 |

Name of the Customer | South Eastern Coalfields Lt Bilaspur | Date of Issue 18,11.2017
Name of the Project Gevra OC Sample Reference No. 34
Parameter ‘sPM | pM10 | PM25 | soz | NO2
" Industrizl Zone -{G.5.R. 742(E), A-0 600 300 120 120
£ 2 dated 25.3,2000) AN 500 250 120 120
£ E & Residential Zone-(G.SR. 826(E),
38 | dated16112009and GSR 176 (€], | 8 00 | 100 | 60 80 80 | Remarks
SEPTEMBER 02, 1996)
15-5182 15-5182 CPCB Vo!- | I8-5182 18-5182
iiethod of analysis PART PART 12013 PART PART
4005 23:2006 F3001 62006
. Uncertainty Range (in yg/m’) £19.04 00687 | 104420
Station Name Statfon | Date of Date of
(Code) category | sampling | analysis
E 03.09.2017 | 05.09.2017 | 196 97 2 ;R (O ¥
06.09.2017 | 08,00.2017 | 197 92 2 2 2
11.09.2017 | 13.09.2017 in 95 27 27 26
13.09.2017 | 15.09.2017 | 188 99 1] 20 28
A Kagwr 8 15.09.2017 | 18.09.2017 | 188 i 2 2
20,09.2017 | 22.09.2017 | 190 94 7 28 X
| 25.00.2017 | 27.00.2017 | 182 89 3 29 ;
27.09.2017 | 20.09.2017 | 180 85 3 77 2
04.09.2017 | 06.09.2017 [ 413 175 39 17 24
07.09.2017 | 09.09.2017 | 481 210 36 3 24
11.09.2017 | 13.09.2007 | 415 193 a2 19 19
f 14.09.2017 | 16092007 | 3%0 | 207 | 37 T 2.
I a5 - ! 0.
| sy Gt e A0 o017 [ oz | s 175 3% 5 %
. 21.09.2017 | 23.09.2017 | 395 200 1 20 2
1_ 25.00.2017 | 27.00.2017 | 493 208 18 2
' 20.09.2017 | 03002007 | 451 | 175 2 27
|
g .-
% . W\
s (\jﬁ% (é‘fkl & jﬁ___'l.‘sf
A\ \ .
Analyzed by Checked by Lab In charge

flote: 1) The results above relate to the samples tested, :
2) This repost cannat be reproduced in part or full witheut the written permtsson of the HOD (Env], CMPD; Bilaspur, RIV
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! CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Environmant Laboratory, Regional ms.;!ule v,
Phone: (07815) 271646, email: lindia.in A Hini-Ratout
websile: WWW. cmpd co.n Camping
|
AlR REPORT
[ Month | SEPTEMBER | [ cevea [ ReportNo | KUS/2017/03/03 | :
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur _| Date of Issue | 18112017
Name of the Project Gevra OC sample Reference No. 5-6
Parameter sPM | PM10 | PM25 | SO2 NO2
= industrial Zone -[G.S.R. 742(E), -0 600 300 . 120 120
£9 dated 25.9.2000) AN 00 | 250 ; 120 120
§ E 2 Residential Zone-(6.5.R. 826(E), ‘
3 % | dated 16.112009and GSR176(E), | B . 200 100 60 80 B0 Remarks
3 SEPTEMBER 02, 1996) » ,
15-5182 185182 CPCR Vel | 155182 155482 |
Methad of analysis PART PART ,2013 | PART PART ;
C 42005 | 232006 12001 | 82036 ;
Uncertainty Range (in pg/m’) £19.04 00687 | $0.4820 .
- |
Station Name Station | Date of Date of i
{Cade) category | sampling | analysis
= 01.09.2017 | 04.09.2017 | 183 84 2 | 2 3
05,090,017 | 07.09.2017 | 18§ B4 47 26 3
08.09.2017 | 11.08.2017 T8 81 51 24 32
_ 12.09.2017 | 14092017 | 193 86 48 26 T
| 5-Bhilai Bazar 8 .
Village 15.09.2017 | 18.09.2017 | . 189 86 a6 32 25
18.002017 | 2109.2007 | 194 | &2 @ E7) 7] ;
22.00,2017 | 25.00.2017 | 478 92 T S 33 i
26092017 | 20.09.2017 | 180 8 53 31 2
04.09.2017 | 06,09.2017 | 152 7 13 2% 1!
07.00.2017 | 09.08.2017 | 155 7% 26 23 15
1109.2017 | 13.00.2017 | 158 7% %) 3 15
14.00.2017 | 16.09,2017 | 155 XU n 15
FRhuress Vilgs b Misooa017 | 20092017 | 152 81 O 20
71.08.2017 | 23.09.2017 | 181 69 n 13 14
35.09.2017 | 22.00.2017 | 132 76 19 12 0
37002017 | 20092017 | 77 T T 7 5 B B

s:'*.ﬁ}g\‘” Ef*‘””)'d\g’ , C

Ar'iaiyzed by l'_'hE!Ck(;d by

1 o \"ff

Lab In charge

3

Nate: 1] The resulls abave relate to the samples tested.

Page 3af 4

21 This report cannol be (e oduced in part of 31l withaut the written parmistion of the HOD {Eny), CMPDI Bilaspur. RV,
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1 m | CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED | cspnfudi
)

Environiment Laborslory, Regioaal institite v H
{ Phone: (07815) 271646, email: rdd5.cmpdidcoaiindia,in, A HewicRatos
Oayy & . website: www.cmpdi co.in Conptny

AR QUALITY REPORT

| Month | SEPTEMBER | Area | GEVARA [ Reportho | KUS/2017/08/03 |
_Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 18.11.2017
Name of the Project Gevra OC Sample Reference No. 7-8
Parameter . 5pM | pM10 | PM25 | 502 NO2
- Industrial 2one-(G.5.R. 742(E), AD 600 300 . 120 120 i
52 dated 25.9.2000) AN | 500 | 20 | - | 120 | 120 :
E E 8 Residential Zone-(G.S.R. 826(E), - ; -
39 | dated16.11.2008and GSR176(E), | B 00 | 100 60 80 80 | Remarks ‘
i SEPTEMBER 02, 1996) I
155162 15-5182 CPCB Ve~ | i§-506k2 185182 |
Method of analysis PART PART 1, 2013 PART PART
) &3005 | 237008 12000 | G200
3 Uncertainty Range {in ug/m’) £19.04 #0687 | 40,4420
Station Name Station | Dateof Date of
{Code) category | sampling | analysis 5
04.09.2017 | 06.09.2017 | 154 86 2 25 [
[T67.04.2007 | 08.09.2017 | 145 82 13 12 19
1.09,2017 | 13.03.2017 | 137 | 85 7 23 b1
14.09.2017 | 16.00.2017 | 177 78 TR R 2
?-Ganga Magar 8 -
Village 18.09.2017 | 2009.2017 | 156 8t 5 23 2
21.09.2017 | 23.09.2017 | 177 80 25 12 15 ;
15,09.2017 | 27.09.2017 | 134 7 % 1) 6 i
20.09,2017 | 03.10.2017 | 181 78 26 24 25
: 01.09.2017 | 04.09.2017 | 188 79 3 n 3 ;
, 05,09.2017 | 07.09.2017 | 184 89 4 21 )
08.09.2017 | 11.09.2017 | 175 B6 k) 33 34
12.00.2017 | 14.09.2017 | 172 7] 7Y 33 34
§~Ralie Vilage : :
et 8 Iits30i7 | is0s.00m | 178 8 a0 n 7%
19,09.2017 | 21.09.2017 -5 G 32 ES 30
2:,00.2017 | 25.09.2017 | 190 5 33 3 3
36082017 | 20092017 | 184 T TR ;
Le SRS i Emm— T, TS, NS ey LNt R ool| e Nt REUSE A —— TNESEFOSESE] SRSV RSN

W : : 1
§:&3’ T s o
‘{".'J\ ] m\:& ) A ]{’ ,.-—-V'"{
Analyzed by Chiecked by Lab in charge’

4 - Page 4 of 4

Hate: 1) The results above relate to the samples tested,
2} Thys repoit cannod be repreduced in pard or hll vathort the anittan pamussion of tha HON [Frv), CM2DI Blanpor. R-Y
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/#ﬁ %) CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Enviranment Laboratory, Regionai inalituie-V,

Phone: (07815) 271646, email: (driS cmpdi@coalindia.in,

ita i A Minil-Rat
"mng website: www cmpdi.co.in Ca?npa: ;:B
NQISE QUALITY thQnT
[ Month SEPTEMBER | Area [ GEVRA [ ReportNo | KSM/2017/09/3 |
ame of the Customer | South Eastarn Coalfields Ltd, Bilaspur | Date of Issue - 18.11.2017
| Name of the Project GEVRAOC Sample Reference No. N31-N38
The Nojse Poliution (R & C) rules, 2000
St Day Time Night Time
Industrial area “A S 70
Limit {in dB{A} bis Commercial area 8 65 55 Remarks
leg Residential Area ¢ 55 45 .
it Silence Zone 0 il - AR [N,
‘ethod of analysis | CPCB Protocol For Ambient Level Noise Manitoring
Station (Code) Station Station Date of ey o
Name category measurement Vale in d8(A} Vakie R GEA
13.09.2017 62.3 53.7
1-DETP Control Room A :
: 27.09.2017 85.0 54.2
IR 13.69.2017 - 484 38.9
2-5hakit Nagar C :
27.09.2017 48.2 405
. 13.00.2017 50.9 38.7
3-Urja Nagar C
27.08.2017 49.6 39.4
13.08.2017 63.0 48.0
4-Dy.GM Qffice A ; : A
27.09.2017 61.3 56.6. '
13.00.2017 457 38.4
5-Bhilai Bazar Village C =t
.23.09.2017 48.1 3838
13.09.2017 436 46.5
6-Dhurena Village €
23.09,2017 426 41.2
13.09.2017 3% 38.6 i
7-Gangs Nagar Village ¢ .
23.09.2017 41.9 40.5
S z 13.09,2017 432 376
§-Ralia Village €
23.09.2017 44.5 39.2
AP AL -
\-H,\?Qa‘.! P k. __‘.fé'/g
Anzlyzed by Checked by Lab Incharge
5 Page 7 of 19

Mote 1) The resulls sbove relate 1o the samples tested.
1) This report cannod be reproduced i part of full without the wrivten pernission of tre A5 {Env], CHAPDI Bilasgrr, RV,




SECL Comples, Seepat Aoed, Bilaspur (C.0- 495 008,

CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED i |
m Environment Laboratory, Repionsi institute-v Cmp 1 |

Phione: (07752 246371, emall: reaganempdi@gmail.com, website; vy cmpid coin A Mirdt RATIA COMEANY ,
Q. 5
alw EFFLUENT WATER TEST REPORT Report No=09 |
For the manth of September'2017 —
|
|
GEVRA AREA
Name of the Customer South Eastern Coalfields Ltd, Bilaspur Date of lssue 2" October2017 |
Narme of the Project GEVRA 0.C. -%a‘-.tsd!f- e = T.-Eal—l L '“‘:‘-T*"'-F
‘Mame of the Stations | 1 | N ___Mine water 3t discharge poini 020917 | 1809.17 | 14.091036.09 | 37.09 10 18.10
2 Woark shop effluent before treatment at O&G trap 02.09.17 | 18.09.17 | 14.091026.09 | 37.09 to 1810
3 Wark sl'npafﬂuenlaft&rtrialmmtalo&ﬁtrap 020917 | 18.09.17 | 14.091626.09 | 270910 18.40
4 Discharge of DETF, Gevra Arez 02,0917 | 18.09.17 | 14.09t02609 | 27.091c 18.10
08 dump ryn off and mine discharge water after / = .
” 5 s at setling pond, 020807 | 18.03.17 | 14.09t0 26.09 27.0910 18.10
b Up-siream of Laxman nela, 020917 | 1809.17 | 1409102609 | 2103101810
L7 Downsiream of Laxman nala. 0209.17 180917 | 14.08102609 = 27.0910 18,10
e 8 Mine sump water. 020917 | 18.09.07 | 14.0910 2609 | 27,0915 18.10|
General i
- Observed Value Standarch lor
e T P T T Discharge of
i | i > A
Ii | ! ! I' tower* | ® Uncertainty of
sl | 3 | Detaction : Measurement
No Parameter Method of Analysls “ | ¥, bt i : Uit (Fare EER LR 1
1jz R S L R IR Effiuent] as per 196
| ! e T S, '
i ot i ¥ i Erwiranment
I | { {Protection)
.[ =‘ B
ST vtk ki, | 600 | G T B esar |G | vaa | 0] 108841471 1
; Pt Ve LOL Ehetomennic Mot SO |60 | Enm | sas | emr | iy | ee | Ay o1 S 4025 |
g | Total smpenden sokas, 153025 e 171984, 0 10%6, | @50 | ¢ | ema | @50 | ase | awo | @ | aso | " 045mgNat |
g/, mas Gravimatsic Mathod <50 s ] 280 a0 | ase ’ <aso | asp | amp | 0 2 .473 mpft
PR OO ... L _ ,
AT Gdeon, S0, 0en | 40 | can | b | an | wo | ap i 40 | a0 ’ f 0615357621 ||
0D, —] . : 4 :
’ S Refla, Titraion Mattod S A PR w | Suy Je2nimg
5 3025 an 9] 1991, a0 i ws |t | an | as e | ar ] o
4] OibGmowmpAmer | iI0%PanifionGravi | '} - 20 100 1aammgtat
Malihod Thermametric <0 {10 | | as S e 034mgh
BODB G ITTeh | W pan a8 0, | ;_ 3 _Wigu - TR R 3 = nrssnn |
4 i Idaws tncubisrer st 2777 J ! _ | i o e : 028 mysl _J
\ ' : , [ A’ b
} .p{/l’ E !;. P\ !
i N i ' _|
- i i eyt L WU | ; .
Sciantific Checked By ; Officer In-Charge

[ Note: | [The results above relate to the sirmples tested as recofved. ;
2)This report can nat be reprodiced in part o; full without the written permissian af the HOD {Env), CMPDL RIY
L 31 LD indicates Lower Detection Limit & BOL indicates. felow Detection fimit:

b _ 4
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ENVIRONMENTAL MOINITORING REPORT

GEVRA AREA - ‘OCTOBER’ 2017

CONTENTS

Name of Air Sampling Station

DETP/TA Office
Shakti Nagar

No. of samples |

o

Urja Nagar

Dy.GM Office

Bhilai Bazar Village

i e e e S e

Dhurena Village

Ganga Nagar Village

Ralia Village

Total

s ] SR TN . |
~ No. Name of Noise Sampling Station | samples |
1 | DETP/TAOffcc """"" i _E
” -2'_ : o Shakll Nagar ‘M'"'h_' SR 'T_ = _—_-}._ B f

S e e o e __,P_._..._ . -

3 Urja Nagar e 2 |
g L T e
s e Bhilai Bazar Vilage BEERCH _ﬂ"]
: i ; Dhorend Vilage .~~~ | 2 !
; 7 S v_ﬁ #_Ga-ngzi I;Iagal .‘;‘illa‘g-:‘ 2 l

Ralia Village

JRE)

e e

i
| ST |




Name of Effluent Samplmg Statson

'L.A_i_._‘____ e ~Mine water at discharge pomt A
_ 2 W/S effluent before treatment at O&G t;a“pw i
3 WOI‘kShOp effluent aﬂer treatment at O&G trap
4 Discharge of DETP, GE;’E; Amrea SN
, 5 08 dump run-off & mine discharge water after .[:[;E;e[
§ i at settling pond
6 } Upstrea?n of Lax.;;‘;n_!\_lallél 3 ﬁ
. 7 L it Downstream orﬂ:a;;; Naia
: Mesump e
| e

1(_1:) S

|
I
| CENTRAL MINI

| Em
Phone: ((

| Month [ OCTOBER | Are:

Name of the Customer | South £
Name of the Project
E Parameter
. | Industrial Zone {G.S.R. 7¢
£3 ' dated 25.9.2000)
£ Eg Residential Zone-{GSR. &
S8 | dated 16:11.2009 and GSR
OCTORER 02, 1956)
| Method of analysi:
Uncertainty Range (in 4
Station Name Station Dat:
(Code) | | category | sam
03.1
05.1
071
113
3-Urja Nagar B 5
17
12,1
| | A
¥ { 25.1
| 18]
]
! 04,
I 06.1
' B
- 09.:
6.
| 4.0y GMOffice A-D
e S
21
:E??
[ '351':

1-\'}4’% |

Analyzed by

Hote: 1) The results above relate to e sa
2} This report cannot be 1epreducet




4
O

Rote 1] The tesults abave relate 1o the sampley lested,

2} This regiort canaet be reproduced in patt or Tull without the wiitten peemiziten of the HOO [Eny, CMPOI Bliapur, K1

4

|
f CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED 1 s, i
| Environment Laboratory, Regonal Instiute-V, ; =
= Phane: (07815) 271648, email :qn5 cmpriicoaiingia.n. A M Btos [ 1
! website: www.cmpdi o in | o pny L
i ; |
) AIR QUALITY REPQRT '
(ot _Tocrouen T Ares _TGHRA ] e | susponsiioion, | |
Name of the Customer | South Eastern Coaliieids Lt Bdaspur ' Date of Issue T 2712017 -_
Name of the Project Gevra OC 1 Sample Reference No. 56 5
. : : g
Parameter - sem | PMI0 | PMZS | sO2 NO2 :
g2 | Industrial Zone - AGSR.742E), | A0 600 10 | 120 120 -
i £ J_ dated 25.9.2000) AN R I T 120 120
Pl T e g et ; |
| E &.E‘ Résidential Zone- {G.S.K. 826{5], | et |
33 !da!ed 16.11.2009 and GSR 176 (), & w0 | 00 | 6 8 | 80 | Remarks | |
. i OCTOBER 02, 1996) . 5
U5182 155182 | cachvel | 155182 | 1S3 ;
Methed of analysis | PR PART Laon | eaiy PARY ,
= T es, > e e e - R 70 22061 | b6 [
i Uncertainty Range (in yg/m?) " s19.04 00637 | 51420 [
=TE i | Erai= |
Station Name Station | Dateof | Dateof ) l
{Code) category | sampling | analysis i
% 04.10.2017 | 06.10.2017 | 180 | &7 Q % 37 '
2 06.10.2017 | 09.10.2017 | 262 136 37 30 2 |
10.10.2017 | 12102007 | 184 % 39 5 TR ]
13.10.2017 | 16102017 | 185 9 a1 M i s
5-Bhilai Bazar p 16.10.2017 | 18002017 | 181 | 93 3] 39 £ |
Village R TS e B ER ol WP
0302017 | 23102007 | 193 | 83 a7 3 E)| ;
-; 14.10.2017 | 26.00.2017 | 19 5 W | 3% D S
| B0 | 000200 | w5 | W | @ 1% | B
i : - - ]
| 31102017 | 02112007 | 177 98 .85 o IR SR -
b s D s
! 03.10.2017 | 054020171 205 | &0 36 T
i ; i é )
| . 105102017 | 07.102017 | 159 7 W N
§
| 05102017 | 11103017 | i83 | 4 7 -ERe (s i
. i 12102017 | 1300.2047 | 187 23 R e T T Ee
i : “ : 3 ; i Ay Wi R e |
| -Ohurena Villsge g | 102007 | 18102017 | 182 E TR R
' : ETRTRCT R BT TE Y T N e o i “WoF 5 i
i ke | e o _:
l’ TRCE T C N TR TR T ) 27 ® i .
:— A 7oA ] e e :
26202017 | 28102017 ; 180 | 85 25 2 2 =4
: | T S e o e
i 30103007 | OKif2007 | 3w | % T 2 u | [
B i e DM SRS | v s SNy LML S S BB [=ST R RS
; : f |
r)‘\" : o ; X I
y b C P |
Analyzed by Checked by Lab [n charge '
Fape 3ard




;_Z_ﬁ:\__r._:___ s B i

] |
I’ 7 Ag) ',CENTRJXL MINE PLANNING AND DESIGN INSTITUTE LIMITED | Fatad A I
I ‘ i Environment Labaratory. Regional Inslilute-v, | f i
N ) | Phone: (07816) 271646, emait. 5 couogsconingi i, | Al
\-%-1.' “%53/ I . websile: vavw.cmpdi co.in t Linmnig i
it SRS S SN AT S, S : _—_]
e e & =
AIRQ REPORT
L Month | 0CToBER | vea” TGEvin o= 1 ReportNo [ KuST3017/0/63 ]
_ Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of lssue 27.11.2017 ]
._Name of the Project Gevra OC Sample Reference No, 78 :]
e R
SESS Parameter S'M_| Pmi0 | em2s | soz | noz R
o | ndustrisl Zone (G.S R 7a2E], | Ao 600 | 300 . 20 | 10
| &% dated 25.9.2000) AN | 500 T 250 3 120 120
' £ E & Residenvial Zone-(G.S.R. 826(E), | i
S | dsted 16.11.2008 and GSR 176 (E), B 00 | 100 60 80 80 | Remarks
g OCTOBER 02, 1996) ! i
3 4 15-5142 35182 CPCE Vi | 15-5087 55182
Method of analysis PART VART 12013 | pasy Past
e e R e P05 lasangk | | aaem an0e |
E - Hincertainty Range in yg/m?) B s o R £T I N
. Station Name Station | Date of Date of
o | (Code) © | category | sampling analysls
i 03.10.2017 | 05302017 | 17 ER) 28 13
i
05.10.2017 | 07.10.2017 | 190 1 B8 21 25 30
03302007 | 111000 |1 8 | a | n TR S
| 12102007 | 14102017 | 183 ;N 0 0 ]
TGanga Nagar 8 16.102017 | 18.90.2017 | 171 89 L] 24 35 -
Vitlage W : —
! : Emnu 23102007 | 184 7% 21 20 FF]
| | BA0.20T | 25902017 | 156 8 % 3 -1 R :
ETETET 8102007 | 178 9 2 2 7 !
10200 TN | 6 | w T w 2 3% )
e 03102007 | 65.102007 | 15¢ & ET) I} 3%
| > 06.10.2017 | 04.10.2007 | 13 i 30 2 3
' 1.102007 (zlozen | 15 | g 3 IS e
e <} L1020 o0 | Wi T 5 8B LR R i e =
! 8-Rallo Villoge B 116002007 | 15102017 | 205 | g 2 20 3 iy
| 20103017 | B510.005 S e e aeree e e M e
| e _ e
i 24.10.2017 | 2600200 | 184 84 6 24 27
i 17.10.2000 | 30102017 | 185 7] i) FE) i ey
} |
3102007 | 62112617 e e J . Tk e s

V> e e 5(;,.\,’}

Analyzed by Checked by Lab In charpe

Pagedofa
fate. 1 The results above relata to the samples tested.

2} This report cannot b reproduced in part or full witheys the written pormission af the HAp {Env, CHPOI Bilaspur, A1V

& ;




CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Environment Laboralory, Regional Institute-V,

Phone: (07815) 271648, emait: rdri

alindia.in,

website: www.cmpdi.co.in

cmpdi

A HiniAatea Compery

[ Month roérom | o= | GEVRA

|_ReportNo [ KSM/17/1073 |

Name of the Customer

South Eastern Coalfields Ltd, Bilaspur | Date of Issue 28,1117
Name of the Project = GEVRA OC Sample Reference No. | N31-N38
The Nolse Polution (R & C) rules, 2000
s Day Time Night Time
Industrial area A 75 70
Umit{in d8{4) | Commerdal area B 65 55 Rematks
leq | Residential Area < 55 ' 45
i) Sllence Zane D 50 40
Method of snalysis | CPCB Protocol For Ambient Level Noiss Menitoring
Station (Code) Station Station Date of >
i eyl S Value in dB{A) Value in dB{A)
07.40.37 627 T 444
1-DETP Control Room A '
; 30.10.47 63.0 512
07.10,17 473 39.0
2-Shakti Nagar = -
30.10.17 46.7 426"
07.10.17 484 42,1
3-Urja Nagar £
304047 a4 432
4- . : 07,1047 §9.2 : 46.7
04047 - 604 403 193
; ; 074047 * 483 40.2
5:Bhilal Bazar Village £ .
: 30,1047 507 40.4
07.1047 - 420 40.6
6-Dhurena Village | c :
30.10.17 44.7 41.2
07.10.17 42.5 ' 381
7-Ganga Nagar Village c : ;
. 301017 43,9 308
y 7.1 6.‘[ 1 45.1 40.7
8-Ralia Village C
304047 436 4.7
S > i
v :
Analyzed by Checkeﬁ by Lab In charge
: Page 2uf18

Hote: §) The results above relate to the samples fested.
2) This report cannot be reproduced in part or full without the writien permission of tha ADD [Enw), CMPDI Bilaspur, RI-V




CENTRAL MINE PLANNING AND QESIGH INSTITUTE LIMITED
Envitanmant [abaratny Bagionai instigtey
SLEL Lompglen, Seepat Ruad, Blaspar (£.6.1 455006,
Phone: [07757) 246371, email: feayan cmpot@gmail com, website: mmd}_;ﬂg

cmpdi
yon ina

‘—'\
EFFLUENT WATER TEST REPORT [ chort No = 1 ;
For the month of Ortofier 7017
I
e e g aan Al = RS
i
GEVRA AREA |
i
i ‘N:nfa_iﬁet'Maw ¥ South E2ster Coalfields 114, Bilaspus ; Date of fssue 17" Now'2017 : —J
f A ; B S eeon - 1
i Name of the Projact GEVRA 0. " ? ?}’.ﬁw_.... ..-V%“"’W T
— - - Bt o s SRS Y T - == PO | : ! 2 |
" Namecfihe Siations | ] T ’at G o 31
b et i wile_g gt_s:_'ﬂaypm _ g ) f o7 ! . 21047 I?JBtﬂlJﬂ 3110071
I S mmnmnmwnm:mwumgm e J007 T 233007 | 1700102010 N10tedINE
| R _Woth shep ediivent after westinen: o1 v&mm 121047 | (121097 | 17301032010 . 3110100708
ATy Pacdacge ol O Grvadres 0007 | 2360 | DA0wILI0 3100041
! | OB dumg run off ana mine diseharze weter afee i Foin ;
_.i,',ﬁ e s a2 Seting pond, ip | 12.10.17 J 221017 | 1740t 2410 ‘_ 31.101007.)1
;“__4_ |3 T m_*_Mmmm@i_ Eouli 12307 [ 5307 | 17102110 | 3L10W07.41
,__'*'_ = Dawresteeam of Lawman aaia 2 o LARI037 2210017 | 1210102130 | 3140100741 !
W i8] - Mwwmeweter. 5017 | A0 ] 1702050 | ILI0EEAT i
e e - e e e e o 4 e il ok a5 i i
i [ ; : [ Gowdl | Uvaesyu
7 ! | onins o s H * Srdway e | Mewsicor et
! e e e PN DT e et S ~
- f : - | o | Ot ]um'uwﬂ
I 4 | ! | ; - ! | Emronments! | '
| L el I Moo aosys Z bt ! Pewtion (P £, I | |
g oM | 1 . ! f Ve i EMiengpegee |
| 2 : 5 4 Tl sewamw | ;
i | | ety :
‘; e — B e A oo MR I ! faies ._i L
i 15 9028 {113 8 s | AL AR BN OB U vaep e | 68 L ATeE T ! sl
I ey oL b2 g e A L e L B { p b 1
ey R MR R P b L [ R s
{ | Todenowostal WamSmwitigerr | @59 1 | asp | Qs | @8 s o ase proenon
P toe mp o %&am bo V] R Fooaad 259 10 l:“m.;.
P e T Y % L AR RED | sy D oEo 950 <% QAL | Tr—— : |
" -t e e ,..__.;_,.._.__ ._..._?._ e M, ~f——— ! 1
| AP L3ner SEY “h B% 1 w40 2 i B . ¢
{ ¥ toEmine }mw AR CRE SR E aidl s «n e ..‘:w“ in 596 “mmug J
oD T T e Sl B! Wy b | an @0 g wp ! TG g |
T W"f' R e e : s i
[ | @icem H 2008 Perstan QY oWz oo Wpey, e as ki B2
. : e e R e et i s . PR 100 '
mat Cravimatic Mprzg | A0 R kb a et i R ! b oiuanegr |
| el Thetmoneto skl Rt ek AT S =y i i f )
n ,Jnh‘w TR | I i T T ; i T 11 vssetaom |
T BN Koy ratalore EoER S S i ek 4 o L Ra = I
i S el TN A S o (SRR RN (RSN e B |
i
|
" . [
[
1
s e i |
B S s | |
¥ o X - {
| E pa | L{ﬁj b
o IR o 2 i e £ ]
‘cvenuhc Asst " Chackeg By QOfhicer in-Charge |
=4 P =1
i‘ M’lf"' F1The rosuite UDD FPiiE fo the sinples reered ge receped | i
1 S v 2vore can nat b reprodiced in paccor full witheu! she wricton permsson of the HOB {Fnvy. CMPDI, Ri-V l |
i LB indirates Lowss B -mr-m: Lutit & BDL indicotss Be:aw Pete-tinn Lt ; l
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1

ENVIRONMENTAL MONITORING REPORT

GEVRA AREA - ‘DECEMBER’ 2017

| CONTENTS i

e

SL.No. Name of Air Sampling Station No. of samples. ]

KR DETP/TA Office e “ﬁ

2 i Shakti Nagar g

5 A-d % Urja Nagar e 9 j

4 Dy.GM Office 9

5 Bhilai Bazar Village 9 _1*

i 6 Dhurena Village S ‘

7 Ganga Nagar Village 0 ﬁ

8 | Ralia Village 9 '

o - Total 72 |

E "No.of |

No. Name of Noise Sampling Station sampies '

1 DETP/TA Office s

2 Shakti Nagar 2 ﬂx

s Urs Nagar, >

| 4 Dy.GM Office 2 ,

g Bhilai Bazar Village 2 ||

6 T Dhyrena Village > |

1 8 Ralia Village 2 1
o ORI o T 16

{{i)

ey




: i No. of e
| Name of E_fﬂuent Sampling Station samples 5
: Y 3  Mine water at discharge point. | iR |
2 | w/Seffiuent before treatment at Q&G trap | 2|
| 3 Workshop effluent after treatment at 0&_G?ra_p_ 2 E
4 Discharge of DETP, GEVRA Area ' 2 |
': 5 ; OB dump run-off & mine discharge water after treatment 2 1|
| at settling pond i
‘_ 6 | Upstream of Laxman Nalla T
1 7 + Downstream of Laxman -Nala 2 “I
j. 8_; " Mine sump Water T i

Total 16 |

L

L0

5




B s Tt D Sttt e

1
CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED M i .
J

Environment Laboratory, Regional institute-V,

Phong {07815) 271646, cmail. rdiS cropdi@eoatndia.in,
websiie: www ompdi Con ! Lanpr

AIR QUALITY REPORT
| “Month | DECEMBER | Ares | GEVRA S [ ReportNo | KUS/2007/12/03 !
l_Narne of the Customer | South Eastern Coalflelds Ltd, Bilaspur | Date of Issue - - | 17.01.2018 |
| Name of the Project ’ GEVRA OC | sample Reference No. | 1-2 B
AR 4 E
' Parameter som | pmio | pw2s | so2 | NO2 1
. ‘ Industrial Zone {GSR.742(g}, | A0 | 600 | 300 - om0 | 120 1
g9 dated 25.9.2000) AN | S00 | 250 . 120 | 120 i
£ E 5 Residential Zone{G.5.R 8261E), _ : |
5§ | dated 16.11.2009 and GSR 176 (E), B 0o 100 60 80 80 Remarks |
3 02.04.1996} L B Tooe
Hol82 | 66182 | CPCBVal | 1SSI182 ] IS.SIED :
Method of analysis PART FART 12013 | PART PART
el = soos {23306 |+ |2aom ] 62065 _
L Unceﬂaimmiinnmi) il | E I T .
| Station Name  station | Dateof | Date of "ot
' (Code) category | sampling | analysis !
Y 03122017 | 05122017 | S | 285 5B EE 2 B
| .
1 06.12.2017 | 08.12.2017 | 586 m 5 ) 7] X
‘ :
| 11122017 | 13.12.2017 | 555 289 ! 25
| 3122017 | 1422017 | s05 | 27 | 88 B |
i 1-DETP/TA Off ' e |
FAOR Qe A0 Ii5Ti617 | oazzon | 648 | 13 51 3 7 i
| 0122007 | BAZI0NT | 482 | 228 51 3 * b i
TP Lt (e e o= AT
7122007 | 26422007 | 523 130 a | % 3| |
2207 | 2122000 -w?"d%“i«ﬁ' 1 e 35 T 3u A
| i :
s S b : M P
G100 |Gz | 185 | o4 & % | B
i 5 ' ! - i
! 06122017 | Geaz2017 | 195 | 8% | 50 3 5 |
i 11123017 | 1342.2007 | 244 | 131 3 s
i n ) N . Sl
E 13122017 | 151232017 | 193 : 3] 54 3l 29
i " i
| e B FiiTizou | mazeni7 | s . % 5% 1 29 :
' A X | aagey | 10 | 6 57 | 27 gy
! ; e g
i ataon | a2 | 1w | % | W B 3
i & o N e e .
i 1 Sai3017 | ear2017 | 198 | & | & 3% 2
i ! . ] o S T e - LI b
r o € Je-%
M B 7 e Sic w0
Mz?\fled by Checked by Lab in charge -
'7 Pape Y02 4

&
Kot 17 The results above refgte to the sampies tested. |
7} This repait canngt be reproduced jn parL o full iwithoat the wiltien permission af the HOD {Enj, CMPOE Bilaspur, RI-V
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1

Environment Laboratory, Regicnal institute-v,

Phone: (07815) 271848 amall 1dnis cmpdi@coatingis in.

websile: www.copdico in

|
CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

B S e

’

A HensBiioa
Campuny

I
i

f

AIR QUALITY REPORT

Month | DECEMBER |

frea

| GEVRA

L | Reportho | kuUs/2017/12/03 |
_Name of the Customer | South Eastern Coalfields Lig, Bilaspur | Date of Issue 17.01.2018 I
~ Name of the Project Gevra OC Sample Reference No. | 3.4 |
: o e G
Parameter sem | pwto | emzs | soz | wos
Industrlal Zone -(GS.R. 742(6), | A0 | 600 | 300 : 120 | 120
dated 25.9.2000) | AN s | w0 ] 120 | 120
Residential Zone-(G.S K. 826(), | | |
dated 16.11.2009 and GSR 176 (€), ' B | 20 | w0 | @ | m | g | emarks
- 02.04.1996) A ==l o o :
: 185152 55182 CPCE Vol | 155182 i5:5182
Method of analysis PAET FART 12013 | PART PEAT
- 4 e e 42208l f230 s |
b Uncartainty Range fin pg/m’) gdes 1 lwoosm | acaen
! Station Name 1' Station | Dateof | Dateot !
| (Code} category | sampling | analysis
= e | —_— .}
| 03.122017 | 05.422007 | 247 114 42 2 0 _
06122017 | 08.12.2007 | 184 | g2 a % 19 !
112200 | Bzaon | 1e | 8 33 2 5 i
|
13122007 | 15.022007 | 182 7 % | 21 X
3-Urja Nagar B . I
18122017 | 20022017 |  1s8 9 51 2 %
(woan Tanwn | w1 % | 3 8 | n AN
BazaowT | 2622007 | 196 ® %l 8 w1
3 ' 1
| 20422017 | 29322017 | 183 91 ag b2 st i
[ . 04122017 | 06.122017 | 300 | 23 3B "R L R &
! 07.12.207 | 08422017 | 23 | 23 57 3 e
i 1122007 | 13022007 | 515 13 51 30 TSN S ]
i St S i
' 14122017 | 16122007 | 533 PP 48 37 |
31 i - t
4Dy GM Offic T 18 58 i
i Oy 6M Office . 18.12.2017 | 20322017 | s5ts 213 ag 4 35 {
(200 | Bawy | | w5 ] T
f BR2007 | 202200 | o | a0 | 50|29 2
[ B22007 | Bazaonr | s | s | wR 3 T L
e itn ol :___ '“___,_______,____ .,____L,_,, ~ it JeEs! O o SO (PR
: | e i N
B g, fhe e ¢.J
Analyzed by Checked by Lab In charge
3 Pagis 2284

Nate 1) The rosults atiove elats 19 (e samples tested

i
217his repact cannot be reproducadin par ar tul without the writlen

poumision of the HOD Frv], CMPD! Silaspur RV
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED l :
Environment Laboratory. Regional institute-V, ‘ :
Phone: {07813) 271646, email: (dud.crpai@icoaiindia . J A Hopso B ]
‘ website: www cmpdi.co.in 4 | Limpary |
| T
AIR QUALITY REPORT
|_Month [ DECEMBER | Ares | GEVRA T 7T ReportMo [ kUS/017/12/03 |
Name of the Customer | South Eastern Coalfields L1d, Bilaspur | Date of Issue EE T
_ Name of the Project GevaOC = Sample Reference No, | 5-6 :
Parsmeter sPM | PMI0 | PM25 | S02 | No2 Bt
o | IndusrialZone{GSR.742(E), | A0 | 600 | 300 . 10 | 120 |
é; | dated 25.9.2000) AN | 500 250 g 120 120
| T E 4 Residential Zone-(G.S.R. 826(E), _ 5 : :
| 33 | dated16.11.2008 and GSR176 (), | B w00 | 100 | 60 80 80 | Remarks
: ! 02.04.1996) :
{ 55152 | 155182 | CPChVol- | 155182 | i5-5181
i Method of analysis PART PART 12013 | PART PART
| — o RRMGR PINRNS L B2u00l (€N ]
| Uncertainty Range (in pg/m’} ! Caom D6y | ez
s Ll pi:
| Station Name Station | Dateof | Date of | !
i {Code) category | sampling ilanaiysis |
i sni | ord | 1 | @ %) 73 b -1|
0822007 | 1L122007 | 258 7 TR ) e
12122017 | 14122007 | 190 9 57 2% 35 |
(5123007 | 18423017 | 184 | 107 | 52 1} R
5-Bhiiai Bazar g i . i
Village 19.02.2017 | 21122017 | 187 89 i@ 3 1 i
i
g : 2123017 | 6122000 | 197 | 92 56 % .
| . © [as1a200 | ra23007 | #es | 88 1 T
28122007 | 30022000 | 1® 50 3 "1 B.f ¢
= =il o =
04.12.2017 | 06.12.2017 | 187 5 v B | 18
07.12.2017 | 0812.2017 | 209 | 84 ) @z | gL
Niigor | a2 | 1 | B .| % 3 27 1
14.12.2017 | 16122017 | 185 103 40 B 13
S o 8. eizor om0 | 14 | % | # % i i
| L2200 | 2aa22000 | 182 | % i3 % x| ,
5 w0 | s | am |8 R % |
% 122017 | 0022097 | 218 | 90 T i [ 18 ISk
s L)) IR WY S -1 LT IR s 15 0 P A A GRS | = o

[ cedte g ¢ %

(‘ ”~
Ana%yred hy ' Checked by Lah In charge -

A_' Page 3ai A
Kote: 1} The reslts abaue refate 1o the samples testel,
2) This report cannot be reproduced in part or full without the wiliter perrmission of the HOO [Env], CMZD1 Bitaspur RIS
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Environment Laboratery Regonal Institute-v,

E@% + CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

H
! Phone (07815) 271646 email raris cmpdi@coalindia in, L AR :
‘}..m;? websie wow -;,mp-._‘. o ! Conpary :
_.I LT e A ! ™
AIR QUALITY REPORT
| Month | OECEMBER | Area | GEVRA | ReportNe |  Kus/2017/12/03 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue e 17.01.2018
Name of the Project Gevra OC sample Reference No. 8 4
{ Parameter sPv | PMI0 | PM25 | S0z | Noz 1
| | Industrial Zone -(G.5.R. 742(E), A-Q 800 | 300 - 120 120
£2 dated 25.8.2000) AN | 500 | 250 - 120 | 120 |
| % E 2 Residential Zone-{G.S.R. 826(E),
| 39 | deted 16.11.2009 and GSR176 (), | B 00 | 100 60 80 80 | Remarks
! 02.04.1956) E i
: S5182 | B8I82 | PGBV [ S5IN | G512
| Method of analysis PARY PART Lana i eaRT Fag
l B R SR e 2200 | gan0s
L ___Uncertainty Range (inug/em®] 5 154 _ Tabosal | anaazd
: Station Name Station | Date of Date of i
| (Code) category | sampling | analysis
|r =] 04112017 | 06422017 | 181 | 83 a9 B | o i
| : i
i 07122017 | 09122007 | 170 | 9 55 % 3 :
11122017 | 13122017 | 236 | 88 a2 3 15 |
Tei22007 | feaz20n | 188 | 82 52 3 S s
i . 1-Ganga Nagar 8 : |
Village 18.122047 | 20422017 | 187 | 87 a8 25 2 i
i 2122017 | 23022017 | 194 87 53 23 16 -
i /Az047 | 27023007 | 180 | 102 st 24 7 RS T
i 28122017 | 30122017 | 248 | 8 | 48 | 0 b &
} 2y T {osaa2007 | 0723007 | 24 86 R i PR
L '
08122017 | 11122007 | 194 | 127 55 2
i i
-
i 12122017 | 14222017 | 233 | 8 45 17 3
§ ; [ ]
’ 15122007 | 18.12.2017 | 188 5t 3] 2 19
§-Ralio Village 8 [Me122097 | 20422007 | 189 9 a7 17 % S9N
¥ 22422017 | 26122017 | 195 n 50 16 21 :
i Te1za07 | T7ATI00 | 16 | 68 a T3 ) 1
| T £ = iy " - |
! 28.12.2017 | 30422017 149 82 50 5 0 1
=T g | :
r I?
7 ple !'f
r - 4 s r !; i",..a— N
)C“"lu !t;l A o
_ Analyzed by Checkedby Lab In charge i 3 7,
5‘ cane A4

Hote: 1) The resuits abose relate 1o the samples tested.
2) This report cannol be reproduced in gact o full without the wislen permistion of the HOD (Eev), CRAPDT Bilaspr, 7ty
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e 1) The results sbove relate to tha samples tested.
1} This report cannot be reproduced in gart or full without the exitien geinvasion of he HOD (Eov), TMPG! Bilsspur, 11V

R di
(& %\] | CENTRAL WINE PLANNING AND DESIGN INSTITUTE LITED : cmP
} | Environmant Laboratory, Regionai Institute- v, i
E Phone (07815) 271646, email rdns cmpd@coalindia o, | 1
OO.' l websgile: www.CImpa:. CD i t A.A&Eﬁﬂ Cm i
NOQISE QUALITY REPORT
[ vionth | DECEMBER | Area | GEVRA " T RepontNo | ESM20L7/123 |
ifName of the Customer | South Eastern Coalfields Ltd, Bll;;;ua' Date of Issue 17.01.2018
| Name of the Project GEVRA OC Sample Reference No. N31-N38
= .
| The Noise Pollution (R 8 C} nules, 2000
i PR Day Time Night Time
| Industrial area A s =
Lirnit (in dB(A) Commercial ares B Pt 55 frmarhs
Leg Residential Area c 55 45
Silence Zone D 50 40
Method of analysis | CPCB Protocal For Amblent Level Noise Monftoring |
i Station {Code) Station Station | Date of 2 :
Misire i tegofv YRS Value in dB{A] Value in dB{A}
14.12.2017 §0.5 52.3 =y
1-DETP Cantrol Room A
28.42.2017 554 §0.1
e i 14.12.2017 i7a 42.0 hgE
2-Shakti Nagar C 4
28.42.2017 45.4 435
e 14.12.2017 IE; 44.0
3-Urja Nagar C L .
28.12.2017 451 43.0 i
X4
14.12.2017 56,8 538
1-Dy.GM Office A = __ NIy -
28.12.2017 535 50.8 .
16.12.2017 435 38.2 - 1
5-Bhilai Bazar Village ¢ : &
. 28.12.2017 45.0 441
1 14.12.2017 435 30.3 =
6-Dhurena Village £ A
28.12.2017 44,5 38.3
i @217 | AT 389 i
7-Ganga Nagar Village £ ot = e o T i
: 28.12.2017 46.7 394 |
=5 14.12.2017 B Ay . i B
8-Ralia Village ¢ . . T
;‘ | 28.12.2017 453 422
AT I W (s, S5, ST e oS, i i heza b g
f-f.;
2 e bbe s AR B
__Anaiyzed by Chécked by Lab Incharge
& Page 221 19
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ENVIRONMENTAL MONITORING REPORT

GEVRA AREA - ‘JANUARY’ 2018

CONTENTS
SI.No. Name of Air Sampling Station No. of samples
% " DETP/TA Office : 9
| 2 Shakti Nagar 9 *
'y e N ol D Ty
4 Dy.GM Office S j
RS . e e N
* 4. ~ Dhurena Viiiag_e- L 9 ‘
' y ] Ganda Nagar Village 9
8 Ralia Village g .. |
| Total n
| sl S e )
No. Name of Noise Sampling Station samples |
e S DETP/TA Office 2 2 ‘
J E Shakti Nagar 2
i 2 _ % Urja Nagar- 2
4 Dy.GM Office gy
s | Bnilai Bazar Village 2
% Dhurena Village ,____&2_,, i
= ; Ganga Nagar Village Bl R
8 Ralia Vilage . -r S
L  Total AN

1)




s oo
i i Name of Effluent Sampling Station samples
i 1 | Mine water at discharge point 2
|2 [ W/S effluent before treatment at O8(G trap 2
1 :
1 3 Workshop effluent after treatment at O&G trap 2
4 Discharge of DETP, GEVRA Area 2 E
- 0B dump run-off & mine discharge water after treatment 9 |
at settling pond ‘
6 .- Upstream of Laxman Nafla 2 _
: M;_W e Downstream of Laxman Nalaﬂw 2 ‘ ’
8 Mine sump Water e s
Total %

J{hj
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Phone (07815) 271646, email rdnS copdificoalindiain,

‘ CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Environment Laboratory, Regional inslitute-V,

websile: www.cmpdi.coin

AIR QUALITY REPORT

| “Month [ JANUARY | Area | GEVRA

| Reportho |

" Name of the Customer | South Fastern Coalfields Lid, Bilaspur | Date of Issue | 15022018 !
| Name of the Project . GEVRA OC | Sample Reference No. i 1-2 i
] Parameter SPM | PMIc | PM2S | S02 | NOZ |
by Industrial Zone -(G.5.R. 742{E}, A-Q 600 | 300 : 120 | 120 !
£n dated 25.9.2000) AN 500 250 . 120 120 !
- - i
' EE X Residontial Zone-{G.S.R. 826(E), ; i
| 38 | dated 1611.2009and GSR176(€), | B 200 | 100 | .60 ! 80 | 8 | Remarks
: 3 02.04.1996) ; : _
' | ' 53182 | m51%2 | CPCBVEL ! AR | SS1E2 E
Method of analysis eatr  Lwmr 1o | R PART |
e s o < VRS LEEIOG . baE SGHN0E. |
Uncertainty Range (in pg/m’] s | 00687 a0
. ey S o g L R il
Station Name Station | Date of Date of f i
| |€ode) category | sampling | analysis ! ;
{ 4 R |
i 01.01.2018 | 04.01.2018 | 496 F73) 0 | 34 2 :
I
'} 0.01,2008 | 08.01.2018 |, 586 9 | T g e
I' | 07012018 | 10007018 | 547 | 232 sa % S
10012018 | 16.01.2018 | 581 262 57 2 5]
b1 isitn ot Ao | 16002018 [ 17.012008 | a1 246 59 n 2 |
| 17020187 21012018 | 453 | 216 .| @6 B | % Tsreatd
, 21.01,3015 | 14012018 | S31 | 208 53 G 73 13 ”]
‘ 2 - e o e b
; 24012008 | 012018 | 612 | 248 s2 1 1 B '
i A | i B
- 25012018 | 01022018 | 511 | 225 ¢ B '
N e : S TS bt e
i 01.01.2018 | 0A.0L.2018 |~ 197 J 90 as 3 26 ‘
'! 02,01.2018 | 08.01.2018 | 188 [ g e 1
H i o _:
! ero1aoi | wanoie | 1 L8 as u 1 !
i SISt IR | ST T I —
| | 10012038 | 14.01.2018 B 30 o !
i oL coieh ; i S | ST I S
2 Skt Hagar = ‘p | 14002018 117012058 | 193 . 55 a2 : 29 ! n
i 17oLI0E | 20412018 | 224 | 127 7 Tl
i | i .
e i i i e s = L e
: oo Toedias |, e | o @ W)
i iy vinis. =, T = AL o
' ! 24,01.2018 3 moL2018 | 1% 83 a5 2 F &
E P Ran0ls 022008 | 102 . o %0 G s T e
;'. - } > i LAl W g £ kT =
1
&, . J/
S TRl 4 il f
J‘_,m l‘rﬂ . o e B
_Anityead by $ Cheeked by Labin chorge
< care o &
e i) the et above relate to the samples tosted, = B
A peptet Lopnnt be fopradurad in nart o il without the written peenission of the MO {Fond, CRPDE Biigonw i v



P L i R 1 e e s RS
ABOLN !
z-‘g \
(% A% | CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED M,%
| A | Environment Labordtory, Regional institute-V. :
1 ’Qj f _ Phone: (G:!ﬁi’:} 271646, eﬁait_rrdds cg_r;_gg_@@alsndm.m. M Mol Bitiea
: \(\0 m&/, | wabsile. www.Cmpdi.co.in Company =:
b, TR | I I
1 SIS e e L T SR Ry SRS,
AR QUALITY REPORT
| Month | JANUARY | Area | GEVRA 7T ReportNo | | KUS/2018/01/03
L Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue | 15.02.2018
| Name of the Project .Gevia OC Sample Reference No. | 3.4
ﬁ_ e Parameter SPM | PMID | PM25 | SO2 | NO2 i
|, | industialzone{GSR.7%2(l, | AO | 600 | 300 - e | 12 |
188 dated 25.9.2000) AN | 500 | 250 : 120 | 120 | i
| T EZ Residential Zone-{G..R. 826(E). i i
|2 % | dated 16.11.2008 3nd GSR 176 (), | 8 200 100 | 60 80 | 80  Remarks
e BT o ENS! S : *. ;
55182 | BSIS1 | CACRVel | 85332 | s:@ |
fMethod of analysis FART | PART L2 PART BART
o R e o o RO0US: ) B e ;n"rf- }
. : e T =
s Yo Urlcemlnw Range{m pefm) i ELLS .1 100887 | 04 4 ;
| Station Name I Station | Dateof | Date of | |
(rode) category | sampling | analysis i
T T ororzoms |oeorz0te | 232 33 I ® | o i '
l 04.01.2018 | 08012018 | 187 | 86 s 2% 26 ; “'E
| | 07.01.2018 | 10012018 | 183 2 a 37 % . hAl
f 10012019 | 14012008 | 173 8§ CRE by - i
| 3 Urja Nagat | 8 14.01.2018 | 17012018 | 193 95 41 I. L |
| 17012018 | 21.01.2018 | 186 [ @9 | n 1! ' ]
i )
21012018 | 24.01.2018 | 187 59 a7 28 23 }
28012018 | 19.01.2038 | 191 79 40 %5 20
1 r— 4
- 28.01.2018 | 01.02.2018 | 180 @ % FE) 2=
WL TR 02012018 | 0501208 | %10 | 129 au 3 B |
| i
| 05.01.2018 | OROLZOIE | 539 236 2 | 34 T A
| 08.01.2018 | 11.01.2018 | 563 20 4 33 S R
: i 11012018 | 16002018 | 540 | 23 ] w0 | W 7
3 { | | IS 5
g : 4 ;
CyonOfie | ag | SOLI0I | ROLIE | S e % | 3 |
1 et L b s
: i 18012018 | 22.00.2018 | 611 i W | 9 ! B
g ' | 20120 | 2700208 | s1s | 264 | sz | 30 | . 4=
i \ i ! :
borm ot bl
| 27.01 2818 E 012018 i 521 i 241 J 4 i 28 n |
| s e L e LI IR R | S T SR _L“_.........-...—4 e T
I 75.01.70i% 1 00077018 | 536 28 | A b )
o W
n :ih‘, - i'\ i ‘Fl_ e :
Aztalymd by *  Checked by Lab In charge

fege 1) Pl vesatlts abe refdte to th samples lested

3

Pago Fata

E s gt caimnet bie tepreduced e o fall withagl the wotion pennisiion of the HOR Eev], THPDE Blspa, R ¢
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED
i Environmenl Labaralory, Regional Institute-V,

PRI S

gy

; ' Phone. {07815) 271646, email: (95 smpdi@czalindia in, L ARt
I \& ‘ websile: www.cmpdi co.in { Comptry '
% 3 www.Ccmpdi.co.
i \ﬂ”" H i !
= 1. A i e NS s _- !
AIR TY REPORT
| Month | JANUARY | Area | GEVRA [ ReportNo | KUS/2018/01/03
| Name of the Customer | .South Eastern Coalfields Lid, Bilaspur | Date of Issue 15.02.2018 I
| Name of the Project Gevra OC Sample Reference No. 5.6 i
.
~ paameter sv_| pmi0 | pm2s | soz | No2 !
P J ndustrial Zone {G.SR. 742(E), | AQ | 600 | 300 . 120 | 120 i
| =0 dated 25.9.2000) AN 500 | 250 . 120 | 120 i
| £ £ 5 Residential Zone-{G.S.R. 826(E), §
' 59 | deted 16112009 3nd GSR176(E), | B 200 | 100 50 20 80 | Remarks |
! 01 | |
. §5-5182 | 55182 | LpCRVol | 153180 | BSIER
: Method of analysis PART | PART L2613 | PART AT | ]
:  bemm C13N0e 22000 |eaome !
Uncertainty Range (in ug/m’} ' $ 00667 e |
] a
! Staurn Name Station | Daote of Date of I
HEWL| tategory | sampling | analysis
e 5 e ]
02012015 | 05.01.2018 | 189 84 51 28 37 |
I
05.00.2018 | 08.01.2018 | 196 31 o | B 5| 5
09.01.2018 | 12012018 | 210 | 85 55 30 2 S
12.01.2016 | 16002018 | 186 | 81 a 2 29 i
5 Bhilai Bazar 3 16.01.2018 | 19.01.2018 | 192 | 82 0 3 1) 3
Village & I s Sl s
19.012010 | 23.01.2008 [ 188 | 97 49 EH 2|
23.01.2018 | 28.01.2018 | 246 115 52 3 AR RO e
of. i
28.01.2018 | 31012018 | 189 85 45 w | il
30012018 | 03.02.2018 | 193 106 s T !
- -4
02.01.2018 | 05.01.201% 1286 EB " i r2 23 1
OS017018 | 001203 | 1sF | 91 s | 2 % |
= i it e el e
05002018 | 11012018 | 188 | 5% C R 2
i P S - LS |
1112018 { 15002018 | 196 | 84 | a2 2 &
Aot ey i ks TSN N
s s | TOLa0 | Boisin | 16 .[ 9 51 3 uo i
! 1801201 | 22002018 | 189 i ) & 7] a | 1
! RS e — e 5
,l 22.01.2918°; 27.01.2018 12 L] il l 3 25 1
. N |
. S AR S i s 0y i e b fiaiaiyty Ak it
1 20002018 | 20012008 , 193 ; @l @ | % a | '
T S [ [ o JESSSRE R SN, R 5
2007058 g 0 a0k ;1 R y /L L
i : 2 ¢
A z
5o g s .\ 1‘:’. oot Misi e 1,—’;
b Soediyr v L oW
Analyzed by Checked by Lab In charpe
’4. Vi b o

Bl 1§ 102 coslts Jbove relate 16 the samples tesled.
1§ This repon caneot be roproduced in parg or il wehnut the watten permissios af the P00 (Tl CMODE Riaspu: Ry
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¥t ‘I ! CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED | M i
& AL : . Envirenment Laboralory, Regeanal instifute-v, i
{i I i Phona: (07815) 271845 email' rdn5.cmpdi@icoalingdia.in. A MeniLatns ;
! Q t " wehsie: ;. Lco.n Gt s ;
* L o,,;l& i _website: www smpdi.co i e ,
—~ i
AIR QUALITY REPORT
__Momh | JANUARY | Aves | GEVRA - | | RepetNo |  KUS/2018/01/03
[ Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 15022018
| Name of the Project Gevra OC Sample Reference No. 7-8
r T
g Pacameter PM | PM10 | pM25 | so0z | NO2. 1
| o | IndvstrialZone{G.SR.742(E), | AD | 600 | 300 | 120 | 120 '
P ES dated 25.9.2000) AN 500 250 S 120 | 130 | 5
' EE Residential Zone-{G.5.R. 826(c), : ' |
| = § | dated 16112009 and GSR176(E), | B 200 100 60 80 80 | Remarks '
. 02.00.1995) LN A - Prat 0N :
E TP R T T 3 Rt T
: Methaod of analysis AR ; PasT L2083 | eaRY BART !
! = o s 23005 § 133006 Praoer  {s2008 !
; Uncertainty Range fin ug/m’} 219,04 0087 jsenr 3
! Siatigr Nama Station I Date of Date of i
{Lode] category | sampling | analysis |
R B oy, o 1A e 2 et G S S = S e
i | 02012018 | 05.002018 | 183 &8 o8 E n i3
f Catoas cdiens 5 i PR,
| 05,01,2018 { 08012018 | 186 | 90 50 29 31
. ;
i 08.01.2018 | 11,00.2018 | 177 81 a4 2 L |
! 1L0012018 | 15002018 | 181 | 81 & 2% b5 A
I b et
7 Ganga Nagar 8 15.01.2018 | 18.00.2008 | 224 93 51 25 i
Village i
18.01.2018 | 22.01.2018 | 179 89 5 2 :
l i
i 22012018 | 29012016 | 194 A a1 8 22 :
; { 27012018 | 25012018 | 245 | 91 1w | B I
i £ " e : ! e BT
§ | 9012018 | 02622018 | 189 92 a7 PV T
5 ) 1 03.01.2018 | 0R.0L.2018 | 194 9 52 R (2
s i i e
06012018 | 09.00.2018 { 252 | 118 g . n o=
1 : 1
!_ { 09.01.2018 § 12002015 | 182 0 55 1 M 25
1 i i
' . 12000018 | 16012018 | 187 | 109 | 85 s 8
3 Pt & SRS wd ik =10 l
Chuboviage | | 16012018 [ 1901300 | 209 o3 T W
| l?bﬁé?.‘z’iiis' Wotae | 191 | %0 % | T A
. "0l | WAL | 19 T8 | % % SRR
| ' .
| 3E0101 | T012016 | 363 | @ T 4% ] ® Shv et 1
i 4 i Lo PR L Rk ) S TR YT
, { 30615018 | 030202018 | 18R |  6# " ) B
R LR : S AT WL | i . !
§ :
- = . s i
ff oAt R as ks TR
Anatyeed by Checked by Lab In charge =
5 agrda
TR rosulls anove reiate i the samales Tested 3

' 15 renget canmod he repeaduzed in part or full withaut the srittan precsis-ing of the HOD (Frvd, TRPD Ripapyr,



AN | :
f\f"é CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Environment Laboratory, Regional institute-V,

et

Phone: (07815) 271846, email: rdd cmpdi@coalindia.in, 7
q,mg website: www.cmpdi.co.in K
NOISE QUALITY REPORT
{__Month [ JANUARY | Area | GEVRA | ReportNo |  KSM/2018/01/03 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur Date of issue 12.02.2018
Name of the Project GEVRA OC : Sample Reference No. N31-N38
The Noise Pollution (R & C) rules, 2000
, S - "Day Time Night Time
! Industrial area A : 7S 70
Umit (indB{A] | Commaercial area . 1B 65 55 Ramarks
Leg Residential Area C 55 45
Silence Zone D 50 40
| Method of analysis | (PCB Protocol For Amblent Leve| NotseMonitoring |
Station (Code) Station Station Date of Valse in dB(A) Value in dB(A)
Name category measurement
' 66.01.2018 537 505
| 1-DETP Control Room A G
| 15012018 836 543
: 05.01.2018 46.2 405
2-Shakti Nagar & = I o
- 18.01.2018 494 4.5
05.01.2018 49 388
3-Urja Nagar C :
19.01.2018 476 432
: ; 05.01.2018 541 416
© 4-Dy.GM Cffice. A
19.01.2018 55.7 471
: 05.01.2018 458 449 ;
S5-Bhilai Bazar Village g st
. 18.01.2018 623 418
05.01.2018 454 39.4
6-Dhurena Village C i
19.01.2018 444 3T
05.01.2018 6.3 388 =
7-Ganga Nagar Village 4
19.01.2018 41.3 40.9
; 05.01,2018 4.1 433 3
! B-Ralia Village C il
; 19.01.2018 435 38.8
i ' -
./ E y - X .-f
B <o ik} \';-ﬁ}éﬁ Lo S~ /
Analyzed by Checked by Lab in charga
{ R Page 1 0l 19

Hote: 1} The results abave relate to the samples tested.
Z) This report cannot be reproduced in part or full without the written permission of the HOD (Env), CMPDI Bilaspui, RI-Y



-

CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

NP AR DESUITITE LTED cmpdi |6e

SECL Complex, Secpat Road, Bilaspur {C.G.)- 495 COG,

Phona: (07752} 246371, emaik reagan.cmpdi@gmail. com, wobtite: www conpgi.co.in A B Potny Compasy
EFFLUENT WATER TEST REPORT [ Report No = 01
For the month of lanuary'2018

+ GEVRA AREA
Nama gl the Customr South Eastern Coalfields Lid, Bilaspur Date of Issue 10° Fabruary 2015
| MameoltheProjet | - GEVRA OC. 01‘.‘"’5.”59;;5—"- = Mo
i # . . - .__J =1
Name of the Stations § Iing waler at discharge point 060108 © 200438 | 1501102001 | 310100802
. 2 Waork shop effluent before treatment at 0&G trsp 0601.18 | 200118 | 1501102901 = 3101tc 802
3 Work shog efffuent after treatment at 0&G trap 060118 | 20.01.18 | 15.011029.01 | 310110080
! K Dischiarge of DETP, Gevra Area 06.01.18 | 200118 | 15011029.01 | 310140802
5 Oadumaruno‘r{anellmhed!schafgewit«aher 060118 | 200118 | 1500102901 | 310110802
L B atseioppond. =k : iy
15.% F Up-siream of Laxman nali, [ 060118 200115 | 1501102001 . 3101123842
o0 Down-stream of Laxman aaly. {60116 | 200118 | 1501102901 | 3101 loGA0?
_ [ 8  Winesumpuate . ] 060118 200138 | 150102901 3101w oR0?
1 SEiBEe R i : S
| i 2 TR ] T
1 |[ ot Vo | Stanoed i ! BAC AR i
| s T i -2 e Oischargs of ila‘&'?-s-".ur
i I | Lo
1 | Ernmamenial |
1 & | i gz j
| vacmma | MamaaoAcayes | i sn koo |
r Ny i i iPan A Effuant) |
¥ i L ‘ : s E W S & U] spe et |
i i i $ Wl Eresonem 1,
| & i 3 I Picleer) |
i l L " — . K i Ruiag
) S Samsat piegn R | 09% | 69 | 6487 | el | 89 | TA  Tam |, 63 . A0 ERA
D] Ve Dl | ges plecemobncMathod | 5567 6037 | Gaze . eaar | eex: | ra6 | rest | sog | OO it ages
= .
| Tumsusdrdet | 152925 (Pan 1731884 R <280 " <256 . @50 | <285 | 50 <250 | <250 ) s
"1 Benoe e W Gravemioe gthod b o op = oy o v e s e n
R s s Mgl 0 | & Gk TG | o i <0 <m0 | sy | o e
. W [P et APHA 227 Bditon, S2KB L i1 i i WuUf . WD j A iy i d GRS
A1 LUR Y e orai R Ta A o i et o R e i i S SR LR -+ a0 R
N e ‘“““““___"“""" 45 40 “4p | wan «n <40 48 | «4p B S
i1 6 505 P 257 1991 ; = ' i 1 et
Il ovecoms R OIEA Panson <2 i <9 e 2% o @6 =29 L ot
I| " : H"(ﬂ g lS’aﬁM\; Mw - T [ ok ”__.—_ I S ?ﬂ ‘uc .1|’|‘:‘ '.:| .r..
} Il ) : 25 ; 26 ai s ao <@g <@g _'--;'o <20 i
O 1§ 3028 4 441883 R : . 40 ' : 21 sy o
i 5! .!”J n.ﬁ:n.i 20 e 8 — T ..o S e (] 6 { g .:fﬁ.nl- 3
i e sl | 0 : : 42 tac - ! 0 dr

! i gAY i‘t;‘r)é i

il

=

™y
L
L]

" scientific.Asst Checked 8y Offices in-Charge
ot : _ S e e T ey
l Note: 11The rasiuits above rélate to the samiples tested as received. |
i _.f}'n:rs report can not be reproduced in purt or full without the written permission of the HOD (Env), CMPIN, RI-V.
! 1} LOL indicates Lower Detection Limit & BDL indicates Below Detection Limit ) 1
=y

f
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ENVIRONMENTAL MONITORING REPORT

GEVRA AREA - ‘FEBRUARY’ 2018

CONTENTS

SL.No.

Name of Air Sampling Station

No. of samples

DETP/TA Office

Shakti Nagar

Urja Nagar

Dy.GM Office

Bhilai Bazar Village

Dhurena Village

Ganga Nagar Village

Qi NIO O] & WM

Ralia Village

; Total

64 |

P4
o

2}

Name of Noise Sampling Station

No. of
samples

DETP/TA Office

Shakti Nagar

Urja Nagar

Dy.GM Office

Bhilai Bazar Village

ulmma‘wm»—-

P o

[
{

|

_ Dhurena Village

Ganga Nagar Village

Ralia Village

Total

NN oo

[y
o3

1(0)



No. of

\¢9

Name of Effluent Sampling Station samples

1 Mine water at discharge ;;oint : -
3 W/S effluent before treatment at OR&G trap 2 B

3 Workshop ‘efﬂuent after treatment at O8G trap 2

4 Discharge of DETP, GEVRA Area 2

5 OB dump run-off & mine discharge water after treatment 2

_ atsettling pond

6 * Upstream of Laxman Nalla 2

7 Downstream of Laxman Nala 2

8 Mine sump Water 2

- Total 16

1(ii)



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

] a ]
! Environment Laboratory, Regional Institute-V, =
? Phone; (07815) 271646, email: rdri5. cmpdi@coalindia in, A Mt Rata
i website: wwaw.cmpai.co.in ooy :
L
AIR QUALITY REPORT
|___Monlli | FEBRUARY | Area | GEVRA : [ Report No |  KUS/2018/02/03
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 23.03.2018
Name of the Project GEVRA OC Sample Reference No, 1-2
% Parameter seM | pm1o | pm2s | so2 | wo2 ]
<« | IndustrialZone{GS.R.742(8), | A0 | 00 | 300 ; 120 | 120 ’
23 dated 25.9.2000) A-N 500 | 250 - 120 | 120
E E Residential Zone-{G.S.R. 826(E},
29 | dated1611.2009and GSR176 (6), | B w0 | 100 | 60 80 80 | Remarks |
02.04,1996)
55182 | 155182 | ceCBvol | 155182 155182
Methed of analysis PART PART 1,013 PART PART
L2005 | 230006 22001 | 52005
] Uncertainty Range (in yg/m’) £19.04 00687 | 10.4420
Station Name Station | Date of Date of
{Code) category | sampling | analysis :
01022018 | 05.022018 | 503 3 53 7 2
S 05.02.2018 | 08B.02.2018 | 579 351 71 35 35
08.02.2018 | 12022018 | 575 250 50 27 i T i
11.02.2018 | 23.02.2018 | 592 265 48 25 27
1-DETP/TA OFf ;
FIAOffice A4 14.02.2018 | 19.02.2018 | 624 281 57 EE) 1
18.02.2018 | 22.02.2018 843 234 58 28 26
21.02.2018 | 26.02.2018 | 489 2 58 3 0
24.02,2018 | 28.02,2018 | 543 230 59 31 135
01.02.2018 | 05022018 | 113 13 54 29 27
05.02.2018 | 08.02.2018 | 189 89 4% 5 18
08.02.2018 | 12022018 | 189 108 54 29 13 =
11.02.2018 | 23.02.2018 | 178 T 49 Y] 29 =
i o B [ aoizom [moaon | 08 | i 50 2 )
18.02.2018 | 22:02.2018 | 184 g3 a7 33 29
21.02.2018 | 26.02.2018 | 195 90 43 35 35
24.02.2018 | 28.02.2018 | 240 121 53 33 3
s : !
Il":\';j.':uji-v‘f' z;y/ %4/ ;E’.'?"//
Analyzed by ~Checked by Lab In charge

Hate: 1) The resulls above relate 1o the samples tested,
2] This report cannot be reproduced in part or full wilhout the written permission-of the HOD (Env), CMPDI Bifaspur, RI-V

Pagrintd



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED i mf‘d;‘ i \ }\
Envifonment Laboratory. Regional Institute-V, : |
Phone: (07816} 271646 emaidl (driS empdi@coalindia in. A ol Lt
website. www cmpdi co.in } (asngting

AR QUALITY REPORT-

__Month | FEBRUARY | Area | GEVRA , | ReportNo [  Kus/2018/02/03 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue . 23.03.2018 =8
Name of the Project GevraOC Sample Reference No. | 7-8
i - Parameter ' | SPM | pm10 | PM25 | 502 | NO2
" Industrial Zone {G.SR.742(E), . | AO | 600 300 - 120 120
&2 _ dated 25.9.2000) AN 100 T 250 - 120 | 120
B _g & Residential Zone-{G.S.R. 826(E), :
= % | dated 16.11.2009 and GSR 176 {€), B | 200 100 50 80 80 | Remarks
02.04.1996) di ; =
| ; {55182 | 155182 | CACBVGL | 155182 | 155182
i Method of analysis | BART PART LB PART PART
{ | 4:2005 232006 22001 6:2006
Uncertainty Range (in ug/m’) | 119.04 00687 | 104420
Station Name Station Date of Date of
(Code) category | sampling | analysis
g 0202.2018 | 05.00.20i6 | 154 91 3 % " TS
06.02.2018 | 08.02.2018 | 239 17 49 T3 30
09.02.2018 | 12.02.2018 | 188 88 51 2 T
12,02.2018 | 23.02.2018 | 179 93 a6 13 0
7-Ganga Nagar 8 3
Village 23.02.2018 | 19.02.2018 | 196 94 45 31 7
19.02.2018 | 22.02.2018 | 208 10 3 25 % ]
22022018 | 26.02.2018 | 1E1 56 51 PY] '
26.02.2018 | 28.02.2018 | 195 8 | 0 s i
=S 04.02.2018 |-06.02.2018 | - 198 95 56 3 T3
07.02.2018 | 09022018 | 263 157 3 % G
10022018 | 12.02.2018 | 1% 7 50 w |- i
13.02.2018 | 16.02.2018 | 197 9% 51 26 30 BE
§-Roie Vikape 8 livaz016 | 1022018 | 288 133 59 2 £33 = o
20.02.2018 | 13.02,2018 185 B8 53 25 5 (E
2302.2018 | 26.01.2018 | 199 83 49 3% | 3 >
!L 27.02.2018 | 01.03.2016 | 153 85 T, 3 | 32 N
| ' b o e
B Qesey ‘?! Nj
Analyzed by \" Checked by Lab In charge
5- Pagedofld

Mol 1] The results above refate to the samples tested.
2) This report canniot be reproduced in part or full without the written permission of the HOD (Envl, CMPD! Bilaspur, R



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED M
Environment Laboratory, Regional Instilute-V g i
Phong: (07815) 2?15_48: email: @rmngl@goaﬁndla.m, | P
website: www cmpdi.co in "i""" Ko |
Corpeny. 1

NOISE QUALITY REPORT

[_Month | FEBRUARY | Ares [ GEVRA | ReportNo [ KSM/2018/02/03 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur Date of Issue 23.03.2018
Name of the Project GEVRA OC Sample Reference No, N31-N38
[ The Noise Pollution (R & 0) rules, 2000
Firamile CayTme ] NightTime
Industrial area “A 75 70
| Umit{in dB(A) | Commercial zrea B 65 55 Remarks
lex | Residential Area c 55 45
Silance Zone D 50 40 )
| Method of analysis | CPCE Protocol For Ambient Level Noise Moritoring
Station (Code) Station Station Date of
Nore category Mesnsrement Value in dB(A) Value in dB{A}
12.02.2018 R 50.8
1-DETP Control Room A _
27.02.2018 50.7 48,7
e 12.02.3018 496 410
2-Shakti Nagar c j 4
. 27.02.2018 §0.3 i 407
12.02.2018 418 308 BB
3-Urja Nagar L ;
27.02.2018 53.5 39.1
12.02.2018 496 41.3
4-Dy.GM Office A : 2
27.02.2018 513 g 48.1 '
12022018 |~ 02 E7K)
5-Bhilai Bazar Village c g
27.02.2018 43.9 “ 494
12.02.2018 48.4 436
6-Dhurena Village C -
27.02.2018 50.8 : 39.2
e ; 12022018 508 - 454
7-Ganga Nagar Village C : - e
27.02.2018 49.0 4186 :
1 © 12022018 [T 804 45.8
8-Ralia Village ¢
: 27.02.2018 |- 51.7 41.2
. ¢
: N
; A N~
i3 .r;xk\uf @!:_15%‘5 “ W
Analyzed by “Checked by Lab In charge 1IN
é Page 2 of 19

Hote: 1) The results sbove relate to the samples tosted.
2] This report cannot be reproduced in partor huli without the written pereission of the KGD {Env], CMPDI Bitaspur, RI-V,

- A "< Y92



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED el

4
Environment Laboratory. Regional Ingtitute-V, _'
Phone: (07815) 271646, email: 1dris cmpdi@coalindia.in, CT AMa Rt i
y website: www.cmpdi co.in : Lompures '
i i
AIR QUALITY REPORT
[ Month | FEBRUARY | Ares [GEVRA | ReporthNo [ KUS/2018/02/03 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 23.03.2018
Name of the Project Gevra OC Sample Reference No. 3-4
Parameter sPM | pmio | pm2s | so2 | noz
. Industrial Zone -(G.5.R. 742(g), A0 600 300 . 120 120
$d. dated 25.9.2000) AN | 500 | 280 - 120 | 120
H F & Residential Zone-{GS.R, 826(E), ' '
= ¥ | dated 16.11.2009 and GSR 176 (E), B 200 - 100 60 80 80 Remarks
Zo 02.04.1996)
i 155182 135182 | CPCBVol- | 155182 155182
Method of analysis . PART PART L2013 | PART PART
4:3005 23:2006 2:2001 S2006
Uncertainty Range {in pg/m?) £19.04 00667 | 102420 |
!_
Station Name Station | Dateof | Dateof
{Code) Category | sampling ar.ta!vsis
01.02.2018 | 05.02.2018 | 198 % Y] 5 T |
05.02.2018 | 08.02.2018 | 223 112 51 27 30
08.02.2018 | 12.02.2018 | 197 83 49 it 3
11.02.2018 | 23020018 | 179 [T} a3 * T3
3-Urj b
Dalage L T 1802208 27 | 18 | & T E) _
18.02.2018 | 22.02.2018 | 188 94 45 27 25
21022018 | 26022018 | 176 79 m 18 29
24.02.2018 | 28.02.2018 201 81 41 26 ' 29
™ 02.02.2015 | 05.02.2018 | 525 246 51 T 3 "
06.02.2018 | 08.02.2018 | S82 6 53 2 25 g ol
| 09.022018 | 12.02.0018 | 857 315 58 29 28
12.02.2018 | 23.02.2018 | s21 235 52 27 25
40y GM Office S T TR Y BT TR R T 23 m ) % ;
19.02.2018 | 22.02.2018 | 591 270 46 29 5
22.02.2018 | 26.02.2018 | 512 228 49 27 24
26.02.2018 | 28.02,2018 | 61 311 [ 25 27
R iiar L 1 .
; N ) 7 L
2., :_1 & = P r’:f, /“3.,* T
5ol ;2 fi;” b’é/
Analyzed by ' Checked by Lab In charge
3 F‘J{.;n’ 2ufd

Hote: 1} The results above relste to the samples tested,
2} This report cannot be reproduced in part of full without the writien permussion of the HOD (Env), CMPDI Bilaspur, RI-V
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FLR CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

BA |

e v et i e e

Environment Laboratory. Regional Institute-V.

1

Phone: (07815) 271648, email: (drid cmpdi@coalingia.in, A Mo bt
7 @ website: wwnw empdi.coin Campin .
b _E
AIR QUALITY REPORT
| _Month | FEBRUARY | Area | GEvRA |_ReportNo [ KkUS/2018/02/03 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 23.03.2018 _ |
Name of the Project Gevra OC Sample Reference No. 5-6 |
Parameter SPM PM1D | PM25 502 ND2
¢ | IndustrialZone -(G,5.R. 742(), A0 | 00 | 300 - 120 120
32 dated 25.9.2000) AN 500 | 250 = 120 | 120
% E 8 Residential Zone-{G.S.R. B26(g),
3% | dated 16.11.2009 and G5 176 ® [ 8 00 | 100 60 80 80 | Remarks
: 02.04.1996) ' ; 2 ?
IS5182 | 1s-5182 | CPCBVo | 155182 | 5-518)
Method of analysis PART PART 1, 2013 PART PART
. 42005 | 232005 2:2001 | 6:2006 .
| Uncertainty Range (in pg/m’) 11904 100667 | +0.4420
Station Name Station Date of Date of
(Code) category | sampling | analysis
04.02.201% | 06.02.2018 | 196 99 53 29 2
07.02.2018 | 09.02.2018 | 251 134 58 34 0
10022018 | 12.02.2018 | 198 56 TE
ok 13.02.2018 | 16.02.2018 | 19 91 54 33 33
5-Bhilai Bazar B
Village 16.02.2018 | 19.02.2018 | 375 153 53 26 31
20.02.2018 | 23.02.2018 | 15¢ 54 47 25 23
23.02.2018 | 26.01.2018 134 99 50 33 7
.| 27022018 | 0103.2018 | 193 g5 53 7 5h
A 02022018 | 05003008 | 214 5% a7 2 7.
+| 06.02.2018 | 0B.02.2018 | 137 85 & 26 29
05022018 | 12022006 | 185 | 53 3 3 EER
12.02.2018 | 23.002008 | 179 7 40 35 3
6-Bhurena Vil : : .
e Vioge 8 Iavian 19.022018 | 186 % as T 28 ,
! il
|= 18.02.2018 | 22.02.2018 | 238 121 53 23 %6 | |
f 2.00.2018 | 26.00.2018 | 165 8 39 7 13 _;
: 26022018 | 28622006 | 193 % s I " ik T
SR A Eng e n
; r Py .;'. 3‘..\.“ - <7
%‘_;'E;_‘I-LJN‘{ éﬁr:t:é‘f/ Fé/
Analyzed by “Checkéd by Lab In charge
4. Pageiola

Note: 1) The results above relate to the samples testad,
2} This repart cannot be reproduced in part or full without the weitton permission of the HOD {Env), CMPDI &ilaspur, Ri-v
.
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE UMITED
Environment Laboratary, Regional Institute-V,
SECL Comple, Seepal Road, Bilaspur {C.G.): 495 006,
Phone: {07752} 246371, email: reagan cmpdi@pmail.com, wolssite: vaww cmpdico in

EFFLUENT WATER TEST REPORT

~

7

cmpdi

A Mini Retec Compony

i Report Ng = 027

For the month of February’ 2018
GEVRA AREA
Name of the Customer  South Eastern Coalficlds |td, Bilaspur Date of lssue 11" Maren' 1015
Name of the Project ' GEVRA O.C. 8| ‘:}51’? n.l ek .
. i . . ¥ .
Name of the Stations r Mine water at discharge point 02.02.18 ° 17.02.18 | 15021024.0218  28.0: 10060318
2 Work shop effluent belore treatment 3t 0&G trap 020218 | 17.02.18 | 150210240218 280710060318
3 Work shop effiuent aer treatment at O&G trap 020218 | 170218 | 150210240218 = 28.0: 150603 18
| 4 Discharge of DETP, Gevea Area 020218 | 170218 | 150210 240218 T 2802100803 18
' OB dump run off and mine discharge water aher 2
5 0 170 0210240218 280710060316 |
Treatment it settling pond, Sk o s ! E
6 Up-stream of Laxmian niala. 020238 | 17.02.18 | 150210240218 ' 25.0: t006.03.18 !
7 Bown-stream of Laxman nala, 020218 | 17.02.18 | 150210240218 ' 28.0i 10060318
e & Mine sump water 100218 | 170218 | 150210240218 2007 to0803.18 |
b Gews | Lieenmiyd |
; i Ot erved Valoe & W u &
i . : fr ; T T 1 Disharged - [#SRTLEK |
i ! | 1 i i it Erweenmanti {E
| & I - i f Detnsti Falidon
| qo! Poronee Methos of & { ;
| vl i i '- B (o | N g
| i Yoy ? gl . H 5ot 2 5 par Scheddo |
P | T N W msteers ?
| i i ! i i i Proacer) 1
I i i ! i Rukes
i o Sxas@Paipisyp: | CIB | GT ) GSM @ e | aww ; 754 | Test | 998 MG 2
I D B N T T o o | raw | rem ; sser | OO s, |
| ; | Towsapmaed | 15305 Patiniteper | 250 | ee | 260 | %0 - 250 | a8 | wo | we
j Saies mg) max | Y9G, GmecMatiod | e P 250 | o T «so | 8o 50 | wesem |
' APHA 7T il T 4l = X
3| CO0 mgh max LT, AR tp o} o LRI IR S R w0 | UBINIETET
I open Ratha, Teraton Matnod 40 A0 4D <4 Al | w0 <0 | eAD | B 3883 me !
' * an 3915891 ] 1 i 3 B :
: i 4§ Grease, R 003, Partsion ___Qn__ 52 3 20 Kb =R 20 { =10 ;_ <t [ ; o 20T mg/ s !I
i ; Gravimairis Metnos e Iy RN S e o G 26 0o S
| s Thesi R4 § 48 <90 Q3 <20 | a0 20 | <o i Watamgs ]
i y : - } i il i
00 5 3025 (Part 441 1993, R i %o i ! b g
r § ! . 2003, Joays noubator 3 e =k e & 1 I A 29 i ] iR i
S s i e | %2 | i L mzamg
R e
= £,
! L I aTRh
| W |
= e = - e T S =
! Scientific.Asst Checked By Officer n-Charge

Note: 1The resudts abave relate o the samples tested as received.
reprodiced in part or full without the written sermission of the HOD (Eav), CMPDL RISV

2)This repore can not he
3} LDL indhcates Lawey D

etection Limit & BDL indicates Below Deteclion Linst

¥

) | o —

»
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ENVIRONMENTAL MONITORING REPORT \ 1%

GEVRA AREA - ‘MARCH’ 2018

| CONTENTS | ;
Name of Air Sampling Station ‘No. of san}ples {
M ane DETP/TA Office Y
i Shakti Nagar ¥ gL
: —— e aa
gtE Dy.GM Office i 9
T igE : Bhilai Bazar Village '1 , :9 B
6 Dhurena Village ; 9
{4 Ganga Nagar Village Peed Sty
8 Ralia Village | e
. TOtal_hu_m—q 72 : :
e s Sl ol
+ No. of
. Name of Noise Sampling Station | samples
B | DETP/TA Office e
2 Shakti Nagar : 3
KN Urja Nagar 2
4 Dy.GMOffice 2
5  Bhilai Bazar Village g=id L
+ 6 | Dhurena Village o
| 7 | © GonoaNagarvVilige IS '
r_ é j o Ralia V]Haqe i e : T Jl e _m_.?
| = ¥ -




1]

: No. of
Name of Effluent Sampling Station” | samples
Y A Mine water at d‘i‘s_rn,ﬁarge poiht G e _ T

i 2 ;u:U/S effluent before treatment at 6&6 trap 15 2

3 Workshop effluent after treatment at O&G trap 2
4 Discharge of DETP, GEVRA Area e
'_L;- 0B dump run-off & mine discharge water after treatment ; 2

at settling pond '

6 Upstream of Laxman Nalla 2
7 | Downsweamof tgmmenNele | 2
i 8 MTru\me—sump Water 5 i 2
[ Total 16 2

¥ (_iL}
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Environment Latoratory, Regional Institute-V,

| CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED W

SR e

: Phone: (07815} 271646, emall (dri5 cmpdeBcoatindis i, ‘; &7 oihy |
| ) | websile: Www.CTpGiLCo in | Campuny |
s 3 S E 53

AIR QUALITY REPORT
| Month [MARCH | Area [GEVRA | ReportNo | Kusmlsmm:; hi
: . e
 Name of the Customer | South Fastern Coalfields Ltd, Bilaspur | Date of Issue 15 042018
[ Name of the Project GEVRA OC . Sample Reference No. j
Parameter SPM | PMI10 | PM25 | S02 | NO2 =
. | IndustialZone-(GSR.742®), | A0 | so0 | 300 | - 120 | 120
£% .1 dated 25.9.2000) AN 500 | 250 | - 0| 10 |
Z E & Residential Zone<(G.5.R. 826(€), [ ‘
= % | dated 16.11.2009 and GSR 176 (£), B 200 00 | 6D 80 80 Remarks |
02.04.1996) i
] . 5182 1ib-S16) | CPCBVo- | 155182 | 55182 :
! Method of analysis | PART AT L2013 { PART BART !
s S 2005 | 22008 2001 | 62006 | i
L Untertainty Range (in ug/m’) 21506 100687 | 04420 | :
{ Station Name | station Dateof | Dateof !
| {Code) category | sampling | analysis |
| 01.03.2018 | 05.03.2018 | 618 340 & 1 3 o
04.032018 | 07.03.2018 | 597 292 55 30 23 B
y |
08.03.2018 | 12.03.2018 | 580 %7 ) %6 2 .y
11.03.2018 | 14.03.2018 | 686 38 & K e "t
1-DETP/TA Office Ao | 14032018 [ 19.032018 | sss m 56 2 34 |
e
18032018 | 21.03.2018 | 632 | 323 54 ;S R ]
i 3
21.03.2018 | 24.03.2018 | 593 257 60 R i 1
25032018 | 28032018 | &7 | 364 3] % ® 5
28032018 | 02042018 | 591 | 2% 5 3 2 B
01032018 | 0032008 | 196 | 9 5 2 2 5T
04.03.2018 | 07.032018 | 258 120 52 29 2 B
08.03.2018 | 12.03.2018 | 180 [7 T 2 n
11.03.2018 | 14.03.2018 | 198 9% 53 2% BT ¥
2-Shakel Nagar 8 14032018 | 19.03.2018 | 268 Hl |' 6 30 25
a 1
i | 18.03.2018 | 21.03.2018 | 192 97 3] T 30
|
i 21.03.2018 | 24.03.2018 185 102 B 29 25
! s e = iny .
: | 15032018°] 28.03.2018 | 205 9 50 3] 7]
l I %za.aa.zm 02.04.2018 | 198 5% B 7 Bi
0 s i : giz . e
B -Srealin ) ) oo : i
Analyzed by " (hecked by Labin charge .- 2
. 2. N Pagrlata

Haie 1} The results above relate 1o the sampiss tested. :
7] Thes report cannot be regroducad in part of full without the written permssion of the HOD [Snv). CMPD: Bifaspur 812
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,1 l CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED | MM

T
! Faiy { Environment Laboratory, Regional Institute-V., |
; (’ f Phone (07815) 271646, email rdud empdicoaindiain. e i HipiAdn
q & ite: : i.co.n
] Batind | viebsite: www.cmpdi.comn | i Curpany
L ] e )
AIR QUALITY REPORT
[ Month [MARCH | Area |GEVRA . | ReportNo |  KUS/2018/03/03
Name of the Customer | South Eastern Coalfields Ld, Bilaspur | Date of Issue 16042018
Name of the Project : Gevra OC Sample Reference No. 3-4
. Parameter SPM PM10 | PM2.5 502 NO2
. | Industrial Zone -(G.S.R. 742(E), A0 600 300 . 120 120 -
EXd dated 25.9.2000) <1 AN T s0 | 250 - 120 | 120
T E 2 Residential Zone-{G.5.R. B26(E), |
3% | deted 16.112009and GSR 176 (E), | B 200 100 60 80 | 80.° | Remarks
g 02.04.1956) | :
: S5l | 551 | CPCBVor | 5182 | 155182
Method of analysis pagy . paRT L2013 | PART | pasT
! , [aX0S | D 22001 lbuws |
b Uncertainty Range (in yg/m’) 21904 0060 [wa0 |
Station Name Station | Dateof | Date'of |
(Code) category | sampling | analysis
01.032018 | 05.03.2018 | 152 5 8 27 7 -
04.03.2018 | 07.03.2018 | 206 102 59 19 29 .
el v
08.03.2018 | 12.03.2018 | 186 8 @3 2 20 ;
AT e
11032018 | 14.03.2018 | 198 | 8 56 2 28
3:rja Nagar g | 14032018 | 19.03.2018 | 120 107 6 B | B )
18.03.2018 | 2103.2018 | 197 % 57 b 30 :
|- 2032018 | 24032018 | 2¥ | 6 | & | 30 '
25.03.2018 | 28.03.2018 | 198 a5 53 @ | 3 ]
8032018 | 02042018 | 200 9 57 30 2 o
01.03.2018 | 05.03.2018 | 583 | 283 55 35 29
05032018 | 06032018 | 622 | 307 | @ 23 2 R
09.03.2018 | 12.03.2018 | 586 294 5 2 2% )
1203.2018 | 15.03.205 | 589 33 ? | # | 9 i
4.0y GM Office ao | 13032018 | 19032018 [ 676 281 56 30 T
| 19.03.2018 | 21.03.2018 | 590 %8 5 EE] i R
i - : e o
; 22.03.2018 | 26.03.2018 | 576 330 & 30 3 i
' | 22032018 | 30032018 | 594 289 s 35 30 s
| | 29032018 | 02042018 | 583 | 233 55 | 32 B |
R s = J e e : - == - '
o 3 Al A
B ooy QU0 G
Analyzed by Checked by Lab In charge
3 Page 2 gt é

Hote 1) The results above refate 10 the samples tested,
2} Tiis report cannot be repraduced in part of full withaut the writter permissian of the HOD (Tav), CMBOI Brlasair, RV
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED : - % \8\
Environment Laboratory Regional Institute-V, !

Phone (07815) 271646 email (dri5 cmodi@coalindia in, L A R
} website. www cmpdi coin -
B AR QUALITY REPORT e R S

| ReportNo | KUS/2018/03/03 |

“Month | MARCH | Aces | GEVRA_

Name of the Customer | South £astern Coalfields Ltd, Bilaspur | Date of Issue | 16.04.2018
Name of the Project Gevra OC Sample Reference No. 5-6 23
Parameter [ sPm | Pm10 | PM25 | SO2 | NO2
. | IndustrialZone -{G.5.R. 742(E), A0 600 300 : 120 120 'g
£ dated 25.9.2000) AN 500 | 250 : 120 | 120 ’
T EZ Residential Zone-(G.S.R. 826(c), |
S8 | dated 16.11.2009 and GSR 176 (€}, B 00 [ 100 60 g0 | 80 | Remarks
02.04.1996) | S 5 '@
15518: | 1551682 | CPCOVol | 155382 | 155182 |
Methad of analysis AR PART 1, 2013 PARL | PART :
azves | 73:2006 22001 | 62005 |
Uncertainty Range (inpg/m’) | | 8% 100687 | s0.6420 | !
Station Name Station | Dateof | Dateof | '! i !
iCode) category | sampling | analysis | . ¢ ! ;
T T 03.03.2018 | 0R03.2018 | 206 | 116 5 3 3
07.03.2018 | 10.03.2018 | 184 8 a9 5 il SRRSE R
10032018 | 13.03.2008 | 183 | 95 & | o
5032018 | 16033018 | 266 | 1% 57 30 3 1
S-Bhilai Bazar g | 16032018 |-19033008 | 1% 1 i (T T A SRR
Village ) i
19.03.2018 | 22.03.2018 | 288 135 | 65 3 36
i
22.03.2018 | 27.03.2018 | 194 95 56 29 30 Sl
77.03.2018 | 30032018 | 197 s | » T 7
0030018 | 02042018 | 287 | 109 | 64 TR T s B
0103.2018 | 05.03.2018 | 18 | 9% | 3 % 15 SR
05.03.2018 | 08.03.2018 | 195 9 Rl 2
05032018 | 1203.0016 | 19 | 8 | 48 7 7] 1
12.03.2018 | 15.03.2018 | 204 101 60 30 2 '
6-Dhiurena Village g | 15032018 | 9032018 | 191 ® | 9 | % B i
19032018 | 21.03.2018 | 211 | 104 5 s "% 1 -
72032016 | 20306 | 189 | 91 ] | 2 - P
|  [7oa0s | 3005208 | 192 5 | 4 2% 2% ¥
29.03.2018 | 02042018 | 195 | 98 5 T :
o S 2 sl =<3 Ap Tl e e SOk ol
el 446
12 St . . q""d} g o
Analyzed by Checked by Lah In charge :
k - ;.’*. vagedola

Note: 1) The resulis apove relate (o (ne samplies tested.
21 This report cannot be reproduced in part of Tull without the writien permission of the HOD {Env), (PO Silasour, RV
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Environment Labaratory, Regiona! institute-V

CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED l M i

Phone. {07815) 271646 email rdnS cmpdi@coalindia.in A Hiois Baot |

websiie www. eimpdi co 0 } Clbmpiisns T
i Lok AR
. AIRQUALITY REPORT :
( Month |MARCH. | Area |GEVRA | ReportNo |  KUs/2018/03/03 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 16042018 |
Name of the Project Gevra OC - : Sample Reference No. 7-8 |
4 v 7 . - ; e
Parameter sPM | PMI10 | PM2S | SO2 j NOZ i
& Industrial Zone -(G.S.R, 742(E}, A0 600 L 300 2 120 120
En R iy !
s X dated 25.5.2000) R A-N 500 i v iR e _____119_.__ 120 |
B E < Residential Zone-(G.5.R. §26(E], i | |
| 2 % | dated16.11.20093nd GSR 176 (), | B 200 | 100 60 go | 80 | Remarks |
!' 02.04.1956) L ! _ s !
K5181 | ekl | CRCHVol | 55081 | 9518 !
Method of analysis PART PART 133 PART PART :
- 52085 20 | _jrame 2005
for . S8 Uncertainty Range {in pg/m’) | SETT #0687 | 204920 !
] ] b IR it |
| Station Name Station | Dateof | Dateoi | i'
i [Code) category | sampling | analysis |
01032018 | 05.03.2018 | 181 B 58 | 36 2
05.03.2018 | 08.03.2018 | 179 80 a6 2 23 "{l
| ; =i ) =3
| 09.03.2018 | 1203.2018 | 191 96 a7 T 33 |
| 1
; PR STl e e
12032018 | 15.03.2008 | 189 95 53 7 0 1
7-Ganga Nagar 8 15.03.2018 | 15.03.2018 | 210 109 48 5 34 4
village ooy = |
13.03.2018 | 21.03.2018 | 186 @ | s 32 5 |
22032018 | 26032018 | 229 | 103 a : T 'm_“—__g
g s
27.03.2018 | 30.03.2018 | 190 5 3 29 130
B A s i
29.03.2018 | 0.04.2018 | 195 %0 50 13
03.03.20i8 | 06.03.2018 | 229 113 58 % 3
07.03.2018 | 10.03.2018 | 196 95 a8 n ] i
i
10.03.2018 | 13.03.2018 | 189 92 53 0 28 ;
13033018 | 16.03.20i8 | 250 | 147 i AU RIE Vel A IR
g-Ralio Village F 16.03.2016 | 19.03.2016 | 192 93 57 3 39 |
19.03.2018 | 22.03.2018 | 1264 %9 e e el TN 1‘
B il i
27.03.2018 | 27.03.2018 | 199 107 [3] 35 35
‘I 27.03.2018 | 30.03.2018 | 191 §7 o S T (e
[ 1032018 | 02042008 | 201 | & i GRS
S N R (L RS T e = ! SR,
- ‘Q{ o )
B Soudbal ' huag: e
Analyzed by Checked by Lab In charge e
f; Pape 2 ptd
%ot 1) The results sbove relate to the samples tested. .

21 This repart caanct be reproduced i part or full withaut the wntten peraission of the HOD {Ene), CMPDEBlaspur, BV

.



Environment Laboratory, Regiona! Institule-V,
Phone (07815 271646, email rdnd cmpdi@ccaiindia i

i 5 | i
%A 9‘  CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED WM‘,

\o 8/ | - : i i B
! 0y mg\ | wansie: www cmpdi coin i P
NOISE QUALITY REPORT
(_Month | MARCH" | Area | GEVRA | ReportNo |  KSM/2018/03/03 |
Name of ths Customer | South Eastern Coalfields Ltd, Bilaspur Date of Issue i 16.04.203-8_; ‘
| _Name of the Project ~ GEVRAOC Sample Reference No. }  N3I-N38 !
i e =g The Noise Poliuton (R& C) rules, 2000 |
P :
e . S Day Time Night Time
lndwst_rial arga = A 75 70 i
Limit (in d&{a} Ccmmerc_ial area B 65 55 ! Leinarks
; teg ResidentialAres | € 55 45 :
' Silence Zone o 50 | 40 i
Methodofanaysis | CPCB Protocol For Ambient Level Noise Monitoring AR R -
Station (Code} Station Station . Dateof | . '
Nime category L Value in dB{A) Value in dBlA) i
§ o 14.03.2018 %, T 468 ’ e
| 1-DETP Control Room A =
28.03.2018 : 53.9 481 |
- 14.03.2018 5BE - 27 B
2-Shakti Nagar c
28.03.2018 538 41.7
S 14.03.2018 484 AR R T
3-Urja Nagar [ .
L 28.03.2018 53.2 43.0 i
—— _ ™ o
14.03.2018 58.2 40.2 i i
4-Dy.GM Office ) T T WS 0 CIT
28.03.2018 - 54.7 476 :
i : 1 et
14.03.2018 451 T As3 i
5-Bhilai Bazar Village C |
28.03.2018 55.2° 39.2 !
: 14.03.2018 464 40.8 o
6-Dhurena Village C ¢ 2
‘ 26.03.2018 51.4 384 !
14.03.2018 362 39.8
7-Ganga Nagar Village c |
: 5 28.03.2018 ¢ §2.2 8.6
S T 14032018 478 ar ]
§-Ralla Village C e
128.03.2018 51.0 | 40.7 :
' e 1 A i
¥ - L
s YR E‘.‘i i :__21: '&';—}:JI-"" ' f-g—;!"
Analyzed by her.keé/l by Lab in charge
6 Page 2o 19

Kot 1) The results above relate to the samples tested
2) This roport cannot be repreduced in part or full withaut the wiitten permission of the HOD {Ens), CMPDI Bilaspur, RI-V.
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Lovirsament Labiraiory, Won.,i instiulev,

EFFLUENT WATER TEST REPORT

SECL Comple, Seepat oad, Bilagpur (C.G) 495 00,
Phone: [07753) 245371, emait: reagan crepdi@gmail com, websie: wew cmpdicodn

. CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

‘cmpdi

LA M Rotog Compes;

—— i

| Report e = 03 |
J

For the month of March'2018
GEVRA AREA
are ol the Customer South Lastern Coalields uli Imw.pur Date of lssup 187 Apnl 26i1E
g “Date of Anatyss
Kaemi of the Project GEVRA O.C. - ?%_" L - ’2"
Name of the Statigns. | 1 | Mine water al dischare point 10/03/38 | 17/03/18 | 16/081020/03 _ 30/03 to b4
| Werk shog effiueni belare reatment at O&G Lrap 10/03/18__ 17/03/18 | 16/03 15 20/03 mm: |nﬂ5ﬁu
3] Work shop efflynnt after treatment 31 086 tap 10/03/18 | 17/03/18 | 160031020103 303 ol
2] ischarge ol DETP, Gewia ftca \0/03/18 | 17/03/18 | 16/031a 20403 043 e o/
5 | e ok gl {0/03/18 | 170318 | 16/031020/05 1003 10k
45 o Treatmont 3L seuing gond. i Sk
i  Upsiceam of Laxman nals. B 10/03/18 | 17/03/18 | 16/03 10 20/63 30705 t> 00 14
& 1._ e e Dmstmmn!umn-h 10/03/18 | 17/03/18 ; 16/0310 0/03  Juoztatbils
._I_E SR A R sump weater. 19/03/18 © 17/03/18 | 167030 20/03 100310065
e f ok S e e e G
;: L Chanrved Vi Glmncnrds Ko, e
3 g —; & 2o LS Dhschaege o ee L PO By
E : ; ] Ewrsingets 1.4
Faneainn 1 Bninod of Arsyes ; i & Paits: i
l { it A Efiost:
S ot §oaeg + : h E bt L o Soen !
| i ' i Wt §rweonmar |
! | ' ! Promege.
RN SOl el T SR l : e
i S a5 R s T (L 3 | 8307 RaM | 4o | e ”‘.‘.'. B4 | e “
sieme ] Eeaoveing Mensd oom | 68 | a%p et | @ v 7 Tosmyi " o i A
ey | 5 3025 {Pan 17 1888 R VI B0 f 18 t 42’50 (S | @a0 T__‘?ig S 3;0 B e 1060
Searis oopt w1 Craernears Moon Caso L B oa0 | 50 | wsg a8 e el 52
L AMA 3 Lislen 2200, open @0 | w0 | <40 <AD | 4D AT  ead | saD : tin g
Gt o v | == e e orea: muvtih sl St ansosis (G- 24
| i <Rt famon Meog @0 oo | an ! a0 | AD | a0 | «b | 40 3 i o m
. i 16 3025 | 38) 10681 M 1 5 b 1
el e PR RS Tl B 25 58 i BT BRI By
Sl e Vemers @9 88 . b <20 | eFD | @0 8 s80 | 3, -
__ it s e B LS G : e 5 Pre st
B0 s PG (Pt 40 1980 AL 03 et ‘T”; 8 - deein k5 : i
EreT mgt e | Fewe Inenzated @ 10 i i . £ ) ‘.
: ey S 3T, ek 4 "
|. I\ 4 | # > l 1' S,
t K 3 \"
! f'f‘}'}#\ | bty
Smnii!sc ,ns Checked By Clficor i Charge
Ngte: Him rudrsub.u-.- relate to the samples tesied us received.

1) !JL ut.fu

ates Lower Detection Limit & BOL mdicates Below Perection Limit

s report can not be reprotiuced in part ur full without the writeon permission ¢f the HOD (Envj, CMPEBL BRIV

4
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ENVIRONMENTAL MONITORING REPORT

GEVRA AREA - ‘APRIL' 2018
CONTENTS |

Sl.No. Name of Air Sampling Station : NJ of sagpl_e.s-
| 3  DETP/TA useces SRS usl TR _

2 Shakti Nagar ; 8

3 3 D Urja Nagar " 8
& : Dy.GM Office | ¢

5 . BhilaiBazar Village 8

o 6 L= Dhurena Village 3 8

7 Ganga Nagar Village 8
8 Ralia Village e
Total 6 |
% | ]
‘ No. Name of Noise Sampling Station samples |
I3 DETP/TA Office 1 e a
: 2 Shakti Nagar i3 2 I
3 : Urja Nagar = 2 J
e Dy.GM Office % 2 1'
i i -
'Li ¥ BhilaiBazar Villag? RS ‘ 2___. : ﬁ

% Dhurena Village “ 2
| y _; Ganga Nagar Vill_a—g.e Ep o ] ‘_‘—'“2““‘ —

0k S  Ralia Village i 2.
RN T s [y

1(1)

]




— BB F e S S

t Name of Effluent Sampling Station samples
i'l 1 ! Mine water at dischart:]-_em;)i;if_ﬂwﬂmlﬁ :;__ 3
| 2 W/S effluent before treatment at Q&G trap 2
3 Workshop effluent after treatment at 0&G t;;;; LR T
_4 Discharge of DETP,GEVRA Area IERBE. ST E ___________
5 08 dump run-offémine discharge water after treatment 1 5
at settling pond ;
__"15 Y __H " Upstream of Laxman Nalia o 2 = _ |
e Downstream of Laxman Nala 2 :
—HE 'I Mine sump Water PZ- _ 11
| ~ Total o

t[u)
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i
CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED v M
Environment Laboratory, Regional Instiute-V. ]
Prone. (G7815) 271646 email’ rand copdificogingia in, | A Hpialoe
websile. www.cmpdi.coin i o i
. AIR QUALITY REPORT

| Month [APRIL | Area | GEVRA [ReporiNo | KUSPO18/04/03 |

Sy Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 21.05.2018 '
) Name of the Project GEVRA OC Sample Reference No. 1-2 |
Parameter "sem | pmio | pm2s | soz | wo2 !
o | IndustialZone-(GSR.742(e), | A0 | &oo | 300 | - 20 | 120 |
:5; 2 j dated 25,9.2000) | AN 1 500 750 [ 120 120 | i
% E 2 Residential Zone-(G.5.R. 826(E), | £ !
59 l dated 16.11.2009 and GSR 176 (E], | 200 | 100 | 60 80 80 | Remarks |
, 02.04.1996) i
| 55181 | 55182 | CPCBVok | 155160 | 155182 !
| Method of analysis PART BART 12013 PARY pazY ! i
a:2005 | 232008 22001 | 82008 :
Uncertainty Range (in ug/m?) 4904 00637 | 104428 i
Station Name Station | Dateof Date of E
(Code) category | sampling | analysis E
01.04.2018 | 04.04.2018 | 655 315 68 38 30 ;
02062018 | 03.04.2018 | 81 | 282 54 3 3 s
i
09.04.2018 | 12.04.2018 577 218 55 3z 36 i
12.04.2018 | 15.04.2018 | 587 ) & W e ]
1-DETP/TA O . - -
Mdike | M0 o theaat o T 5 @ i 3 |
18.04.2018 | 22.04.2018 | 700 330 70 1o 13 |
72.04.2018 | 25.04.2008 | 583 297 58 T 1:
.| 25.04.2018 | 28.04.2018 | 649 313 ' 67 % 34
01.04.2018 | 04.04.2018 | 183 ) 56 38
I 04.04.2018 | 09.04.2018 | 190 80 51 30 32 b
| 09.04.2016 | 12042018 | 223 17 59 77 2% R
= 12.04.2018 | 15.04.2018 | 193 3] 55 R | a =
| SN ¥ isoaz0ms | Ts0a20ie | 170 &0 I % 1T e 1
3 18.04.2018 | 22.04.2018 | 156 1 5 ® | 31
12.04.2018 | 25.04.201% | . 258 103 & 35 _T 1 ki
25.04.2018 | 78042018 | 133 % 5 W " }
o (T S
. i }:LS._' -Ja"’
g Wt Raint
R gredhe At pe
Analyzed by Chacked by Lab in charge
- = Pagelaié

e
Note: 1) The results above reiate 1o the samples tested.
2] This repert cannot be reproduced i part o full without the wiitten permisslon of the HOD {Envl, TRPDI Biaspur. RIV
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z sﬁ»\
(Tr ‘%1 CENTRAL MINE PLANNING AND DESlGN INSTITUTE LIMITED

c,mg«fffi

A Environment Laboratsry, Regional In s.»lum”
5 k‘ l Phone: (07815) 271646, email: (i cimpai@coalindia ) A HiniKalna
| VoV e : i oy s
a0/ | website: www.cmpd -r.o.m Corparg
AIR QUALITY REPORT
Month |APRIL | Area | GEVRA Y T ReportNo | KUS/2018/04/03
| Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue ' 21.05.2018 :
Name of the Project Gevra OC Sample Reference No. 34 i
Parameter sPM | PM10 | PM2S | S02 | NO2 ]
L | industrialzone {GSR.742(E), | AO | 600 | 300 | - 120 | 120 |
38 dated 25.9.2000) AN g0 | 30 | - | 120 | w0 ! :
L E 51‘1’ Residential Zone-{G.S.R, B26IE), : ) ';
< § | dated 16.11.2009and GSRI76(E), | & 00 | 100 50 80 | '8 | Remarks |
T3 02.04.1996) E i
. G187 | S5187 | CPCBVaL | 155182 | 155182
_Method of analysis | PART PART |, 2013 PART PART i
; £005 13:3006 2:2001 6:2006
Uncertainty Range (in pg/m’) £19.04 10.0687 | +0.4420
Station Name Station | Dateof | Dateof '
(Code} category | sampling | analysis
0104.2018 | 04.04.2018 | 238 132 62 3 2
04.04.2018 | 09042018 | 194 CE 50 33 26
09.04.2018 | 12.04.2018 | 265 116 3! EF) FE] ;
1
12.04.2018 | 15042018 | 195 50 57 31 24 !
3-Urja N - 3
Dt 8 iSoazoie | 1s0az018 | 180 ) a 2 2
18042018 | 22042018 | 190 | 9 50 3 2% i
71042018 | 1504208 | 2385 | 125 57 2% | " ==
25.04.2018 | 28.04.2018 | 198 9 52 E 7}
02.04.2018 | 05.062018 | 501 | 200 ) 2 T3 &
05.04.2016 | 03.04.2018 | 540 | 316 T} 37 B
i 05.042018 | 1304.2018 | 533 | 246 | 55 B | = :
13062018 | 16,04.2018 | 566 2 53 29 31 "”"_"—1_
HOrGMOfie A0 T¢biz01s | 19042018 | 572 | 289 53 3 " S =
15002018 | 23.04.2008 | 552 | 308 ) 2 n 1|
13.003018 | 26062018 | sse | 293 57 0 TR =
26002018 | 30042018 | 32 | 313 | 63 i
T S N I R L L =, I a0 B
b _‘LL/",./
B sndld’ Adibe &

: Analyzed by

Checked by

Lab In charge

3

Hote 1) The results above refate to the samples 1ested.

. 2} This 1epart cannot be rep

roduced in part or fult without the writien permission of the HOG (Env], CMPD; Siaspur, RV

Dage L ot
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' CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED | (A‘H‘«*{{w
! Enviranment Laboraiory. Regional Insiituie-V !
i Phone: (07815) 271646, email: oS cmpdi@ceoalingia.n, I A HiniBatns
H websile: www.cmpdi.co.in i o ftngs
1
LY E i
AIR QUALITY REPORT
[_Month TAPRIL | Ares | GEVRA | ReportNo [ KkuS/2018/04jo3 |
e be i
| Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 21052018
|__Name of the Project Gevra OC Sample Reference No. | 5.6
Parameter SPM | PM10 | PM25 | s02 | NoO2 E
« | Industrial Zone -(G.S.R. 742(E), AO | 600 | 300 - 120 | 120 :
E2 | dated25.9.2000) AN | s00 | 250 - 120 [ 120 i
“E E&  Residential Zone-(G.5.R. 826(c), !
S8 | dated 16.11.2009 and GSR 176 €, ] s 200 | 100 60 80 80 | Remarks |
02.04.1995) !
156182 185182 | CPLaVel | 156182 | 18 siae :
Methad of anaiysis PART PART 1, 2013 PART PART i
2 i 4:2005 23:2005 1:2001 6:2006 i
Uncertainty Range {in pg/m?) £19.04 00637 | 404420
Station Name Station | Date of Date of E
{Code) category | sampling | analysis - l
{ 03.04.2018 | 06.04.2018 | 194 a1 51 39 33 :
06.04.2018 | 11.04.2018 | 230 7 i T 35 37
11.04.2018 | 14.04.2018 | 132 92 60 3 £} wﬁi
i A=
| ' 14.04.2018 | 17.04.2018 | 179 82 42 7 i
| 5-Bhilai Bazar 8 = s i
| Village 17.04.2018 | 20.042018 | 249 101 69 13 IT) -3
f
20042018 | 24.0420i8 | 191 74 58 31 e _j
24.04.2018 | 27.04.2018 | 225 11 57 7 | ' 3 DS
27.04.2018 | 02.05.2018 | » 198 98 .54 23 43 -
02.04.2018 | 05.04.2018 | 170 81 47 20 25
05042016 | 03.04.2018 | 186 | 82 | 55 3 3
09.04.2018 | 13.04.2018 | 1% 57 52 27 e e "y
2 : J
13.04.2018 | 16.04.2018 | 1219 i1 61 2 n |
-Dhurena Vil .
e  Iooazon [Teoazoe | 16 T8 i 3 2 1 1
! |
15.04.2018 | 23.04.201¢ | 189 %0 53 3 | 30 |
R0 . | = l
23.04.2018 | 26.04.2018 251 104 51 % i A i i
H H i
26042008 | 30042018 | 103 | 83 a2 SHEE O Sl e
: £
B snuddun .J\I-,x\m n i
Analyred by Checked by Lab In charge L=
: 4_ Page dofa

Naote: 1) The results above relate ta the samples testeg, =
2) This report cannot be reprosuced in part or full without Lhe written permission af the HOD {kv], CMPD Bilaspur, R1-y



A "4 | CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED | ¢afecte

Envionment Laboratory, Regicnal Insitule V'

. Phonc’ (07815) 271646, email: (gn5 cnpdi@coalindig . | AHieeedes
! website: www.cmpdi.cain i Cocoging
. AIR QUALITY REPORT

L Month |APRIL | Ares | GEVRA -

[ ReporiNo |  KUS/2018/04/03 |

Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 21052018 .
Name of the Project GevraQC Sample Reference No. 78 43
t L 1 Parameter - SPM | PMI0 | PM2Z5 | SOZ | NOZ |
o | IndustrialZone {GSR.742(6), | A0 | 600 | 300 | - | 120 | 120" | :
£ daed2553000) [ AN_| so0 | 280 | - 120 | 120 |
FEE Residental zonc{GS R 826(6), | |
= E | dated 16.11.2009 and GSR 176 (£}, B 200 i 100 60 80 80 | Remarks |
g LB NG e e N e 6 : |
: . IS5182 | 155182 | CRBvel | 153182 | 55182
Method of analysis ; PART PART L2013 | PART PART i
o ” ; 42005 | 23:2006 22001 | 6:2906 ‘;
Uncertainty Range (in pg/m’) 116,04 100687 | 104420 S
Station Name Station | Date of Date of
(Code) category | sampling | analysis i
% G20a3018 | 0s0a3018 | 183 | 8| @ T 3 :
05.04.2018 | 09.04.3018 | 238 | 108 s2 | %0 37 —i
09.04.2018 | 13.04.2018 | 188 % 50 7 a SE gl
b , . — i
' 13.04.2018 | 16.04.2018 | 245 118 53 1 30 i
7-Ganga Nagar 8 f . :
Village ' 16.04.2018 | 19.04.2018 | 150 & 7 3 a0 i
19042018 | 23042018 | 189 | 90 | B T '
23042018 | 26.04.2018 | 186 45 51 31 32 i
26.04.2018 | 30042018 | 193 T P 3 30 By J
[ 03.04.2018 | 06.04.2018 | 193 s | % ) 2 = H
3- 06.04.2018 | 11.04.2018 | 236 120 67 30 1 ;
| 11042018 | 14.06.2018 | 134 % | s | 31 - R
i 14042018 | 17.06.2008 | 13 % | & » | A S
frs L . : - —
{ ST B Ticaseis | 2caz018 | 26 | in &4 F ! I:
| 20042018 | 2404208 | 194 | 9 T AT G
i i = i S e |
i 24042018 | 27.04.2018 | 193 % -] 8w | M
'r 37047018 | 02052008 | 248 | 133 | s | 32 | 3 | 1
14 -
: : ! 3
v b 1o b2
Analyzed by Checked by Lab In charge i
5 1 Page d 21

tiate: 1) The results above relate to the sampies tested.
2} This report cannot be repraduced in patt as Tull without the written parmission of tha HOD (Envj, LMPDI Bilaspor, R1-V



- CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED £ M !

| Environment Laboratory, Regiona: Institule -V, i

Prone: (07815) 271646, email 1019 conpdi@cuaiindia,in, b
websile: www.cmodi co.in 1 ot

|
|

NOISE QUALITY REPORT

L_Month [~ APRLL | TAwea ] GEVKA | ReportNo | KSM/a018/oajo3 !
| Name of the Customer South Eastern Coalfields Ltd, Bilaspur | Date of Issue 21.05.2018 7
Name of the Project GEVRA OC Sample Reference No. N31-N38 |
[ R T TG E
f P, ! chi
it T e MghtTime
i Industrial area A Sy 70
I Limit {in d8{a) Commercial area _ S omai R 65 55 Remarks
leg Residential Area c ; 55 45
Silance Zone D 50 . AR
| Method of analysic | CPCB Protocol For Ambiant Level Noise Monitoring i ]
Station {Code) Station Station Dateof . : i
Kot category remant Value in dB{A) Value in dB{A) !
§ 12.04.2018 713 483 £
1-DETP Control Room A _ i R ‘_.._1
26.04.2018 685 471 !
12.04.2018 535 e &
2-Shaktl Nagar ) L
26.04.2018 472 355 !
T M - !
12,04.2018 47.0 40.1 !
3-Urja Nagar C =y
26042018 | 477 355 |
i - 12042018 59.4 T P
4-Dy.GM Office A - L A DAY | SO
26.04.2018 65 | 413 "
12.04.2018 56.9 425 =
5-Bhilai Bazar Village ¢ : e
! 26.04.2018 451 39.9 l'
; T12.04.2018 385 0.0 ' =31
6-Dhurena Village c : O C Pl i
26.04.2018 4186 39.2 !
255 3 12042078 455 388 .
7-Ganga Nagar Village c Sl s
26.04.2018 46.6 379
R SO ) < s 12.04.2018 S 434 =
8-Ralia Village ¢ i ISl -
: 26.04.2018 sy - 421 :
/ ) ; . 2 ;
B Qvt_u“\l s ' ﬁzj’&i{ fr ; b
Analyzed by 7 Chetked by Lab in charge
é, Paye 2 ot 19

Mote: 1) The resulis above relate to the samples tested, ;
2} This report cannol b reproduced in part on [ull without the wiitien permissian af the HOD (Env), CMPDI Bifaspur, Ri-v



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

. Environmenl Laboratory, Reglonal lnstitule-Y,

= SECL Complax, Seepat Road, Bilaspur (C.G.) - 495 006,
Phigae: (07752 248378, eail rezgan.ompdi@gmat.com, webside: wire cmpdiendn |

EFFLUEMT WATER TEST REPORT
For the month of April’2018

\ 4%

cmpdi

A Mni Ratoa Tangey

[ Report No = 04 ]

GEVRA AREA
| tiame of the Customer SOUTH EAGTERN COALFIELDS LIMITED, BILASPUR Date of lssue 23" May 2016 i
f 4
4 ; Analys's
| Name of the Project GEVRA O.C. t;“ = 5‘""’2'" = Late "‘; i "
| hameofthe Stations | 1 Ming waterat discharge paint 05,0418 | 50416 | 1404102206 | 3004 10 080% |
i Véork shap effluent before treatment at 0BG lrap 05.04.18 2_5;04.13 1404102204 | 0041w 805
3 "~ Work shop effluent aiter treatment 3t O&G trap 050413 | 250408 | 1404102204 ' 3004100805
- Discharge of DETP, Gevra Area 0504 18 | 250418 | 1404102204  30.(4100805
08 dump run oif and mine discharge water after \
5 : ; : 04t 22.04 to 0805 |
Toaaimant 8 gt oone. 05.04.18 | 25.04.18 | 14.04t0 20,04 oﬁ&. 5 ._
] Up-stream of Laxman nala, 05.04.18 | 250418 | 1404102204  30.04t008.05
7 Down-stream of Laxman nata. 050418 | 250416 | 1404107204 = 3064100805
I 18 Ming sump water. 050418 | 250418 | 3404102204 1003100805
1 l[ Ganecal Unearigney of
i Coserved Volue Standariste | Msasurement
1 T | Lo Onscharge ol mEARCLARS
i : ¥ | Eronmania: TR
£ i3 ' | Oetsch | poocn
| Kol ; ! ! 1 (Para Efven)
| 1 2 3 4 s 3 4@ 1 & L BRI
i N i V1, Erwirenmant
i i Hubas
! 15 2025 (Pant 1111583, R ; 1356, 6147 G550 | 6551 | 6689 | A212 | 785  TM7 | GGG It SRRl
| e | ociummtic g 614 | 6815 | 6552 | 897 | 80w | 71549 | 761 |geo | OO it s
5 Tolal suspenced IS 3025 (Past 1TH 4984, R: 1986, <253 @ | 250 | 250 | aho L<a5D b <250 | <50 e _— b adfmat
Seigs, mgh, mas Gravimalric Method €258 B8 | <aS0 | <250 | €250 ; <230 | <250 | <250 g 24425 0.
3| €00, ot max APHA. 22 Ection. 82708, opsn <40 »n 12 4 40 | <40 ) <42 18 & o 031535782 2t
Raflux, Tiration Methos 40 a4 | 2 | o | o] wol | 12 Bue
535 15 3025 (Pat 261 1981, ! : .
g Grosss, 015300 Partos Cantmet 20 | 22 | 42| @0 | a0 | g | 20 | @0 20 b nm-wﬂa
ko Mamod Tharmorabic <0 | ws | 28 | wo | @0 | 20| <0 | a0 s
i i
s | 90D@deys | (3025 Par 4411983, R: 2005, | L i . i vorsmLR |
270 A, oz Zoays Incubstor 8t 27'C 1 i 80 i 262 4 mgt 1
| !
g AT
e by
N [idu J
Scientific Asst Checked By Officer ln-Charge

Note: 1JThe results oliove relate to the samples tested os received.
2)This report con not be reproduced in part or full without the wntten permission pf the HOD (Env), CMPDI, RI-V.

3) LDL indicates Lower Detection Limit & BDL indicates Below Detection Limit

Ty

o
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ENVIRONMENTAL MONITORING REPORT
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(GEVRA AREA)

A% Environmental
& Monitoring
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ENVIRONMENTAL MONITORING REPORT

GEVRA AREA - ‘MAY' 2018

3

| CONTENTS |
St.No. Name of Air Sampling Station No. of sampies;

1 x DETP/TA Office : e - !‘
‘l 2 " Shakti Nagar Ly Hay g |
s Urja Nagar 9 |
;_THw =i Dy.GM Office g !
L o Bhilai Bazar Village 9 ﬁ}

6 Dhurena Village- 9 _‘
‘!L Vs Ganga Nagar Village 9 ﬂdi

g Ralia Village 9 J‘
e Total e
3 o
No. 1 - Name of l_!«oisefSampling Station samples |

e i
| 2 o Shakti Nagar = & 5 ‘
-3 Urja Nagar ' 2 |
% DyGM Gffice ‘ 5 j
!;___5__ : Bhilai Bazar Village } B
| © Dhurena Village i o I e
T Gongs agariege et
F R i Rafia Villzge Ii " .
1 " Total T |

\as



\q¢

e e e e e e e s

ke
4 - Name of Efﬂi:ent Sampling Station | samples I
1 e e S R
B W/S effluent before treatment at O&G trap 2 !
- Workshop effluent after treatment at O&G trap TR
4 Dischorge of DETP, GEVRAArea | 2

0B dump run-off & mine discharge water after treatment
at settling pond

6 Upstream of Laxman Nalla

2
| ! e i e
i X Downstream of ‘Laxman Nala 2 '
| 8 Mine sump Water . 2
Total 16

()
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PR

l website vavw.cmpdi.coin

'; Phone: (07815) 271646, email: rdnd cmpgi@coalindig 1o, j ,cm.-_&u %
i g !
T

\a3-

| | CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED | (’”‘f“i‘

Environment Laboraiory, Regioral Dstitute-V

AIR QUALITY REPORT

; ! - : i
{_Month | MAY | Area_ | GEVRA | ReportMo | KUS/2018/05/03 |
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of Issue 15062018 |
Name of the Project GEVRA OC Sample Reference No. | 1-2 a2
i
Parameter sPM PM10 | PM25S | SO2 NO2 ‘
é Industrial Zone -{G.5.R. 742(E}, A-Q 600 300 - 120 QO !
-4 dated 25.9.2000) A-N 500 251 . 120 120 :
i -
i £ E S Residential Zone-{G.S.R. 826(E),
! 5 B | dated 16.11.2009 and GSR 176 (€), 8 00 | 300 60 80 80 | Remarks
i 02.04.1996) g |
1 55182 155182 | CRCRVal | 155182 1£.5382 !
{ Method of anaiysis PART | PART 1.2013 | PART PART |
i : 42005 | 23:2006 2:2001 £:2006 !
| Uncertainty Range (in pg/m’) +18.04 +0.0687 | 10.4420 i
i " i 350 Yo : " eyt
| Station Name Station | Dateof | Dateof ]
i {Code) category | sampling | analysis |
. !
' i ' 02.05.2018 | 07.05.2018 | 640 HE | 62 34 30 :
_ : i
06.05.2018 | 09.05.2018 | 586 2495, 57 6
09.05.2018 | 14.05.2018 | 683 304 ) 30 3 ]
i
13,05.2018 | 16.05.2018 | 592 292 54 32 2 __]
1 1DETe/TaOfIce - | A | 16052018 | 21052018 | 654 | 368 €0 33 1 .
! 20052018 | 23.05.2018 | 584 294 52 36 3 B
{ . i
23.05.2018 | 26:05.2018 | 660 367 [ 35 136 z
E 26:05.2018 | 29.05.2018 | 53 285 53 0 ] i
1 ” - — ‘
; 23,05.2018 | 0.06.2018 | 624 233 TR 3 i
P T SIS S .
i i 02.05.2018 | 07.05.2018 | 231 27 6 | 2 3 i
: ki |
; ' 06.05.2018 | 09.05.2018 | 195 5 a9 0 3 1
¥ . T 1
—— ' g iy, o
i : 09.05.2018 | 14.06.2018 | 240 115 5 R v i
: | , : L g o B e e
| N | 13052018 | 16.05.2018 | 193 96 48 25 3
t 2-Shakti Nagar E g | 16052018 | 23.052018 | 195 103 f 52 2 T i
| S et e e d
? i | 20052018 | 23.05.2018 | 233 9% 3 5 W =41
{ l_ - -..._... i
! i | 23.05.2018 | 26.05.2018 | 134 a7 54 23 ' :3'"'*_"" : A
: L : R Al it i
1; i | 26.05.2018 | 25.05.201% | 286 | 1% - rz i e e
. i 3 0 b : e S
| { 2505201 | 0.05.1018 | 186 | 100 2 "R R | B
AT P Ly g T, | o AT i WCST N ._j._-__ L
B
2 S Lot Ve
_Andlyredb: Checked by Lab by charge
T 2 Pagc lof d
Nete: 1) ihg feaulis sbove relate to the samples tested,

2} This feport cannot be reproduced in part of il without the writlEn perevssion of the HOD (Env), CMPDI Bilaspur, &i v
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CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMETEO
Environmant Laboratory, Regional instittte-Y,

empds

| Phone: (07615) 271646, email. rdri5 cmpdi@conlind@,n, 1 A Finitona
i website: www cmpdi.co.in , Loty
i e - S
AIR QUALITY REPORT
T Momh | MAY | Area | GEVARA [ ReportNo | KUS/2018/05/03
“Name of the Customer | _South Eastern Coalfields Ltd, Bilaspur_| Date ofIssue 15062018 |
; Name of the Project Gevra OC Sample ReferenceNo. {34 =~
[ Parameter M| PMI10 | PM2S5 | S02 | NO2 .
1 ndustrisizone fgSRTa2ie), | A0 | 60 | 0 | - 1 A% | 10 |
R dated 25.9.2000) AN | S0 | 250 | - 120 120 -;
| % £ ResidentuiZone{GS A B26(8), |
{38 ‘ dated 16.11.20099nd GSR 176 (E),”| B | 00 | 100 | 60 80 g | Remarks |
1  02.04.1996) Ex | :
GaiE2 | 5587 | CPBvel §ISHiRZ | isS182
} thethod of analysis | paar PART 12013 | PART PART ;
et a8 {32008, 22081 | 62006 | i
Uneertainty Range {in yg/m’) | $15.04 00687 | 404420 o
Station Name ~ |station | Dateof | Dateof’ |
{Code) - | category | sampling | analysis
i 02.05.2018 | 07.05.2048 | 247 104 66 31 28 !
{ s i
3 06.05.2018 | 09.05.2018 | . 192 % %3 2 |
l o s ; S
| 09.05.2018 | 14.05.2016 | 286 130 60 33 i
, _ : - 3 -3
J 13,05,2048 | 16.05.2018 | 184 9% 52 30 2 ‘;
.{- e = r ettt - ——
s Nagar b 16052018 | 21052018 | 150 55 sa 32 30 |
20052018 | 23.05.2008 | 212 115 2% 35 .
73052018 26052018 | 188 | 95 B, ®
26052008 | 29.05.2018 | 231 9 13 35 =]
: 53052018 | aoez0is | 19 | 107 | s 3 % '1,
03053013 | 07052016 | 5% | 295 3 T P
‘i ' G50 | Tomsdoia| o | 34 | @ | # | 32 | o
l 10.05.2016 | 12052038 | 598 % % 35 3 gy
I
14052018 | 17.052018 | 596 | 287 59 T T R e
| 4oy oM Ofice po | 1705208 | 20520 1 M | 338 T s s S S
‘. % e
l l 2052018 | 24052008 | s81 | 2% 84 34 7|
J SRR BOEET et it iyt
b 573 05.1919 27052018 | 585 1 186 } 53 i 35 | 34 1,
B oo ieue Bl L Bl T S SR
; e T TTR R N A A
| i i = T GoeRer o et ey £ G
!_ i i 10.05.2018 | Q4062018 | 653 | 324 1| B f - )
: L 5 D RS e e e S e I
. .&4 e i &«
B‘)T-JM/ X
Analyzed by Checked by Lab in charge
3 Tage 2 o'}

Note: 1) The results above relate 1o the samples wested. %
2} This seport cannot be repraduced in part or Wil withou! the writien pe

~russion of the HGD (Envl, CWPDE Bilaspur. Rl



| CENTRAL MINE PLANNING AND DESIGN INST ITUTE LIMITED | 4
Enviranment Labayatory, Regiona! Instiute- i o ,
Phaone. (07815) 271646, amail: ¢ g@gn_m@mgy_nq}m. i f““’c“'
E wabsite: www.empdi.co.in I ity

T AIR QUALITY REPORT ____

| _Month TMAY | Ares | GEVAA S temr ks | RUSRNONIE
Name of the Customer | South Eastern Coalfields Ltd, Bilaspur | Date of lssue 15062018 -
. _Name of the Project Gevra OC : Sample Referencz No. 5-6 5
Parameter SPM | PMI0 | PM2S | 02 | NO2 4 |
% Industrial Zone -[G.S.R. 742(E), AO 600 300 ¢ 120 | i
&3 dated 25.9.2000) AN | 500 | 250 . 120 | 120 ;
£ £ Z Residential Zone{G.5.R. 825{E), ‘ : ;
3% [daledlﬁ.lllﬁﬁﬁandﬁsalmlﬂ. 8 00 | 10 | 60 | 8 | 80 | Remarks '
1 02.04.1996) = | |
518 | 155182 | CRCBVal- | 155180 | 1551m
| Method of analysis PART PART L2013 | PART | pamt .
{ 42005 | 23:2006 2001 6206 !
t Uncartainty Range (in pg/m’] +19.04 100687 | 04420 B
Station Name | Station | Dateof | Date of !
(Code} category | sampling | analysis *
i X 04.05.2015 | 08052018 | 278 17 61 38 3
{
08.05.2048 | 11.05.2018 | 138 %6 s 30 3
11052018 | 15052018 | 245 135 68 36: 3
1 + [ 15052018 | 18.05.2018 | 197 57 52 35 i i
| 5-Bhilai Bazar g | 18052018 | 2205208 | 2: 129 | 59 32 g RN |
| Vilisge ; & s
; 0052018 | 5053018 | 198 | 95 53 3 2 1
| | 15052018 | 28052018 | 266 | 148 [ 3 7 i
] __ - 8052018 | 30053018 | 56 | % | % g TR | ’
1 vy g qET T 02062018 | 215 118 80 u 3 S
Uiins ook o6 P Mmm “07.05.2018 | 189 Y] 50 0 2 "‘"'{
1 " ' ﬁms;ipis% 10052018 1 216 60 5 26 .
& + : 5 ! :
‘| | 10052018 | 14052008 | 130 89 52 % b3 SREE
| { 112052018 | 17.052618 | 188 55 { 4 25 i R |y
] f = o o 1 . iy b= s T =
| 6 Dhureny \}ﬁ!age 8 1}-0592018 Z_i.GS.ZD‘ls 196 j 81 ‘ 55 32 f_ 1
| I'umo:‘a %5201 | 215 | mE | 58 2 TR T
£ T j - B, SRR .__..;__.._._.
| 4032086 | 27052018 | 1% | 99 Q 2 T
i ' i ! i
202008 | 0052008 | 23 | 1 ., & | m T @ 1T
R ASMGIRE SRR = S -
’faa.os_zm MOs0M8 | 1m 1@ | @ 4! @ | 28 ;
e = SO, S| S e SO, S5 ey, s 2 " WPy 0 08 :
7 &
B w* v
nalyzed by . Checked by Lab In charge
Note: I} The results above relste to the sampies tested. ; 4 TegeIte

2t < 2 o
2i This fEpoil Cannat he l\:ﬂ'lﬁ'ﬁeb i part o full wWARGSL e sritlen oe: anssiG of Ihi‘“o{]“’ﬂk} M0 Si‘ldsput a v
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it s N s 1 i s s o ik ik ,.‘.

@5&‘3\ ? CENTRAL MINE PLANNING AND

REESPS - ¥ - = e

DESIGN INSTITUTE LIWITED \ cmt%

; Frw«ronmam Luboratory, Regional institlte: V.
gy Phone: (07815) 271646, email: rgr5.cmodi@coalindia.n in, | Al
| websile: www empdi.co.in | Compars :

i
i + - 1
et w il M AT it St A =~ S

|

ARQ UALITY REPORT

[“Wonth |MAY | - Area | GEVRA T ReportNo | _ KUS/2018/05/03
Name of the Customer | _South Eastern Coalfields Lid, Bilaspur | Date of Issue 15062018 |
Name of the Project Gevra OC Sample Reference No. e v 1
Parameter M | PMI0 ] owzs | so2 | woz | '
1 industrolZone {GSR. 74208, | AQ | &9 300 120 | 120 | :
£3 j dtes2ss3000) [ AW | seo | w0 [ - [ a0 L 18 .
| § E Residential Zone-{G.5.R. 826(E), ' : : :_
|38 | dated 16.11.2009and GSR176(E), | B 200 | 100 60 80 g0 | Remarks |
L= o 02.04.1986) e s !
| . Y , : R 1 ssier | ceevel | 15512 ksia2 |
! Method of analysis PART PART La013 | PART #ART :
jasws  amamd 27001 | 6:2006 i
Uncertalnty Range {in pe/m’) : 19.04 100687 | .40.4420 fox
PR TR : !
Stalfoname . | Station |} Dateof - | Date of .
(code) “category | sampling | analysis ',
: T 3052018 | 07052018 | 188 | 85 51 3 | 1
7030/ | 10052018 | 204 | 103 | 0 30 iR 'él
10053018 | 1052008 | 152 | 0 2 | 2 3 L ar
14052018 | 17.05.2016 | 166 a3 ® | U a | !_
7-Ganga Nagat | : T7G5abis | 31052018 | 210 | 103 53 FT) 8 i,
Village : i 5 : e o
: 21052018 | 24.05.2018 | 190 s @7 2 3] i
7405018 | 17.052018 | 183 8 @ IR ET ¢ AR
“Foiiois | Wweane | w0 | m2 | 52 3 3
| "3005.2018 | 04062018 | 185 8 @ | % 2% =
i' 04052018 | 08.05.2018 | 283 125 % | M - gy e
% 0805200 | 11.05.2018 | 197 3 5 s [ T R
{ . ik snfini. ==
E 052018 15&51.:»1&§ 756 | 18 82 3 3 l
| 15,05, 2018 l 18052018 | 19 9 54 " ﬁ"‘I Chsy
] Sk B e ]
|\ s-holovige | B {Ti’ns 2o0n | 7osa0s | 240 D 60 ¥ | 2 |
: | | BAsa l 26057006 | 1% | 9B | ol w1 ® ol
l_,___.;'.._____..._._ EEPR SERNE T S
E ! 25.05. zms 205018 | 2N 1 132 & ¢ 3 1 B i
' i A ..-_i,__‘._-_!__..___.,.__‘__.. : ___i____ 1
l 1 3.051013 35.0.\.2018. 198 1 B i 56 33 1 32
| : "36.08.2018 | 02 coa01e | e | 11 e i o
| e ' i e G pae i ! T e it naateay o
e W
Analyzed by Checked by tointaee
5 Papa g A
. Note: 1 The resalts sbove real e 1o the tamples tested.

2) This repart cannet be reproduced in part of Tl without the written sermpsian of the HOD (Eovl, CMPD: Bifzspur, B ¥
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Phona: {07815) 27 1648, email; gris, lindia.in. | A K oniloasinn g

website: vinw.ompgicon ! Aoy ;

e B

S e N S .,

NOISE Q VAUTY REPORT

{__'_"'""‘-————._,...__"——— —— ——— R -
i Month | MAY ! ~ Area I GEVRA § = I| Report No KSM/2018/05/03 Lo
f - : 4 E

TheNmsePulhmm R& ) rules, 2000 N

Day Time ~_[ n:ggtme ‘
l ?5
___-__'_"_‘———---—"‘ :
= : 93 Remarks |
55 45 .
o ,t 40
Lo For Ambient Leve| Noise Manitorin e RS L e 1}
| Station {Code) Station Statian Date of e = i
He category et alue in dB(a) : Value in da(a) I
‘H%—_‘*——_————__‘“—m.____ " B IR SO
A Gt 05.08,2618 581 542 f

;. Contrg oom A ! : T b=

el : oy 18.05.2018 56.5 - 564 -

M—I-gh.-—___ : ; IS e S L.
¢ 05.05.2013 443 40.3 i
j 2-Shakti Nagar gl L Ty S SR iy b
i 19.05.2018 .r 4# ] 39.3 i

S-Bhilibezarvilags | ¢

. 05.05.201 8_-“_ B R o S e

g UdaNs 05.05.2018 447 45.5 }
; *Urja Nagar C g SRR O
[] > : 1 ﬁ»os-zma 5 38:5
' e T 580 TTTE = i
4-0y.GM Office A L4 Sty RIS % ey
: 19.05.201 1 s 515
: - -—-_"—"—-—-.._._._,,_'——-.——-'-..._,

| SN {3 T s

f"“* Papag 05,0537 83 a1 g
| §-Ohurena Vilage I £ 9053575 a3 421 EsaE
i— 7-Ganga Nagar Village t ¢ O: 5&_.5._-.2_{__18% ~—-&__._,__.s°'ﬁ —}—‘ ied : i :
| : | 10052008 1333 “";-' BI T *“_T

| 1910520 B ) e
- -.,._-.,__.._..._'L ._._.,...__.____..-_‘.‘-v———_.._____‘..__»—--.’

e

I |
_ — e
19052018 Ty - i _,

. | s N
R o S ﬁf e
nalyzed by . hecked by Lab In charge
el L e arge
4

hote: 1) The resutts above relate (g the samgles (pstag,
2} Yhis repcrt cannot e re; sroduced in pat or fiu) without the wetten pecission of the HOD {Lay), CMPDI Bilaspur, R
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CENTRAL MINE PLANNING AND DESIGN INSTHTUTE LFMH’[D
Enviranment Luboratesy. Reganshintivie-V,
SECL Compiex, Suopat Road, Rilavr (C.G ] - 405 BUG,

Frone: {07752} 246371, emall; reajan cmpdi@gmail.com, website: wew.cmptleo.an

cmpdi

A iind Rglng Compony

l Report No = 05 i

)

EFFLUENT WATER TEST REPORT
Eor the month of May'2018
GEVRA AREA
Hue of e Cusiomer | SOUTH EASTERN COALFIELDS LIMITED, BILISPUR Date of ssue W e
Hamo of the Stations 1 ! mmﬁfﬂgﬂp&_ 08.05.18 | 15.05.18 | 150510200518 © 25051006061
‘ 2 ‘Work shop effuent before treatment at &G tiag GA05.18 | 19.05.18 | 150510200518 = 290510 0506.18
! £ Work shop effivent after trestment at 0AG trap 0805.18 | 19.05.18 | I5.05t02005.18  29.05 to 0006 1¥
| . Discharge of DETP, Gevra Ansa 08Go.18 1 190508 | 150610200515 2805 100ufbin
: 0B dumps run off and ming Sischarge ¥ater alter :
| 5 : 05, 05.18
| Freatment at seting pond. 080518 | WA | 1505102005 .
| 6 Ug-stream of Laxman rala, CE.05,18 NA 15.05 to 20.05.18
! 7 * Downestroam of Laxman nala, 050518 | NA 15.05 19 20.05.18_| .
1 L Ming sump woter. 680518 | 10.05.18 | 150510200516 | 2905t 0h0 16
o S - ety s e Ec e
i t Goree Lp e
i i o Sanzanas o Mags g
i Discrange of iMUER T A v
i i I ‘ 2 ‘ ‘ I - Ervrormonts 3L
= = i i sl Patbion
' \_;1_ i Lhoiod of Angtyis ! } o, {PaA: "
= ' H B 5 8 Tt L | aeper amedsm
b g 3 l ! : IPraecisn
e 1, : o R T Buoex s
¥ . S M e R e |, GERL GO | Ser | GBR G 4z [ Tdw | T4B | 668 WL g
P | Gemeersiebs: | SO0 e | 6@ o i L RS e s
i _“ fe tpeading F&ml";ﬁiﬂmﬁ 9% ‘ﬁt 124 .-;5:__' ERE ifzsn yA o it wddhoge |
T “ | gt egtmm st Mttt 230 | B | okt M TR ) 3 =
o T Udmers B e ¢ 2% L T | @ 8 | 9 | sd ! w3 i M ¢ wiae
il % el cdeyd TR | a9 e | wwm |
3 3 2 : ! : 1
.'- PR b } R ;::l‘fﬂ‘!‘!ﬂ_ﬁﬂi go P wa | e | 28 | we ; we [ 20 20 4 s ] S0t
: i a:q.;‘!"-‘h 3 : 2 @ e i 6‘2 -'-:-;E‘-- et e o 7 _I‘.d_,f;u i * | ’-'.c. ELET NS
D e M Doty Y ! t ¥ L
| | eocien | ssspescsinasn | e e e go | ] e
i 1 27T gt max X iﬂ!h&ﬂﬂﬂm ; E : I ze f_ i ¥ a@any
g PRt e e A G
i . - PN
. I - J l 5 "‘,_-[} i\ .' ; L.!' E

ieﬁ*ﬁi:;\.'sr Checked Uy

iticer !r-i".hésgs'-

1 Nutes ! IThe results eiinve Felate @ Uhs tamples tested g5 ricenved
i 2{This repart can solbe reproduced in part or full without the witten permission of the HOD {Env), CHPOL R

ik

L 31 LOL indicates Lower Detechion Limit & 805 indicates 8elow Detection Linit

7
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EMG A dos LS9 Rakdh fanar,

Central Mine Planning & Design Institute Limited
: RI-V, BILASPUR (C.G)

- e e L L T R e i e e e o O R e e s g

i
|
Dept: Environment Department i?}q; Date - 06/04/2018 I!
HK. Gour HOD (Env) :

Sith: Allocation of 300 nes, EDs for undertaking Study of carrying capacity of €0-System {
- of the areq o 255es8 mining n[}mﬁon; with miniwal impact on Ecogystem Sesvices !
|

_?gg_rne of Officar:

O 3 request of General Manuger, Gevra #res, through letter no. SECL/GM/GA/2017/251 dated, j"
07/12/2017 (Bnclosed s Annexuse-]), the CMPD, R1V, Bilaspur, roferred the above matter tof
CMPDI HQ,, Ranchi, seeking consen? as to whether it will be able to carry out the said study of]
“Carrying System of fhe Eco-System 1o assess of Optimal Mining Operaions with Minimalf i
Impact on Bo-System Services” The matter js also related with compliance of EC Conditions] '
(Foint NoA (ix)) as stipulated by MoEF (Refer EC of Exgagsion of Gevra Opencast Coal Project, -
~45 MTPA enclosed s Angexure-1). i

!
Not, CMPDI HQ., Ranchi, has expressed their consent to take-up the job of the said swdy
provided thiat they will be requiring the following : :
i (i) 300 EDs. - -

(A time duration of Six Months from June, 2018 or the date of issue of the Work Opder from

SECL whichever is later (Plase tefer their Congent Letter as Annexure-[II).

Singe, the matter is related with compliance of EC Conditions of & mega project like Gevra
Opencast Project, it will have to be dealt Wwith on Top Priovity Basis.

i
i
(]
I
|

Hence, s formal Work Oeder iy this *¢5peet fiom SECL epproving the EDs requirements of 300!

! nos. i3 required so that the above job can be swrted by CMPD] HQ, Ranchi, at the earleist]

ﬁ possivle, :
§ ; :
=) ;’ Subsnitizd for idnd perucal and approvel, please. ;
' ’ .
. ! HOT (Bov ), Tivs

RD, RIV, Bifispr | M)A
: : 3 *:;}’" Rt W

" GM (Env), SEC,

Engl: ahove




